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LOK SABHA DEBATES

LOK SABHA

Wednesday, May 2, 1990/Vaisakha 12,
1912 (Saka)

The Lok Sabha met at
four minutes past
Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Employment and Training to Mentally
Retarded and Disabled Persons

[English]

*657. SHRI KUSUMA KRISHNA
MURTHY: Willthe Minister of WELFARE be
pleased to state-

(a) whether Government propose to
bring forward a legislation during the current
session of Parliament to provide employ-
ment and training to mentally retarded and
disabled persons;

(b) if so, the salient features of the
proposai:

(c) whether a National Job Develop-
ment Centre (JDC) was recently inaugu-
rated in Bombay to provide empioyment and

training facilities to the mentally retarded
and disabled:

(d) if so, which are the other States
where similar centres would be set up; and

(e} how is this JDC to be funded and
what is the role proposed to be assigned to
voluntary organisations to make this pro-
gramme a success?

[ Translation]

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Government is contemplating
introduction of a legislation for the welfare of
the disabled during the current session of the
Parliament to coverthe sectors of education,
vocational-training, employment and place-
ment services, access of the physically dis-
abled into public buildings, creation of a
Trust for the Mentally Retarded and for
spastics.

(c) Yes, Sir.

(d) The National Job Development
Centre at Bombay has been taken up as a
pilot project in the area of vocational rehabili-
tation of both urban and rural disabled and
was inaugurated on 31st March, 1990. Start-
ing of such Centres in other States would be
considered only after the project is evalu-
ated, properly based on the experiences of
the Job Development Centre, Bombay.

(e) Funds would be provided by the US-
India Rupee Fund, the Ministry of Welfare
(MOW) and the Spastics Society of India to
the extent of:
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US-india Rupee Fund
Ministry of Welfare

Spastics Society of India

— Rs. 36.711 million
— Rs. 8.652 million

—_— Rs. 1.567 million

The voluntary Organisation, Spastics
Society of India will be the implementing
agency under the supervision of the Ministry
of Welfare.

[English)

SHRI KUSUMA KRISHNA MURTHY:
Since the Government is bringing forward a
comprehensive legislation for the disabled, |
would like to ask a specific question. The
Institute of Social Sciences estimates that
more than four per cent of our country’s
population is either physically disabled or
mentally retarded. The number comes to
about 30 million. 1t is growing by a million
each year. Thebasic problem ofthe disabled
is not about their outer self which we see
either in a deformed body, blindness, deaf-
ness and dumb.

MR. SPEAKER: Youcan ask two ques-
tions. Please put the question.

SHRI KUSUMA KRISHNA MURTHY:
Their basic problem is about their inner self
which will be often mutilated by the cruel
society by way of ridiculing them etc. (Inter-
ruptions)

MR. SPEAKER: You are eliciting infor-
mation fromthe Minister. Please cometothe
question.

SHRI KUSUMA KRISHNA MURTHY:
Even till today, the Welfare Ministry thinks
that by doling out certain packets of mercy in
the form of their hearing aids, artificial limbs
or starting some rehabilitation centres, prab-

"lems would be soived. But certainly not, Sir.
It is only when you allow the disabled per-
sons to invnlve themselves and participate
in the mainstream of society as a matter of
rightthat their problem could be successfully

tackled. Eventhe U.N. Report also says that,
they will be greatly, psychologically, physi-
cally and also socially helped by their in-
volvement in the society through integrated
system of education. Therefore, | would like
to ask the hon. Minister a specific question
whether in the proposed legislation the
necessary care has been taken to see that
the required quota of reservation in seats for
the disabled is provided (a) in all the normal
schools, specially, those schools which are
privately run, public schools and also in the
existing technical and vocational institutions
because to open the required number of
technical and vocational institutions for all
the disabled in the country is not possible;
(b) whether the provision of reservation in
imployment for the disabled in all the private
sector enterprises.is also provided....

MR. SPEAKER: You must have pointed
question.

SHRI KUSUMA KRISHNA MURTHY:
The pointed question is, whether the Gov-
ernment is taking care to see that the legis-
lation provides for reservation in all the nor-
mal schools and the existing vocational tech-
nical institutions and also the reservation for
employment in all the private sector enter-
prises for the disabled.

[ Transiation]

SHRI RAM VILAS PASWAN: The
Government is considering to include the
points suggested by the hon. Member.

SHRI KUSUMA KRISHNA MURTHY:
The problem of this nature could be solved
not by simple promises. The basic problem
of the millions of the voiceless and the
powerless inthe country can never be solved
unless we give them the voice and the power



5 Oral Answers

only through their legitimate and due repre-
sentation to them in Parliament and also in
the legislatures. Their problems can betaken
case of only we involve their genuine repre-
sentatives both in policy making bodies and
also in implementing agencies. When we
have a large number of disabled persons in
our society, it is absolutely necessary to
provide them due representation constitu-
tionally. Therefore, | would like to ask the
hon. Minister whether in the proposed legis-
lation, necessary care has been takento see
that the constitutional guarantee is given to
these millions of disabled persons order to
provide due representation both in Parlia-
ment and legislatures soon?

[ Translation)

SHRI RAM VILAS PASWAN: So far as
the question of providing representation in
Parliament and the State Legislative Assem-
blies is concerned, there is no such proposal
before the Government, at present. Now
coming to her second question i.e. regarding
thedisabled or handicapped persons, lwould
like to state that itis a very serious matter and
the Government is seriously thinking over it.
I have already replied that a Bill to this effect
will be brought forward during the current
saession and though it is the Parliament which
will pass the Bill, we, on our part, will try our
best to see it through and we have proposed
areservation of 3 per cent in allthe fourclass
of posts, viz. A, B, C and D. A In addition to
the above percentage, 1 per cent class D
Posts will be reserved for mentally retarded
persons. These provisions will be equally
applicable to public as well as private sector
D. We have made a statutory provision so
that it could be enforced effectively.

[English]

SHRI BHABANI SHANKAR HOTA: |
would like to know from the Welfare Minister
whether he will take concrete steps to talk to
the various Departments of the Central
Government and also the various State
Governments so as to allow free travel of the
mentally and physically retarded persons in
private as well as Government buses and
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also in the Railways.
[ Translation)

SHRI RAM VILAS PASWAN: When a
bill is brought forward, this point will also be
taken into consideration.

SHRI BABANRAO DHAKNE: Mr.
Speaker, Sir, the hon. Minister has said that
he inaugurated the National Job Develop-
ment Centre on 31 March in Bombay as an
experimental project in the field of Voca-
tional rehabilitation of the physically handi-
capped persons. | would like to request to
give a brief account of the activities of the
centre which he inaugurated in Bombay. |
would like to know from him as to what
programmes have since been started in the
above centre.

SHRI RAM VILAS PASWAN: | have
already covered the above two points in my
reply and also given the figures of estimated
expenditure on this project.

MR. SPEAKER: He is saying that he
has already replied your point.

SHRIBABANRAO DHAKNE: What has
he replied? (Interruptions) He only said that
inauguration was made and he gave the
figures of estimated expenditure on this
project. But my question is as to what work is
in progress in the project.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, it was inaugurated on 31 March
1990. The hon. Member belongs to that
area. Let him gothere and see for himself as
to what work has been done there. | will also,
on my part, assess progress made in the
work.

SHRI BABANRAO DHAKNE: Mr.
Speaker, Sir, this is not the way of giving
reply. My question was very simple as to
what work has been done in the above
centre after it was inaugurated by the hon.
Minister.

SHRI RAM VILAS PASWAN: The work
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usually carried out offer the inauguration of a
Project is being carried out there also. (Inter-
ruptions)

MR. SPEAKER: |amgiving you protec-
tion. Please put a specific question.

SHRI BABANRAO DHAKNE: | was
giving to point out that after the inauguration,
generally there are 3-4 dimensions on which
one has to at. The hon. Minister said that he
inaugurated the building which had been
constructed for this purpose. | would like to
know an to whether any programme for the
disabled persons was started or was any
programme started there inviting the dis-
abled persons there.

MR. SPEAKER: What were the works
that were started there. Please tell about
that.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, the question reads as follows:

[English)

“Whether a National Job Development
Centre (JDC) was recently inaugurated in
Bombay to provide employment and training
facilities to the mentally retarded and dis-
abled;”

[ Translation]

| said that it was inaugurated. The train-
ing work cannot be completed in a day.
(Interruptions)

MR. SPEAKER: Please tell the House
as to what training programmes are being
run thereafter the inauguration of the build-
ing. (Interruptions)

SHRI BABANRAO DHAKNE: Please
say something as to what training Pro-
grammes are being run there. (Interrup-
tions)

SHRI RAM VILAS PASWAN: Sir, if you
allow me. | can sit with him for an hour and
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explain every things to him. The simple thing
is that this programme is meant for both
urban and rural development. It is a training
centre to which facilities for imparting voca-
tional training is available. All equipments
are available there. It has just been started.
All the work cannot be done in a day.

[English]

PROF. SAVITHRI LAKSHMANAN: Sir,
there are so many private institutions run by
nuns/sisters which are meant for the im-
provement of the welfare of mentally re-
tarded people. | would like to know whether
any type of financial assistance is given for
these people. If so, | would lik® to know the
details, State-wise..

[ Translation]

MR. SPEAKER: She desires to know
as to whether the Government will also pro-
vide financial assistance to institutions run
by some missionaries?

SHRI RAM VILAS PASWAN: So far as
the Voluntary Organisations are concemed,
they are being paid grant-in-aid every year.
The Government had sanctioned Rs. 10
crores last year and a provision of Rs. 16
crores has been made for the current year.

[English]

PROF. K. V. THOMAS: There are a
number of social and voluntary crganisa-
tions which are doing commendable work in
the settlement of mentally retarded and dis-
abled persons. A large number of them are
recognised by the Governmentof India. They
usually receive donations from individuals
as well as from institutions. Some of them
have got income tax exemptions also. And a
large number of them have applied for in-
come tax exemptions, and they have not got
it. | would like to know whether the hon.
Minister will use his influence with the Fi-
nance Ministry to see that all the recognised
and registered social organisations receive
income tax exemption.
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[ Translation)

SHRIRAM VILAS PASWAN: When
we bring the legisiation, we will examine
this point also.

[English]
Funds for improvement in Major Cities

*658. SHRIBANWARI LAL PUROHIT:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Union government have in
the recent past sanctioned additional funds
for bringing about improvements in the ma-
jor cities in the country; and

(b) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b)(i) An amount of Rs. 100.00 crores
kas been sanctioned as Special
Grant to the Government of
Maharashtra to meet the acute
problems of Housing and Slums
in Bombay.

(i) On the recommendation of the
Ninth Finance Commission a
one-time Grant of Rs. 50.00
crores each has been sanctioned
to the Governments of Mahar-
ashtra and West Bengal for slum
clearance, environmental im-
provement of slums and provi-
sion of basic amenities in the
cities of Bombay and Calcutta
respectively with the condition
that the State Governments
would also make a matching
provision of the same amount for
this purpose.

[ Transiation]

SHRI BANWAR! LAL PUROHIT: Mr.
Speaker, Sir, with the fast development of
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the country, the condition of urban areas is
alsofast deteriorating. For example, take the
case of Nagpur, the heartland of this country,
which is situated exactly in the centre of the
country. At the time of independence, the
population of this city was about 3 172 - 4 lakh
which has now gone up to over 20 lakh. The
conditions have become so miserable inthat
city that today seven lakh people are living
there in jhuggi jhonpris bading a life of moths
and insects. One can see their plight. No
roads, drainage or any other facility have
been provided there. Therefore, | would like
to point out to the hon. Minister that no
financial assistance is provided by the Cen-
tral Government to improve the living condi-
tion of the common man living in urban
areas. There are only one or two nominal
schemes for slum development which will
hardly benefit the people. In this regard, |
would like to say thatwith the funds allocated
by the Centre, not even a proper lavatory can
be provided what to say of providing electric-
ity, water and other facilities to these people.
There must be some clear policy in this
regard. Will the Central Government provide
financial assistance to the cities having a
population of more than 10 lakh because the
Municipalities is of these cities do not have
adequate source of income? Your industrial
policy has ruined...... (Interruptions).....

MR. SPEAKER: You have asked two
questions. But after asking the question, you
are coming to the same point.

SHRI BANWARI LAL PUROHIT: The
municipal corporations do not get money
from it and in case they do not have sufficient
income, does the Central Government pro-
pose to provide some financial assistance to
them?

[English]

SHRI MURASOLI MARAN: Sir, | agree
with the hon. Member. Urbanisationis taking
place in a very fast pace. In the sense that—
if 1 could be permitted to quote, | would—
over the past four decades, the total poputa-
tion is more than doubled.
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MR. SPEAKER: Hisquestionis whether
you are going to financially assist them.

SHRI MURASOL{ MARAN: Sir, proba-
bly in the year 2001, 35 per cent of the total
population will be living in urban areas. But
what is needed is a very consistent, logical
and systematic policy which can be sus-
tained over a period of years. sir, we have
represented to the Planning Commission
about the urgency of this matter.

SHR! RAM NAIK: Is the Government
representing to the Planning Commission?

SHRI MURASOLI MARAN: No. My
Ministry. My Minjstry has to represent. The
Working Group of the Planning Commission
has also recommended a total of Rs. 6,829
crore for this purpose, for example, in the
integrated development scheme of medium
and smalltowns—Rs. 293 crore; water supply
and sanitation Rs. 1,736 crore: urban trans-
port—Rs. 4,800 crores. It is a joint effort, a
participatory effort of civic bodies, State
Governments and the Central Government.
These are the recommendations of the
Working Group. Let us hopefully expect for
the best.

[ Translation]

SHRI BANWARI LAL PUROHIT: Mr.
Speaker, Sir, all the hon. Members are with
the Minister for rendering any support or to
exert pressure on any one. My question is
that Nagpur has been declared the second
capital of Maharashtra and since then, its
condition is deteriorating day by day. Nagpur
is the second capital of Maharashtra and a
Central place of the country. Therefore, |
would like to ask the hon. Minister whether
the Government would provide financial
assistance to Nagpur also as it has allocated
Rs. 100 crores to help the development of
Bombay?

[English)
SHRI MURASOL! MARAN: Sir, my

Ministry or the Union Government cannot
give specialgrant in assistance except under
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extraordinary circumstances. A planned
scheme has to come from the State Govern-
ment. For example, the Mayor of Nagpur has
given a memorandum that the city needs
about Rs. 100 crore for the development.
Naturally, it is not in the form of a scheme.
So, we have sent it back to the State Govern-
ment. We are expecting the reply. And hope-
tully, we will do something.

[ Transiation]

SHRI KALKA DAS: Mr. Speaker, Sir,
while on one hand, there are sky scrapers
and palatial buildings of Chanakyapuri in
New Delhi, on the other, there are slums,
jhuggi-jhonpris and unauthorised colonies
of Delhi where the people have not been
provided even the basic civic amenities. So
| would like to know from the hon. Minister
whether additional funds have been granted
to provide civic amenities in these areas? If
not, the reasons therefor?

[English]

SHRIMURASOLIMARAN: Sir, the Delhi
Administration has been asked to prepare a
plan to attack the situation of slums and
congestion there. They have evoived a plan
in which the sites will be divided into three
parts. Certain areas, which are immediately
need for the Government projects, will be
cleared and those people will be re-located.

Other areas, which are not needed for
the nextten years, willbe given assistancein
the form of institute improvement.

The third category will be given tenurial
ownership of land. HUDCO will lend them
assistance in building their own houses. The
special plan has been prepared by the Delhi
Administration and it is being implemented.

[ Translation]

SHRI KALKA DAS: Mr. Speakaer, Sir, |
am talking of additional funds. Have the
Central Government provided additional
tunds for improving the living conditions of
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lakhs of people who are feading a miserable
life?

[English]

SHRI MURASOL! MARAN: The Plan-
ning Commission have tentatively agreed to
aprovision of Rs. 23 crore for the year 1990-
91 for this item.

[ Transiation]
SHRI KALKA DAS: Mr. Speaker, Sir, |
have not got the reply to my question.

MR. SPEAKER: Alright, | know that.
[English]

SHRI V. N. GADGIL: Sir, the hon. Min-
ister says that Calcutta and Bombay have
been provided for certain to a extant and in
extraordinary circumstances, he will think
about it.

Now Pune 1s a case of extraordinary
circumstances. It is the fastest growing city
nextto Bangalore. And one suburb, Kothrud,
has entered in the Guinness Book of Rec-
ords as the fastest growing suburb in Asia.
There are a number of traffic problems and
90 deaths on an average are due to traffic.
Under those circumstances, | would like to
know from the Minister whether ne would
consider Pune under extraordinary circum-
stances. | would assure him that anybody
who does anything for Pune prospers in life.

[Translation]

MR. SPEAKER: You have given bless-
ings too.

[English)

SHRI MURASOLI MARAN: The Ninth
Finance Commission was headed by a
Maharashtrian. Unfortunately he did not
bother about Pune. He mentioned only about
Calcutta and Bombay and the former Prime
Minister granted Rs. 100 crore only to
Bombay and not to Pune. Naturally, if the
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hon. Member wants some speciai grant and
assistance, | think he has to take our Prime
Minister there and ask him to make a decla-
ration.

SHRIMATISUBHASHINIALL: Sir, lhave
got a specific question to ask. if any Munici-
pal Corporation, like Kanpur, approaches
the Central Government agencies like
HUDCO for loans for improving their civic
amentities, or working out schemes to gener-
ate funds to pay back the loans, will the
Central Government give some assistance
in the form of grants to pay for the interest on
these loans so that those Municipal Corpo-
rations could be helped to solve their prob-
lems.

SHRI MURASOLI MARAN: First,
HUDCO is acompany and no grant is made
available by it. However, there is no pro-
gramme to subsidise the interest rate for the
loans taken from the HUDCO company, but
HUDCO will be willing to support the needs
of the local Boards etc. Very recently, they
have opened an urban infrastructure win-
dow. We have also recently stepped up the
target to Rs. 300 crores in this year and
HUDCO will also be too happy io help.

SHRIP. R. KUMARAMANGALAM: The
hon. Minister comes from Tamil Nadu and |
hope he has not forgotten his home town,
because in his answer he has spoken only of
Bombay and Calcutta. Madras, Salem, Trichy
and Madurai have major problems, which all
urban cities have, especially with regard to
development. For example, in my own con-
stituency, the town of Salem lies and we
have a major problem with regard to its
proper development. | would like to know
from the hon. Minister, whether any addi-
tional funds are to be allotted for all these
maijor towns in Tamil Nadu starting from
Salem, Madurai, Trichy as also Madras.

SHRI MURASOLI MARAN: | have not
forgotten Tamil Nadu, but the previous 9th
Finance Commission had forgotten it, be-
cause they had taken into account only
Calcutta and Bombay. But in one way it is
good that a new channel has been opened
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for the first time to help cities. But regarding
Salem, the programme has to come from the
State Government. | cannot simply choose
Salem. | think, the hon. Member will ap-
proach the State Government.

SHRI ABDUL SAMAD: The metropoli-
tan city of Madras is celebrating its tricente-
nary. This year when our Prime Minister
visited Madras city for the first time, our Chiet
Minister requested for a special grant of Rs.
100 crores. | would like to know whether the
hon. Minister will also help to grant that
amount to improve the city of Madras.

SHRI MURASOLI MARAN: It is true
that the Madras city is celebrating its tricen-
tenary, but there is no provision to give
money to whichever city celebrates its tricen-
tenary or bicentenary. The Chief Minister
has sent a memorandum to the Prime Minis-
ter asking tor Rs. 300 crores or, if not, at least
Rs. one hundred crores. As in the case of
Calcutta and Nagpur, it has been sent back
to the State Government so that they should
send itin the form of a proposed programme
for the perusal of the Planning Commission.

SHRI RAJ MANGAL PANDE: Sir, an
effortis being made to convert the slums into
habitable ones. But in spite of this conver-
sion, the slums are increasing everyday.
There is thus a very heavy backlog. Would
the Minister tell us as to how long will be take
toclear all these backlogs so that the people
may have a feeling that this is a country
where poor people also have a say in the
Government and they could be relieved in
that way aiso.

SHRI MURASOLI| MARAN: Sir, it is a
very difficult question to answer, because on
the one side we are clearing slums and on
the other side slums are coming into being.
For example 40 per cent of the increase in
the urban population is by natural increase.
Evenif you sit quiet, next year the population
will increase by about 40 per cent. Another
40 per cent is by migration. So, to the best
extent possible, we have to prevent the
migration and give protection to the people.
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Regarding backlog, | have no informa-
tion. | require a notice for that.

SHRI A. K. PANJA: Sir, the hon. Minis-
ter in his reply has stated that Rs. 100 crores
has been given to the State of Maharashtra
as a Special Grant. And the Ninth Finance
Commission has given another Rs. S0 crores
to the State of Maharashtra and West Ben-
gal. So, West Bengal is getting only Rs. 50
crores. As the hon. Minister knows, area-
wise, population-wise and also slum-dwell-
ers wise. Calcutta is much bigger than
Maharashtra. | would like to have answer on
two points. We understand from the news-
paper reports that-because very short time
was given-out of Rs. 50 crores, the Govern-
ment of West Bengal could spend only Rs.
30crores and Rs. 20 crores still remain to be
spent. Would the Minister immediately order
for the extension of time so that before the
rainy season Rs. 20 crores worth of work
may be carried on. Also to prevent this ad
hoc money from being wasted, would the
Minister immediately declare the city of
Calcutta as a national city so that there is a
straight flow of fund and the real work for the
development of Calcutta city, as intended by
the Minister, may be carried on?

SHRIMURASOLIMARAN: Sir, the hon.
Member has asked as to why Calcutta was
left out. | would put the blame on him also.
Why did not be he raise it earlier when he
was a Minister here?

Secondly, he wants that Calcutta may
be declared as a national city. By mere
declaration, it will not get preference fromthe
Centre. For example the National Commis-
sionon Urbanisation wanted Delhi, Calcutta,
Bombay and Madras be declared as na-
tional cities and a fund of Rs. 500 crores may
be created for their development. But the
then Planning Commission rejected it.

SHRI A. K. PANJA: He has not an-
swered the first part of my question.

SHRI MURASOLI MARAN: Regarding
the time lapse, | have no idea. The West
Bengal Government had given all the pro-
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grammes in time. If there is any time lapse,
naturally we will not allow it to lapse.

SHRI RAM NAIK: Sir, it was an interim
recommendation of the Ninth Finance
Commission to pay an amount of Rs. 50
crores to Bombay during the year 1989-90.
Now, the period is over. The Maharashtra
State Government has sent all its proposals
but the Central Government has not paid the
amount so far. | would like to know why the
amount has not been paid so far and also
whether the amount will be paid in a time
bound programme.

SHRIMURASOLI MARAN: Sir, accord-
ing to the information available to me, the
money was paid in time. If there is anything
in balance, naturally we will sent it.

DR. BIPLAB DASGUPTA: Sir, the Na-
tional Commission on Urbanisation, had
made two major recommendations in its
interim report. (1) the proportion of money
allocated to urban development should be
raised. (2) four major cities should be de-
clared as national cities.

Now, the answer which the Minister
gave to Mr. Panja is somewhat unsatisfac-
tory. In the final report, because of the
machinations of the Congress politicians the
declaration of national city was dropped. Mr.
Panja did not raise his voice at that time in
protest against that. He colluded with them.
What | would like to know is, are you going to
implement the recommendation of the In-
terim Commission or not? The is the ques-
tion on which | would like to have a clarifica-
tion. k is because according to the recom-
mendation, a fund was also to be created. |
would like to know whether the fund is going
to be created. | wouid also like to know
whether the Central Government is going to
take the responsibility for financing all the
major cities. ltisbecause, that was the major
recommendation of the National Commis-
sion of Urbanisation, The funding cannot be
done for the major cities by the State Gov-
ermmments. The responsibility has to be taken
up by the Central Government and that was
also the recommendation of the National
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Commission. | would like to know whether
you are going to support the recommenda-
tion or not.

SHRI AJIT PANJA: Sir, the hon. Mem-
ber do not know the facts, because he is a
new Member. He pointed out by saying-that
myself and my party-that because of our
machinations the national city was not cre-
ated. That is not correct. When | was in the
Planning Commissionto serve the people as
aMinister, Mr. Charles Correa was appointed
to make a Report on various cities, including
Calcutta. Mr. Charles Correa went there and
foundthatthere has been siphoning of money
of Rs. 283 crores from the Urban Develop-
ment. Therefore, this was given. That is why
| took the responsibility regarding the crea-
tion of national cities.They only wanted to
write it on the wall. (Interruptions)

DR. BIPLAB DASGUPTA: | could not
complete my question because of the inter-
ference of Mr. Panja.

My question is this. The National Com-
mission of Urbanisation in its Interim Report,
made three specific recommendations.

(1) That the four major cities—in view
of the importance-should be
recognised as national cities;

2) They said that a fund shouid be
created for Rs. 1000 crores. This
fund should be allocated for the
development of the four cities;
and

(3) They said categorically that it is
not possible for the State Gov-
ernments to carry out develop-
ment activities in the major cities
because the influence of these
cities extends beyond the
boundaries of the States. These
were the three main recommen-
dations.

| would like to know from the hon. Min-
ister whether or not, any of these recommen-
dations is going to be implemented.
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SHRI MURASOL! MARAN: The hon.
Member is very much right when he said this:
“That the Interim Report said that all the four
major cities should be declared as national
cities. They also wanted to create a fund for
Rs. 500 crores or so far the development of
these four cities. They also said about the
upgradation of the services, the civic bodies
should also be undertaken and all that.” But
in the Final Report, they have changed their
mind.

Inthe meanwhile, the Finance Commis-
sion had rejected the creation of Rs. 500
crore fund. Instead, they had identified 329
urban centres, i.e. Generators of Economic
Momentum (G.E.M.). Then, 49 Urbanisation
Regions were identified as Special Priority
Urbanisation Regions S.P.U:R.).

DR. BIPLAB DASGUPTA: That is for
West Bengal and not for Calcutta.

SHRI MURASOLI MARAN: Now, the
hon. Member wants to know whether the
Government will consider the Interim Re-
port. Whenthereis afinal Report, | would like
to know from the hon. Member, whether it is
essential to go back to the Intennm Report.

DR. BIPLAB DASGUPTA: An injustice
was done to a Metropolitan City by the pre-
vious Government.

MR.SPEAKER: Whatisthis? Mr. Gupta,
there should be no running commentary.

SHRI MURASOLI MARAN: A | under-
stand from the hon. Member | respect him-
the idea is that more fund should flow to
Calcutta and other very big cities. But by
declaring it as a national city alone will not
create money. What is necessary is that we
should have a participatory effort between
the civil bodies, State Governments and the
Centre to find out ways and means fordevel-
oping these super metropolitan cities.

[ Trans/ation]

SHRiI KIRPAL SINGH: Mr. Speaker,
Sir. the hon. Minister has pointed out that

MAY 2, 1990

Oral Answers 20

financial assistance can be giventothecities
under special circumstances. Amritsar which
is known as the Gateway of India and has
been ruined for the second time by the
Congress Government after Ahmed Shah
Abdali, so what can more special circum-
stances can be there for any city of the
country than these. Therefore, | would fike to
ask the hon. Minister as to what does the
Government purpose to do for the develop-
ment of Amritsar city? )

[English]

SHRIMURASOLI MARAN: Neither this
Ministry nor the Finance Ministry nor the
Planning Commission has any discretionary
fund to sanction special central assistance
for such purposes. There is no such pro-
gramme at present.

Schemes to Control Floods and Drain-
ages In Bihar

*659. SHRI DHARMESH PRASAD
VARMA:
SHRI BHOGENDRA JHA:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether floods have been continu-
ously affecting north Bihar;

(b) if so, the details thereof;

(c) the steps Union Government pro-
posed to take in this regard;

(d) whether some schemes for control-
ling floods and the construction of drainages
in north Bihar are pending with Union Gov-
ernment; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). North
Bihar is frequently affected by floods. Onthe
basis of information supplied by the State
government, the area affected in Bihar, mostly
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in the north, is about 1.5M. ha. yearly on an
average.

{c) Comprehensive flood plans for all
the North Bihar rivers have been prepared
by the Centre and sent to State Government
for formulation of detailed projects and im-
plementation.

(d) and (e). Outof 11 projects, received
at the Centre from the State (9 relating to
embankment and 2 for drainage), comments
have been sent on 6 projects (4 relating to
embankment and 2 for drainage), 2 require

cooperation from Nepal and other 3 are
under examination.

SHRI DHARMESH PRASAD VARMA:
In view of the changed political situation in
Nepal, does the Government of India pro-
pose to take up with the Government of India
propose to take up with the Government of
Nepal the question of implementation of
measures in the catchment areas and upper
reaches of the nvers flowing into the Ganga
basin from the Himaiayas with a view to
control the floods in north Bihar? Had any
dialogue been initiated in this regard earlier;
if so, what was the outcome of that?

SHRI MANUBHAI KOTADIA: So tar
there has been no outcome. We are continu-
ing a dialogue. In March 1990, we had writ-
ten a letter for holding a meeting, but there is
no response.

SHRI DHARMESH PRASAD VARMA:
Does the Government propose to send a
study team to study this very important prob-
lems in all its aspects? Does the Govern-
ment propose to include an Environmental-
ist as well in that study team and draw up a
long-term plan to contain the recurrence of
floods in north Bihar?

SHRI MANUBHAI KOTADIA: | do not
teel any necessity to constitute any separate
c-ganisation or any separate study team for
trat. because a study has already been
made. There are certain suggestions. At
present, nine schemes are under examina-
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tion, So, | request the hon. Member not to
press for any study team being constituted.
I do not feel any necessity to set up another
study group.

[ Translation)

SHRI PURUSHOTTAM KAUSHIK: As
a flood control measure in respect of Ganga
and its tributaries and to bring more areas,
particularly of Uttar Pradesh and Bihar, under
irrigation and to promote water transporta-
tion, a Ganga-Cauvery link scheme was
initiated during the Janata regime. Some
work was also done on it during the Janata
regime but further progress made in this
regardduringthe Congress ruleis not known.
Therefore, | would like to know from the hon.
Minister of Water Resources whether it is
under consideration of the Government to
revive that multi purpose project or the
Government has completely shelved it?

SHRI MANUBHAI KOTADIA: Mr.
Speaker, Sir, the project referred to by the
hon. Member, is under the consideration of
the Government and we have also included
it in our action plan.

[English]

Inthe near future if we get the sanction from
the Planning Commission, then we will pro-
ceed further.

[ Translation]

SHRI DEVENDRA PRASAD YADAV:
Sir, in North Bihar, 3 1/2 crore people are
affected by floods every year. The hon.
Minister has stated in to part reply (c) that
comprehensive flood plans for all the North
Biharrivers have been prepared by the Centre
and sent to State Government for formula-
tion of detailed projects and implementation.
So Iwould like to know the names of rivers of
North Bihar for which comprehensive flood
control plans have been prepared? what is
the proposed amount of allocation for the
plans and when were they sent to the State
Government?
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SHRIMANUBHAIKOTADIA: Sir, | have
been receiving many representations from
the Members as well as outsiders....
{Interruptionsy........ | will reply in detail.

On the basis of the information fur-
nished by the State Government, the aver-
age area affected in Bihar., mostly North
Bihar, during the period 1953-88 is 1.5 mil-
lion hectare.

In all, nine schemes are under examina-
tion in Ganga Flood Control Commission.
Out of this, Koparia Kursela embankment
scheme, Extension of right Kamia embank-
ment, Dumri Chappra embankment scheme
and TrimahaniKurselaembankment scheme
have already been examined and comments
sent fo the State Government.

The two schemes (1) Adhawara Flood
Control Scheme Stage Il and (2) Adhawara
Flood Control Scheme Stage 1l could not be
taken up for processing as it requires coop-
eration of Nepal.

Sir, Parman Flood Control Scheme,
Nagar embankment Scheme and Badal-
aghat—Nagarpara Embankment Schemes
were received in 1989, very recently, before
four to five months. And they are under
examination and scrutiny with GFCC, Ganga
Flood Control Commission.

SHRI KS. S. RAQO: Sir, it appears from
the answers given by the hon. Minister that
their purpose is only just to answer and not
to go into the details and find a solution for it.
It is quite unfortunate that many of the Min-
isters do not go into the details or make a
through study before coming here.

MR. SPEAKER: Please putyour ques-
tion. -

SHRI K. S. RAO: The answer given by
the hon. Minister gives that 1.5 million hec-
tare is being affected by these floods and the
calculated loss comes to about Rs. 2,000

crores. Apart from this. the loss due to
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damage to the communications, roads,
manpower, livestock must be another Rs.
2,000 crores. The total comes to Rs. 4,000
crores. if the same amount of Rs. 4,000
crores were to be spentin constructing some
dams or projects, not only Rs. 4,000 crores
can be regulated but some more benefiis
can be achieved. But then the answer is, ‘no
resources’. | can understand it.

Sir, in regard to digging borewells, we
are involving the farming community to share
the entire burden. And forthat, we are giving
a loan to them Can the Government not
think in terms of asking the farmers to share
the costof these projects which they may not
be able to give initially but they will clear the
loan at a later stage? Then entire resources
are available in the country like technology,
manpower and all that. The only thing re-
quired is application of mind to use this
scheme. So | wish to know from the hon.
Minister whether the Government thinks in
terms of finding out resources by asking the
farmers to participate and take up these
projects?

SHRI MANUBHAI KOTADIA: i is defi-
nitely a good suggestion and we will defi-
nitely see if it can be worked out.

[ Transiation]

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sir, the Government has not given
a satisfactory reply. |, alongwith some
members from North Bihar, would like to
know about two or three points regarding
North Bihar. Firstly, we would like to know
about the amount of expenditure incurred
during the period 1985-1990 under the head
of flood control relief. Secondly, what is the
extent of loss of life and property and dam-
age caused to crops, during the last 5 years
and thirdly whether the Government of India
had entered into negotiations with the Gov-
ernment of Nepal on the condition that if they
construct a dam or a barrage on Kosi river,
then we would supply them electricity and
charge the Government of Nepal for it. What
obstacles have come in the way of Govern-
ment of India in this regard? Have the Gov-
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ermnment of Nepal charged any amount for
saying the life and property? However the
construction ‘of dam has not been under-
taken to this date. | would like to know the
reasons thereof from the Government.

SHRI MANUBHAI KOTADIA: Mr.
Speaker, Sir, | fully agree with the sugges-
tion of the hon. Member that a project for
constructing a dam on Nepal border should
be formulated. But the Government of Nepal
has not given their reaction and reply in this
regard. We are discussing it with them. So
long as the Government of Nepal does not
agree, it cannot be undertaken. It is a good
project, a power house can be built on their
side of the border.

MR. SPEAKER: The Government
should pursue it.

SHRI MANUBHAI KOTADIA: We are
pursuing it. We have sent them a letter on
16th March but we have not received any
reply so far. So far as the damage Is con-
cemed.

[English]

The total expenditure upto March 85
was Rs. 281.36 crores. Relating to Bihar, the
expenditure during 1985-86 was Rs. 39.41
crores, in 1986-87 Rs. 47.34 crores, 1987-
88 Rs. 43.40 crores; 1988-89 Rs. 51.96
crores, 1989-90 Rs. 40 crores and antici-
pated outlay for 1990-91 is Rs. 40 crores.
The annual average flood damage of Bihar is
as follows: Area affected: 1.49 million hec-
tares; population affected: 6.66 million,
Human lives lost: 87, cattle lost: 949, cropped
area affected 0.68 million hectare, houses
damaged 157.591, value of damage to
houses: Rs. 11.51 crores, value of damage
to crops—Rs. 58.37 crores, value of dam-
age to public utilities—Rs. 32.11 crores and
value of total damage—Rs. 101.99 crores.

fTransIation]

MR. SPEAKER: Next question, Shri
Chiranji Lal Sharma.
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MR. SPEAKER: Please take your seat.
Mr. Yadav, please take your seat.

MR. SPEAKER: Now we will be having
a discussion on the Demands for Grants
relating to this Ministry. You can take part in
that discussion to make your point. But now
for the time being, please take your seats.

MR. SPEAKER: The discussion on the
Demands for Grants of this Ministry is listed
for today itself. So you may please take your
seat.

.....(Interruptions)......
MR. SPEAKER: Please give notice.

...... ({Interruptions)......
MR. SPEAKER: Shri Chiranji Lal
Sharma.
[English]

Sardar Sarovar and Narmada Sagar
Projects

*660 SHRI CHIRANJI LAL SHARMA:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether contradictory statements
by Government on the Sardar Sarovar dam
on the Narmada river have created confu-
sion among the people;

(b) it so, the precise decision taken by
Government on Sardar Sarovar dam: and

(c) whether the decision of Government
in this regard is final?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) No contradic-
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tory statement has been made by the Cen-
tral Government.

(b) and (c). Do not arise.

SHRI CHIRANJI LAL SHARMA: Mr.
Speaker, Sir, the answer given by the Minis-
teris somewhat confusing. Inreply to part (a)
of my question, he has said that ‘No contra-
dictory statement has been made by the
Central Govemment’. Parts (b) and (c) of my
question are: “if so, the precise decision
taken by Government on Sardar Sarovar
dam; and whether the decision of Govern-
ment in this regard is final?” Regarding (b)
and (c), the Minister has stated: “Do not
arise”. | would like to know whether any such
decision was taken and whetheritis final. To
say ‘Do not arise’ is confusing.

SHRIMANUBHAI KOTADIA: Sir, | have
already replied that there is no condradiction
and there is no scope for revision. We have
no contradiction here and it is final.

SHRI CHIRANJI LAL SHARMA: Sir, if it
is final, may | have the temerity to ask the
hon. Minister, through you, that when | have
positively and categorically asked him
whether the decision of the Government in
this regard is final, he should have said it in
writing that it is final. Why does he say that
the question does not arise?

[ Translation)

SHRI MANUBHAI KOTADIA: Mr.
Speaker, Sir, | have already stated that no
contradictory statements have been made,
hence other questions not arise.

SHRI CHIRANJI LAL SHARMA: Mr.
Speaker, Sir, the hon. Minister has stated
that it is final but why has he not stated it that
way in the reply itself.

MR. SPEAKER: He s sayingthatthere
is no contradiction. You may please ask your
next question if any.

[English]

SHRI CHIRANJI LAL SHARMA: Now,
Sir, the hon. Minister has been pleased to
say that itis final. May | ask him how long will
it take to complete it.
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SHRI MANUBHAI KOTADIA: In the
present case, there is no question of time
limit. | have aiready stated that there is no
contradiction and whateverdecision has been
given by the Tribunal is their final decision.
So there is no controversy in this regard and
the question of revision does not arise.

SHRI SHANKERSINH VAGHELA: Mr.
Speakaer, Sir, the issue of the construction of
dam on Narmada river has been raised here
on several occasions and itis also afact that
it is a question involving life line of many
States. | would, therefore, like to know from
the hon. Minister whether the Government
propose to convene a meeting of the Chief
Ministers and the Ministers concerned of all
the concerned States to settle this issue
once for all. What is the stand of the Govern-
ment in this regard?

SHRI MANUBHAI KOTADIA: | have
already stated that there is no contradiction.
so other questions do not arise. So far as the
question of convening a meeting of the Chief
Ministers is concerned, we had convered a
meeting of the Chief Ministers of all the
concerned states on 19th April but that par-
ticular date did not suit some of the Chief
Ministers. Now we have convened it again
on 18th May.

SHRI SHANTILAL PURUSHOTTAM
DAS PATEL.: Mr. Speaker, Sir, some people
are creating obstruction in the construction
work of various dams in the country with the
foreign money in the name of environmental
protection. | would like to know whether the
Government propose to conduct an enquiry
into it so as to get the projects like Sardar
Sarovar completed within stipulated time
and let the country get the benefits thereof
Today, the work on several projects has
been stalled.

SHRIMANUBHAIKOTADIA: Asregards
the Sardar Sarovar dam, everything has
been finalised. However, 1 have no informa-
tion regarding other projects, to which the
hon. Members have referred.
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[English)
Rehabilitation of Delinquent Juvenliles

*661. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of WEL-
FARE be pleased to state:

(a) The details of provisions made by
Govermment for rehabilitation of juveniles;

(b) the number of Delinquent Juveniles
apprehended/kept in custedy during 1989,
males and females separately;

(c) whether rate of offences of Delin-
quent Juveniles has increased annually
during the past three years; and

{d) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM V!LAS PASWAN):
(a) Since 1974-75 the Government of india
has been implementing a Scheme for wel-
fare of children in need of care and protec-
tion with a view to rehabilitate them as nor-
mal citizens in the community. Under the
scheme, the Central Government shares the
cost of maintenance, care, educational and
vocational training, etc. for children in the
destitute homes run by voluntary organisa-
tions. .

The Juvenile Justice Act of 1986 which
come into force on 2nd October 1987 pro-
vides for a uniform pattern for protection,
treatment, development and rehabilitation
for both neglected and delinquent juveniles,
and especially emphasises provision for
facilites for education, vocationai and reha-
bilitation through both institutional and non-
institutional support systems.

(b) to (d). The Juvenile Justice Act is
enforced by the State Governments and
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Union Territories. The number of delinquent
Juveniles apprehended and kept in custody
during 1989 is not available.

According to the National Crime Rec-
ords Bureau, Ministry of Home Affairs, the
information is available upto the year 1986.
The juvenile delinquents apprehended un-
der IPC crimes during 1986 is as follows:

Boys 73,602
Girls 4,089
77,691

Figures for the years 1984, 1985 and
1986 show an increasing trend in the rate of
juvenile crimes per lakh of population. The
figures with regard to incidents of juvenile
crime per lakh of population were as follows:

1984 58
1985 6.6
1986 73

Child Labour in Industries

*662. SHRIK.S. RAO: Will the Minister
of LABOUR be pleased to state:

(a) whether employment of children in
various industries, particularly hazardous
industries, continues despite provisioninthe
Constitution and the laws enacted in this
regard; and

(b) if so, the causes identified and the
steps proposed to be taken by his Ministry in
the regard?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The employment of children
below the age of 14 years is banned in
factories, mines and in various hazardous
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occupations. The Child Labour (Prohibition
and Regulation) Act, 1986 specifies, in the
Schedule thereto, occupations and proc-
esses in which a child below the age of 14
years cannot be employed or permitted to
work. However, child labour persists in vari-
ous employments basically on account of
various socio-economic factors.

Apart from stricter enforcement of laws
pertaining to child labour, other steps being
undertaking include inter alia projects for
rehabilitation in predominant areas of child
labour through establishment of special
programmes for education, nutrition, health
care, vocational training, etc.

Homoeopathic Dispensaries in Delhi
SHRI GANGA CHARAN

LODHI:
SHRI GUMAN MAL LODHA:

"663.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) whether Union Government /
N.D.M.C. propose to open Homoeopathic
dispensaries at Golf Link, North Avenue and
Kaka Nagar;

(b) the norms required to be fulfilled for
opening a Homoeopathic or Ayurvedic dis-
pensary at a particular place; and

{c) whether these places fulfil these
norms?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) No, Sir. The beneficiaries under the
Central Government health Scheme resid-
ing in Golf Link, North Avenue and Kaka
Nagar are availing facilities of homoeopathic
treatment from CGHS unit in South Avenue.

(b) and (c). There are no fixed norms for
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opening homoeopathic/ayurvedic dispensa-
ries either in CGHS or in NDMC. Such dis-
pensaries are opened on popular demands
from the beneficiaries. However, with a view
to expanding tfacilities under homoeopathy/
ISM system of medicine, plans are being
formulated to establish additional dispensa-
ries for homoeopathic and ayurvedic treat-
ment on a zonal basis. '

Health Guides in Villages

*664. SHRI BHAOOSAHEB PUNDLIK
PHUNDKAR: Will the Minister of HEALTH
ANDFAMILY WELFARE be pleasedto state:

(a) whether the village health Guides
are paid salary even less than the minimum
wages admissible in various States:

(b) i so, whether Government propose
to revise their salary; and

(c) if so, the time by which it is proposed
to be done?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASQQD):
(a) to (c). The Village Health Guides are not
Government employees. They are only vol-
unteers selected by the community having a
vocation of their own. The Village health
Guides are paid an honorarium of Rs. 50/-
per month in order to meet the out of pocket
aliow expanses. No decision regarding in-
creasing the amount of honorarium has so
far been taken.

Legislation about Employment Condi-
tions

*665. KUMARIUMA BHARATI: Willthe
Minister of LABOUR be pleased to state:

(a) whether any legislation to secure
centain minimum conditions of employment,
wages and social security including accident
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benefits and old age pension is under con-
sideration of the Government; and

(b) ii so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

{b) Does not arise.

Storage Facility for Foodgrains Buffer-
stock
*666. SHRIN.J. RATHWA:
SHRI JANARDAN TIWARI:

Wili the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) the quantum of foodgrains buffer-
stock during the last two years and the
current year,

(b) whether there has been an increase
in the stock; and

(c) if so, the additional storage capacity
created to meetthe increasing requirements?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU. RAM MIRDHA):
(a) and (b). The stock position of foodgrains
(wheat, rice and coarse grains) with the
public agencies during the lasttwo years and
the current year is as follows:

(In million tonnes)

1.4.1988 9.43
1.4.1989 (P) 7.39
1.4.1990 (P) 11.73

(P): Provisional
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The stocks of foodgrains with public
agencies as on 1.4.1990 were, thus, 58.7
percent more than the level that had pre-
vailed on 1.4.1989.

(c) The storage capacity already exist-
ing with the public agencies is ®onsidered
adequate to hold the current stocks.

Irrigation Projects in Vidarbha Regions

*667. SHRI VASANT SATHE: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) the number of irrigation projects in
Vidarbha regions approved by Government
during the Seventh Five Year Plan and their
irrigation potential and estimated cost;

(b) the funds released to State Govern-
ment for execution of these projects year-
wise; and

(c) the steps proposed to be taken to
avoid delay in execution and check cost
escalation of these projects?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Five major and
four medium projects estimated to cost about
Rs. 737 cores and benefitting an area of
about 404 thousand hectares were found
acceptable by the Advisory Committee sub-
jectto, among others, the State Government
arranging clearance from forest and envi-
ronmental angles.

(b) No fund is directly released by the
Centre for these projects.

(c) State Government has to take the
appropriate steps.
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[ Translation]

Employment to Educated Unemployed

*668. SHRI RAJVEER SINGH:
SHRI RADHA MOHAN
SINGH:

Wilithe Minister of LABOUR be pleased
to state:

(a) the steps taken by Government for
providing employment to those educated
unemployed persons who are on the live
registers of the various employment ex-
changes;

{b) whether Government propose to
provide unemployment allowance to those
who are on the live registers for more than
three years;

(c) if so, by what time: and
(d) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) to (d). The problem of unemployment in
the country is a matter of concern for the
Government. The major thrust of the Eighth
Five Year Plan is intended on employment
generation for all categories of unemployed.
A proposal to provide some kind of an
employment guarantee to all citizens is also
under examination but details have yet to be
worked out.

[English)
AIDS infected Blood Donors
“669. SHRIJANARDHANA POOJARY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the number of AIDS in-
fected blood donors has shown a phenome-
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nal increase in the country and blood banks
have not been able to prevent such persons
from donating blood; and

(b) it so, the measure taken to check
this menace?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). There has been an increase in
the number of HIV (human Immuno Defi-
ciency Virus) infested blood donors detected
consequent to the expansion of the blood
donors screening programme.

Screaning of blood donors as a compo-
nentof HIV surveillance activity was initiated
in April, 1986. in view of the observed in-
crease in HIV infection rate among blood
donors over the next two years, the Govern-
mentdecidedto establishfacilities for screen-
ing all donated blood in a phased manner.
Accordingly, screening of donated blood was
started in the four metropolitan cities by
linking blood banks to zonal blood testing
centres. Similar arrangements have been
initiated to introduce screening of donated
blood to cover all major cities. Out of an
estimated 15 lakh units of blood collected
every year, 3.5 lakh units of blood have been
screened during the period from 1.4.1989 to
31.3.1990.

It is difficult to prevent HIV infected
blood donors from donating blood because
of the fact that many professional blood
donors give their blood at different blood
banks by giving fictitious name and address.
However, with the expansion of the blood
donors screening programme it will be pos-
sible to ensure the safety of blood by reject-
ing the blood which is found to be infected.

Irrigation Projects and Potentialities of
Nagaland

*670. SHRI SHIKIHO SEMA: Will the
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Minister of WATER RESOURCES be
pleased to state:

(a) the details of irrigation projects of
Nagaland pending with Union Government
and those likely to be taken up during 1990-
91:

(b) the details of irrigations projects of
Nagaland completed so far; and

(c) the steps taken by Union Govern-
ment to increase irrigation facilittes in
Nagaland?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) to (c). There is
no major or medium irngation project in the
State. Also no such project is pending for
clearance with the Central Government. The
Central Water Commission has undertaken
the investigation work of three medium proj-
ects for the State Government. Investigation
and preparation of project reports are
targetted for completion during the Vili Pian.

Recognition of Indian MBBS Degree
Abroad

*671. PROF. K.V. THOMAS: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state-

(a) whether the M.B.B.S. degree
awarded by Indian Universities in not recog-
nised abroad;

(b) whether persons holding (Indian)
Bachelor's or Master's degree in medicine
from Indian universities are not allowed to
practice medicine: and

(c) the steps taken to rectily these
defects in our medical education system?

THE MINISTER OF STATE OF THE
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MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASQOD):
(a) to (c). As per Section 12 of the Indian
Medical Council Act, 1956, there is an ar-
rangement for reciprocity for recognition of
the medical qualifications with a number of
countries outside India. A list of such coun-
tries is attached as a statement. Information
regarding other countries is not available
with the Government.

STATEMENT
1. Australia.
2. Burma
3. Canada.

4. North-West-Territories.
5. Nova Scotia
6. Ceylon

7. Hongkong

8. Italy.
9. Japan
10. Matta
11. New Foundiand

12. New Zealand
13. Pakistan
14. Union of South Africa

15. Straits settiement and Federated
Malaya States

16. Republic of Ireland

17. Bangladesh.
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Rehabilitation of the Affected People of
Sardar Sarovar Project

*672. SHRI SHANTARAM
POTDUKHE:
SHRIMAT!I VASUNDHARA
RAJE:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the number of people to be affected
and displaced. particularly tribals , on com-
pletion of Sardar Sarovar project; and

(b) the steps to be taken to rehabilitate
them?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRi
MANUBHAI KOTADIA): (a) Total number of
persons affected by the Sardar Sarovar
Project will be 66,675. of which 44,900 are
tribals as perthe census of 1981. About 70%
of these will be physically displaced.

(b) In line with the rehqbilitation policies
already announced by Gujarat, Maharash-
tra and Madhya Pradesh, identification and
allotment of agricultural lands for the com-
mand area of the Sardar Sarovar Project,
development of rehabilitation sites with civic
amenities including electrification and allot-
ment of residential plots to oustees is in
progress.

[ Transiation)
Inter-State Water Disputes

*673. SHRIGULAB CHAND KATARIA:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether Union Government pro-
pose to take over semi major irrigation
schemes to resolve the inter State water
disputes arising among various States:
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(b) if so, by what time; and

(c) whether Government propose
to prepare a master plan on inter-State rivers
to ensure proper utilisation of the water of
such rivers?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) No, Sir.

(b) Does not arise.

(c) State Governments have been
advised to prepare basin-wise master plans
for the portion falling in their territory to
enable formulation of an integrated plan for
the entire basin.

[English]
Immunization of Infants

*674. SHRI MADHAVRAO SCINDIA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any of the state or district
centres has been able to reach the stated
goals of 85 per cent immunization coverage
of infants and 100 per cent coverage of
pregnant women: and

(b) if notthe details of the steps Govern-
ment propose to take or has taken in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). 21 States and Union Territories
have reported achieving coverage level of
85 percentor more in respect of one or more
antigens included under Immunization Pro-
gramme. States of Gujarat, Kerala, Mahar-
ashtra, Punjab and Tamil Nadu and the
Union Territory of Pondicherry have achieved
more than 85% coverage level in respect of
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all antigens upto 31.3.1990.

Several steps have been taken by the
Ministry of Health and Family Welfare in
consultation with the concerned State Gov-
ernments to give impetus to the Immuniza-
tion Programme in those States where the
performance is not upto the mark. Special
emphasis is given to promote education and
awareness build up alongwith improved
service delivery system. Regular flow of
vaccine and other inputs like cold chain
equipment, needles and syringes has been
ensured to all States and districts. Training
and re-training of staff engaged in the deliv-
ery of services is receiving priority attention.
Quality of vaccine and immunization prac-
tices are being regularly monitored through
intensive field supervision and laboratory
check of vaccine samples collected from the
tield. Vigorous efforts to involve voluntary
organisations both in urban and rural areas
have been undertaken in addition to a pro-
fessionally designed communication cam-
paign aimed at securing the cooperation and
support of community and opinion leaders.

Modernisation Scheme of NTC

*675. SHRIV.SREENIVASAPRASAD:
Will the Minister of TEXTILES be pleased to
state:

(a) whether new schemes for moderni-
sation of the mills under NTC (WBABO) Ltd.,
Calcutta have been evolved:

(b) whether earlier schemes for mod-
ernisation have been fully implemented: and

(c) if so, the details thereot?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The new schemes of modernisation of the
mills under NTC (WBAB&O) Ltd., Calcutta
are under formulation.
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(b) and (c). Upto the end of 6th Five Year
Plan period, modernisation schemes amount-
ing to about Rs. 31.57 crores were taken up
for implementation as against the sanction
of Rs. 30.47 crores in the textile mills under
NTC (WBAB&O) Ltd., Calcutta.

Non-Fiiling of Central Quota in Medical
Colieges in Karnataka

*676. SHRI H.C SRIKANTALAH: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the total number of seats in various
Medical Colleges in Kamataka available
every year for Central Government quota;

(b) whether all the Central Govern-
ment's quota of medical seats in Karnataka
were filled up every year,;

(c) if not, the year during which the
quota was not filled up; and

{d) the reasons for non filling up of those
seats?

THE M'NISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR! RASHEED MASOOD):
(a) to (d). As per directions of the Supreme
Court, all the concerned Sate/UT Govern-
ment, except Jammu & Kashmir and Andhra
Pradesh contribute 15% MBBS/BDS seats
and 25% Post-graduate Medical/Dental seats
in each medical/Dental college/institution,
other than private medical/dental colleges,
without taking into account any reservation.
Accordingly, the Government of Karnataka
have contributed 81 and 94 seats in Under-
graduate courses during 1988-89 and 1989-
90 respectively and 123 seats each in 1988,
1989 and 1990 in various Post-graduate
courses in the four medical colleges at
Bangalore. Mysore, Hubliand Bellary. These
seats are allotted to the candidates who are
on the merit list of the All India Entrance
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Examinations held by CBSE in respect of
15% MBBS/BDS seats and by AIMS in
respect of 25% post-graduate seats. All the
MBBS/BDS seats available in Karnataka
ware allocatedtothe candidates onthe merit
list.

In so far as PG seats are concerned,
there are few seats in non-clinical speciali-
ties like Anatomy, Physiology, Pharmaccl-
ogy , Forensic Medicine etc. and few
Diploma Courses, which remain unallocated
for the reason that there are no claimants.

When the candidates from All india List
who are allocated against seats do not report
for admission in the colleges, including the
colleges in Karnataka, the seats so left va-
cant, if any, are reverted back to the respec-
tive State Governments, including Karna-
taka, to be filled in by the candidates in the
State List as per their rules.

[ Translation)
New Labour Policy

6996. SHRI BALESHWAR YADAV:
Will the Minister of LABOUR be pleased to
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state:

(a) whether the National Campaign
Committee of trade unions has submitted
any memorandum to Union Government for
formulation of new policy in place of the
present anti-labour policy;

(b) if so, the details thereof;
(¢) whether Government have since
considered the memorandum submitted by

them;

{d) if so, the details of the decision taken
on their demands: and

(e) if not, the reasons therefor?
THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):

(a) and (c). Yes, Sir.

(b) and (d). A statement showing the
details is given below.

(e) Does not arise.
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[English]

Separate Identity of Sansi Scheduled
Caste

6997. SHRIHET RAM: Willthe Minister
of WELFARE be pleased to state:

(a) whether the Sansi Scheduled Tribe
has been included in the list of Scheduled
Castes in the States of Haryana and Punjab
though their way of life is different from that
of Scheduied Castes;

(b) if so, whether Government propose
to amend the Constitution for their separate
identity as Scheduled Tribe;

(c) if so, the steps taken by Goverament
in this direction; and

(d) if not. the reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) and (c). Does not arise.

(d) As per the Constitution (Scheduled
Castes) Order, 1950 amended from time to
time, Sansi community stands included in
the list ot Scheduled Castes in Haryana and
Punijab as they fulfil the criteria for the inclu-
sion of any community in the list of Sched-
uled Castes.

Backlog of Reserved Vacancies for
Scheduled Castes in Punjab

6998. BABA SUCHA SINGH: Will the
Minister of WELFARE be pleased to state:

(a) the details of backlog of vacancies
reserved for Scheduled Castes in Punjab
Government Departments/Offices, autono-
mous bodies under the Government of
Punjab:
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(b) the steps taken by Government
during the last three years to clear this back-

log; and

(c) the approximate time when this
backlog is expected to be cleared?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The information is being collected
from the Government of Punjab and will be
laid on the table of the House in due course.

[ Translation]
Atrocities Against Harijans

6999. SHRI RESHAM LAL JANGDE:
Will the Minister of WELFARE be pleased to
state:

(a) the State-wise number of com-
plaints regarding atrocities on Harijans lodged
with police from December, 1989 to March,
1890 and from January, 1989 to November
1989 and the number out of these in which
inquiries have been conducted;

(b) the number of complaints received
regarding murder, dacoity, loot; kidnapping,
rape, land grabbing and forcible eviction
from their lands or houses; and

(c) the number of Harijans to whom
assistance has been provided in cash orkind
in the above cases? )

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Details regarding the number of
complaints on atrocities lodged with the police
are not available. The information on the
number of cases registered with the police
during the year 1989 (January to Decem-
ber,89) both State-wise and crime-wise are
given in the Statement below. Similar infor-
mation for the period January to March 1990
is being collected.
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All complaints reported specifically to
Government or come to the notice of the
Govemment through reports in the Press
are taken up with the concerned State Gov-
ernments and they are asked to take appro-
priate action both to punish the perpetrators
of crimes and to provide appropriate relief
and rehabilitation to the victims, where nec-

MAY 2, 1990

Written Answers 60

essary. Wherever specific cases are brought
to the natice of the Government, the action,
taken is also indicated to the concerned
persons who had referred the matter to the
Government.

(c) Information is not available.
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Mass Transit Rall System in Hyderabad
and Secunderabad

7000. SHRIMATI T. MANEMMA: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government propose to
introduce the Mass Transit Rail System in
Hyderabad and Secunderabad in Andhra
Pradesh;

(b) if so, the details thereof with cost of
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the project; and

(c) the time by which the scheme will be
implemented?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). Government of Andhra Pradesh ap-
pointed M/s Rail India Technical & Economic
Services Ltd. (RITES) in March, 1988 to
prepare a techno-economic feasibility report
for a Mass Transit Rail System. RITES have
recommended provision of Light Rail Transit
System in three phases:-

Phase |

Phase |l
mately))

Phase Il

Balanagar to Khairatabad (9.549Kms) — Cost Rs. 111.41 crores

Khairatabad to Charminar (7.0 Kms) Cost Rs. 112.25 crores (Approxi-

Mozamjali Market to Dilsukh Nagar (5.99 Kms) — Cost Rs. 82.92
Crores (Approximately)

The cost is based on 1988 prices.

The State Government has requested
that this project may be considered for fund-
ing by the Government of India and also to
consider this project for bilateral aid or exter-
nal aid.

The matter at present stands referred
back to the Government of Andhra Pradesh
seeking certain clarifications regarding up-
dating of the cost estimates and the figures
for financial analysis.

Complaints Under Consumer Protec-
tion Act

7001. SHRIKAILASH MEGHWAL: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) how many complaints have been

filed and disposed under the Consumer
Protection Act, 1986 since its inception, State-
wise and Year-wise;

(b} whether normal judicial delaying
tactics have come inthe way of expeditiously
disposing of these cases;

(c) whether there is any checks/moni-
toring to avoid such delays: and

{d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) As per
information available with the Government,
a statement has been prepared and is
enclosed.

(b) to (d). The grievance redressal
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machinery set up under the Consumer Pro-
tection Act, 1986 is self-governing and quasi-
judicial in nature. Delays may, at times,
occur due to various reasons. However,
underthe Consumer Protection Rules framed
under the Consumer Protection act, 1986,

the redressal machinery is required to de-
cide cases within a period of three months,
as far as possible where no analysis or
testing is required. if analysis or testing is
required, then the cases are to be decided
within a period of 5 months.
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National Award on Consumer Protec-
tion

7002. SHRI RAM NAIK: Will the Minis-
ter of FOCD AND CIVIL SUPPLIES be
pleased to state:

(a) the details of organisations which
were recommended by Government of
Maharashtra during June, 1988 for National
Award on Consumer Protection;

(b) if so, the cash awards recommended;

(c) whetherthe recommendations have
been accepted by Union Government; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Government of Maharashtra recommended
the names of Akhil Bhartiya Grahak Pan-
chayat, Pune and Mumbai Grahak Pan-
chayat, Bombay for the first and second
prizes of Rs. 50,000/- and Rs. 40,000/- of
National Award on Consumer Protection.

(c) and (d). The recommendations of all
the State Governments including that of
Government of Maharashtra were carefully
considered by a Selection Committee. After
Consideration of all the proposals received,
the first, second and third prizes of National
Award on Consumer protection were given
to consumer organisations functioning in
West Bengal, Andhra Pradesh and Tamil
Nadu respectively. The prizes have since
been distributed.
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Import of Rice, Wheat and Sugar

7003. SHRI BASAVAPUNNAIAH
SINGAM: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleasea to state:

(a) whether the United Nation’s Food
and Agriculture Organisation has forecast.
that India would import sizeable amounts of
rice, wheat and sugar this year; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) No, Sir, no
such forecast has come to the knowledge of
the Centrai Government.

(b) Does not arise.

Tribal and Non-Tribal Populaticn of
Tripura

7004. SHRIK.B.K. DEB BURMAN: Will
the Minister of WELFARE be pleased to
state:

(a) the tribal and non-tribal population
of Tripura as per 1961, 1971 and 1981
census and the latest break-up of population
of that State; and

(b) whether any of the Tribes are be-
coming extinct; if so the detailsthereof andto
what extent their survival is threatened?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) A statement is given below.

(b) No Scheduled Tribe community is
becoming extinct in Tripura.
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STATEMENT

The Tribal and Norn-Tribal population of Tripura as per 1961, 1971 and 1981 Censuses
has been as under

1961 1971 1981
Total population 1,142,005 1,556,342 2,053,058
Scheduled Tribe 360,070 450,544 583,920
population
Non-Scheduled 781,935 1,105,798 1,469,138

Tribe population

Issue of Annual Slips by EPF Organiza-
tion

7005. SHRI LARANG SAl: Wil the
Minister of LABOUR be pleased to state:

(2) whether complaints have been
received against Provident Fund Commis-
sioner Delhi for bogus and fabricated figures
of number of unexempted establishments
and subscribes;

(b) if so, the actual number of unex-
empted establishments and number of sub-
scribers and number of employees as on 28
February 1989 and 28 February, 1990 ex-
cluding the closed, decovered/decoded and
the establishments depositing minimum ad-
ministration charges shifted to unknown
places and not reporting compliance: and

(c) the total number of annual slips
issued forthe years 1987-88 and 1988-89 in
which the contribution has been received
and credited excluding the slips issued only

. by paying interest?

THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) to (c). The requisite information is being
collected and will be placed on the Table of
the Sabha.

Policy on Scheduled Areas

7006. SHR! GIRIDHAR GOMANGO:
Willthe Minister of WELFARE be pleased to
state:

(a) whether Government have reviewed
the policy of Scheduled Argas particularly of
the Fifth Scheduled Areas;

{b) it so, the shortcomings, identified in
the existing administrative set-up;

(c) whether the Annual Administrative
Report of the Governor for the Scheduled
Areas mentioned the administrative change
in Scheduled Areas; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) The Government reviews from time to
time, the policy of Scheduled Areas and the
implementation of the Constitutional provi-
sions in the fifth Schedule applicable to the
Scheduled Areas.

(b) The Scheduled Areas are coter-
minus with the Tribal sub-Plan areas. The
administrative machinety created for the
Tribal sub-Plan, i.e., Integrated Tribal Devel-
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opment Projects (ITDPs) subserves the
Scheduled Areas. The main short-coming of
the ITDP set-up is that, the Project Officer-
ITDP has not been able to function effec-
tively in certain States due to inadequate
devolution of financial and administrative
control. Micro-planning at the ITDP level has
notbe:n always possible due to lack of exper-
tise and staff with the project Officers.

(c) and (d). Yes, Sir. Some States have
introduced single line administration in [TDPs,
giving more powers to the Project Officers,
and administrative control over the staff of
othersectoral Departments operating at ITDP
level. Budgetary mechanism has also been
modified with the creation of Single-Demand
for Tribal sub-Plan in some States.

Accommodation to Office Bearers of
Political Parties

7007. SHRIDILIP SINGH JU DEO: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the guidelines laid down for the
allotments of bungalows/lats/houses to the
office bearers of the various political parties
in Parliament and outside and their affiliated
wings like the Trade Union, Mahila Voluntary
Force and others;

(b) the particulars of such accommoda-
tion allotted by Government and the period
for such allotments; and

(c) whether the accommodation still
continues to be occupied by the allottees; if
so, the rent payable by them and the reasons
for their continuing to occupy the accommo-
dation?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). The information is being collected and
will be laid on the Table of the House.
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Criminail Records of Employees in EPF
Organisation

7008. SHRI PIYUS TIRAKY: Will the
Minister of LABOUR be pleased to state:

(a) whether it is a fact that some em-
ployees working in the office of the Central
Provident Fund Commissioner were found
listed in the criminal records which was veri-
fied at the time of police verification; and

(b) it so, the number of such employees
and ihe reasons of their retention in service?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) Does not arise.
[ Translation]

Removal of Restriction of Export Import
of Cotton

7009. SHRI RAJENDRA AGNIHOTRI:
Will the Minister of TEXTILES be pleased to
state:

(a) whether Government propose to
remove restrictions on export and import of
cotton so as to bring about stability in the
prices of cotton; and

(b) if not, the reasons therefor?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): {a)
No, Sir.

(b) Removal of restrictions on export/
import of cotton may not necessarily bring
about stability in cotton prices. t may on the
contrary, affect adversely cotton growers/
consumers and the national economy.
Hence, export/import intervention is used for
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price stabilisation.
[English]

Ban on New Appointments in Central
Warehousing Corporation

7010. SHRI MANORANJAN BHAKTA:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether there is any ban on new
"appointments n the Central Warehousing
Corporation;

(b) it so, reasons therefor;

(c) whether Government propose to lift
the ban as ditferent warehouses of Central
Warehousing Corporation are understafted:
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) No, Sir.

(b) and (b). Do not arise.
Cod Liver Oil
7011. SHRI P. PENCHALLAIAH: Will

the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) whether it is a fact that cod fiver oil
in certain brands is being marksted now;

(b) whether the use of cod liver oil has
any adverse affect on children’s health; and

(c) whether Government propose to
ban the use of ced liver oil in case it has
adverse affect on children?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHR!I RASHEED MASOOD):
(a) Formulation of Cod liver Qil do not come
under the definition of “new” drug and as
such it is not necessary for newer brands of
Cod-liver Qil to be approved by Drug Con-
troller (India). State Drug Controllers are the
licensing authorities for manufacture and
sale of Drugs.

(b) Whilethe indiscriminate and chronic
use of Cod liver Qil may cause increased
intra cranial pressure, the judicious short-
term use of Cod Liver Qil is not reported to
cause adverse effect on children’s heath.

(c) In view of above, Government have
no proposal to ban the use of Cod Liver Oil.

Winding Up of National Councit for
Safety in Mines

7012. PROF. MALINI BHAT-
TACHARYA:
SHRI A. VIJAYAR-
AGHAVAN:

Willthe Minister of LABOUR be pleased
to state:

(a) whether there is any proposal to
wind up the National Council for Safety in
Mines, Dhanbad, (Bihar);

(b) if so, the details together with rea-
sons therefor; and

(c) the steps taken by the Union Gov-
ernment to absorb these employees of the
Naticnal Council for Safety in Mines.

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). A decision had been taken to wind
up the National Council for Safety in Mines
as it was unable to make itself effective
owing to lack of resources. it was feltthat the
activities for promotion of safety inthe organ-
ised sector be handled by the management
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ofthe mines concerned whilethe Directorate
General of Mines Safety could take up the
activities for the unorganised sector in the
mines. Several representations have, how-
ever, been received by the Government
against the winding up of the Council and the
matter is under review.

Beedi Workers Welfare Fund in Andhra
Pradesh

7013. SHRI RAJAMOHAN REDDY:
Will the Minister of LABOUR be pleased to
state:

(a) the amount collected in Andhra
Pradesh for the Beedi Workers Weltare Fund
during the last three years, year-wise;

(b) the amount actually allocated and
utilised on various welfare schemes forbeedi
workers in Andhra Pradesh during the the
said period: and

(c) if the arhount so allocated to Andhra
Pradesh has not been utilised, the reasons
for the same and steps being taken to fully
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utilise it?

THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) The details of Cess collected under
Beedi Workers Welfare Cases Act, 1976 in
Andhra Pradesh during the year 1986-87,
1987-88 and 1988-89 are given in the en-
closed statement.

(b) Details of allocation and expendi-
ture under the Heads Administration, Health,
Education, Recreation and Housing of Beedi
workers Welfare Fund duringthe years 1986-
87, 1987-88 and 1988-89 for Hyderabad
Region which includes the State of Andhra
Pradeshetc , aregiveninthe enclosed state-
ment.

(c) Against an allocation of Rs. 1.50
crores under the Heads stated above expen-
diture during three years was 1.46 Crores.
provisions in the Budgst are based on esti-
mates only which results in variations be-
tween allocation and actual expenditure. In
the instant case variation in marginal.
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Excess Production of Vanaspati

7014. SHRI RAMDAS SINGH: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the details of vanaspati factories in
the country, State-wise and quota prescribed
for production during the last three years;
and

(b) details of manutfacturers of vanas-
pati, State-wise who have produced vanas-
pati more than their prescribed quota along
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with the difference of quantity in quota pre-
scribed and actual production?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHR1 RAM PUJAN PATEL): (a) State-wise
production of vanaspati during the last three
oil-years (November to October) is given in
the attached Statement-|

(b) The details of the vanaspati units
who have produced vanaspati more than
their capacity i.e. 125% of their licensed
capacity are given in the Statement -l
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Special Plan for Tribal Areas

7017. SHRI K. PRADHANI: Will the
Minister of WELFARE be pleased to state:

(@) whether Government propose to
implement any other special plant for the
tribal areas of the country in place of the
Integrated Tribal Development Projects Sub-
Plan that is presently being implemented;

(b) if so, the details thereof; and

(c) the pattern of this scheme State-
wise and particularly Orissa and also the
areas likely to be covered under it?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). No, Sir. The present Tribal Sub-
Plan approach and Integrated Tribal Devel-
opment Projects will continue. However, the
Working Group on the Development and
Weltare of Scheduled Tribes during the Vil
Five Year Plan has recommended new ar-
rangements for quantification of funds under
Tribal Sub-Plan (TSP), and the same has
been forwarded to the State Governments
for consideration.

National Camps for Benefit of Rural
Labour

7018. SHRIPARASRAMBHARDWAJ:
Will the Minister of LABOUR be pleased to
state:

(a). whether there have been made
efforts by Government in organising national
camps for the benefit of rural labour in order
to make the 20 point Programme a success;

(b) if so, whether Government propose
to take the help of any labour organisation in
this regard; and

(c) if so, the details thereof?

MAY 2, 1990
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THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to {c). The Rural Workers Education
Programme of the Central Board of Workers
Education provides for holding of camps for
creating awareness amongst the rural la-
bour about their socio-economic environ-
ment, developing their organisation and
seeking benefits of various welfare and credit
schemes. The Board’s also gives grants in
aid to trade union Organisations in the con-
text of such workers education programmes.

Payment of Ground Rent by Housing
Societles to D.D.A.

7019. SHRI KAMAL NATH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Union Government have
received representations from Co-operative
Housing Societies requesting for conversion
of lease-hold plots in Delhi into free-hold
rlots onpayment of only tentimes the ground
rent presently payable to DelhiDevelopment
Authority; and

(b) if so, the reaction of Government in
regard thereto?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). Some representations have been
received suggesting various alternatives
regarding conversion of lease-hold system
into free-hold. These are under considera-
tion.

Wages Board for Public Sector Under-
takings and Organisations

7020. SHRI YASHWANTRAO PATIL:
Will the Minister of LABOUR be pleased to
state:

(a) whether Government are consider-
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ing a proposal 1o set up a wage board for the
Public Sector Undertakings and Oraanisa-
tions; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) Does not arise.

Director, Health Services (Social
Insurance) Punjab

7021. SHRI A. VWAYARAGHAVAN:
Will the Minister of LABOUR be pleased to
state:

(a) since when the post of Director,
Health Services (Social Insurance)in Punjab
is lying vacant;

(b) whether any representation to fill up
this post has been received;

(c) if so, the steps taken to fill up this
post; and

(d) if not the reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) This post is reported to be lying vacant
with effect from 1.4.1988.

(b) Yes, Sir. Three representations
have been received for appointment to the
post.

(c)and (d). The administration of medical
care under the ES| Scheme being the re-
sponsibility of the respective State Govern-
ment, the Government of Punjab has to take
necessary action for filling up the post. ilt
has, however, been reported that this post
could not be filled up so far due to a dispute
regarding seniority.
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Government Accommodation to the
Employees Posted Abroad

7023. SHRI DEVENDRA PRASAD
YADAV: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) whether Government employees
are required to surrender their quarters in
Delhi when they are posted abroad for three
years or more;

(b) if so, the arrangements made for
providing actommodation to their families in
Delhi during their posting abroad:

(c) whether those employees are allot-
ted quarters immediately on their return to
Delhi after completing their assignment; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) to (d). The employees when posted
abroad are required to make their own ar-
rangements for accommodation to their
families. On return to Delhi, they have to
apply afresh for getting Government accom-
modation as per entittement in the normal
waiting list.

[English]
Cleaning of Garbage Bins in Capital

7024. SHRI P.A. ANTONY: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether any guidelines issued for
fixing or placing large garbage bins in vari-
ous places in the Capital, if so, the details
thereof; -
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{b) whether Government are aware
that at many residential colonies, due to lack
of cleaning, these garbage bins are stinking
and overflowing causing health hazards; and

(c) if so, the actiontaken or proposed by
Govermment in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Garbage bins are provided by the Municipal
Corporation of Delhi and the New Delhi
Municipal Committee as per requirements of
the Delhi Municipal Corporation Act and the
Punjab Municipal Act in residential areas,
commercial areas and other public places.

(b) and (c). All efforts are made to clean
the garbage bins as frequently as possible.

[ Translation)
Production and Procurement of Cotton

7025. S. ATINDER PAL SINGH: Will
the Minister of TEXTILES be pleased to
state:

(a) the production of cotton during the
current crop season, State-wise;

{b) the procurement of cotton made by
cooperative societies and the Cotton Corpo-
ration of India, separately, State-wise;

(c) the export quota fixed for coopera-
tive societies and the Cotton Corporation of
India, separately out of the cotton procured
by them, State-wise;

(d) whether it is a fact that Markfed
procures more cotton in Punjab than the
Caotton Corporation of India but Markfed has
been allocated less export quota than the
CCl; and

(e) if so, the reasons for allocations of
less export quota to markfed than the CCl;
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(f) whether Government propose to
increase the expon ‘quota of Markfed and i
not, the reasons therefor; and

(g) the criteria laid down for determining
the export quota?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)to
(g) Information is being collected and will be
laid on the Table of the House.

[English]
Leprosy Patlents
7026.

SHRI AK. ROY:
SHRI KAMAL CHAUDHRY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of leprosy patients in
India, State-wise;

(b) the leprosy prone zones of the coun-
try; and

(c) the steps taken to eradicate leprosy
and the rehabilitation of patients?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH .AND FAMILY
WELFARE (SHRI RASHEED MASOQOD).
(a) State-wise number of leprosy patients on
records as on February, 1990 is given in the
statement enclosed.

(b) South Eastern Zone, foothills of
Himalayas and some pockets in the middle
of the country are having more endemicity of
leprosy which are considered as leprosy
prone areas. The States of Tamil Nadu,
Andhra Pradesh, Orissa, Pondicherry, West
Bengal, Lakshadweep, Nagaland, Bihar,
Eastern Uttar Pradesh, Chhattisgarh & Baster
areas of Madhya Pradesh, Karnataka,
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Vidarbha areas of Maharashtra, Meghlaya
and Manipur are having more cases of lep-

rosy.:

(c) Steps taken include:

Launching of National Leprosy
Eradication Programme with an aim
to achieve arrest of disease activity
in all the cases by 2000 A.M.

VAISAKHA 12, 1912 (SAKA)
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Rehabilitation of leprosy patients.

The activities of rehabilitation of cured

leprosy patetients under National Leprosy
Eradication Programme are:

1.

Surgical Rehabilitation through 75
Reconstructive Surgery unit and
13 Leprosy Rehabilitation Promo-
tion Units.

“

2. Identification of endemic areas In
the country. 2. Vocational Rehabilitation through
Philanthropic Organisation/indi-
3. Stress on early detection of cases viduals.
and their domicilleary treatment.
3 Plans for community-based reha-
4. Extension of Multi Drug Treatment bilitation of deformed patients.
to endemic areas in a phased
manner. 4, Repeal of lepers Act, 1898.
5. Intensification of health education 5. A rehabilitation scheme has been
activities, and formulated by Ministry of Welfare.
STATEMENT
S. No. State/U T Caseson record at the end
of February, 1990
1 2 3
1. Andhra Pradesh 277302
2. Arunachal Pradesh 1245
3. Assam 18313
4. Bihar 465750
5. Goa 1675
6. Gujarat 39435
7. Haryana 1310
8. Himachal Pradesh 4383
9. Jammu & Kashmur 6339
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S. No. State/U. T Caseson record at the end
of February, 1990
1 2 3
10. Karnataka 100419
11. Kerala 69229
12. Madhya Praﬂdesh 170131
13. Maharashtra 204474
14. Mantpur 1405
15. Meghalaya 1393
16. Mizoram 388
17. Nagaland 1964
18. Orissa 181082
19. Punjab 3537
20. Rajasthan 17193
21 Sikkim 329
22. Tamil Nadu 367362
23. Trnpura 2983
24. Uttar Pradesh 351588
25. West Bengal 287296
26. A & N Island 1277
27. Chandigarh 749
28. D & N Haveli 331
29. Daman & Dw 199
30. Delhi 3857
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S No. State’U.T Cases on record at the end
of February, 1990
1 2 3
31. Lakshadweep 251
32. Pondicherry 4379
Total 2587564

Nationalisation of Jute Industries

7027. SHRI SATYAGOPAL MISRA:
Willthe Minister of TEXTILES be pleased to
state

(a) whether there I1s any proposal to
nationalise the jute industry,

(b) # so the details thereof. and
(c) # not, the reasons theretor?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV) (a)
No Sir

(b) Does not anse

{c) Government of iIndia does notfavour
ary further nationalsatiortake over of jute
m'Is in the private sector. The Government
1s of the view that nationalisation is not a
permanent solution to the problems faced by
the Jute Industry Apackage of measures for
modernisation and diversification in the Jute
Sector has been initiated by the Government
for restoring it to health

Training for CADP Personnel
7028 SHRIGOPINATH GAJAPATHI

Will the Minister of WATER RESOURCES
be pleased to state

(a) whether Government propose to
impart praper training to the personnel work-
ing under Command Area Development
Programme;

(b) if so, the steps being taken by Union
Government n that direction;

(c) the States where such training
courses have already been conducted;

(d) whether it has not been conducted
in Orissa:

(e) o so, the reasons therefor: and

(f) the time by which such training
courses are lkely to be conducted in that
State?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) Yes, Sir.

(b) The training courses are being
conducted by the Ministry of Water Re-
sources to impart the training to the person-
nel working under the CAS Programme
through the following organisation:

i) Water and power Consuftancy Or-
gamisation:

A) State level training
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B) National level training

i) Administrative Sta*f College of
India, Hyderabad.

{c) WAPCOS have conducted the State
level courses in the following State:

Kerala, Karnataka, Maharashtra,
Goa, Orissa, Tamil Nadu, Gujarat,
Assam, Andhra Pradesh, UP.,
Madhya Pradesh and Haryana.

Two Nationallevel courses on “Project Prog-
ress Monitoring™ and “Programme Perform-
ance Evaluation™ have also been organised
by WAPCOS in Delhi.

Administrative Staff College of India,
Hyderabad are conducting two courses
annually, one on “Managing Beneficiary
Participation in Irrigation” and second on
Management for Command Area Develop-
ment.”

(d) Three courses have been con-
ducted in Orissa during 1989-90

(e) Does not arise
(f) Not applicable.
Cooperative Sugar Mills in Punjab
7029. SHRIKAMAL CHAUDHRY: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state.
(a) whether Government has any pro-

posal to set up cooperative sugar mills in
Punjab;

(b) if so, whether Government have
surveyed and assessed the areas of Punjab
where such sugar mills can be set up: and

(c) if so, the details thereof?

MAY 2, 1990
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) No, Sir.

(b) and (c). The Central Government
does not propose/identify or survey any
snecific areas to set up new sugar factories
in any part of the country (including areas of
Punjab). The State Governments are re-
quired to assess the potentiality/availability
of sugarcane cultivation while recommend-.
ing the application to the Central Govern-
ment for establishment of new sugar factory.

S.C. Facilities to the Convertees to
Islam

7030. SHRI V. N. GADGIL: Will the
Minister of WELFARE be pleased to state:

(a) whether there is a demand for tne
extension of Scheduled Castes concession
to such Scheduled Castes who converted to
Islam; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). There was a notice of amend-
ment moved by Shri G.M. Banatwalla, M.P_,
to the Private Member's Resolution of Prof.
K.V. Thomas in the Lok Sabha on 6th April,
1990. The demand was to include Muslim
converts alongwith Harijan Christian con-
verts in the list of Scheduled Castes.

Sick Sugar Units in Gujarat
7031. SHRIG.K. SHEKHADA: Will the
Minister of FOOD AND CIVIL SUPPLIES be

pleased to state:

(a) the number of sick sugar units in
Guijarat State;

(b) the stepstaken for the rehabilitation
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of such units in the State: and

(c) the funds allocated for the purpose
during the last three years, unit-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) to (c). the
profitability/sickness of a sugar factory de-
pends upon a variety of factors which include
cane availability, technical and managerial
competence, size. age and condition of the
plant and machinery and certain other fac-
tors. However, the capacity utilisation of
Coop. sugar factories excluding closed mills
in the State of Gujarat for the last two sea-
sons viz. 1987-88 and 1988-89 is given as
under:
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Season Capacity Utilisation%
1 2

1987-88 108.04

1988-89 108.03

The Central Government has been provid-
ing financial assistance to the sugar facto-
ries from Sugar Development Fund on soft
term basis for cane development and mod-
ernisation/rehabilitation purposes. The funds
sanctioned/disbursed under Sugar Devel-
opment Fund to the sugar factories in the
State of Gujarat during the last three years
are given in the attached Statement.
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Decoration of Chandigarh Guest House
by EPF Organisation

7032. SHRI YADVENDRA DATT: Will
the Ministerof LABOURbepleasedto state:

(a) the expenditure incurred by the EPF
organisation on the decoration of the Chan-
digarh Guest House.

(b) if so, whether the material was
purchased after inviting tenders/quotations;
and

(c) if so, the details together with rea-
sons therefor and the action proposed to be
taken against the erring officers?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) The Employees’ Provident Fund Organi-
sation had set up and furnished a guest
house at Chandigarh several years ago.
Recently certain additional items have been
purchased for the guest house foran amount
of Rs. 62854.92.

(b) Since the articles were purchase at
D.G.S. & D. rates from authorised dealers, it
was not necessary to call for quotations.

(c) Does not arise.
Pesticides Causing Cancer

7033. PROF. SAVITHRI LAKSH-
MANAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether a number of the pesticides
used in our country lead to cancer: and

(b) if so, the details of such pesticides?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). The information is being col-
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lected and will be laid on the Table of the
Sabha.

New Textile Policy

7034. SHRIB.N. REDDY :Will the Min-
ister of TEXTILES be pleased to state:

(a) whether Government propose to
evolve a new textile policy in nearfuture;and

(b) if so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a
and (b). the existing textile policy is und
continuous review and changes and modifi-
cations will be made as and when found
necessary.

[ Translaiion)
Import and Export of Sugar

7035. SHRI CHHABIRAM ARGAL: Wi
the Minister of FOOD AND CIVIL SU
PLIES be pleased to state:

(a) the quantity of sugarbeingimport
from different countries, country-wise du
ing the last three years, year-wise;

(b) the names of the countries whe
sugar is exported with quantity thereof du
ing the above period?

THE MINISTER OF STATE IN T
MINISTRY OF FOOD AND CIVIL SUPPL
(SHRI RAM PUJAN PATEL): (a) As per
information received from State Trad
Corporation and Food Corporation of |
the quantity of sugar imported from diffe!
countries, country-wise during the last th
financial year is as under:
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(Quantity (lakh tonnes)

untry Name 1987-88 1988-89 1989-90

2 3 4
.C. 2.78 — -
aria 0.26 e ===
1.93 - —
ina — - —
orea 0.61 — —
land 0.13 — —
0.85 _ rim
ina/Malaysia/Thailand — —_ 2.42°
6.56 = 2.42

uppliers were to make arrangement of supply of sugar as per contracts and sugar imports
re arranged by them from these countries.

(b) Names of the countries to which sugar was exported and the quantity thereof during
above period are under:

(In thousand tonnes)

L.lnrry 1987-88 1988-89 1989-90 (Prov.)
2 3 4
10.00 10.00 10.00
A.. 6.40 6.80 7.80
| 5.00 15.00 14.80
ives 0.40 = —

21.80 31.80 32.60




151  Written Answers
[English)

Opening of Primary Health Centre, in
Kerala

7036. SHRI T. BASHEER: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the number of Primary Health
Centres opened in the State of Kerala during
Seventh Five Year Plan under Centrally
Sponsored Scheme: and

(b) the total assistance given to the
State during the above period?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR! RASHEED MASOOQOD):
(a) According to information received from
the State Government, 723 Primary Health
Centres had been set up during the 7th Plan
period. All these units have been set up
under State Sector Minimum Needs Pro-
grammes as opening of Primary Health
Centres is not a Centrally Sponsored
Scheme.

(b) No assistance for opening of Pri-
mary Health Centres is provided o any State
and no such assistance was provided to
Kerala during the 7th Plan period for this

purpose.
Shortage of Blood

SHRI MANIKRAO HODLYA
GAVIT:
SHRIR.N. RAKESH:

7037.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are aware that
there is an acute shortage of blood;

(b) if so, the details thereof;
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{c) the reasons for the shortage of
blood;

{d) whether any action has since been
contemplated by Government to meet the
shortage of blood; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). Yes. As per WHO norms, 7 Units
of blood are required per annum per hospital
bed. On the basis of about 5 lakh hospital
bods available in India, the requirement of
blood works out to 35 lakh Units per annum.
At present, about 15 lakh Units of Blood are
being coliected per'annum.

(c) The reasons are:

—_ Reluctance of people to donate
blood on voluntary basis.

— Increased requirement of blood due
to facilites for advanced surgery in
the hospitals, and expansion of
medical facilities.

— inadequate utilisation ot biood

(d) and (e). Gavernment of India is
implementing a scheme for development
and modernisation of blood banking and
transfusion services in the country. The
scheme envisages:

— augmentation of voluntary blood
collection through motivation, edu-
cation and publicity;

- establishment of testing facilites for
ensuring quality of blood collected
and transfused;

— upgrading blood banks in the Gov-
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ernment sector in a phased man-
ner,

i development of man-power,

— establshment of blood component
separation facilities

Efficacy Claims of Amrit Kalash

SHR! V S. RAJASEKHAR
REDDY

SHRIP R KUMARAMANGA-
LAM

7038

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state

(a) whether an Ayurved drug Amrit
Kalash, claims to cure heart disease and
cancer,

(b) whether Director-General, Indian
Council of Medical Research has expressed
his reservation against pre mature publicity
of various clarms

(c) whether the Doordarshan, contrary
to its practice flaunted the promise held out
by this “miracle drug” and

(d) whetherthe Government proposeto
set up a Committee of Experts 1o verify the
claims expressed, 10 remove doubts from
the minds of the general public?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR! RASHEED MASOOD)
(a} There have been a few reporis in a
section of the Indian Press about a herbal
Food Supplement preparation named ‘Amrit
Kalash' prepared by Mahanshi Ayurveda,
Noida (UP) It has been claimed that the
preparation i1s useful in certain heart ail-
ments, cancer, etc However, Scientific evi-
dence I1s scanty

VAISAKHA 12, 1912 (SAKA)

Written Answers 154

(b) The Director General of Indian
Council of Medical Research has expressed
reservations against pre-mature publictty and
various claims made with regard to the prod-
uct ‘Amrit Kalash'.

(c) No, Sir.

(d) There s no such proposal under
consideration of the Government.

[Transliation)

7039 DR MAHADEEPAK SINGH
SHAKYA" Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether a number of multinational
companies particularly Hindustan Lever
Limited is using caustic Soda more than the
prescribed quantity while processing milk
and milk products, and

(b) f so, the action taken In this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) As per provisions of PFA Act and Rules
madethereunder, caustic sodais not permit-
ted to be used in mitk and mitk products. No
report about use of caustic soda n process-
ing of milk and milk products by any multina-
tional company ncluding Mrs. Hindustan
Lever Ltd has come to the notice ot the
Government

(b) Does not arise.
[English}

Wages of Workers of Basrah Housing
Project, IRAQ

7040. SHRI KIRPAL SINGH: Will the
Minister of LABOUR be pleased to state:

(a) whether Punjab Chemi Plants,
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Chandigarh deployed large number of work-
ers on Basrah Housing Project, Iraq;

(b) if so, whether salaries/wages to the
workers to the workers have not been paid
since September, 1985;

(c) whether Government have received
representations in this regard and if so, the
details thereof; and

(d) the steps being taken by govern-
ment to arrange early payment of the wages
to the workers?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes. Sir.

(b) Yes, Sir.

(c) Yes, Sir. The complaints relate to
non-payment of wages to the workers em-
ployed in Basrah Housing Project.

(d) Show cause notice tfor forfeiture of
bank Guarantee of M’s Punjab ChemiPlants,
Chandigarh has been issued by the Protec-
tor General of Emigrants. The Ministry of
Commerce, Ministry of Finance, EXIM Bank
and Reserve Bank of India are also seized of
the matter and are making efforts to secure
release of funds for payment of the dues of
the workers.

[ Transiation]
Kosi and Gandak River Projects

7041. SHR! RAJ MANGAL MISHRA:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether certain proposals to make
overall improvements in the Kosi river and
Gandak river projects, sent by Government
of Bihar are under consideration of Union
Government;
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(b) whether Government of Bihar has
also sent proposals regarding some other
projects for approval in addition to the above
projects; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) to (c). Two proj-
ects, namely, eastern Kosi Canal (phase II)
estimated to cost Rs. 26.93 cores and Gan-
dak (Phase ll) estimated to cost Rs. 78.03
crores envisaging drainage works in the
command areas were initiated by the State
Government. Project proposal for 48 drain-
age schemes in the command areas of Kosi
and Gandak projects at an estimated cost of
Rs. 111.6 cores was considered by the
Advisory Committee in August, 1988. Out of
these, five drainage schemes in Gandak
command and one scheme in Western Kosi
command estimated to cost Rs. 42.39 crores
were recommended as pilot schemes sub-
ject to State Government securing clear-
ance from environment and forest angles.
The Committee suggested that the perform-
ance of these schemes be scientifically
evaluated by the State Government before
taking up other drainage works in the area.

Edible Oils to Madhya Pradesh

7042. DR. LAXMINARAYAN PAN-
DEYA: Willthe Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) the quantity of edible oil supplied to
Madhya Pradesh during the year 1987-88
and 1989-90;

(b) the basis of allocation thereof;

(c) the demand and off-take of edible
oils to the State during the above period; and

(d) the steps being taken to ensure
supply according to the demand?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL) (a) A quantry
of 49508 MTs and 9,114 MT has been sup-
pled to Madhya Pradesh during the oil-year
1987-88 and 1989-90 respectively

(b)and (c) Allocation of edible oil to the
State for PDS 1s made on month to month
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basis depending upon demands made by
the States/UTs, stock of imported edible oil
available with the Government, availability
of indigenous oils in the Market and prices
thereof, and pace of lifting of edible oil allo-
cated to them earlier. The demand of the
State viz-a-viz allocation and off-take during
the oil-year 87-88 and 1989-90 (November
’89-March "90) were as under:

Ol Year Demand Allocation Off-take
(Nov-Oct) (In MTs) (In MTs) (In MTs)
1 2 3 4

1987-88 1.80.000 67,000 49,508
1989-90 25,000 12.000 9,114
(Nov ‘89 to
March '90)

(d) The demands of all States is tor in
excess of the imnorted edible oil with the
Government The allocation s therefore
made on the basis of actual imports

[Enghsh]
Nationalisation of Private Estates

7043 SHR! B RAJA RAVI VERMA:
Wil the Mimeter of LABOUR be pleased to
state

{a) whether there 1s a proposal under
consideration of the Government to nation-
ahse all private estates in valparai to safe-
guard the interests of the working class,

(b) i so, the details thereof: and

(c) # not, the reason therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM. VILAS PASWAN)-

(a) to (c) Information i1s being collected and
will be laid an the Table of the House.

Prices of Foodgrains and pulses in the
Capital

7044. SHRIMATI BASAVA RAJES-
WARLI
SHRI G S. BASAVARAJ:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state-

(a) whether there has been adecline in
prices of foodgrains and pulses in the capital
it so, the details therefor; and

(b) the extent to which the prices have
been reduced?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a)®and (b).
The month-end wholesale prices of Rice
{Coarse and Barley for April, 1990 recorded
a fall by 1.2 per cent and 7.7 per cent
respectively as compared to the prices ruling
amonth ago. During the same period whole-
sale prices of Arhar, Moong, Masurand Urad
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ruled steady over the previous month-end
prices. The month-end April, 1990 whole-
sale prices of wheat (Mexican), Jowar (white),
Bajra and Gram were however higher by 3.6
per cent, 8.7 per cent, 3.4 per cent and 2.9
per cent respectively over the previous
month-end prices.

Flood and Lift Irrigation water in
Gujarat

7045, SHRI PRABHATSINH
CHAUHAN: Wilt the Minister of WATER
RESOURCES be pleased to state:

(a) the total availability of flood and lift
irrigation water in Gujarat at present:

(b) whether any steps had been taken
to increase the water supply to Gujarat:

(c) if so, the details thereof; and

(d) the steps proposed to be taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) The availability
of surface water is assessed basin-wise and
not State-wise. However, ground water
availability is assessed State-wise which is
about 20.32 cubic km. perannum inthe case
of Guijarat State.

(b) to (d). A number of irrigation and
multipurpose projects are under construc-
tion. The anticipated achievement of irriga-
tion potential upto the end of VIl Plan is 3097
thousand ha. Provisions of the VIll Plan are
not yet finalised.

Sugarcane recovery Zone in Maharash-
tra

7046. DR. DAULATRAO SONUJI
AHER: Willthe Ministerof FOOD AND CIVIL
SUPPLIES be pleased to state:
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(a) the number of recovery zones of
sugarcane in Maharashtra at present;

(b) whether Government propose to
increase the number, if so, the details thereof:
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PULJAN PATEL): (a) The Ma-
harashtra State has been divided into 2
zones, viz., North Maharashtra and South
Maharashtra for levy sugar price fixation
form 1986-87 sugar season onwards.

(b) and (c). The issue regarding further
sub-zoning of Maharashtra State has been
referred to Bureau of Industrial Costs and
Prices forfurther study. The Reportof Brueau
of Industrial Costs and Prices, when submit-
ted, would be further examined.

Prices of Sugar

7047. PROF. VIJAY KUMAR
MALHOTRA: Willthe Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) whether quotea of free sale for April,
1990 onwards have been reduced leading to
hike in the price of sugar in open market:

(b) if so, the reasons therefor:

(c) the steps taken to arrest the pricer
rise and to dehoard the hoarded sugar in
market of U.P., Punjab and Delhi;

(d) whether Government propose to
consider the consequential effect on the
khandsari and gur which are also heading
towards high side causing hardship to the
poor people: and

(e) if so, the details thereof?



161 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) No, Sir.

(b) Does not arise.

(c)to (e). Government have taken vari-
ous measures in this regard as under:

(iy State Governments/Union Terri-
tories have been advised to
ensure lifting of the entire levy
sugar quota and its proper distri-
bution to consumers through
PDS.

(ii) Free sale sugar quota of 6 lakh
tonnes for Apnl and §50 lakh
tonnes for May, 1990 has been
released to maintain sufficient
availability as against 4.50 lakh
tonnes and 5 lakh tonnes during
the corresponding months {ast
season.

(iiiy The sugar mills have been ad-
vised to sell and despatch thewr
entire released quantities of free
sale sugar, failing which the
unsold guantities will be diverted
tolevy and released as levy sugar
from the month of May 1990
onwards

(v) The conditions of weekly sales
and despatch of free sale sugar
by sugar mills have been further
stream/ined

(v) Khandsari manufacturers have
been advised to declare therr
stocks as on 30th April, 90 and
dispose off 30% of these during
each of the months of May and
June, 1990.

As a result of the above measures the
sugar prices in the open market have al-
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ready declined.

Curtailment of Edible Olis Quota of
States

7048. SHRI PRAKASH V. PATIL: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether there has been any curtail-
ment of quota of edible oils to States re-
cently:

(b) if so, the states affected by this
curtailment;

(c) the reasons for curtailing the quota
of edible oils to the States; and

(d) whether the demand of Government
of Maharashtra for increasing their quota of
edibie oils has been accepted?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) to (c). Allo-
cation of edible oils to the states for PDS is
made on month to month basis depending
upon demands made by the States/UTs,
stock of imported edibie oil available with the
Government, availability of indigenous oils
in the market and prices thereof, and pace of
lift in of edible oil allocated to them earlier.
Based on the above considerations the
overall allocation of edible oil was reduced in
December, 1989 when the festival months
were over and flush season of edible oils
commenced. Aliocation of oil has now been
increased from 28490 MTs in February, 1990
to 35200 MTs in March, 1990 40.000 MTs in
April 1990 and 50,000 MTs in May, 1990.

(d) The demands of all states is far in
excess of the imported edible oil with the
Government. The allocation is therefore
made on the basis fo actual imports. Mahar-
ashtra is being allocated the highest quantity
of edible oil in the country. lts allocation has
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been increased for 8000 MTs in February,
1990 to 9000 MTs in March, 1990. 11000
MTs in April, 1990 and 12000 MTs in May,
1990.

Unmanned Primary Heaith Centres

7043. SHRI KALP NATH RAIL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whetherthere is ageneral complaint
about shortage of staff in primary health
centres;

(b) if so, the estimated shortage of
doctors, nurses, pharmacists etc In these

centres;

(c) whether there 1s any unmanned
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(without doctors, nurses etc) primary health
centres; if so, the details thereof; and

(d) the steps being taken to fill these
posts?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). According to information re-
ceived from the State Governments upto 31-
12-89, some shortage of doctors, pharma-
cists, nurse midwives and laboratory techni-
cians has been reported at Primary Health
Centres and Community Health Centres
functioning inrural areas. Inadequate avaiia-
bility of drugs at some PHCs has also been
1eported from States. The estimated short-
age of the above mentioned categories of
personnel are shown in the table below:

Posts
Category Sanctioned In Position % Vacant
7 2 3 4
Doctors 23619 19487 17.5%
Pharmacists 21667 19708 09.0%
Nurse Midwives 14737 12823 13.0%
Lab. Tech 10814 9068 16.1%

(c) ithas been reported by the State and
U.T. Governments that 419 Primary Heaith
Centres were without doctors as on 31-12-
1989.

(d) Funds for establishment, up-keep
and running of primary health centres are
provided from the State budget and the staff
is also under the control of the state Govern-
ment. The Central Government has drawn
the attention of the States to these deficien-

cies and advised the states to fill upthe gaps
expeditiously. In addition, the Ministry of
Health and Family Welfare placed the pomnt
of view of the States before the Eight Fi-
nance Commission and Ninth Finance
Commission in order to obtain additional
resources for the States to strengthen the
heatth infrastructure in rural areas. Central
assistance is also being provided to States
for training of various categories of person-
nel including Pharmacists, Lab. Assistants,
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Auxiliary Nurse Midwives and Lady health
visttors The additional resources provided
by the Exght.Finance Commission included
the foilowing

(1) Construction 5600 residentialquar-
ters for the PHC doctors at a rec-
ommended cost of Rs 4950 26
lakhs

(1) Grant of rural allowance to the
doctors working in the rural areas
at the rate of Rs 250/- pm per
doctors

(m) Grant of house rent allowance @
Rs 150/- per month wherever
accommodation i1s not provided,
and

(v) Grant of Rs 10,000 per PHC for
purchase of equipment to ensure
professional satisfaction of doctors

Pay of ESI Doctors

7050 SHRIRAMESH CHENNITHALA
Will the Minister of LABOUR be pleased to
state

(a) whether the doctors working under
ES! Corporation in States and particularly in
Kerala are given the pay scales of the doc-
tors working under the Central Government
medical services,

(b) f# not, the reasons therefor and

{c) 1t details of financial assistance
which the Government are considering to
give to the State Governments to bring the
pay scales of ESldoctors at par with those of
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Central Government?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The administration of medical
care under the ESI Scheme Is the responsi-
bility of the respective States Governments/
UT Administrations except in Delhiand Noida
where the ES| Corporation 1s administering
the medical care directly The doctors work-
ing under the ES! Scheme in the States are,
therefore, State Government employees and
receive pay and allowances as per scales
laid down by the respective State Govern-
ments/UT Administrations

(c) Does not arise
Panel for Welfare of Minorities

7051 SHRI NARSINGRAO SURYA-
WANSHI Wil the Minister of WELFARE be
pleased to state

(a) whether the newly set up panel for
welfare of minorities has drawn up their
action of programme in various States.

(b} f so, the details and salient features
thereof and

(¢} 1 not, by when such an acton
programme Is expected to be drawn up?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWARN)"
(a) Yes, Sir

(b) A Statement giving the details of the
concrete Programme of Action is attached.

(c) Does not anise
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[ Translation]
Theft of Foodgrains in Delhl

7052. SHRIKALPNATH SONKAR: Will
the Minister of FOOD AND CIVIL. SUPPLIES
be pleased to state:

(a) the quantity of foodgrains stolen
from F.C.l. godowns in Delhi during last
three years and the number of bags missing;

(b) whether F.C.I. has its own security
staff or Home Guards at each godown;

{c) the measures taken by Government
to check such thefts; and

(d) the action taken against the person
found guilty for theft

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) During the
period form 1987 to 1989, theft of 15 kgs. of
wheat occurred at Food Storage Depot,
Narayana in Delhiin September, 1987.

(b) Security of FCl godowns in Delhiis
ensured through FCI's own security person-
nel and homeguards.

(c) The FCI has taken the following
measures to check thefts of foodgrains from
FCl godowns:

(i) Surprise checks and inspections
of the stocks in the godowns are
conducted.

(ii) Regular check of outgoing and
incoming vehicles and stocks are
done to tally the stocks with gate

MAY 2, 1990

Written Answers 188

{iii) Only authorised persons are al-
lowed entry into the godowns

(iv) Physical verification of stocks is
done regularly by deputing offi-
cials as per the prescribed perio-
dicity.

(v) Thefts are prevented by employ-
ing sufficient number of security
staff all round the clock.

(vi) Incaseofthefts, instructions exist
to lodge complaint with the po-
lice authorities.

(d) Disciplinary action is taken against
the emplayees found responsible for thefts.

[English]
Aliotment of Plots in Rohini

7053. SHRI PRATAPRAQO B.
BHOSALE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether a scheme of residential
plots in Rohini was launched by DDA during
the year 1981;

(b) if so, the details thereof with prices
fixed category-wise; and

(c) the number of plots allotted so far,
Category-wise and Sector-wise?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

passes. (b) Therequisite information is as under:
1. Total Registration Number of plots allotted Balance
Registrants
EWS 82,384 35,436 45,856
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1. Total Registration Number of plots allotted Balance
Registrants

JANTA 18,390 12,695 5,803

LIG 38,105 14,380 23,473

MIG 25,889 8,361 16,580

*This includes 1092 cases in which registration was subsequent cancelied or withdrawn.

2. Rates of Plots*

In the 1981 when the Rohini Residential Project was launch the rates were fixed as

follows-

Category Area Rates

EWS. 26 sq. mt Rs. 100/- per sq. pt.

L LG. 32sq mt Rs. 125/- per sq. mt.
48 sq. mt. Rs. 150/- per sq. mt.

M.1.G. 60 sq. mt. Rs. 200/- per sq. mt.
90 sq mt. Rs. 200/- per sq. mt.

In 1988 the rates were revised as follows:

Category Area Rates

EWS. 26 sq. mt. Rs. 205/- per sq. mt.

LIG. 32 sq. mt. Rs. 273/- per sq. mt.
48 sq. mt. Rs. 273/- per sq. mt.

M.I.G. 60 sq. mt. Rs. 410/- per sq. mt.
90 sq. mt. Rs. 410/- p®r sq. mt.

The above rates were valid upto 31.8.1988. From 1.9.88, the following rates were fixed

and these were valid upto 31.3.90.
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Category Area Rates
EWS. 26 sq. mt. Rs. 248/- per sq. mt.
L.LG. 32 sq. mt. Rs. 330/- per sq. mt.
\

48 sq. mt. Rs. 330/- per sq. mt.
MILG 60 sq. mt. Rs. 496/- per sq. mt.

90 sq. mt. Rs. 496/- per sq. mt.

No new rates have so far been fixed.

(c) Total number of plots allotted are
indicated in reply to part (b) above of the
Question

Information about number of plots allot-
ted Sector-wise is not readily available.

[ Translation]

Amendment to the Dargah Khwaja
Ajmer Act

7054. PROF. RASA SINGH RAWAT:
Will the Minister of WELFARE be pleased to
state:

(a) whether there is a proposal under
consideration of Government to amend the
Dargah Khwaja Saheb Ajmer Act, 1955;

(b) if so, the details thereof;

(c) the composition of the present
Dargah Committee constituted under this
Act;

(d) whether there is any Dargah Sharif
Advisory Committee apart from the said
Committee;

(e) the details fo representation from
Ajmer thereon: and

(f) if not representation is given, the
reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) Does not arise.

(c) The composition of the present
Dargah Committee constituted under the
Act by the Central Government, consists of
nine persons who are all Hanafi Muslims.

(d) to (f). Under the provisions of the
Dargah Khawaja Saheb Act 1955, the Cen-
tral Government, may constitute an Advisory
Committee consisting of such number of
persons being Hanafi Muslims, not exceed-
ing seven, as the Central Government may
think fit, for the purpose of advising the
Nazim in the discharge of his functions.

The constitution of an Advisory Com-
mittee to the Nazim is under consideration of
the Government.

[English]

Ald for Development of Carpet and
Carpet Weaving Centres in Uttar
Pradesh

7055. SHRIM.V. CHANDRASHEKARA
MURTHY: Will the Minister of TEXTILES be
pleased to state:
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(a) the financial aid given by Union
Government to Uttar Pradesh for the devel-
opmentof carpetand carpet weaving centres;

(b) whether the development of skilled

workers has been taken care of;

(c) whether Government have received
reports about misuse of tunds earmarked for
suchcarpet weavingcentres in Uttar Pradesh;

(d) i so, the details thereof: and

(e) the action taken in matter?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) A
total financial assistance of Rs. 2 02 crores
has been released to U.P. Export Corpora-
tionbetween 1976-77to 1978-79 forrunning
125 Carpet Weaving Training Centres.

(b) Yes, Sir

(c) No, Sir.

(d) Does not arnise.

(e) Does not anse.
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Foreign exchange earning by Food
Processingindustries

7056. SHRI HARISH RAWAT: Will the
Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Food Processing Industry
has spent foreign exchange for the import of
foreigntechnology during the lastthree years;

(b) if so, the extent thereof;
(c) the foreign exchange earned by
food processing industries;

(d) whether annual targets for earning
foreign exchange have been set up; and
(e) if so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). Information relating to foreign col-
laboration cleared after the formation of the
Ministry of Food Processing Industries and
the foreign exchange involved in the import
of capital goods thereaf is being collected
and will be laid on the Table of the House.

(c) to (e). Foreign exchange earnings
from exports by the processed food indus-
tries in the last three years were as under:

(Rs. In crores)

1986-87 1987-88 1988-89
Processed foods 136.17 145.04 182.00
Seafood 460.67 531.20 597.85

Annual targets on sub-sectoral basis
have not been set up.
[Enghish)

Review of Legislation on Leprosy

7057. DR. VENKATESH KABDE: Will

the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

{a) whether legislation in case of lep-
rosy Is going to be reviewed; and

(b) if so, the details thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). Yes, Sir. Lepers Act, 1898 has
been repealed by the Central Government
for Union Territories without legislature. Most
of the States have also repealed the Act.
Remaining States of Andhra Pradesh,
Jammu & Kashmir, Bihar, Punjab, Gujarat
and Meghalaya are in the process of repeal-
ing the said Act.

Irrigation Potential of Kerala

7058. SHRI S. KRISHNA KUMAR: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the details of irrigation potential of
KeralA exploited so far:

(b) the total amount spent by Union
Government for increasing irrigation facili-
ties in the State:

(c) the details of irrigation potential
likel - to be created in the State during the
Eig''h Five Year Plan: and

) the details of projects likely to be
taker - and implemented during this plan?

Tt'i MINISTER OF STATE THE MIN-

ISTRY .  WATER RESOURCES (SHRI
MANUB: . KOTADIA): (a) 1097.52 thou-
sand ha. o, Aarch, 1990.

(b) Irngation projects are planned,
funded and implemented by the State Gov-
ernment and Central Assistance is given in
the form of block grants and loans.

(c) and (d). Proposals for Vili Plan have
not been finalised.

[ Transiation]

Land to Schools in Delhi
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7059. SHRI R.N. RAKESH:

SHRI MANIKRAO HODLYA
GAVIT:
Will the Minister of URBAN

DEVELOPMENT be pleased to state:

(a) the criteria fixed by Government for
allotment of iand to schools in Delhi for
construction of their buildings;

{b) the number of schools allotted land
for this purpose so far and the date upto
which such registered schools have been
covered,;

(c) whether any final date is fixed for
completing the construction thereof;

(d) if so, the details thereof;

(e) whether schools are given land at
concessional rates; and

(f) if so, the extent thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (f). The information is being collected and
will be laid on the Table of the Sabha.

Utilisation of River Waters of Bihar

7060. SHRI SURYA NARAYAN
YADAV: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether Government propose to
utilise the waters of rivers in Bihar;

(b) if so, whether Government propose
1o link those rivers through canals;

(c) if so, the details thereof; and
{d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
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MINISTRY OF WATER RESOURCES (SHRi
MANUBHAI KOTADIA): (a) Yes, Sir.

(b) to (d). The Himalayan Development
component of the National Perspectives,
envisages, inter-linking canal system for Kosi,
Gandak, Ghagrarivers, etc. and Brahmapu-
tra-Ganga link to benefit large areas in need
of water.

[English]
Specialized Packaging in F.P.l.

7061. SHRI M.M. PALLAM BAJU: Wil
the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the Food Processing Industries
where specialized packaging is necessary,
especially for the export market;

(b) the steps being taken for aiding
these industries and encouraging them
towards more specialized packaging: and

(c) the names of countries/companies
identified suitable for collaboration for the
purpose?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING iN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Among other items, specialised packaging,
especially for export market, is needed in
processed fruit and marine products.

(b) Relief in duties on specialised pack-
aging equipments and materials are avail-
able. Various plan schemes have been for-
mulated for the year 1990-91 for the devel-
opment of packaging industry.

(c) The information is being collected
and will be laid on the Table of the House.
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i Transiation)
Rani Avanti Bai Sagar Project

7062. SHRIPRAHLAD SINGH PATEL:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) the date on which the construction
work of the Rani Avanti Bai Sagar Project,
Madhya Pradesh started and the time by
which it is scheduled to be completed;

(b) whether there is any cost escalation
duetodelay in completion of the project; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI| KOTADIA): (a) The workonthe
projectwas started in 1979. kt is programmed
by the State for completion in 1995.

(b) and (c). The cost of the project at
time of the techno-economic appraisal in
1989 has been estimated as Rs. 566.34
crores. The project is yet to obtain clearance
from the environmental angie and the ap-
proval of the Planning Commission.

[English]

Functioning of Drugs Department of
Super Bazar

7063. SHRI RAM SAGAR (Saidpur):
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether a number of important
medicines like Dionil remain out of stock
continuously fora numberofdays from Drugs
Department of Super Bazar:

(b) if so, the reasons thereof;
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(c) the steps taken to improve the
functioning of Drugs Department;

(d) the number of letter received from
the M.Ps by his Ministry and the Super Bazar
on the functioning of Drugs/Medicine De-
partment: and

(e) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD ANDCIVILSUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Every eftort is made by the Super Bazar,
Delhi 10 make available all important life
saving and commonly demanded medicines
through its Drug Departments. But on ac-
count of short supply or due to excessive,
demand, the availability of particular medi-
cine may not be commensurate with the
demand at times. There was a temporary
shortage of Dionil for 5 days (26.3.90 to
30.3.90) in Super Bazar on account of un-
precedented demand from the CGHS dueto
their employees strike.

(c) In order to streamline and improve
the working of Drugs Department, Assistant
General Manager (Drugs) and Manager
(Drugs) have been freshly appointed in the
Super Bazar. Delhi.

(d) No letter seems to have been re-
ceived from Hon'ble MPs on the functioning
of Drugs Department of Super Bazar either
in the Department or in the Super Bazar
since December, 1989.

(e} Does not arise.

[ Translation]
Sidhmukh and Nohar Projects
7064. SHR! SHOPAT SINGH
MAKKASAR:
SHRI BEGA RAM:

Will the Minister of WATER
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RESOURCES be pleased to state:

(a) whether Sidhmukh and Nohar proj-
ects in Rajasthan were sanctioned long back
by the Planning Commission;

(b) if so, the time by which these proj-
ects are likely to be completed and the
expenditure to be incurred thereon; and

(c) the details of the amount likely to be
provided as central subsidy for the projects
and the area of land to be irrigated there-
from?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) No, Sir. The
Central Water Commission have however
techno-economically accepted the Sidhmukh
Project (cost Rs. 103 crores, annual irriga-
tion 33,620 ha.) and the Nohar Project (cost
Rs. 40.59 crores, annual irrigation 13,665
ha.) and recommended to the Planning
commission for investment clearance.

(b) and (c). In view of large spill-over
commitment of on-going major and medium
irrigation projects, the State Government
has been requested by the Planning Com-
mission ta indicate the priority to be given by
the State for the projects within the availabil-
ity of resources for its 8th Plan.

Export of Cotton Bales

7065. PROF. MAHADEO
SHIWANKAR: Willthe Minister of TEXTILES
be pleased to state:

(a) whether Maharashtra Cotton Fed-
eration has requested Union Government to
accord permission for exporting three lakh
cotton bales from Maharashtra;

(b) if so, the steps taken or proposed ta
be taken by Union Government in this re-
gard;
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(c) the number of cotton bales exported
during 1988-89 and 1989-90 the actual
number of cotton bales for export of which
permission was accorded and the reasons
for not according permission for export of full
quantity; and

(d) the number of cotton bales for
export of which permission has been ac-
corded in 1990-91?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Government of Maharashtra has suggested
an additional quotaforthe export of 3.00 lakh
bales of cotton staple length 24.5 mm and
above for export during the 1989-90 cotton
season.

(b) Government have released an
additional quota for the export of 1.50 takh
bales of cotton of staple length 24.5 mm and
above in favour of the Maharashtra State
Cooperative Cotton Growers Marketing
Federation Ltd. taking the total export quota
allotted to it to 3.20 lakh bales.

(c) During 1988-89, no quota for export
of cotton was allotted to Maharashtra Cotton
Federation. During 1989-90. out of an export
quota of 3.20 lakh bales to the Maharashtra
Cotton Federation, it has registered 2.09
lakh bales of cotton for export and shipped
0.72lakhbales ason 19th April, 1990. Quotas
for export are released upon the availability
of exportable surplus, keeping in view the
interests of both growers and consumers.

(d) No quotas for export of cotton during
1990-91 season have yet been released by
Government.

Prevention of Flood Caused by River
Ganga

7066. SHRI ASHOK ANANDRAO
DESHMUKH" Will the Minister of WATER
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RESOURCES be pleased to state:

(a) the details of the schemes prepared
for preventing flood caused by river Ganga;

(b) the progress made so far in linking
Ganges and Godavaririvers through canals;
and

(c) the details of the estimated expendi-
ture likely to be incurred thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Comprehen-
sive Flood Control plans for 22 river systems
in the Ganga basin have been prepared and
the one for the main stem of Ganga is under
preparation.

(b) There is no such proposal.
(c) Does not arise.
[English]
Consumption of Foodgrains

7067. SHRI SUDHIR GIRI: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the quantum of per-capita con-
sumption offoodgrains during the years 1986-
90, year-wise;

(b) the number of people covered by the
Public Distribution System during the above
period; and

{c) the quantum of food grains imported
and exported, if any, during the said period?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) The quan-
tum of per-capita net availability of foodgrains
during the years 1986 to 1989 is as under:
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Year A Per-capita net availability of
food grains (kgs.per year)-
Provisional
1986 173.8
1987 1723
1988 163.0
1989 1813

Information far 1990 is not yet available.

(b) the number of people covered by the (c) The quantum of wheat and rice
Public Distribution System ason 31.12.1988 imported and exported on Government
was about 71 crores. Information for the account during the years 1986-87 to 1989-
other years are not available. 90 is as under:

(Qty. In lakh tonnes)

Year import Export
Wheat Rice Wheat Rice
1 2 3 4 5
1986-87 — — 2.87@@ —
1987-88 — — 1.31& —
1988-89 20.11 6.84 0.14@ —
1989-90 —_— 5.24 0.12** 1.05*

@@ — 0.56 lakh MT as Aid/Gift, 2.16 lakh MT on Commercial basis and 0.15 lakh MT as
Commaodity loan.

& — 0.20 lakh MT as Aid, 0.77 lakh MT on Commercial basis and 0.34 lakh MT as
Commodity Loan.

@ — 0.01 lakh MT as Aid. 0.13 lakh MT as Commodity Loan.
**  — Commodity Loan.

© — Ad'Gift.
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Jute Mill in Orissa

7068. SHRID. AMAT: Will the Minister
of TEXTILES be pleased to state:

(a) whether Government have granted
licence to establish jute mill at Kendrapada
in Cuttack district of Orissa;

(b) if so, the proposed capacity of the
unit;

(c) whether the said unit will be under
public or private sector;

(d) when the construction work at the
unit is likely to start: and

(e) the total cost of the unit?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir. A licence has been granted for the
establishment of a jute mill for the manufac-
ture of diversified products.

(b) Information is being collected

(c) The unit will be in the Joint Sector.

(d) and (e). Information is being col-
lected and will be placed on the Table of the
House.

Protection to Weavers

7069. SHR! RATILAL KALIDAS
VERMA: Will the Minister of TEXTILES be
pleased to state:

(a) whether Government propose to
reserve handloom and powerloom occupa-
tion exclusively for the weavers:

(b) if so, the detaitls thereof: and

¥
(c) # not, the manner in which the
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interests of the weavers are proposed to be
protected?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHR! SHARAD YADAV): (a)
No, Sir.

(b) and (c). A statement is attached.
STATEMENT

(i) The Textile Policy of 1985 provides
aframework for the integrated and balanced
development of all the three sectors of the
industry, namely, the organised sector, the
powerloom sector and the handloom sector.
It also places great importance on the devel-
opment of handiooms in order to preserve
the unique role played by it in the textile
sector.

(ii) The Textile Policy has also laid down
the lines on which the full potential of the
handloom sector could be realised and higher
earnings to handioom weavers assured. In
compliance with these provisions of the
Textile Policy, a range of schemes designed
for the developmerit of the handioom sector
and welfare of handioom weavers are being
implemented by Government. In addition, a
range of fiscal concessions has been ex-
tended to the handloom sector and 22 items
have been reserved for exclusive production
in the handloom sector.

(iiiy As regards powerlooms, it is pro-
posed to set up Powerloom Service Centres
in areas of powerloom concentration to help
powerloom weavers in achieving better
methods of production, diversification of
products and making production of cloth
more remunerative. -

[ Translation]
Memorial of Late Babu Jagjiwan Ram
7070. SHRISARJU PRASAD SAROMJ:

Willthe Minister of URBAN DEVELOPMENT
be pleased to state:
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(a) whether Government have received
any memorandum for setting up a memorial
of late Bapu Jagjiwan Ram in Delhi; and

(b) if so, the action being taken by
Govemment thereon?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) The proposal for a suitable memorial
to Late Babu Jagjivan Ram is being exam-
ined

[English]
Scavenger-Free Plan by HUDCO in
Cities
7071. SHR1 PRAKASH KOKO

BRAHMBHATT: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether HUDCO is going to be the
nodal agency to implement Government's

MAY 2, 1990
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plan to make 500 cities scavenger-free dur-
ing 1990-91;

(b) whether any concrete programme
has been prepared; and

(c) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI| MARAN): (a)
to (c). A scheme has been prepared by the
Union Government for the elimination of the
practice of manual scavenging in 500 towns
with a population of less than 5 lakhs during
1990-91. The scheme is to be implemented
on a ‘whole town’ basis by construction of
such sanitary latrines to replace existing dry
latrines and provision of covered latrines to
prevent open defecation is resorted to. The
Scheme will be operated through the Hous-
ing and Urban Development Corporation
(HUDCO) by providing sub-sidy and . loanin
a Sychroised manner to the State Gover-
ments and UTs where the problem persists
as perthefollowing pattern, subjectto availa-
bility of funds:

EWS —

LG —

MIG & HIG —

45% subsidy, 50% loan and 5% beneficiary contribution.
25% subsidy, 60% loan and 15% beneficiary contribution.

Nil subsidy, 75% loan and 25% beneficiary contribution.

Spinning Units in Andhra Pradesh

7072. DR. VISWANATHAM: Will the
Minister of TEXTILES be pleased to state:

(a) whetherthere is a proposalto estab-
lish a spinning unit at Narasannapeta in
Srikakulam district of Andhra Pradesh: and

(b) the policy ot Government regarding
free licencing and deoentralisation of such

units?

THE MINISTER OF TEXTILES AND

MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The required information is being collected
and will be laid on the table of the House as
soon as it is ready.

{b) The licensing Policy of the Govern-
ment for spinning units is laid down in press
Note 8, dated 19.03.1985 (of 1985 series).
Spinning Units with investments upto Rs. 15
crores are exempted from licensing provi-
sions of the Industries (Development &
Regulation) Act, 1951 under the Notification
no. 50629 (E) dated 30.06.1988 issued by
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the Ministry of Industry.

Utilisation of Worid Bank Aid for
Warehouse

' 7073. SHRI BALASAHEB VIKHE
PATIL: Willthe Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) the manner in which Government
utilised the total disbursement received from
World Bank for warehousing facilities during
the last two years:

(b) the number of godowns as on
28.2.1990 owned by the Central Warehous-

ing Corporation, State-wise: and

(c) what is their storage capacity espe-
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cially in Maharashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) The total
disbursement received under the Second
Foodgrains Storage Project from the World
bank was utilised for the creation of 35.26
lakh tonnes of storage capacity at 211
centres.

(b) and (c). A statement indicating the
number of godowns owned by the Central
Warehousing Corporation and their capaci-
ties in each State as on 28.2.90 is attached.
In Maharashtra, there are 20 warehouses
with a capacity of 3,22,240 tonnes which are
owned by the Corporation.

STATEMENT

State/Region-wise No. of Central Warehouses and Constructed Warehousing Capacity of
Central Warehousing Corporation as on 28.2.1990

(Figures in Tonnes)

Sl. No. Name of the State ‘Region No. of Central Warehouses Capacity
1 2 3 4
| AHMEDABAD REGION
1. Guijarat 13 183263
1. BANGALORE REGION
1. Karnataka 8 104190
2. Kerala 5 67909
3. UT.Goa 1 17000
Sub Total: 14 189099
1. BHCPAL REGION
1. Madhya Pradesh 27 481090
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SI. No. Name of the State/Region No. of Central Warehouses Capacity
1 2 3 4
V. BOMBAY REGION
Maharashtra 20 32240
V. CALCUTTA REGION
Assam 5 36600
Mizoram 1 1500
Nagaland 1 13000
Tripura 1 19250
West Bengal 13 172805
Sub Total: 21 243155
VL CHANDIGARH REGION
Haryana 8 120540
Himachal Pradesh 2 5370
Punjab 17 370650
U.T. Chandigarh 1 10550
Sub Total: 28 507110
Vi, DELH! REGION
Rajasthan 4 100525
U.T. Delhi 6 100170
Sub Total: 10 200695
Vil HYDERABAD REGION
Andhra Pradesh 36 932256
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SI. No. Name of the State/Region No. of Central Warehouses Capacity
1 2 3 4
1X. LUCKNOW REGION
1. Uttar Pradesh 36 790390
X. MADRAS REGION
1. Tamil Nadu 17 454653
2. Pondicherry 1 7350
Sub Total: 18 462003
Xi. PATNA REGION
1. Bihar 13 113570
2. Orissa 7 111700
Sub Total: 20 225270
Grand Total: 243 4536571

Problem of Indian Workers Abroad

7074. PROF. P.J. KURIEN: Will the
Minister of LABOUR be pleased to state:

(a) whether Government are aware that
the passports of the Indian workers who are
recruited to work in the Gulf countries are
taken away from them as soon as they land
in those countries by the employers or their
agents:

(b) if so, whether as a result thereof the
Indian workers are putto alotof harassment;

and

{c) if so, whether Government propose
to take suitable action to stop this practice?

THE MINISTER OF LABOUR AND

WELFARE (SHRI RAM VILAS PASWAN): .
{a)to (c). The information is being collected
and will be laid on the Table of the House.

Ganga Water to South Delhi Colonies

7075. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of hours the water is
supplied to the colonies of South Delhi;

(b) the details of duration of water
supply in the morning and in the evening in
the summer and in winter seasons, colony-
wise;

(c) the comparative figures for East
Delhi colonies;
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(d) whether Ganga water was to be
supplied to the colonies in South Delhi;

(e) i so, the reasons for non-supply
thereof; and

(f) the details of steps taken to divert the
Ganga water supply to South Delhi colonies
and to improve the water supply in the South
Delhi?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). On the average, water is supplied
for 3 hours each in the morning and evening.
Colony-wise details of water supply aregiven
in the attached Statement-|
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(c) As per details in the attached state-
ment-Il.

(d)to (f). Ganga water is being supplied
to the colonies in South Delhi. The following
augmentation projects have been taken up
for improving water supply to South Delhi's
colonies:

(i) 40 MGD Water Treatment Plant at
Wazirabad.

(i) 12 MGD lron Removal Plant at
Okhla.

(iliy 10 Tube wells intail end colonies of
South Delhi.
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Financial Assistance by IDBI for Spin-
ning Mills in Karnataka

7076. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Wil the
Minister of TEXTILES be pleased to state:

(a) whether some spinning mills in
Karnataka has sought tinancial assistance
from Industrial Development Bank of India
for purchasing machines and expanding the
existing units;

(b) it so, the names ot such mills; and
(c) the details of financial assistance

giventothe mills during the last three years?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
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(c). The required information is being col-
lected and will be laid on the table of the
house as soon as ready.

Supply of edible oils to States

7077. SHRI BABUBHAI MEGHJI
SHAH: Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state the quantity
of edible oils supplied to States for Public
Distribution System during the last three
years and current year, year-wise and State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVILSUPPLIES
(SHRI RAM PU.IAN PATEL): A Statement
showing the quantity of edible oils supplied
to States under Public Distribution System
(PDS) during the last three oil-years (Nov-
Oct) and current year (Nov-March) year-
wise and State-wise attached.
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[ Translation)
Erosion by River Ganga in Badayun

7078. DR. S.P. YADAV: Will the Minis-
ter of WATER RESOURCES be pleased to
state:

(a) the extent of land and the number of
villages eroded by Ganga so far in Badayun
district of Uttar Pradesh;

(b) whether land has been allotted to
the people atfected by this erosion: and

(c) the details of steps proposed to be
taken to check this erosion?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAIKOTADIA): (a) Over 20villages
have been affected as per information re-
ceived by the State Government. However,
details of the area of land affected are not
available. '

(b) No, Sir.

(c) In additionto 5 schemes taken upin
past, schemes for protection of 3 villages
namely, Nagla Ajmeri, Bdjhangi and Ahrona
are being prepared by the State.

Erosion by Rivers in Bihar

7079. SHRISURYANARAYAN SINGH:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether thousands of families have
been uprooted due to'large scale erosion by
the Ganga, Gandak, Kosi, Bagmati and other
rivers in Bihar and thousands of acres of land
has been lost and the uprooted families have
been rendered landiess and unemployed:

(b) if so, whether any information has
been received from the State Governmentin
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this regard and if so, the details thereof; and

(c) whether Government propose to
check this erosion and to rehabilitate the
displaced families and provide alternative
employment to them; if so, the detail§ in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). As per
information supplied by State Government
average population and area affected by
floods in Bihar are 6.6 million and 1.49 mil-
lion ha. respectively.

{c) Comprehensive flood control plans
for the rivers in the State have been pre-
pared and sent to the State Government for
taking further action. Anti erosion and reha-
bilitation schemes are formulated and exe-
cuted by the State Governments from time to
time as per the site conditions and availabil-
ity of funds. Centre gives block grants to the
States for works and relief measures.

Alottment of Flats to Non-Resident
Indians by Sarva Priya House Bullding
Socilety

7080. SHRI VIDYADHAR GOKHALE:
Willthe Minister ot URBAN DEVELOPMENT
be pleased to state:

(a) the details of cases of plots and flats
allotted by the Sarva Priya House Building
Society, New Delhi to the non-resident Indi-
ans;

(b) the details of cases where allotment
of flats/plots have been cancelied by the said
society and the reasons thereof in each
case,;

(c) the details of cases where Registrar
of Societies/DDA have approved the cancel-
lation of flats/plots in the said society;
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(d) the action taken by the authorities in
the vacation of the plots/flats and restored to
the said society in order to allot them to the
next eligible member of society; and

(e) the details of cases of dual member-
ship whose plotsAlats have been cancelled
by the society and the action taken for their
vacation so far?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHR! MURASOLI MARAN): (a)
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No such case has come to notice.

(b) to (e). The details of the flats and
plots in respect of which action for cancella-
tion has been taken by the society. RCS”
and DDA together with reasons for cancella-
tion are given in the attached statement.
Details of the section taken for restoration of
such flats/plots to the society and their aliot-
ment to next eligible member are not readily
available, and will furnished din due course.

* Registrar, cooperative Societies.
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[Transiation
Assistance for Siwan Town in Bihar

7081. SHRI JANARDAN TIWARI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Siwan town in Bihar has
been included under the scheme of Inte-
grated Development of Small and Medium
Towns during Seventh Plan period: and
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(b) if s0, the amount released by Union
Government to Bihar State for its develop-
ment during the above period year-wise?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MABAN): (a)
Yes, Sir.

(b) Duringthe 7th Plan an amount of Rs.
51.22 lakhs has been released (including
Rs. 7.22 lakhs for LCS**). the year-wise
release is indicated below:

Year “IDSMT LCS Total
1 2 3 4

1985-86 Rs. 20 lakhs Rs. 7.22 lakhs Rs. 27.22 lakhs
1986-87 nit — —
1987-88 Rs. 12 lakhs nil Rs. 12 lakhs
1988-89 Rs. 12 lakhs nil Rs. 12 lakhs
1989-90 nil _— _—
Total Rs. 44 lakhs Rs. 7.22 lakhs Rs. 51.22 lakhs

-

Low Cost Sanitation
Memorandum regarding U.P. Rice Milis

7082. SHRI SANTOSH KUMARA-
GANGWAR: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to
state:

(a) whether Government have received
any memorandum about discriminatory atti-
tude towards the Rice Mills in Uttar Pradesh;

(b) if so. the details thereof;

(c) whether Government propose to
accept their demands; and

Integrated Development Smail and Medium Towns

(d) if so, ihe time by which the action is
likely to be taken in this regard?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
As per the information available, no such
memorandum has been received by the
Ministry of Food Processing Industries.

(b) to (d). Does not arise.
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[English]

Delay in Compietion of Upper Wardha
Project

7083. SHRISUDAM DESHMUKH: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whetherthe completion of the Upper
Wardha Irrigation Project in Amravati District
of Maharashtra is being delayed;

(b) if so, the reasons thereof; and

(c) the steps being taken by Union
Government to expedite the completion of
the project?

THE MINISTER OF STATE IN THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). Change
in scope of the Project, non-clearance of the
project by the Forest Department, non-set-
tiement of the contractor’s claims and con-
straint of funds have been the main reasons
tor delay in completion of the project.

(c) Project has been taken up for
monitoring at the Centre and the State
Government has been advised to provide
adequate funs, settle contractor’'s claims and
obtain clearance of the Forest department

expeditiously.
[ Translation)

Land to Cultural/Social Organisations
by Land and Development Office

7084. SHRIPHOOL CHAND VERMA:
SHRI R.N. RAKESH:

Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whetherthe Land and Development
Offices has allotted land to many cultural,
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religious and social organisations in Delhi
during the last three years;

(b) if so, the names of such organisa-
tions alongwith the area of land allotted and
price charged, separately;

(c) number of organisations whose
request for allotment of land were tuned
down with reasons therefor; and

(d) the details of criteria laid down for
allotment of land to social, religious, cultural
and education organisations and the extent
of concessions in land price charged against
each of the above categories?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Land and Development Office has allotted
land to 9 religious organisation and 8 social/
cultural organisations in the last three years.

(b) The requisite details are given in
Statement.

(c) Requisite for allotment land of about
50 organisations were turned down during
the period for various reasons e.g. non-
availability of suitable site as asked for by
them in terms of location and area, non-
conformity with the regulations of the Master
Plan and the Zonal Plan, and non-comple-
tion of requisite formalities etc.

(d) Requests received for allotment of
land from registered institutions of religious,
cultural, social and charitable nature are
considered, keeping in view their aims and
objectives and the availability of fand. Re-
quests are considered for allotment after
taking the comments of the Ministry con-
cermned with the activities of the institutions
and a report is also called for from Delhi
Administration as regard to the character
and antecedents of the members of the
institutions and about its activities. Bassd on
these reports, the requests are considered
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on merits by the Allotment/Screening Com-
mittee. Final allotments are made with the
approval of the Union Minister of Urban
Development.

Allotment of land to social, religious and
cultural institutions of non-profit making
character is made at predetermined rates
which are lower than the market rates. Cur-
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rent institutional rates prescribed for differ-
ent zones vary between RS. 38 lakhs and
11.875 lakhs per acre. This is against Rs.
1530 to Rs. 23000 per sq. mtr. for commer-
cial use and Rs. 850 to Rs. 8000 per sq. mtr.
for residential use valid upto 31.3.1989. The
rate charged from recognised and aided
educational institutions is Rs. 10,000/- per
acre.
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[English]

Monopolization of Reservation Benefits
in Punjab

7085. BABA SUCHA SINGH: Will the
Minister of WELFARE be pleased to state:

(a) whether there is any scheme under
consideration of the Government for reser-
vation of Government jobs in Punjab to a
particular caste amongst the Scheduled
Castes; and

(b) if so, the steps being taken to
remove this sort of monopolization?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) Does not arise.

Committee for Shifting of Government
Offices out Side Delhi

7086. SHRI VASANT SATHE: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government are seriously
considering a proposal for shifting some ot
its offices from New Delhi to other central/
convenient locations;

(b) whether any High-powered Inter-
Ministerial Committee is proposed to be set
up to deal with the problem of scarcity of
office space and residential accommodation
at New Delhi; and

(c) the measures contemplated to Case
the office and residential accommodation
probiem for Central Government Offices and
Researgh Organisations/Public Sector
Undertakings?

THE MINISTER OF URBAN DEVEL-
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OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) No, Sir.

(c) Pressure on Office and rgsidential
accommodation continues because of the
demand and supply situations which could
be rectified only by construction Research
organisations/Public sector organisation
have their own cosntruction programmes.

Population in Delhl Metropolitan Area

7087. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether at a meeting of the National
Capital Region Board held recently, it was
pointed out that Delhi, at the present rate
growth will attain a population of 132 lakhs
by 2001;

(b) if so, whether any proposal to hold
the additional population has been formu-
lated; and

(c) if so, the main features of the pro-
posal and the towns to be included in Delhi
Metropolitan Area?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHR! MURASOLI MARAN): (a)
According to the Registrar General of India,
the population of Delhi is likely to reach 132
lakhs in 2001.

(b) The National Capital Region Plan
2001 envisages development of 8 towns/
complexes for priority development in the
NCR for holding the population proposed to
be deflected from Delhi.

(c) The towns/complexes identified for
their induced development to hold migrant
population deflected from Delhi are Meerut,
Hapur, Bulandshaher-Khurja-Palwal, Re-
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wari-Dharubera-Bhiwadi, Rohtak, Panipat
and Alwar.

Shortage of Drug Inspectors

7088. SHRI MULLAPPALLY
RAMACHANDRAN: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government have received
any reports onthe shortage of Drugs Inspec-
tors during the last three years; and

(b) the steps taken by Government to
ensure that sufficient Drugs Inspectors are
posted in the Capital and other thickly popu-
lated areas?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) The Government is aware that there is
shortage of Drugs Inspectors in the country.
The task Force constituted by the Ministry of
Health & Family Welfare in 1982, has recom-
mended that there should be one Drugs
Inspectors forevery 25 manutacturing prem-
ises and one Drugs Inspector for every 100
sales premises to exercise effective control
over manufacture and sale of drugs. The
total number Drugs Inspectors that would be
required according to the above norms, would
come to about 2600 against the total number
of 695 existing at present.

(b) During the Eighth Plan, it is pro-
posed to strengthen the Drugs Inspectorate
staff in the States/Union Territories as a
Centrally Sponsored Scheme. During 1990-
91, a provision of Rs. 48 lakhs has been
made under the Scheme.

Textile Workers Rehabilitation Fund
7089. SHRI MULLAPPALLY RAMA-

CHANDRAN: Will the Minister of TEXTILES
be pleased to state:
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(a) whether Government propose to
use the Textile Workers Rehabilitation Fund
for partially closed mills as well;

(b) if so, the details thereof;

(c) the number of fully closed mills and
partly closed mills under NTC as on 31
December, 1989; and

{d) the details of the mills which are
located in Kerala?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). A suggestion to this effect has been
made by the Govt. of Gujarat. The matter
has been discussed with the Chief Minister
Gujarat and taken up with the concemed
Departments.

(¢} Two mills under National Textiles
Corporation were closed as on 31.12.89.

(d) Thereare4NTC,8 STC, 4 Coopera-
tive and 13 private totton/manmade fibre
mills in Kerala, out of which only Malappu-
ram Co-operative spinning mills is lying
closed.

Profit/Loss of Cannanore Spinning and
Weaving Mills

7090. SHRI MULLAPPALLY RANA-
CHANDRAN: Wil the Minister of TEXTILES
be pleased to state:

{(a) the profits earned and loss incurred
by the Cannanore spinning and weaving
Mills at Cannanore and Mahe during 1989-
90:

(b) whether any expansion/modernisa-
tion was undertaken or is proposed to be
made on these units under NTC; and

«c) if so, the details thereot?
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THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
During 1989-90, the Cannanore Spinning &
Weaving Mills, Cannanore and Cannanore
Spinning & Weaving Mills, Mahe earned
provisional net profit of Rs. 85.08 lakhs and
Rs. 96.02 lakhs respectively.

{b) and (c). Yes, Sir. After take-over of
these mills by Government, an amount of
Rs. 148.29 lakhs and Rs. 164.93 lakhs was
spent on modernisation of Cannanore Spin-
ning & Weaving Mills Cannanore and Mahe
raspectively, Further, a sumof Rs.388 lakhs
have been sanctioned for modernisation/
expansion of Cannanore Mills, Mahe which
s under implementation. Schemes for
modernisation/expansion of Cannanore
Spinning & Weaving Mills, Cannanore at an
outlay of Rs. 387.15 lakhs have been sub-
mitted by NTC to Financial institutions for

approval.

[ Transiation)
Amrit Kalash

7091. SHRIRAJVEER SINGH: Willthe
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether an ayurved herb ‘Amrit
Kalash’ and Su varna Kalash cure heart
aliments;

(b) the botanical name of the herb, the
measures takenfor preservation of this herb;

(c) whether the use of this herb has
been started in some hospitals in the coun-
try; and

(d) if so, the details of hospitals, where
this herb is being used?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRI RASHEED MASOOD):
(a) and (b). There have been a few reports
in a section of the Indian Press about a
herbal Food Supplement preparationnamed
‘Amrit Kalash’ prepared by Maharishi Ayur-
veda, NOIDA (U.P.). it has been claimeédthat
the preparation is useful in ceMain hear
ailments cancer, etc. However, Scientific
evidence is scanty.

{c) and (d). The Govarnment have not
information.

Loss in Hindustan Vegetabie Qils
Corporation Ltd.

7092. SHRI BALESHWAR YADAV:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(@) whether Delhi Vanaspati Unit of
Hindustan Vegetable Oils Corporation has
incurred loss to the tune of lakhs of rupees;

{b) if so, the details thereof; and
{c) the steps taken to prevent the loss?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHR1 RAM PUJAN PATEL): (a) Delhi
Vanaspati Unit of Hindustan Vegstable OQils
Corporation Ltd. has not incurred any losses
upto 1988-89. According to quick estimates,
the unit is likely to incur loss during 1989-90.

(b) The expected loss tathis Unitduring
1989-90 is due to following factors:

(i) Vanaspati which was a sellers
commodity has not become
competitive and the product of
Delhi Vanaspati Unit which is
manufactured from an old and
obsolete technology batch type
plant is selling at lower rates as
the compaetitors have modern-
ised their plants thersby con-
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trolling the input costs as well
as the improved quality.

(i) The allocation imported edible
oils for refining under the PDS
as also small packs operations
has considerably reduced dur-
ing 1989-90 and therefore, the
capacities of these activities
could not be utilised.

(i) The overheads particularly
wages and salaries had gone
up during the year as the Cor-
poration has to implement the
guidelines issued by the Bu-
reau of Public enterprises from
time to time.

(c) Following steps are under imple-
mentation to prevent the losses:

(i) Improvement in plant and ma-
chinery by installing steam drum
in the boilers and booster ejec-
tor system in the deodorisers in
order to improve the quality.

(ii) Energisation of short mix plant
in order to reduce the process
losses.

(iii) Regular maintenence of the
plant in order to reduce the cost
of input of utilities thereby re-
ducing the cost of production.

[English]
Pay Fixation of Editors in UNI

7093. PROF. K.V. THOMAS: Will the
Minister of LABOUR be pleased to state:

(a) whether UNI news agency catego-
rised some senior journalists as editors in
1987;
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(b) if so, whether these editors have
been denied the Editors Group | pay scales
prescribed for news agencies by the UNI
management with effect from 1 January,
1988; and

(c) if so, steps being taken by Govern-
ment to ensure fixation of those Editors in
Group | pay scales by the UNI manage-
ment?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) As per information furnished by Delhi
Administration, some senior journalists of
UNI News Agency were designated as edi-
tors. They were not, however, given any
functions of editors and continued to work as
special correspondents.

(b) and (c). These persons have been
given the Editors Group-| pay scales pre-
scribed for new agencies by the UNI man-
agement from 1st May, 1989, the date from
which they started performing the duties of
editors.

Posting in CPF Organisation

7095. SHRI PIYUS TIRAKY: Will the
Minister of LABOUR be pleased to state:

(a) whetheritis afactthatasperC.C.S.
Conduct Rule, a Government employee
holding any postin the trade union cannotbe
posted in the Administration section dealing
staff representations/service matters of the
staff;

(b) if so, whetherthe above said instruc-
tions have been violated by the Central
Provident Fund Commissioner by posting
Trade Union office bearers in the Admini-
stration Section;

(c) whether representations have been
received against such postings; and
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(d) it so, the details of action taken
thereon and if not, the reasons thereby?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir. However according to the exist-
ing instructions, Government Servants who
are office bearers of Service Associations
should not themselves deal in their official
capacity with any representation or other
matters connected with that Association.

(b) Does not arise.

(c) Yes, Sir. Some demands have been
received from a faction of a union.

(d) No action is warranted since no
Government instructions have been violated.

Reservation of Certain Clot ltems for
Handloom Sector

7096. SHRI KUSUMA KRISHNA
MURTY: Will the Minister of TEXTILES be
pleased to state:

(a) whether Andhra Pradesh Handloom
Weavers Co-operative Society has urged
the Government to strictly implement the
principal of reservation of certain items of
cloth for Handloom Sector;

(b) if so, what is the existing policy in this
regard and what steps are proposed to be
taken to help the Handioom sector:

(c) whether Government are contem-
plating any change in the existing policy and
if so, the details thereof; and

(d) whether Government have consid-
ered the feasibility of giving subsidy onyarn
and to increase subsidy on Janata Cloth to
meet the hike in the price of yarn and dyes?
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THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Government is committed in principle fo the
policy of reservation of some items for exclu-
sive production on handiooms. Government
have received a number of representations
from various handloom cooperativies for
implementation of the handloom (Reserva-
tion of Articles for Production) Act, 1985
which was promuigated in pursuance of the
policy.

{b) There is no change in the existing
policy. The Handloom (Reservation of Ar-
ticles for Production) Act, 1985 and orders
issued there under have been stayed by the
Supreme Court. Government is however
making vigorous efforts to pursue the casein
the Supreme Court and obtain an early
decision. To help the handlooms sector
Government have initiated a number of
schemes, details fo which are in that at-
tached statement.

(c) No, Sir.

{d) Schemes for subsidy on hank yarn
have been considered from time to time in
the past but have not been found feasible
because of the huge costs involved, opera-
tional and practical problems and likely
malpractices. The rate of subsidy payable
on the production of Janata Cloth has been
increased w.e.f. 1.4.90

STATEMENT

1. Inorderto preserve the unique role
of handlooms and also to improve
the employment potential of the
handloom industry, Central Gov-
ernment is implementing the fol-
lowing schemes for the protection
of the interest of handioom weav-
ers in the country.

(i) Hank yarn obligation scheme;
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(i)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

Loan assistance to the Na-
tional Cooperative Develop-
ment Corporation for setting
up of weavers cooperative
spinning mils and expansion
of capacity in the existing mills
to build up captive production
for the handloom sector;

Setting up of the National
Handloom Development Cor-

. poration with the main aim of

supplying yarn to the hand-
loom sector;

Setting up of yarn depots
through the National Hand-
loom Development Corpora-
tion for supply of yarn to hand-
loom weavers at mill-gate
prices;

Market Development Assis-
tance Scheme which has
subsumed the erstwhile
schemes of special rebate,
share capital assistance to
state apex cooperative socie-
ties and handioom develop-
ment corporations and mana-
gerial subsidy to primary so-
cieties;

Janata Cloth Scheme;

Financial assistance to State
Handloom Development Cor-
parations and Handloom
Cooperative Societies for set-
ting up pre-loom and post-loom
processing facilities;

Thrift Fund Scheme
Assistance for modernisation,

renovation and purchase of
looms, and
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(x) Publicity and Exhibition includ-
ing National Handlocom Design
Collection Programmes.

2. In addition to the above schemes,
certain fiscal concessions are also
extended to the handloom sectorto
enable it to compete with the prod-
ucts of mills and powerlooms. Fur-
ther, 22 items have been reserved
for exclusive production in the
handioom sectorthrough the Hand-
loom (Reservation of Articles for
Production) Act, 1985.

Meeting to Resolve Cauvery Water
Dispute

7097. SHRI KUSUMA KRISHNA

MURTY:

SHRI G.S. BASAVARAJ:

SHRIMAT!I BASAVA RAJES-
WARI

SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:

SHRI D.M. PUTTE GOWDA:

SHRI R. GUNDU RAQ:

SHRI SRIKANTHA DATTA
NARASIMHA RAJA
WADIYAR:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the meeting of Chief Minis-
ters of Tamil Nadu, Karmataka, Kerala and
Pondichery was held on April 5 to resoive the
long standing Cauvery river water dispute;

(b) if so, the outcome thereof;

(c) whether there is a proposal to con-
stitute a fact finding committee to assess the
availability and utilisation of water by con-

cerned States;

(d) the existing agreement which pro-
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vides the basis for sharing the Cauvery water
and when was it finalised and the details
thereot; and

(e) the areas of difference among the
States with regard to the sharing of Cauvery
water?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Yes, Sir.

(b) It was agreed that the Chief Minis-
ters of Tamil Nadu and Karnataka would
meet at Madras on 19.4.1990 for bilateral
discussions and this would be followed by a
meeting of Chief Ministers of Cauvery basin
States at Madras on 20.4.1990.

(c) A suggestion has been received
from Karnataka to this effect which has not
been favoured by Tamil Nadu.

(d) the use of and development of
Cauvery waters were regulated by agree-
ments of 1892 and 1924 between erstwhile
Princely State of Mysore and Province of
Madras. Some of the clauses of 1924 agree-

ment were open for review at'the end of 50 -

years.

(e) Tamil Nadu is aggrieved that they
are being deprived of its rightful share of
water due to construction of a number of
projects by Karnataka without approval.

Assb‘tanco to Maharashtra for Slyum
Upgradation in Nagpur

7098. SHRI BANWARI LAL PURO-
HIT:
SHRI GULAB CHAND
KATARIA:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Union Government pro-
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pose to grant special funds to Maharashtry
and some other States to upgrade the slums:;

({b) i so, the details thereof;
(c) whether on the lines qf upgrading

the slum improvement schemes in the capi-
tal Government propose to follow and adopt

.some lines in the case of slums in the Nagpur

District of Maharashtra State and other
States; and

(d) if not, the reason therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). No, Sir.

(c) and (d). The programme of Environ-
mental Improvement of Urban Slums, an
integral part of the Minimum Needs Pro-
gramme under the State Sector, is operative
both in the capital and in the States including
Nagpur District of Maharashtra and wiil be
continued during 1990-91. This programme
seeks to provide low cost water supply,
drainage, community baths and latrines,
widening and paving of lanes and street
lighting in slum areas. Further, the Central
Govemment has allocated Rs. 25 crores for
the programme of Urab Basic Services for
the Poor during 1990-91 whereunder social
amenities such as non-formal and adult
education, healtheare and nutritional assis-
tance for women and children will be pro-
vided in slims in covergence with other
departments in selected towns in a phased
manner. Towns to be covered under the
programme in Maharashtra will be decided
by the State Government.

Medicines in CGHS Dispensaries in
Nagpur

7099. SHRIBANWARILAL PUROHIT:
Will the Minister of HEALTH AND FAMILY
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WELFARE be pleased to state:

(a) whether the beneficiaries of CGHS
dispensaries in Nagpur district, (Maharash-
tra) are not getting adequate and good quality
medicines;

{b) if so, whether Government propose
to provide sufficient quantity of medicines to
CGHS dispensaries in Nagpur district; and

(c) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD»:
(a) No, Sir. There is sufficient stock of good
quality medicines at CGHS, Nagpur for
supplying to CGHS beneficiaries.

(b) and (c). Does not arise.

Ration Carda to Jhuggi dwellers in
Capital

7100. SHRIK.S. RAO:
SHRI T. BALA GOUD:
SHR! B.N. REDDY:
SHRIMATI J. JAMUNA:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) the number of Jhuggi dwellers to
whom ration cards have been issued by
Delhi Administration during the last three
months;

{b) whether all the jhuggi dwellers have
been issued identity cards;

(c) whether some clusters of jhuggies
have been left out; if so, the number and the
reasons therefor;

(d) the time by which the remaining
jhuggidwellers would be issued ration cards;
and
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(e) the precautionary measures taken
to check duplication of issue of ration cards?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
{SHRI RAM PUJAN PATEL): (a) 2,17,915
ration cards have been issued till 17.4.90 to
jhuggi dwellers.

(b) to (e). Identity cards have been
issued on the basis of door to door jhuggi
survey undertaken by Delhi Administration.
There have been reports of some jhuggies
having been left out during the survey be-
cause of non-avaiiability of the residents in
some cases and others having raised new
jhuggies or bifurcated the existing ones with
a view to secure more than one ration card.
in order to mitigate the grievances of the
genuine person, Delhi Adminstration invited
applications from the persons claiming to
have been left out till 16-4-1990. All these
applications will be scrutinized and ration
cards issued only after verification of the
facts. investigations through senior officers
have been undertaken to see that a persons
does not get more than ane ration card.

Pepsico Project

SHRI N.J. RATHVA:

SHRI PRAKASH KOKO BRA-
HAMBHATT:

SHRI Y.S. RAJA SEKHAR
REDDY:

SHRI GOVINDA CHANDRA
MUNDA:

SHRI D. AMAT:

CH. RAM PARKASH:

7101,

Will the Minister of FOOD AND PROC-
ESSING INDUSTRIES be pleased to state:

(a) whether Government have taken
any decision regarding use of brand name
by Pepsico;

(b) if so, the details thereof; and



275 Written Answers

(c) the steps taken to ensure that Punjab
Agro Industries Corporation (PEPSICO) work
according to the terms and conditions of the
agreement?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). Government have informed Pepsi
Foods Private Limited that it has no obejec-
tion to their using the name ‘Lehar’ as prefix
to the name ‘Pepsi’, ‘7 UP’, ‘Mirinda’.

(c) Governmentwould take appropriate
action whenever any violation of the condi-
tions of the Letter of Intent granted to M/s
Pepsi Foods Private Ltd. is established.

[Trans/ation)
Workers in Garment Export industry

7102. SHRIRAJVEER SINGH: Will the
Minister of TEXTILES be pleased to state
the number of persons employed in garment
export industry?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHR!I SHARAD YADAV):
Readymade garment industry being in the
de-centralised sector, no precise figure is
available regarding the number of persons
employed inthat industry. However, accord-
ing to preliminary survey carried out by the
Textiles Committee. there are an estimated
35 thousand garment units catering both to
domestic and foreign markets, employing
around 10 lakhs persons.

Construction of Dams
7103. SHRIRAJVEER SINGH: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) the total number of small and big
dams under construction in the country at
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present;

(b) the total area of fertile land likely to
be submerged thereby; and

{c) the time by which the construction
work of these dams are likely to be com-
pleted?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAIKOTADIA): (a)to (c). 276 dams
having live storage capacities of 10 million
cubic metre and above are under construc-
tion. The completion of these dams will
depend on the priority given by the States to
the relevant projects in the VIII Plan which
has not been finalised. Precise information
on fertile lands to be submerged will be
available with the concerned States and is
not maintained at the Centre.

[English)
Tendu Leaf Price

7104. SHRIJANARDHANA POOJARY:
Will the Minister of LABOUR be pleased to
state:

(a) whether Government are aware that
due to supply of tendu leaf to Karnataka by
Madhya Pradesh at a very exorbitant price,
the sale of beedi has fallen leading to closure
of beedi factories and rendering lakhs of
workers unemployed;

(b) whether Government have drawn
up any programme for their rehabilitation, if
so, the details thereof; .

(c) whether Government propose to
ensure that tendu leaf price is reduced in
order to enable the beedi factories to be
reopened;

(d) if so, the details thereof; and
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(e) ff not, the reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN)
(a)to (e) Information s being collected and
will be laid on the table of the House

Mushroom Growth of Medical Colleges

7105 SHRIKV THOMAS
SHRIM RAMANNA RAI

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state

(a) whether Government are aware of
the concern expressed by the Indian MedI-
cal Association regarding the mushroom
growth of medical colleges and dispropor
tionate increase In the number of admis-
sions In various medical colleges

{b) whetherthere is representation from
the Indian Medical Association to re-exam-
ine the proposed amendments to the Indian
Medical Council (Amendment) Bill 1987,
and

(c) the reaction of Government to the
above suggestions made by the Indian
Medical Association?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD)
(a) Yes, Sir

(b) Yes, Sir
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(c) The Government has introduced the
Indian Medical Council (Amendment ) Bill in
the Rajya Sabhan 1987 to amend the indian
Medical Council Act, 1956 A provision inthe
Bill provides for prior approval of Medical
Council of India for establishment of new
medical college new course of study, In-
crease in admission capacity etc The sug-
gestions of the Indian Medical Associationto
examine some of the provision of the Bill
have been noted

World Bank Assistance for Drinking
Water Projects In Kerala

7106 PROF KV THOMAS Wil the
Minister of URBAN DEVELOPMENT be
pleased to state

(a) whether World bank assistance has
been given to Kerala Government for water
supply projects,

(b) if so, the details thereof, and

(c) the time by which the projects are
likely to be commissioned?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN) (a)
Yes Sir

(b) and (€) As per the infarmation
received from the Government of Kerala, the
details of water supply schemes being im-
plemented with World Bank assistance and
their expected time of commissioning are
given In the attached Statement
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Deep-Sea Fishing Trawlers

7107. PROF. K.V. THOMAS: Will the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether a large number of foreign
deep-sea fishing tawlers are engaged in the
fishing operation near our coastal line;

(b) if so, the quantity of tish caught by
them;

(c) whether Indian deep-sea fishing
trawlers are lesser in number as compared
to foreign trawlers: and

(d) if so, the steps taken to encourage
manufacture of deep-sea fishing trawlers?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). Foreign deep sea fishing trawlers
are not permitted to carry out fishing opera-
tions near our coastline.

(c) No, Sir.

(d) Thefollowing incentives are givento
encourage construction of deep sea fishing
trawlers indigenously.

1) 33% subsidy on the cost of the
vessel to the indigenous ship-
yards.

ity 30% of the component are al-
lowed to be imported.

iii) Paripassuobligation of acquisi-
tion of one indigenous vessel
against two imported vessels.
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[ Translation |
Central Allocation for Rajasthan

7109. SHRIGULAB CHAND KATARIA:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether Government propose to
make more allocationin the Eighth Five Year
Plan to the drought and famine affected
States such as Rajasthan; and

(b) the proposed allocation to Rajast-
han in the Eighth Five Yaar Plan and the
names of the schemes proposed to be in-
cluded therein?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). Alloca-
tions for Eighth Plan have not been finalised

Free Medical Care to Families below
Poverty Line

7110. SHRIGULAB CHAND KATARIA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government propose to
provide free Medical Care in Government
hospitals to the families living below the
poverty line; and

(b) whether Government propose to
iIssue medical cards to them?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). No proposal is under considera-
tion in this Ministry to issue medical cards to
families living below poverty line for treat-
ment in Central Government Hospitals in
Delhi. However, treatment facilities are
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available to all sections of Society in these
hospitals.

[English]
Sales Counter of Publication

7111, SHRIH.C. SRIKANTAIAH: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the total number of Sales Counters
of the Department of Publications in the
country;

(b) whether Government are aware that
there is a demand for the opening of a Sale
Counter at Bangalore; and

(c) if so, when will it be opened?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MUKASOLI MARAN): (a)
There are six Sales Counters and two Book
Depots of the Department of Publications in
the country.

(b) No, Sir.

(c) Does not arise.

Grants to Andaman and Nicobar
Islands for Family Planning

7112. SHRIMANORANJAN BHAKATA:
Will the Minister of HEALTH AND FAMILY

MAY 2, 1990

Written Answers 284

WELFARE be pleased to state:

(a) the grants given for family planning
programmes to Andaman and Nicobar |s-
lands in the current Five Year Plan; and

(b) the targets achieved thereof in the
period?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) The Eighth Five Year Plan is being
formulated. However funds provided to Un-
ion Territory and Andaman and Nicobar Is-
lands for implementation of Family Welfare
Programme during the Seventh Five Year
Plan is as under-—

Year (Rs. in lakhs)
1 2
1985-86 4713
1986-87 47.03
1987-88 30.74
1988-89 4423
1989-90 64 .65

(b) The targets/achievements under
the programmes are given in the attached
statement.
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Microwave Cure for Prostate Trouble

7113. SHRIMANORANJAN BHAKATA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a news items ap-
pearing in the ‘Statesman’ dated 18 Janu-
ary, 1990 entitled “Microwave cure for pros-
tate trouble™;

(b) whether the new treatment has
been given a trial in India; and

(c) if so, the results thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) Yes, Sir.

(b) In so far information is available it
has not been tried in India.

(c) The question does not arise.

Salt lodization Programme

7114. SHRI MANORANJAN
BHAKATA:

SHR! ANBARASU ERA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether a delegation of nutritionists
had a meeting with him in January 1990;

(b) if so, whether they had demanded
review of the Salt lodization programme;

(c) whetherthere are some loopholesin
its formulation and execution: and

(d) i so, the details thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a)to (d). The President, Academy of Nutri-
tion Improvement, Nagpur and Dr. L.P.
Agarwal, had a meeting with my predeces-
sor to consider the representation of the
former that Universal iodisation may have ill
effects on some of the population and may,
therefore, be reviewed. The study conducted
by Indian Council of Medical Research indi-
cates that iodine deficiency disorders are
widely prevalent in many parts of the coun-
try. lodation of salt is the cheapest and
proven method of prevention of lodine defi-
ciency disorders. A case of adverse effecton
account of the use of iodised salt in the
country has been brought to the notice of the
Government. lf any scientific report or data
regarding adverse effects of consumption of
iodised salt in the country is brought to the
notice of the Government, then the matter
could be referred to the |.C.M.R. for exami-
nation.

Radiotherapy Units for Cancer

7115. SHRI MANORANJAN
BHAKATA:
SHPI ANBARASU ERA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government propose to
provide Radiotherapy units for cancer in
various hospitals:

(b) if so, the details thereof; and

(c) the estimated requirements of
Radiotherapy units in the country?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOQD):
(a) and (b). This Ministry has no proposal to
provide Radiotherapy Units for Cancer in
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various hospitals. However, this Ministry has
a scheme under which financial assistance
at the rate of Rs. 12 lakh per unit is provided
for setting up of Radiotherapy Units by vari-
ous Institutions.

(c) As per the available statistics about
5 lakh new patients require treatment every
year out of which about 3 lakh patients may
require the facility of Radiotherapy for which
a minimum of 300 cobalt units may be re-
quired.

Awareness about T.B.

7116. SHRIPARASRAM BHARDWAJ-
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether efforts have been made by
Union Government tc create awareness
among the people on the cure of tuberculo-
sis, which was earlier considered incurable;
and

(b) if so, the details In this regard?

THE MINISTER OF ST .TE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR' RASYEED MASOOD):
(a) Yes, Sir.

(b) Efforts have been made to create
awareness among people to edirate them
T.B. disease, avatilabilitv of free diagnostic
and treatment fauilites and its prevention
through pamphlets, booklets, advertisements
In perniodicals, All India Radio and Door-
darshan.

[ Transiation ]
Dog Bite Cases
7117. SHRISANTOSH KUMAR GANG-

WAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) the number of dog bite incidents
reported during 1988 and 1989;

(b) whether Government have ade-
quate quantity of anti-rabies vaccine;

(c) the present market price of this
vaccine; and

(d) whether Government propose to
make it available at minimum price?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) Although no exact figures of number of
dog bite incidents are available, it is esti-
mated that 9577 and 7431 cases of dog bite
were noticed dunng the year 1988 and 1989
respectively. The estimates are based on
the monthly health conditions reports re-
ceived from various States/UTs, based on
the patients treated in medical institutions
only.

(b) No shortage ot anti-rabies vaccine
has been reported to the Government.

(c) and (d). The present selling rate of
1 ml of Anti-rabies vaccine produced at the
Pasteur Institute of India, Coonoor is Rs.
0.75 only. The anti-rabies vaccine (nervous
tissue vaccine) is provided free of cost in
Government Hospitals.

[English]

Multi-purpose Co-operative Societies
(LAMPS) in Tribal Areas

7118. SHRI PRAKASH V. PATIL: Will
the Minister of WELFARE be pleased to
state:

(a) whether Government propose to
restructure the LAMPS to provide better
services to the tribals; and
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(b) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). There is no proposal at present,
at the Central Government level, for restruc-
turing of the Large Sized Multipurpose
Cooperative Societies (LAMPS). However,
the Working Group on Development and
Weltare of Scheduled Tribes duringthe Eighth
Five-Year Plan has gone into the question of
improving the performance of LAMPS and
has given a number of suggestions. The
Report of the Working Group is now under
the consideration of the Planning Commis-
sion.

Reallocation of the Bufferstock to the
Jute Mills

7119. SHRIPRAKASH V. PATIL: Will
the Minister of TEXTILES be pleased to
state:

(a) whether Union Government pro-
pose to reallocate the bufferstock to the jute
mills;

(b) if so, the details thereof;

(c) the present and past criteriafor such
allocation;

(d) the number of mills likely to be
reallocated this butferstock; and

(e) the steps being taken to check the
rising price of cotton?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) to
(d). A Committee on buffer stock under
chairmanship of Jute Commissioner, Gov-
ernment of India consisting of representa-
tives of Jute Industry, Jute Manufactures
Development Council (JMDC), NationalJute
Manufactures Corporation Ltd. (NJMC), State
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Bank of India and Jute Corporation of India
(JCI) was constituted by the Government for
monitoring and taking all decisions regard-
ing Raw Jute Buffer Stock. At the last meet-
ing of this Committee held on 22.3.90 it was
decided to reallocate a quantity of 73,394
bales which was not being accepted by
originally allotted mills to 38 eligible mills as
per terms of buffer stock agreement held
with the mills. Besides, a quantity of 6,832
bales have been kept reserved for two mills
who have gone in litigation.

Fitty seven mills originally participated
in the Raw Jute Buffer Stock Scheme when
a buffer stock of around 5.26 lakh bales was
created on 1.4.86. Buffer stock was released
from time to time as per decisions of afore-
mentioned Committee and delivery orders
against such released quantity was issued
to only such mills who made necessary
payment arrangements against 1st, 2nd and
3rd releases within stipulated dates, Com-
mittee on buffer stock reallocated such
undelivered quantities to those mills which
accepted quantities against above three
releases. There had been no reallocation of
bufter stock jute in the past. However, out of
a total quantity of 80,226 bales (73,394 +
6.832 bales) a quantity of 34,008 baies is
lying in godowns of 5 looked out milis.

(e) The Honorable member perhaps
refers to rising price of Jute and not cotton.

The Central Government with the close
cooperation of the Government of West
Bengal undertook de-hoarding operations to
deal with unscrupulous traders and specula-
tors. State Government Officials were au-
thorised to conduct inspection, search and
seizure of stocks in excess of the permis-
sible limit. These were initiated under the
provision of Jute (Licencing and Ceontrol)
Order, 1961. In addition, Jute Commissioner
had also requested the Governments of all
other jute growing States viz., Assam, Bihar,
Orissa, Tripura, Andhra Pradesh and Uttar



293 Written Answers

Pradesh for undertaking similar de-hoarding
operations through their Enforcement Ma-
chinery Information available with the office
of the Jute Commissioner indicates that a
total of 80,000 quintals of jute has been de-
hoarded in West Bengal till date As a result
of the Government's timely intervention,
steep increases In prices of raw jute were
considerably arrested

Conference on Price of Essentiail
Commodities

7120 SHRIPRAKASHV PATIL Wil
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state

(a) whether Union Government has
convened a meeting of Civil Supplies Minis-
ters of States for discussing the problem
ansing out of unabted rise in prices of essen-
tial commodities,

(b) if so the measurestakento meetthe
situation, and

(c) the outcome of the meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL) (a) A meeting
of the Advisory Council on Punjab Distribu-
tion System has been called later in this
month to discuss Public Distribution System
and related matters

(b) The Government has accorded
highest prionty to check the rising trend in
prices of essential commodities Both long
term and short term measures are being
taken for the purpose The measures taken
by the Government broadly include steps to
Increase production of essential commodi-
ties like sugar, edible olls and tea etc which
are in short supply, effective procurement
and buffer stocking operations of foodgrains,
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strengthening of Public Distribution System,
monitoring of prices and availabilty sttu-
ation, strict enforcement of the provisions of
the Essental Commodities Act and other
regulatory measures, and augmenting
domestic supplies through imports wher-
ever necessary so as to check any abnormal
rise in the prices of essential commodities

(c) Does not anse
[Transiation ]
Setting up of Control Cell in Delhi

7121 SHRI BALESHWAR YADAV
Willthe Minister of URBAN DEVELOPMENT
be pleased to state

(a) the date from which the control cell
to check encroachment of public land and
Illegal construction in Delhi 1s functioning,

(b) the number of cases of encroach-
ment of public land and illegal construction
detected by the cell and

{c) the action taken thereon?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN) (a)
Under instructions from the Lt Governor,
Delhi, a Control Room for this purpose was
set up by the Municipal Corporation of € 2lhi
on 1390 and by the Delhi Development
Authority on 5 3 90

(b) 432 cases in the junsdiction of MCD
and 319 cases In the junsdiction of DDA
were detected upto 25 4 90 since the setting
up of these Control Rooms

(c) Action in such cases Is taken under
the relevant Acts which includes demolition,
removal of the encroachments, launching of
eviction proceedings etc
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Basic Urban Employment Programme

7122. SHRI BALESHWAR YADAV:
Will the Minister of LABOUR be pleased to
state:

(a) whether the Delhi Administration
launched Basic Urban Employment Pro-
gramme during 1989;

(b) it so, the number of persons pro-
vided employment under the said pro-
gramme;

(c) whether they are being paid less
wages than those fixed by Delhi Develop-
ment Authority; and

(d) if so, the reasons therefor and the
steps being taken by Government to ensure
payment of wages at the prescribed rates to
them?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) to (d). Do not arise.
[English]

High Power Panel on SC/ST and
Minorities

7123. SHRI HET RAM: Will the Minis-
ter of WELFARE be pleased to state:

(a) whether any High Power Panel on
Scheduled Castes, Scheduled Tribes, Mi-
norities and other weaker sections has been
constituted by Government of india;

{b) if so, the details and salient features
thereof; and

(c) i not, by when such a National
Commission for backward classes is ex-
pectedtobe setuptoredressthe grievances
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of backward classes?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Government of India had set up
a High Power Panel on May 10, 1980 to as
certain as to whether:—

(i) the benefits of the various fiscal
policies of the Government, both
Union and States, were reaching
the Minorities, Scheduled Castes,
Scheduled Tribes and other
weaker sections of society.

(i) to identify the constraints and the
bottlenecks coming in the way.

(i) to give suggestions to overcome
them and to make recommenda-
tions with regard to other allied
matters.

The Panel submitted its repart in three
parts, covering Minorities, Scheduled Castes
and Scheduled Tribes, respectively. The
same are being processed.

(c) Does not arise.

Recommendation by United Nations
Fund for Population

7124. SHRI P. PENCHALLIAH: Wili
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the recommendations made by the
United Nations Fund for Population activities
recently with special reference to India's
under developed rural areas: and

(b) the reaction of Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). No specific recommendations



297 Written Answers

have been made by the United Nations
Population Fund with regard to under devel-
oped rural areas. However, an area project
costing Rs. 19.76 crores is under implemen-
tation in Rajasthan State since 1st March,
1989 with UNFPA assistance. Similarly two
other area projects in Himachal Pradesh
costing Rs. 35.29 crores and Maharashtra
costing Rs. 24.74 crores are to be imple-
mented with UNFPA assistance. All these
projects broadly aim at strengthening of rural
health and family welfare services by con-
struction of new buildings for Primary Health
Care Centres and sub-centres, strengthen-
ing of monitoring and service delivery sys-
tem, improving training facilities, streamlin-
ing Information, Education and Communica-
tion activities etc.

Draw of DDA Flats under New Pattern
HUDCO Scheme, 1979

7125. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@) whether DDA has recently an-
nounced some draw of lots for flats in all the
categories under New Pattern HUDCO
Scheme, 1979;

(b) if so, the details thereof, category-
wise and locality-wise;

(c) whether price of flats in each cate-
gory have since been caiculated,;

(d) if so, the details thereaf separately
under ‘Hire-Purchase’ and ‘Cash Down’
schemes, locality-wise and category-wise;

(e) whether these prices are extremely
higher than the prices fixed at the time of
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launching of the scheme; and

(f) if so, the details of difference, cate-
gory-wise and locality-wise?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHR! MURASOLI MARAN): (a)
and (b). The draws were held on 13th, 14th,
15th and 30th March, 1990. Locality wise
and category wise details of the flats allotted
in these draws are given in the Statement—I.

(c) and (d). The details of the disposal
cost of the flats category wise and locality
wise are given in the Statement at Annexure
IL. In respect of flats allotted on hire pur-
chase, 20% of the cost of construction plus
full premium of land is recovered at the time
of allotment. Balance cost is recovered in
equated monthly instalments spread over a
period of 10, 15 and 20 years in respect of
MIG, LIG and JANTA categories respec-
tively. The equated monthly instalment is
worked out after adding interest @ 12.6%
collection charges @ 0.5% and Life Insur-
ance Premium @ 1% ofthe balance amount.

(e) The prices indicated in the brochure
were only tentative and did not represent the
final cost. Prices now being charged are
based on actual cost of construction which
has gone up on account of increase in cost
of inputs and change of specification and
design.

(1) The tentative prices mentioned inthe
brochure in the year 1979 were Rs. 42,000/
-, Rs. 18,000/- and Rs. 8,000/- for MIG, LIG
and JANTA flats respectively. The present
day prices category-wise and locality wise
are given in the Statement-|l.
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STATEMENTH
Category
Sl No. Name of the locality MIG LiIG JANTA
1 2 3 4 5
1. Trilokpuri 25 11 13
2. Kondli Gharoli — 3257 1969
3. East of Loni Road 54 21 —
4. Dilshad Garden 160 42 10
5. Zafrabad — 39 —_
6. Mansrover Park 21 | 74 —
7. Nand Nagri 40 15 6
8. Hastal — 5 40
9. Paschim Vihar 142 31 —
10. Madipur — 3 —
11. Vikas Puri 8 15 24
12. Janakpuri 2 7 —
13. Hari Nagar 7 _ —_
14. Rampura 1 1 -—
15. Pitampura 9 42 956
16. Shalimarbagh 15 4 28
17. Ashok Vihar — 2 -
18. Sarai Khalil 3 — —
19. Jahangirpuri — 9 —_

20. Lawrence Road — 18 7
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Category
Si. No. Name of the locality MIG LIG JANTA

1 2 3 4 5
21. Rohini 1126 2288 4441
22. Badarpur — 54 6
23. Vasant Kunj — 1 . —
24. Sidhartha Extn. — 17 —
25. Chilla —_ — 11
26. Ghazipur — — 4
27. Shastri Park — _— 5
28. Possengipur — — 5
29. Paschimpuri — — 30
30. Reghubir Nagar — — 11
31. Rajouri Garden — — 1
32. Rampura — — 3
33. Todapur — — 1
34. Bodella — — 1
35. Mangolpuri — — 3
36. Dakshinpuri — - 189
37. Kirki — — 14
38. Lan Sarai —_— —_ 156
39. Madanpur Khadar — — 1
40. Shahpur Jat — — 90
41. Sarita Vihar —_ — 4
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Category
Sl. No. Name of the locality MIG LIG JANTA
1 2 3 4 5
42, Tigri — — 2
1613 6056 8030
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[Translation }
Fair Price Shops

7126 PROF RASA SINGH RAWAT
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state

(a) the number of Fair Price Shops in
the country, Statewise,

(b) the names of the commodities and
the quantity thereof being supplied to the
public through these shops and after what
duration

(¢) whether Government propose to
increase the quantity of commodities sup-
phed by these Fair Price Shops and
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(d) the norms of population fixed for
operning a Far Price Shop?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL) (a) A State-
wise statement giving the number of fair
price shops in the country i1s attached

(b) and (c) The Central Government
allocates Rice, Wheat, Sugar, Imported
Edible O1l, Kerosene and Soft coke for distn-
butionthrough PDS The State Governments/
UT Administrations fix the scales of ration
and the perniodicity of 1ssue of these com-
modties, from time to time

(d) It has been suggested fo State
Governments and Union Terntories Admini-
strations to open a fawr price shops for every
2000 persons on an average

STATEMENT

Number of Fair Price Shops

(as on 30 9 1989)

SI No State’lU T Number of FPS

1 2 3
1 Andhra Pradesh 35 443
2 Arunachal Pradesh 530
3 Assam 24,175
4 Bihar 39,627

(Relates to March, 1988)
5 Gujarat 11,982
6 Goa 547
7 Haryana 6,527
8 Himachal Pradesh 3,124
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SlI. No. State/U.T. Number of FPS
1 2 3
9. Jammu & Kashmir 2,578
10. Karnataka 16,660
11. Kerala 12,945
12. Madhya Pradesh 22,482
13. Maharashtra 34,636
14. Manipur 1,652
15. Meghalaya 2,835
16. Mizoram 762
17. Nagaland 305
(Relates to March, 1989)
18. Orissa 20,992
19. Punjab 10,768
(Relates to December, 1988)
20. Rajasthan 14,199
(Relates to March, 1989)
21. Sikkim 1,203
(Relates to June, 1989)
22. Tamil Nadu 21,141
23. Tripura 1,146
24. Uttar Pradesh 46,382
25. West Bengal 19,900
(Relates to June, 1989)
26. Andaman & Nicobar Islands 261.
27. Chandigarh 300



317 Written Answers

VAISAKHA 12, 1912 (SAKA)

Written Answers 318

SI. No. State/U.T. Number of FPS
1 2 3

28. Dadra & Nagar Haveli 57
29. Delhi 3,514
30. Daman & Diu 35
31. Lakshadweep 30
32. Pondicherry 327

Total 3,57,065

Destitute Children Welfare Scheme

7127. PROF. RASA SINGH RAWAT:
Will the Minister of WELFARE be pleased to
state:

(a) the names of voluntary organisa-
tions allowed to set up units under the
‘Destitute Children Welfare Scheme’;

(b) the amount of grant sanctioned to
them by Central Social Welfare Board;

(c) the number of children being looked
after and educated by these institutions;

(d) whether Government aiso issue
necessary instructions to them after con-
ducting periodical inspection of these institu-
tions;

(e) if s, the details of inspections made
during lastaneyear and shortcomingsfound,
if any?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT IN THE MINISTRY OF
WELFARE (SMT. USHA SINHA): (a) to (c).

As per information provided by the Central
Social Weltare Board, it does not implement
‘Destitute Children Welfare Scheme’ through
voluntary organisations. However, the Min-
istry of Welfare implements a Scheme for
‘Children in Need of Care and Protection’
under which during 1989-90 approximately
46,000 children are being locked afterthrough
914 organisations.

(d) and (e). The Scheme is imple-
mented through the State Governments.
Institutions are inspected by officials of the
State Government and action taken as per
rules.

Agitation by Junior Engineers of
C.P.W.D.

7128. SHRIHARISH RAWAT: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether any agitation was launched
by Junior Engineers of Centrai Public Works
Department during the recent past;

(b} if so, the main demands thereof;
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(c) whether Government propose to

OPMENT (SHRI MURASOLI MARAN): (a)
meet their demands; and

Yes, Sir.

(d) if not, the reasons therefor? (b) to (d). The main demands and the
position thereof are given in the attached

THE MINISTER OF URBAN DEVEL- statement.
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Edibile Oil to U.P.

7129. SHRIHARISH RAWAT: Willthe
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether Union Government pro-
pose to increase the existing quantity of
various edible oils for distribution through
Public Distribution System in Uttar Pradesh;

(b) if so, the extent of total increase; and

(c) if not, the details of total demand and
supply of edible oils under the Public Distri-
bution System at this stage?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) Yes, Sir.

(b) Allocation of Uttar Pradesh has
beenincreased from 1000 M. Ts. inthe month
of April, 1990 to 1150 M.Ts. in May, 1990.

(c) Does not arise.
[English ]
Urban Consumer Cooperative Stores in
Kerala

7130. SHRIS. KRISHNA KUMAR: Wil
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(@) whether Union Government have
approved assistance for developing urban
consumer co-operative stores under the
Centrally Sponsored Scheme in Kerala:

(b) if not, the reasons thereof;

(c) the number of proposals from Kerala
pending approval; and

(d) by what time they are likely to be
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cleared and the approximate assistance likely
to be given?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) In 1989-90,
the Government of India have released Rs.
2.55 lakhs as financial assistance under
Centrally Sponsored Scheme to strengthen
three Urban Consumer Cooperative Stores
in Kerala.

(b) Does not arise.

(c) 43 proposals.

(d) The State Government has been
requested to send additional particulars/in-
formation in some cases. After receipt of this
information, pending proposals would be
considered for release of financial assis-
tance along with all similar proposals re-
ceived from other State Governments and
Union Territory Adminstrations, as admis-
sible under the rules and subject to availabil-
ity of funds.

Computerisation in Organisations

7131. SHRIM.M. PALLAM RAJU: Will
the Minister ot URBAN DEVELOPMENT be
pleased to state:

(a) the nature and extent of computeri-
sation in the organisations under the Minis-
try of Urban Development;

(b) whether computer aided mapping
systems for urban mapping are being used
by any of the organisations under the Minis-
try: and

(c) measures taken are being contem-
plated towards ensuring greater efficiency
and precision in mapping urban areas and in
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the urban planning process?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRiI MURASOLI MARAN): (a)
to (¢). Theinformation is being collected and
will be laid on the table of the Sabha.

Avallability of Food ltems in Delhi

7132. SHRI RAM SAGAR (Saidpur):
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether the food items are not
available at the Fair Price Shops 1n most
parts of Delhi;

(b) If so, the steps taken to make
specified food items available on all Fair
Price Shops at all the times; and

(c) how many bogus ration cards/units
were detected during the last three years
and current year,

(d) whether there has been a spurt in
the bogus ration cards/units in Dethi; and

(e) if so, the steps taken to eliminate
bogus cards?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) No, Sir.

(b) Does not arise.

(c) 7479 Food Cards involving 61114
Cereal and 36230 Sugar Units were can-
celled as the card holders were not found
residing at the indicated address at a subse-
quent stage.

(d) No, Sir.

(e) Does not arise.
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Medical Aid to Central Employees from
Bombay Hosplitals

7133. SHRI RAM NAIK: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government have decided
to stop medical facilities provided to Central
Government employees by Nanavati and
Bombay Hospitals located in Mumbai
(Bombay);

(b) if so, the reasons therefor; and

(c) whether Government propose to
restart the facilities from those hospitals?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) No, Sir.

(b) and (c). Does not arise.

Availability of Medicines with ESI
Authorised Chemists

7134. SHRI RAM NAIK: Willthe Minis-
ter of LABOUR be pleased to state:

(a) the steps taken/proposed to be
taken by Government to ensure the availa-
bility of medicines with the authorised chem-
ists under Employees State Insurance
Scheme;

(b) the steps taken by Government to
improve the general conditions of the ESIC
Hosprtals in the country; and

(c) the arrangements made for regular
inspections of ESIC hospitals and the find-
ings thereof about ESIC hospital at Mumbai
(Bombay)?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The administration of medical
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care under the ES| Scheme is the statutory
responsibility of the respective State Gov-
ernments/UT Administrations except in Delhi
and Noida where the Corporation is admin-
stering the medical care directly. It is, there-
fore, the responsibility of the concerned State
Government to ensure the availability of
medicines. Nevertheless, all complaints re-
lating to working of the ES| medical scheme
are promptly taken up with the concerned
State Governments, for appropriate reme-
dial measures.

(c) htis primarily the responsibility of the
State Government to carry out regular in-
spections of the ESI hospitals under them.
The ESI Corporation has also set up a sub-
Committee known as the General Purpose
sub-Committee, for reviewing the working of
hospitals/dispensaries in the State. This
Committee visits about 3-4 States in a year
and submits its report to the Corporation.
This Committee has not, however, visited
Bombay in the recent past.
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Committee on Edible Olis
7135. SHRI PRAKASH KOKO

BRAHMBHATT: Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state:

(a) whether Government have consti-
tuted a committee to review the market pol-
icy on edible oils; and

(b) the composition and terms of refer-
ence of the committee?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) and (b). No
specific committee to review market policy
on edible oils has been tormed However,
the Standing Advisory Committee formed by
Mirftstry of Agriculture has been asked to
look into certain aspects of market interven-
tion in edible oils by National Dairy Develop-
ment Board

The composition and terms of reference
of the Committee are as under:

Composition:
1. Shri Sharad Joshi —_ Chairman
2. Shri Bhanu Pratap Singh — Member
3. Shri V. Sobhanadreeswara Rao — Member
4, Dr. Krishan Kanungo — Member
5. Shri Kumbha Ram Arya — Member
6. Shri Virendra Verma — Member
7. Shri Jagjit Singh Ghungrana — Member

Terms of Reference:

The terms of reference for advice on
conduct of Market Intervention Operation
(MIO) by NDDB are as follows:

(i) Working of the Market Intervention
Operations (MIO) from the point of
view of the farmers.

(i) Implementation by the National



329 Written Answers

Dairy Development Board (NDDB)
of the MIO in the last one year.

(iii) Making available stocks of edible
oil with NDDB for the Public Distri-
bution System (PDS).

Refresher Courses for Medical Gradu-
ates

7136. DR. VISWANATHAM: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased *o state:

(a) whether there are any plans and
programmes with Government to start Re-
fresher courses covering all medical gradu-
ates to update their knowledge;

(b) if so, the plans to involve all the
practising doctors especially in rural areas
both in Government service and private
practitioners; and

(c) whether these plans include all
doctors belonging to different systems of
medicine-Aliopathic, Ayurvedic, Homoeo,
Sidha and Unani?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOQD):
(@) The Government of India is formulating
a Plan scheme for undertaking Continuing
Medical Education Programme (CME). For
the purpose the National Academy of Medi-
cal Sciences has been designated as the
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central coordinating agency. The main thrust
of the programme will be to keep medical
professionals abreast of the new develop-
ments and changing practices and to pre-
pare candidates for post-graduate examina-
tions.

(b) The scheme will coverboth urban as
well as rural areas.

(c) The scheme for the present is ex-
tended for medical professionals belonging
to Allopathy system of medicine.

Closure of Sugar Mills of Maharashtra

7137. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether Union Government have
received any proposal from the State of
Maharashtra for closure or shifting of certain
sugar mills;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a)to (c). During
the 7th Plan, Central Government have
received three proposals from the State of
Maharashtra for shifting of location of the
three existing closed sugar factories. The
details of these proposals are as under:

SI. No. Present Location Shifting to a new location
1 2 3
1. Walchandnagar, District Pune Bijawadi, Tal. Indapur, District Pune
2. Laksh-miwadi, Teh. Kopergaon, Nigade, Tal. Bhor, District Pune

District Ahmednagar

3. Tilaknagar, District Ahmednagar

Tal. Tasgaon
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Out of these three proposals, first two
proposals have been recommended/ap-
proved by the Central Government.

Underutilisation of Fruit and Vegetable
Processing Industries

7138. SHRIMATIBASAVA RAJESH-
WARI:
SHRI G.S. BASAVRAJ:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether the fruit and vegstable
processing industry is suffering from low
capacity utilisation and has sought anumber
of reliets trom Union Government to ensure
its survival;

(b) if so, the assistance being provided
by Union Government to the processing
units;

(c) the main difficulties faced by the
industry; and

(d) the steps taken to remove those
difficulties?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(d). The capacity utilisation of fruit and
vegetable processing industry during the
last few years has been low, mainly, be-
cause of the non-availability of processable
varieties of raw material at economical prices
due to low productivity; high cost of packag-
ing material; and non-availability of raw
materials for longer durations. A number of
steps have been taken by Government from
time to time, which include provision of ex-
cise duty reliefs, reduction of import duty on
selected machinery and packaging materi-
als, evolving a new seed policy to encourage
import of high yielding and better quality
planting material etc. Financial and other
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incentives are also provided from time to
time for boosting exports. Various plan
schemes have been formulated for the
Annual Plan period 1990-91, for the encour-
agement of the industry.

National Conference on Corporate
Sector and Family Welfare Programme

7139. SHRIMATI BASAVA RAJESH-
WARI: Will the Minister of LABOUR be
pleased to state:

(a) whether a National Conference on
Corporate Sector and Family Welfare Pro-
gramme in India was held recently;

(b) if so, the details of the subject matter
discussed therein;

(c) the details of welfare plans being
considered for 1991; and

(d) the steps contemplated to achieve
the targets?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) A Convention on Corporate Sector and
Family Weltare in India was organised by the
Council of Indian Employees, in collabora-
tion with USAID/Enterprise Programme and
International Labour Organisation on 6th—7th
April, 1990 in New Delhi.

(b) The following sub-themes were
discussed:

(i) Role of Organised Sector in
Promoting Family Welfare Pro-

gramme.

(i) Presentation of Case Studies
by Individual Establishments.

(i) Role of Incentives.

(iv) Roleof IEC-Mass Media/Popu-
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lation Education/Inter-Personal
Communication.

(v) New Strategy for Family Wel-
fare Programme Role of Volun-
tary Organisations.

(vi) Programme Management.

(c) and (d). The Council of Indian
Employees have informed that welfare plans
for future have yet to worked out.

Construction of M.L.G. (HUDCO) Flats
by DDA

7140. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the details of the steps taken to
ensure that DDA flats are completed in all
respects within the prescribed time;

(b) whether there 1s any penal clause
laid down in the agreements with contractors
to levy penelty in case of any kind of default
which causes delay and cost escalation of
the projects;

(c) if so, the details thereof;

(d) if not, the reasons therefor and
whether such penal clauses are likely to be
introduced; and

(e) the details of reasons for giving low
priority to the construction of MIG flats
(HUDCO) with details of steps taken to
enhance the number of fiats to be con-
structed during 1990-91 to exhaust the list by
1991-927

THE MINISTER OF URBAN DEVEL-
CPMENT (SHRI MURASOLI MARAN): (a)
The steps taken are preparation of architec-
tural and structural drawing, detailed esti-
mates, inviting tenders well intime, ensuring
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timely supply of building materials, coordina-
tion with the Municipal Corporation of Delhi
for laying services such as water supply
mains, sewer lines and external electrifica-
tion and close monitoring of works to ensure
their completion as per schedule.

(b) and (c). The contractor is liable to
pay as compensation an amount equal to
1% (subject to a maximum of 10% of the
estimated cost of the work as shown in the
tender)or such smaller amount as the Super-
intending Engineer may decide, ofthe amount
of the estimated cost of the whole work as
shown in the tender, for every day that the
work remains uncommenced or unfinished
after the due date(s) of the completion.

The unfinished part of the work can also
be got done from another agency at the risk
and cost of the contractor.

(d) Does not arise in view of reply to (b)
and (c) above.

(e) Construction of all categories of flats
is being given equal priority subject to availa-
bility of developed land and other resources.
However, keeping the overall backlog in
view, it is not possible to exhaust the list of
registrants of MIG flats by 1991-92.

Modernisation of Spinning Mills

7141. SHRI SRIKANTHA DATTA
NARASIMHA RAJA
WADIYAR:
SHRI B.N. REDDY:
Will the Minister of TEXTILES be

pleased to state:

(a) whether Government propose to
modernise the spinning mills set up in differ-
ent States;

(b) if so, the financial assistance pro-
posed to be provided for the modernisation
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of spinning mills during the Eighth Five-
Year-Plan;

(c) whether any allocations have been
made to the States for 1990-91 for this
purpose; and

(d) it so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(d). A Textile Modernisation Fund with a
corpus of Rs. 750 crores was oreated on
1.8.1986 to meet the modernisation require-
ments of the textile indusltry for five years.
The outlay under the Textile Modernisation
Fund for the Eighth Five Year Plan period
has not yet been finalised. Assistance under
the Textile Modernisation Fund is not sanc-
tioned on a State-wise basis.

Setting up of River Boards

7142. SHRI YASHWANTRAO PATIL:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the National Water Devel-
opment Agency has recently decided to
expedite the setting up of river boards to
strengthen the work connected with the basin
planning,

(b) if so, the details thereof;

(c) the reasons for the delay in setting
up of the river boards and the time by which
these are likely to be set up; and

(d) whether it is proposed to continue
the National Water Development Agency?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Yes, Sir.

(b) and (c). National Water Develop-
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ment Agency set up by the Ministry for pre-
paring plan for peninsular river development
component of the national perspective have
now prepared preliminary feasibility reports
for 5 of the 17 transter links. Accordingly, in
the General Body meeting of the NWDA held
on 5.4.90, a decision has been taken to set
up river boards for the inter-State rivers to
strengthen the work connected with basin
planning and optimisation of water use. It is
proposd to set up these boards during the
8th Plan period.

(d) vyes, Sir.
Purchase of Canvas by Defence Minis-
try
7143. SHRI GANGA CHARAN
LODHI:
DR. LAXMINARAYAN PAN-
DEY:

Wilithe Ministerof TEXTILES be pleased
to state:

(a) whether the Ministry of Defence has
stopped the purchase of canvas from the
NTC Mills at Kanpur;

(b) it so, the reasons thereof; and

(c) the total deficit of the concerned
milis?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). No, Sir. During the last three years,
the mills under NTC (UP) received orders for
supply of canvas/cotton/duck cotton from
Ministry of Defence through DGS&D and
Ordananes Factories totalling 36.40 lakh
metres.

(c) A quantity of 3.59 lakh metres is yet
to be supplied by the mills under NTC (UP)
against the orders received from Ministry of
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[Translation ]

Hike in Price of Essential Commodities

7144, SHRIKALPNATH SONKAR: Wit
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether itis fact that there has been
a steep hike in the prices of sugar, rice,
wheat, mustard oil and other food items in
recent months; and

(b) if so, the steps taken by Government
to reduce the price?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) Thers has
been a mixed trend inthe behaviour of prices
of selected essential items during the last 20
weeks (between 25.11.1983 and 14.4.1990).
The Wholesale Price Indices (WPI) of some
commodities like rice, wheat, jowar, gram,
onions, chillies, sugar, khandsariduring this
period exhibited a declining trend. The WPI
of some other commodities like arhar, fish,
groundnut oil, mustard oil, coconut oil and
gingelly oil have shown a rising trend during
this period.

(b) The Government has accorded
highest priority to check the rising trend in
prices of essential commaodities. Both long
tferm and shoH term measures are being
taken for the purpose. The measures taken
by the Government broadly include steps to
increase production of essential commodi-
ties like sugar, edible oils and tea etc. which
are in short supply; effective procurement
and buffer stocking operations of foodgrains;
strengthening of Public Distribution System;
monitoring of price and availability situation;
strict enforcement of the provisions of the
Essential Commodities Act and other regu-
latory measures; and augmenting domestic
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supplies through imports, wherever neces-
sary, to check any abnormal rise in prices.

[English]

Construction of Godowns in Kerala by
Central Warshousing Corporation

7145, SHRIRAMESH CHENNITHALA:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether the Central Warehousing
Corporation is undertaking construction of
godowns in the State of Kerala during the
current year; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) At present
Central Warehousing Corporation has no
proposal to construct any warehouse in the
State of Kerala, during the current year.

(b) Does not arise.
[Translation |

Increase in Number of Doctors in ESl
Hospitals

7146. SHRI SARJU PRASAD SAROJ:
Will the Minister of LABOUR be pleased to
state:

(a) whether attention of Government
has been drawn to the news-items appear-
ing in the Navbharat Times dated 7 April,
1990 captioned “paise 1o katate hain par
uchit ilaj nahin”;

(b) if so, the action being taken by
Government in this regard; and

(c) the efforts being made by Govern-
ment to increase the number of doctors in
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ESI Corporation hospitals and dispensaries
in view of the increasing number of patients?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) The observations made in the
newsitem regarding the working of the ESI
medical scheme in Delhi are not specific. It
has been the constant endeavour of the
Corporation to further improve the services
in ESI Hospitals/dispensaries. For this pur-
pose, the Corporation has since divided ES|
Hospitals/dispensaries in Delhi into four
zones. Each of these zones will be incharge
of an Additional Director (Inspections) whose
job would be to monitor the performance of
the doctors in the ESI Hospitals/dispensa-
ries and to redress the grievance of the
patients.

(c) The entitlement of doctors is re-
viewed evary year, keeping in viewthe norms
prescribed by the Corporation. Based onthe
review for the year ending December, 1988,
19 additional posts of doctors were sanc-
tioned. The review for the year ending 31st
December, 1989 is currently in progress.

[English]
Hike in Sugar Quota of Delhi

7147. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state:

(a) whether citizens of Delhi get 800
grams of sugar per head in a month;

(b) whether Government propose to
review the present ration quota of sugar and
enhance the same; and

(c) it so, the details thereof and if not,
the reasons threrefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAMPUJAN PATEL): (a) It has been
reported by Delhi Administration that they
are giving sugar at the rate of 800 grams per
head per nonth.

(b) and (c). Keeping in view the present
estimates of sugar production and stocks
availability, it will not be possible to revise the
norms of levy sugar allotments at present.

Over-Head Tanks In Government
Residential Accommodation

7148. SHRI MADAN LAL KHURANA:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of unserviceable over-
head tanks in Government residential ac-
commodation in Delhi; accommodation-wise
and area-wise;

(b) since when these are unservice-
able;

(c) the reasons for the delay in the
replacement thereof;

{d) whaether the delay in the replace-
ment of over-head tanks is causing not only
the inconvenience to the residents but also a
source of waste of precious drinking water;
and

(e) if so, the details of steps taken to
expeditiously replace the demaged over-
head tanks?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHR! MURASOLI MARAN): (a)
to (e). The information is being collected and
will be laid on the Table of the House.
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[Translation ]

Implementation of Decision by Con-
sumer Protection Forum

7149. SHRIRAJVEER SINGH: Willthe
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the agency responsible for the
implementation of the decision taken by
Consumer Protection Forum;

(b) the number of decisons taken by
District Consumer Protection Forum which
could not be implemented inspite of the stay
not having been granted by the State or tne
Central Consumer Protection Courts; and

(c) the reasons for delay in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) The District
Forums, State Commission and the National
Commission are responsible for the imple-
mentation of their own orders as provided
under section 25 of the Consumer Protec-
tion Act, 1986. Failure to comply with the
orders of District Forums, State Commission
and the National Commission attracts im-
prisonment or fine or both under section 27
of the Act.

(b) and (c). Orissa, Maharashtra, Goa,
Tamil Nadu, Chandigarh, Haryana, Arun-
achalPradesh, Pondicherry, Punjab, Gujarat,
Andaman & Nicobar Islands have reported
'nil” information in the matter. Delhi Admini-
stration has reported 56 such cases which
has resulted in delay due to non-service of
notices of judgement.

[English]

Import of Raw Jute from Bangladesh
7150. SHRIMATI VASUNDHARA

RAJE: Will the Minister of TEXTILES be
pleased to state:
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(a) whether-Government have a pro-
posal to import raw jute from Bangladesh;

(b) if so, whether Bangladesh Govern-
ment or any other private agency in that
country proposed to export raw-jute;

(c) the cost of the import bill; and

(d) the total quantum of raw jute pro-
posed to be imported from Bangladesh dur-
ing 1990-91?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The Government have no proposal for the
import of raw jute from Bangladesh for
meeting the domestic requirements. How-
ever, import of raw jute has been allowed
under the Advance Licencing Scheme for
meeting export committments.

(b) to (d). Information is being collected
and willbe placed on the Table of the House.

Treatment for TB in the Capital

7151. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased tostate:

(a) whether any special facilities have
been provided for the treatment of T B. pa-
tients in the capital;

(b) the number of T.B. patients in the
capital as per Government records; and

(c) the state which accounts for highest
number of T.B. patients?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) For treatment of TB Patients in the
Capital, this Ministry is providing facilities
like free supply of anti-Tuberculosis drugs
material and equipment for diagonosis and
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treatment including short course Chemo-
Therapy, as per norms under National Tu-
berculosis Control Programme.

(b) and (c). Tuberculosis is not a notifi-
able disease. As such this Ministry does not
have any specific statistics relating to the
actual number of persons suffering from
Tuberculosis. However, it is estimated that
nearly 1.5% of the total population at any
given point of time is suffering from the
above disease.

Based on the above findlngs,}he State
of Uttar Pradesh would account forthe high-
est number of tuberculosis patients.

New Bombay Project

7152. SHRI SHANTARAM
POTDUKHE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether any provision has been
made to give some central financial assis-
tance to the Maharashtra Government for its
New Bombay Projectduringthe current year;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No provision has been made for Central
assistance in the Urban Development Plan
of the current year for the New Bombay
Project of the Government of Maharashtra.

(b) Does not arise.

(c) Provision for such Urban Develop-
ment Projects are normally made in the
State Plan.

Water Management Cells
7153. SHRI GOPINATH GAJAPATHI:

Will the Minister of WATER RESOURCES
be pleased to state:
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(a) the number of Water Management
Cells set up.in the country;

(b) the main functions of these Manage-
ment Cells; and

(c) the details of the work done by the
Water Management Cells during the last
three years?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) A Water Man-
agement Cell is functioning in the Ministry of
Water Resources.

(b) Main function of this Water Manage-
ment Cell is appraisal and coordination with
States and World Bank for the projects being
taken up under World Bank aided National
Water Management Project.

(c) Out of 40 schemes taken up, the
detailed projects’ report in respect of 23
projects have been cleared and remaining
are under process. In addition to this, work
relating to liaison, coordination and monitor-
ing is also being carried out.

Meningitis in Madhya Pradesh

7154. SHRI MADHAVRAO SCINDIA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to press reports stat-
ing that 12 districts of Madhya Pradesh are
currently in the grip of meningities; and

(b) if so, the steps Government propose
to take orhastaken to help the State Govern-
ment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE -(SHRI RASHEED MASOOD):
(a) and (b). The Government is aware of the
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out-break of meningitis in various districts in
Madhya Pradesh. According to the informa-
tion received from the State Health Authori-
ties, 1781 cases with 216 deaths due to
meningitis have been reported from 1st
January to 24th April, 1990.

The Central Government had sent a
team of experts for investigation during 15th
to 23rd March, 1990. The tear had recom-
mendedtothe State Government authorities
various remedial measures for the contain-
ment of the disease. Central Government
also provided 40,500 doses of Meningococ-
cal Meningitis vaccine during 1989-90 for
use among the high risk groups. The State
Governmentthave provided adequate quan-
tity of medicines and diagnostic kits in the
affected districts.

The State Government have informed
that the situation is now under control and
constant monitoring and vigil is kept.

National Water Development Agency
Meeting

7155. SHR! MADHAVRAO SCINDIA:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the eighth generai meeting
of the National Water Development Agency
was held in New Delhi recently: and

(b) if so, the details of the decisions
taken in the meeting?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESQURCES (SHRI
MANUBHAI KOTADIA): (a) Yes, Sir.

(b) The principal decisions taken in the
meeting were:

(i) A meeting between Kerala and

Tamil Nadu willbe convened by

the Centre to review the water

studies for Pamba-Achankovil-
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Vaigai link and to decide upon
the further studies.

(i) Studies of Himalayan Rivers
Development component of the
National Perspective will be
taken up immediately by the
NW.D.A.

(i) The National Water Develop-
ment Agency will be continued
on a long term basis beyond
VIl Plan.

(iv) Setting up of River Boards for
strengthening the work of basin
planning will be expedited.

E.S.l. Hospitals in Punjab

7156. SHRIKEWAL CHAUDHRY: Will
the Minister of LABOUR be pleased to state:

(2) the number of E.S.l. hospitals in
Punjab together with location thereof;

(b) whether there is any proposal to
construct more ESI hospitals in Punjab dur-
ing the current financial year; and

(c) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) There are atpresent four ESI hospitals in
Punjab, one each at Amritsar, Jalandhar,
Ludhiana and Mohali.

(b) and (c). Yes, Sir. Three new hospi-
tals. one each at Phagwara, Rajpura and
Mandi Govindgarh are already under con-

struction.
Closed Jute Milis

7157. SHRI SATYAGOPAL MISRA:
Will the Minister of TEXTILES be pleased to
state:



347 Written Answers

{a) the number of jute mills closed at
present, State-wise; and

(b) the steps taken or proposed to be
taken to re-open the closed jute mills?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
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The total number of mills within the country
is 73. Of these only 8 mifls affecting 18,800
workers are lying closed at the end of March,
1990. This compares favourably with the
figures of 24 mills lying closed in June, 1989
affecting 73,550 workers.

The list of mills lying closed ason 29.3.90
is as follows:—

Name of the State Name of the Mills Date of closure
1 2 3
West Bengal 1. Kanoria Jute 20.9.87
2. Eastern 5.3.88
3. Nuddea 22.6.88
4. Budge Budge 18.3.89
5. Calcutta 21.5.89
6. Shree Hanuman 3rd week of November' 89
Bihar 7. Katihar 24.12.87
Uttar Pradesh 8. Kanpur ) 13.4.87

{b) The reopening of closed and locked
out mills is the subject of the concerned
State Government. Howeverthe Central Gov-
ernment have initiated a number of meas-
ures for the modernisation and diversifica-
tion of the Jute Industry. These steps have
been initiated to review demand in the
domestic market and for exports. Some of
the measures are as follows:

1. Establishment of the Jute
Modernisation Fund for the
Modernisation and Rehabili-
tation of Jute Mills.

2. Establishment of the Jute
Special Development Fund for
the improving jute agriculture,

research and development for
diversification, scheme for the
benefit of workers improve-
ment of infrastructural facili-
ties like construction of
godowns etc.

3. Enactment of the Jute pack-
aging Materials (Compulsory
Use in packaging Commodi-
ties) Act, 1987 for compulsory
packing of mnain;pfnmodi-
ties in jute packaging materi-
als.

4. Exemptionfrom CustomsDuty
on certain specified items of
jute machinery/accessories for
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modernisation.

5. Enhanced cash Compensa-
tory Support for export of jute
goods.

6. Introduction of External Mar-
ket Assistance Scheme for the
export of jute diverisified prod-
ucts.

7. Introduction of an Internal
Market Assistance Scheme for
the introduction of jute diversi-
fied products in the internal
market.

8. A maijor thrust to diversify into
the manufacture of Jute Hand-
looms and Handicrafts, Jute
Decoratives, Non-wovens
industrial laminates, jute rigid
and semi-rigid packaging, geo-
jute etc. has also been inti-
ated.

Review of Sugar Distribution

7158. PROF. VIJAY KUMAR
MALHOTRA: Wil the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state:

(a) the target and actual production of
sugar during the last three years, year-wise;

(b) the reasons for scarcity of sugar
during the off seasons resulting in hike of
Sugar price in the market;

(c) whether Government propose to
review the entire system of distribution of
sugar from the level of production by the
Sugar mills to the wholesale market;

(d) if so, the details thereof; and

(e) the measures proposed to be taken
to rationalise the distribution system so as to
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arrest the rising trend of sugar price in the
market?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) Sugaris an
agro-based industry and sugar production
depends on various factors including weather
conditions etc. Therefore, no targets of sugar
production were made. However, the sugar
production during the lastthree seasons has
been as under:—

Sugar Year Sugar prodcution
(October-September) (Lakh tonnes)
1 2
1986-87 85.02
1987-88 91.10
1988-89 87.52
1989-90 90.69

(upto 15.4.90)

(b) The hike in sugar prices during the
off season last season was mainly on ac-
count of speculative tendencies in the mar-
ket.

(c) and (d). The Government is follow-
ing the policy of partial control and there is no
proposal to review the policy being followed
at present.

(e) Goverhment have taken various
measures to check the rising trend of sugar
prices in the market.

(i) State Governments/Union
Territories have been advised
to ensure lifting of the entire
levy sugar quota and its proper
distribution to consumers
through PDS.
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(i) Freesale sugar quotaof 6 lakh
tonnes for April and 6.50 lakh
tonnes for May 1990 has been
released to maintain sufficient
availability as against4.50 lakh
tonnes and 5 lakh tonnes dur-
ing the corresponding months
last season.

(i) The sugar mills have been
advised to sell and despatch
their entire released quantities
of freesale sugar, failing which
the unsold quantities will be
diverted to levy and released
as levy sugar from the month
of May 1990 onwards.

(iv) Theconditions of weekly sales
and despatch of freesale sugar
by sugar mills have been fur-
ther streamlined.

(v) Khandsarimanufacturers have
been advised to declare their
stocks as on 30th April, 1990
and dispose off 30% of these
during each of the months of
May and June, 1990.

As a result of the above measures the
sugar prices in the open market have al-
ready declined.

Joint Ventures for Sea Products

7159. SHRIG.K. SHEKHADA: Willthe
Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government have taken
any decision for joint venture with any for-
eign country for sea products;

(b) if so, the details thereof;

(c) whether any agreement has been
made; and
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(d) if so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and {b). Government announced the policy
for joint venture in deep sea fishing sector in
1987. The salient features of the policy are:

(i) Equity participation between Indian
and foreign companies should
normally be in the ratio of 60 and
40.

(i) The joint venture company should
acquire vessel of 20-Meter and
above, register the vessel in its
name and fly Indian flag.

(i) Acquisition of vessels may be
through out-right purchase or on
deferred payment basis.

(iv) Joint venture company may also
acquire vessel on long-term lease
(8 to 10 years).

(c) and (d). As and when proposals for
joint venture in deep sea fishing in collabora-
tion with foreign companies are received
from Indian fishing companies the same are
considered on merits.

Shifting of Tradional Jute Products to
Modern Sophisticated by-Products

7160. SHRiI SATYAGOPAL MISRA:
Will the Minister of TEXTILES be pleased to
state:

(a) the steps proposed to shift the
traditional jute products to modern sophisti-
cated by-products in order to save the jute
industry; and

(b) if so, the details thereof?
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THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). In order to enlarge the market for
jute products Government have advised the
Jute Industry to under-take manufacture and
marketing of jute diversified products in
addition to their existing activity of manufac-
turing traditional jute products. The following
major steps have been taken to encourage
the industry in this direction:—

1) Introduction of the Internal Market
Assistance and External Market
Assistance Schemes.

2) Abolition of excise duty on certain
jute-diversified products.

3) Import duty concession/exemption
on selected items of machinery
required for manufacture of Jute
diversified products.

4) Grant of Cash Compensatory
Support on export of jute diversi-
fied products.

Export Earnings from Jute

7161. SHRI SATYAGOPAL MISRA:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the export earnings from
Jute/jute materials 1s going down year by
year;

(b) if 50, the details thereof;

(c) the steps taken to promote export
earnings from jute products: and

(d) the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). Export earnings from jute goods
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during the last five years were as follows:—

(Rs. in Crores)

1985-86 266.78
1986-87 237.79
1987-88 225.94
1988-89 239.07
1989-90 (Provisionat) 283.90

The expont earnings are on the increase
from 1988-89 on-wards.

(c) and (d). The following major steps
have been taken to promote the export of
jute products:—

1) Introduction of the Scheme of
Export Market Assistance.

2) Grant of Cash Compensatory
Support at a uniform rate of 12%
for major jute products.

3) Introduction of the Advance Li-
censing Scheme for import of
raw jute against export of jute
products.

4) Decanalisation of export of jute
Carpet Backing Cloth to North
America.

§) Thrust on production and export
of value added non-traditional
jute products.

6) Panicipation by Jute Manufac-
tures Development Counci! in
overseas exhibitions and fairs.
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Change In Procurement Policy of
Wheat

7162. SHRI B.N. REDDY: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government propose to
change the procurment policy for wheat; and

(b) if so, the detaiis thereof and the
benefit likely to be accured to the farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHR!I RAM PUJAN PATEL): (a) and (b).
The thrust of Government procurement pol-
icy has been to ensure adequate price sup-
port to farmers so that distress sale does not
occur. During current rabi marketing sea-
son, all movement restrictions have been
removed and traders and roller flour mills
have been allowed to operate freely in the
market.

The Reserve Bank of India has liberal-
ised credit facilities to roller flour mills and it
is hoped that this will help roller flour mills to
make adequate pruchases from farmers.

The procurement price of wheat be
marketed during 1990-31 season has been
raised from Rs. 200/- per quintal to Rs. 215/
-perquintal. The higher procurement price is
expected to give an incentive to farmers for
increasing production.

Supply of Kerosene oil in Villages of
Delhi

7183. SHRI VIJAY KUMAR
MALHOTRA: Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state:

(a) whether the people living 1n the vil-
lages and jhuggi-jhonpri colonies are facing
shortage of kerosene oil in Delhi;
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(b) if so, the reasons for not supplying
kerosene oil as per their requirements;

(c) whether complaints of malpractices
and irregularities in supplying the kerosene
oil have been received, if so, the details
thereof, and the action taken on these com-
plaints;

(d) the action taken or proposed to be
taken against the shopkeeepers who were
found guilty of malpractices in the supply of
kerosene; and

(e) the steps proposed to be taken to
eliminate the malpractices and the smooth
Supply of kerosene oil inthe villages and J.J.
Colonies?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHR! RAM PUJAN PATEL): (a) No, sir.

(b) Does not arise.

(c) and (d). A few complaints of irregu-
larities in the supply of kerosene oil were
received by Delhi Administration. These were
checked and Departmental action taken
agaisnt two licences.

{e) The officials of Delhi Administration
are exercising strict vigil on the activities of
the dealers fo check malpractices and main-
taining smooth supply of Kerosene Qil in
these areas.

Leprosy and T.B. Patients Statewlse
7164. S. ATINDER PAL SINGH: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of leprosy and T.B.
patient in the country, State-wiss;

{b) whether there has been any in-
crease in the number of such patients during
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the last three years and if so, the State-wise
increase therein;

(c) whether any steps are being taken
for the eradication of these diseases:

(d) if so, the details thereof:

(e) whether any grant is provided by
Governmentto voluntary organisations look-
ing after these patients;

(f) if so, the names of such organisa-
tions and the year-wise amount ot financial
and other assistance provided during the
last three years; and

(3) the policy and critena tor providing
financial and other assistance to such or-
ganisations?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR! RASHEED MASOOQOD):
(a)to (g). Information is being collected and
will be laid on the Table of the Sabha.

Inquiry Committee of Electropathy/
Electro-Homoeopathy

7185. SHRI BALESHWAR YADAV
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Union Government have
constituted an Inquiry Committee on Elec-
tropathy/Electro-homoeopathy on 1 Septem-
ber, 1988 and its report was to be presented
on 31 December, 1989;

(b) if so. whether the Committee has
since submitted its report to Government;
(c) if so, when: and

(d) if not, the reasons for delay?
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR!I RASHEED MASOOD):
(a) Itis correctthat an Inquiry Committee on
Electropathy/Electro-homoeopathy System
of Medicine was constituted on 1st Septem-
ber, 1988 and its report was to be submitted
on 31st December, 1989 but as the Inquiry
Committee could not complete its work by
that date, its term was extended upto 30th
April, 1990.

(b) No, Sir.
{c) Does not arise.

(d) The Inquiry Committee is likely to
complete its work by 30th April, 1990. There-
after, the report of the Committee will be
finalised and submitted to the Government
of India.

Specialised Eye Care Centres in
Karnataka

7166. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of blinds in Karnataka:

(b) whether Government propose to
open specialised eye care centres in Karna-
taka to cure and check blindness: and

(c) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRiI RASHEED MASOOD):
(a) 4.79 lakhs are estimated to be blind inthe
State of Karnataka.

(b) and (c). The Regional Institute of
Ophthaimology at Bangalore provides spe-
cialised eye care servicesinthe State. There
is no proposal to open more specialised eye
care centres in Karnataka for the present.
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However, during 1990-91 it is proposed to
develop two District Mobile Units and one
Eye Bank in the State of Karnataka.

National Technical Mission on Immuni-
sation

7168. DR. Y. S. RAJA SEKHAR
REDDY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the details of the work done by
National Technical Mission on Immunisation
since its inception 1n 1986;

(b) the number of children immunised
against DPT, TT coverage, vaccination
against BCG covceragein the lasttwo years,
State-wise: and

{c) the number of network of infrastruc-
ture in delivery of services at grass roots
level?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOQD):
(a) and (b). Immunisation Mission has been
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entrusted with the Task of achieving cover-
age level of at least 85% in respect of infants
and 100% in respect of Pregnant women by
1990 and also to achieve self-sufficiecncy in
respect of vaccine production in the country.
As a result of the intensified implementation
of immunisation programme 21 States and
Union Territories have reported having
achieved, by 31.3.1990, coverage levels of
85% or more in respect of one or more
antigens. States kf Gujarat, Kerala, Mahar-
ashtra, Punjab and Tamil Nadu and Union
Territory of Pondicherry have reported
achieving this coverage level in respect of all
antigens. Statewise details of Children and
Pregnant women immunised during preced-
ing two years is given in Statement | and Il

(c) Immunisation services are being
provided through a vast network of urban
and rural institutions including 19184 Pri-
mary Health Centres and over Rs. 20 lakh
Sub-Centres. In additionthere are dispensa-
ries and hospitals in urban areas and also
facilities managed by private voluntary or-
ganisations which play a vital role in provid-
ing services.
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Opening of Cancer Hospitals in Rural
Areas

7169. DR. Y.S. RAJYA SEKHAR
REDDY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether there is a proposal to open
cancer hospitals in the rural areas; and

(b) it so, the details of the areas that
have been selected?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). In so far as the Central Govern-
ment is concerned, there is no proposal to
open hospitals in the rural areas for the
exclusive treatment of cancer.

Export of Bulk Drugs

7170. SHRI MADHAVRAO SCINDIA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have imposed
a ban on export of certain bulk drug and
formulations;

(b) if so, the details in this regard; and

(c) the reasons for imposition of the ban
on their exports?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). The control over the Import and
Export Policy is exercised by the Chief
Controller of imports and Exports, Ministry of
Commerce. This Ministry has not recom-
mended any specific ban on the export of
bulk drugs and their formulations.
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Urban Raliway Transport System

7171. SHRI K. RAMAMURTHY: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government have finalised
any scheme for the development of rapid-
local railway transport system in the major
towns other than four metropolis;

(b) if so, the main features of such
schemes indicating the names of the towns;
and

(c) whether rail-cum-road passenger
transport service for daily commutersin Delhi,
Calcutta, Bombay and Madras has everbeen
considered; if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
No, Sir. ¢

(b) Does not arise in view of (a) above.

{c) The transport system in the four
ciies are mainly road and rail based. While
the rail services are being maintained by the
Ministry of Railways, the road-based trans-
port system is being managed by the respec-
tive State Governments/local bodies &nd
public sector undertakings. As on date no
combined rail-cum road passenger service
is being run. However, at the time o;:xb
1982, the question of having a cgniffon
ticket for rail services on the ring raifway and
the bus services was considered, biff was
not implemented.

Posts of Director in Pun]alf
7172. SHRIMALINIBHATTACHARYA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the total number of posts of Director
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in the Punjab Health and Medical Depart-
ment;

(b) the number of posts already filled up
and the number of posts still lying vacant;

(c) the steps taken to fill up those
vacancies; and

(d) whether the interests of Scheduled
Caste candidates shall also be taken in
consideration for filling up the posts”

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASQOD):
(2) to (d). The inforamtion is being collected
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and wili be laid on the Table of the House.

Expenditure on Prevention and Cure of
Diseases

7173. SHRI RAJAMOHANA REDDY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of the amounts allocated
and actually spent during the lastthree years
on medical cure of diseases viz-a-viz pre-
vention of diseases, year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) A Statement is enclosed.
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Cotton Export

7174. SHRIM.M. PALLAM RAJU: Will
the Minister of TEXTILES be pleased to
state:

(a) the States from where Cotton Cor-
poration of India purchases the cotton and
the details of procurement made during the
last three years;

(b) what percentage constitute the
export out of the procured cotton during the
last three years and the buyer countries
thereof; and
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(c) the steps taken by Cotton Corpora-
tion of India to increase exports?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) A
statement is attached.

(b) The information is being collected
and will be laid on the table of the House.

(c) The Corporation tries to utilise fully
the quotas allocated to it by the Government.

STATEMENT

Purchases of cotton by Cotton Corporation of India from various States during the period
1986-87 to 1988-89

(In lakh bales)

Name of the States

Purchases by CC/

1986-87 1987-88 1988-89
1 2 3 4

Punjab 169 1.60 1.43
Haryana 1.64 0.83 0.65
Rajasthan 1.60 0.46 0.51
Gujarat 077 0.28 0.99
Madhya Pradesh 1.35 1.34 0.89
Karnataka 003 0.10 0.48
Andhra Pradesh 1.08 1.82 0.74
Tamil Nadu 007 0.06 0.10
Others 0 004 — 0.003
Total 8.23 6.48 5.81
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[ Transiation]
Rasin Dam Project

7175 SHRI RAM SAJIWAN  Wili the
Minister of WATER RESOURCES be
pleased to refer to the reply given to the
Starred Question No 243on23March 1990
regarding Rasin Dam Project and state

(a) the reasons for with holding the
projact report on Rasin Dam submitted by
Uttar Pradesh Governmant for aimost four
years

(b) whether Unmon Gnvernment have
1aken any steps to settle the dispute be
twern Governmert~ of ttar Pradesh and
Madhya Pradesh

(c) whether Government propose to
take any step to ensure rhe construction of
Rasin Dam

(d) i so the de*ans*herent and the time
which this dam 1s likely to be constructed,
ard

(e) if not the reasnns therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRE SOURCES (SHRI
MANUBHAI KOTADIA; (a) The Project
report was recewved in Octoher 1082 Atter
examination State Government was re-
auested in March 1983 to obtain concur
rence of Government of Madhya Pradesh to
the utilisation of the yield from therr catch
ment The Government of Uttar Prade_h
intimated inJune 1923thatthey are tryingto
ge* necessary concurrence In July 1986
the report was returned as Uttar Pradesh did
not comply with the observations for more
than one year

(b)to (e} Sofar State Governmenthas
nettherobtairad the roncurrence of Govern-
ment of Madhya Pradesh for use of the yield
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from their catchment nor modified the pro-
posal using flows available in their terntory

[Enghsh}]
Use of BVOs in Soft Drinks

7176  SHRI SANAT KUMAR MAN-
DAL
SHRI MADHAVRAO SCINDIA
SHRIB N REDDY
SHRI MANIKRAO HODLYA
GAVIT

Wil the Mimister of HEALTH AND
FAMILY WELFARE be pleased 1o state

(a) whether his Ministry 1ssued a notifi-
cation as far back as two years banning the
highly toxic brominated vegetable ol (BVO)
used as a clouding agent In all non-cola soft
drinks and food products manufactured in
the country

(b) whether this ban was not enforced
in actual practice

(c) 1if so the reasons therefor and

(d) what are the ditficutties ir the way of
strictly enforcing this ban and how tt is pro-
posed to resolve them?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD)
(a)to (d) The Ministry of Health and Family
Weltare 1ssued a notification under Preven-
tion of Food Adulteration Rules, 1955 n 15th
April, 1988 deleting Brominated Vegetable
Oul from the hist of permitted emulsifieds and
stabilisers Lateron, onthe basis of advice of
Exports, use of this chemical was extended
upto 15 04 1990 Ministry of Food Process-
ing Industries and Food Health Authorities of
States/UTs have been urged uponto ensure
that all food products manufactured and
marketed In the country, after the stiputated



389 Written Answers
date, are free from this chemical.
[Translation]

Electropathy Pancham Medical System

7177. SHRISUKHENDRA SINGH: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state-

(a) the time by which report of the
Committee on Electropathy Pancham Medi-
cal system is likely to be submitted: and

(b) action taken by Government so far
to expedite the report?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) The work of the Inquiry Committee on
Electropathy’Electro-homoeopathy System
of Medicine 1s likely to be over by 30th April,
1990. Thereafter, the report of the Commit-
tee will be finalised and submitied to the
Government of India.

(b) The Charrman of the Inquiry Com-
mittee has been requested to expedite sub-
mission of the Report

Joint Schemes of Uttar Pradesh and
Madhya Pradesh for Solving the
Drinking Water Problem

7178. SHRIRAJENDRA AGNIHOTRI:
Will the Minuster of WATER RESOURCES
be pleased to state:

(a) whether any scheme is under con-
sideration of Union Government to deal with
acute drinking water crisis and to make
available irrigation facilities in Lalitpur, Jhansi,
Hamirpur and Bandadistricts of Uttar Pradesh
and Bhind, Datiya Shivpuri, Guna, Sagar,
Teekamgarh, Satna and Rewa districts of
Madhya Pradesh:
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(b) whether Government had made any
survey which concluded that the source of
water could be made available in the border
districts of Uttar Pradesh and Madhya
Pradesh only with the joint schemes of Uttar
Pradesh and Madhya Pradesh Governments

(c) if so, the details thereof: and

(d) if not, the other measures proposed
o be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Rajghat Dam
Project, Rajghat Canal Project (Uttar
Pradesh) and Rajghat Canal Unit Il (Madhya
Pradesh) on completion envisage irrigation
to an area of about 109 thousand hectares in
the districts of Lalitpur, Jhansiand Hamirpur
in Uttar Pradesh and 121 thousand hectares
In the districts of Datia, Guna, Gwalior and
Shivpuri districts f Madhya Pradesh in addi-
tion to drinking water facilities to Jhansi
Town

(b) to (d). As agreed to in the bilateral
agreement of January, 1977, Madhya
Pradesh Government has to come up with a
modified project report for utilisation of Ken
Waters for benefit of border districts.

[English]

Reservation of Posts in C.G.H.S.
Dispensaries

7179. SHRI R.L.P. VERMA: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the number of posts reserved for
SC/ST pharmacists/ store keepers in vari-
ous CGHS allopathic, ayurvedic, homoeo-
pathic, Unani dispensaries/units/store de-
pots/hospitals/first aid posts in Delhi and
New Delhi;
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(b) the actual number of SC/ST phar-
macists/store keepers working againstthese
posts; and

(c) the steps taken or being taken to fill
up the backlog in this respect?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). The information is being coliected
and will be laid on the Table of the House.

Review of Legistations on Health

7180. DR. VENKATESH KABDE: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether all existing health legisla-
tions are proposed to be reviewed to provide
a unified and comprehensive legislation in
health field;

(b) if so, broadoutlines of the same; and

(c) the date by which the above legisla-
tion is proposed to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). Information is being collected and
will be placed on the Table of the House.

Indo-UK Agreement on Health Care

7181. SHRID. AMAT: Will the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

{(a) whether United Kingdom has agreed
to provide financial assistance to India to
improve the Health and Family Weltare status
of the people in Orissa:

(b) if so, the details of the agreement;
and
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(c) by when the financial assistance is
likely to be received?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(@) Yes, Sir.

(b) A grant agreement allocating £ 18
million for financing the local cost and £ 2
million for financing the training, consultan-
cies and project monitoring of Orissa Family
Welfare Project Phase-ll was signed with
UK Government on 9.2.1990. The funds are
to be used over a period of five years to
improve the health and family welfare status
of people in Orissa, especially mothers,
children and tribal groups. The project pro-
vides for development of physical infrastruc-
ture including construction of sub-health
centres, primary health centres, supply and
replacement of vehicles in addition to devel-
opment of State-wide in service training
programme for all health personnel.

(c) U.K. assistance is available to Gowt.
of India on reimbursement basis. The funds
are to be claimed from the U.K. Gowvt. on the
basis of the actual quarterly expenditure.

Out of Turn Allotment of Government
Accommodation

7182: SHRI SUBEDAR: Willthe Minis-
ter of URBAN DEVELOPMENT be pleased
to state:

(a) the number of Government servants
allotted aresidential accommodationin Dethi
on cut-of-turn basis from January, 1990 till
date; and

(b) grounds for making out-of-turn allot-
ment?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). The information is being collected
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and will be laid on the Table of the House.

Grants to Tamll Nadu for Family Plan-
ning

7183. SHRIANBARASU ERA: Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

{a) the grants given to Tamil Nadu in
respect of Family Planning Programmes in
the current Five Year Plan; and

(b) the targets achieved in the pro-
grammes during the above plan period?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) The Eighth Five Year Plan is being
formulated. However, the year-wise grants
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released to State of Tamil Nadu for imple-
mentation of Family Welfare programme
during Seventh Five Year Plan is as un-
der—

Year Amount
(Rs. in lakhs)
1 2
1985-86 2112.24
1986-87 2597.34
1987-88 3125.61
) 1988-89 2786.38
1989-80 2936.01

{b) The targets/achievements under
the programmes are given in the statement.
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New OPD Block in Safdarjung Hospital

7184. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a new Out Patient Depart-
ment Block was to be constructed in the
Safdarjung Hospital, New Delhi;

(b) if so, the reasons for the delay in the
construction thereof; and

(c) reason for not constructing a Nurs-
ing Home in Safdarjung Hospitallike the one
constructed in Ram Manohar Lohia Hospi-
tal?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOQOD):
(a)and (b) The construction works of O.P.D.
Block, Phase Ili (Central Wing) Safdarjung
Hospital, has been undertaken by the Cen-
tral Public Works Department(CPWD). The
contract for construction was awarded after
completing necessary formalities on
3.4.1989 The work is In progress.

(¢) The question of construction of
Nursing Home in Safdarjung Hospital has to
be consideredtaking into account the avaita-
bility and requirement of land for different

purposes.

Shortage of Water in Gole Market Area,
New Delhi

7186. SHRI DILEEP SINGH BHURIA:
Willthe Minister of URBAN DEVELOPMENT
be pleased 1o statae:

(a) whether Government are aware of
an acute water shortage in Gole Market
area, New Delhi; and

{b) the steps being taken to augment
water supply suitably and to ensure equi-
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table distribution so that ‘D’ Sector residents,
particularly living on top floors, get their due
share?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHR! MURASOLI MARAN): (a)
Yes, Sir.

(b) The water supply in the area is
expected to improve with the provision of an
additional connection, for which sanction
has been issued by the NDMC. The munici-
pal water supply in the area is also aug-
mented by the CPWD through tube-wells.
To ensure supply of water to those living on
top ficors, water is being distributed through
over-head tanks.

[ Translation)
Availabillty of Banned Drugs

7187. SHRI RAMESHWAR PRASAD:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the detalls of the brand names and
or formulations of drugs banned by Govern-
ment during last two years alongwith the
names of their manufacturers;

(b) whether some of the banned drugs
are still being sold in some parts of the
country, if so, the details thereof;

(c) the details of legal administrative
staps to check the sale of these banned
drugs;

(d) whether Government propose to
ban some more drugs in view of the biogeo-
graphical conditions and otherfactors preva-
lent in the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). Based on the recommendation of
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the expertbodies, Central Government, from
time totime prohibit manufacture and sale of
drugs and drug combinations considered
harmtul/irrational in the context of the pres-
ent available knowledge. The decision of
banning such drugs/combination of drugs
are communicated to the State Licensing
Authorities either in "Generic” names or by
pharmacological classification of drugs so
that the various formulations licensed by the
State Licensing Authorities can be withdrawn/
prohibited for sale and manutacture by the
State Drug Controllers. The above Notifica-
tions are issued in the Gazette of India Extra
Ordinary for the information of Manufactur-
ers, doctors etc. and 1in addition the State
Drug Controllers are requested to take
immediate necessary steps to enforce the
banning.

During the last two years, fixed dose
combination of contraceptives, have been
banned through notifications. However,
certain manufacturers, manufacturing spe-
cificlormulations falling underthe above first
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2 categories had moved the Court and ob-
tained stay order against the notification
Government have filed Counter Affidavit to
vacate the stay.

(d) and (e). The five categories of fixed
dose combinations proposed to be banned
on the basis of the recommendation of the
expert bodies is given in the attached state-
ment.

STATEMENT

The Five Categories of Fixed Dose
Combinations Proposed to be Bann~d
would Read as Follows:

1. Fixed dose combination of Sedatives/
Hypnotics/Anxiolytics with Analgesics-Anti-
pyretics.

2.Fixed dose combination of
Pyrazinamide with other anti-tubercular drugs
except combinafion of Pyrazinamide with
Rifampicin and INH asperthe recommended
daily dose given below:

Drug Minimum Maximum
1 3
Rifampicin 450 mg 600 mg.
INH 300 mg 400 mg
Pyrazinamide 1000 mg 1500 mg

3. Fixeddose combinationof H2-recep-
tor antagonists (viz. Cimetidine, Ranitidine,
Famotidine, etc.) with antacids (except for
those combinations approved by the Drugs
Controller, India).

4. The patent and proprietary medicines
of fixed dose combinations of essential oils
with alcohol having percentage higher than
20% proof except preparations given in the

Indian Pharmacopoeia.

5. All Pharmaceutical preparations
containing Chloroform exceeding 0.5% w/w
or viv which-ever is appropriate.

Necessary action has ben initiated by
the Ministry Health and Family Welfare to
publish the said Notification in the Gazette of
India, Extraordinary.
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[English]

Agreement on Sharing of Vansadhara
River Water

7188. SHRI GIRIDHAR GOMANGO:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) in which year and by whom the
agreement on sharing of water from river
Vansadhara was signed;

(b) the main points of the agreement;
and

(c) the stepstaken inthisregard so far?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHR
MANUBHAI KOTADIA) (a) The agreement
on sharing of water of Vansadhara river was
arrived at in the meeting of the irrigation
engineers of Orissa and Andhra Pradesh
held in September, 1962.

(b) Waters of Vansadhara are to be
shared equally by both the States.
! (c) Andhra Pradesh Government have
formulated project proposals for Vansadhara
Stage | and Stage |l. While Vansadhara
Stage | Project was approved by the Plan-
ning Commission and 1s nearing completion,
on Vansadhara Stage |! Project formal con-
currence of the Government of Orissa and
clearance from the Department of Environ-
ment and Forests 1s required.

Water Dispute Between Orissa and
Andhra Pradesh

7189. SHRI GIRIDHAR GOMANGO:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the water dispute between
the Governments of Andhra Pradesh and
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Orissa has been settled;

(b) if so, the names of the rivers and
their tributaries and the nature of dispute on
each case;

(c) whether there was any meeting
convened by his Ministry in the past to settle
the issues between these two states;

(d) the outcome of the discussions in
that meeting: and

(e) the objections raised by these two
States and agreed to by both the States if
any?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). While
sharing of waters of Nagavali, Jhanjavathi,
Bahuda and Vansadhara rivers is being
regulated as per Godavari Water Disputes
Tribunal award.

(c) to (e). The matters relating to sub-
mergence of land in Orissa due to
Vansadhara Stage |l Project were settled in
an Inter-State meeting of Chief Ministers of
the concerned States on 15.1.1987. The
technical details of measures to limit sub-
mergence in Orissa to 106 acres have also
been settled at an official level.

Mosquitoes in Delhi

7190. SHRI KALP NATH SONKAR:
SHRISARJUPRASAD SAROJ:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are aware that
the residents of Delhi’New Delhi are suffer-
ing from mosquito bites: and

(b) if so, the steps taken or proposed by
Government to spray/fumigate regularly to
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eliminate mosquitoes in large colonies like
R.K. Puram, Janakpuri, Vikaspuri, Pitam-
pura, Shalimar Bagh and Gole Market areas
of Delhi/New Delhi?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). The information is being col-
lected and will be laid on the Table of the
Sabha.

Allopathic Dispensaries

7191. SHRI R.L.P. VERMA: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether norms have bean laid dor
CGHS dispensaries which stipulatesthe area
covered under each ayurvedic’/homoeo-
pathic/Unani dispensary/unit; and

(b) if so, the specific number of such
dispensaries and their respective jurisdic-
tion?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) No, Sir.

(b) Does not arise.
[Transiation)

Non-Practising allowances to ISM
Doctors

7192. PROF. RASA SINGH RAWAT:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the doctors working in
Central Ayurvedic and Sidha Research
Council have not been paid non-practising
allowances; if so, the reasons therefor;
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{b) whether the pay scales to the doc-
tors and research scholars in the said Coun-
cil are at par with the doctors of Indian
Council of Medical Research and if not, the
reasons therefor; and

(c) the steps taken to remove stagna-
tion in the promotion of officers and employ-
ees of the Council, if any?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOQD):
(a) The officers holding clinical posts only
have been allowed non-practising allowance
in the Central Council for Research in Ayur-
veda and Siddha.

(b) The pay scales of doctors and
researchers in the Council are not at par with
those in the Indian Council of Medical Re-
search. However, they are following the pay
scales as recommended by the Fourth Pay
Commission.

(c) The Councit have worked out details
for providing additional funds under non-
Plan during the year 1990-91 so that action
can be taken to fill up vacant posts paving
way for promotion of officers and removal of
stagnation.

Goitre In Hill Areas of U.P.

7193. SHRI HARISH RAWAT:
SHRI JANARDAN TIWARI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether goitre is more common in
hilly areas of Uttar Pradesh due to iodine
deficiency; and

(b) if so, the steps proposed by his
Ministry to supply iodised salt in these ar-
eas?
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). Yes. In order to control the
problem of lodine Deficiency Disorders, the
Government has launched a scheme of
universal iodisation of edible saltin aphased
manner to be completed by 1992. Goitre
ControlProgrammein Uttar Pradeshisbeing
implemented in close coordination with the
Satlt Department under Ministry of Industry
and the State Government. The State Gov-
ernment of UP. have banned the sale of
non-iodised salt in the entire state w.e f. 2nd
October, 1987. The salt iodisation in U.P. is
being monitored by the All India Institute of
Medical Sciences, New Delhi.

[English]
Incidence of Cancer

7194. SHRI S. KRISHNA KUMAR:
SHRI R.N. RAKESH:
SHRI MANIKRAO HODLYA
GAVIT:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the incidence of cancer is
on the increase; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOQD):
(a) and (b). The information is being coi-
lected and will be placed on the Table of the
Sabha in due course.

Study by O.R.G. on Family Planning
7195. SHRI S. KRISHNA KUMAR:
SHR! SHANTARAM
POTDUKHE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether the Operations Research
Group at Baroda have conducted a study on
the family planning programme in the coun-
try;

(b) if so, the findings of the Group; and
(c) the reaction of Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR! RASHEED MASOQD):
(a) Yes.

{b)and(c). Operations Research Group,
Baroda has submitted draft report on Family
Planning practices in India which is under
consideration.

Linking of Peninsular and Himalayan
Rivers

7196. SHRIMATI VASUNDHARA
RAJE: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether any steps have been taken
by Government to link the peninsular and
Himalayan rivers;

(b) if so, the details thereof; and

{c) if not, whether Government propose
to implement the proposal during the Eighth
Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHA! KOTADIA): (a) and (b). For
transterring the water from surplus to water
short areas, Central Government has pre-
pared a National perspective which com-
prised of two components namely, Hima-
layan River Development Component and
Peninsular River Development Component.
cooperation of neighbouring countries is
required for Himalayan River Development
Component but, Peninsular River Develop-
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ment Component can be taken up with the
cooperation of concerned State Govern-
ments. in July, 1982, Central Gowt. had set
up National Water DevelopmentAgency for
taking up studies on Peninsular River Devel-
opment Compenent. In all, studies are re-
quired to be made on 17 water transfer links.
Preliminary feasibility reports on five links
have already been prepared and reports on
the remaining 12 will be completed during
the 8th Plan period. Studies on Himalayan
River Development Component are also
proposed to be taken up during the 8th Plan.

(c) Detailed field Investigations onsome
of the links of Peninsular River Development
Component will aiso be undertaken in 8th
Five Year Plan.

Handcrafts and Handloom Export
Corporation Limited

7197. SHRI M.M. PALLAM RAJU: Will
the Minister of TEXTILES be pleased to
state:

(a) the places where Handicrafts and
Handloom Export Corpdration Ltd, has pro-
curement offices;

(b) the names of the countries to which
HHEC exports the handicrafts and hand-
looms:;

(c) the foreign exchange earned by the
Handicrafts and Handloom Export Corpora-
tion Limited during the last three years and
the last three years and the major items that
have increasing market potential in foreign
countries; and

(d) the steps taken to tap the such
potential?

THE MINISTER OF TEXTILES AND
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Handicrafts and Handloom Export Corpora-
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tion has its procurement offices at the follow-
ing places:—

Delhi, Madras, Bombay, Calcutta,
Bhadohi, Srinagar, Bangalore, Bhagalpur,
Erode, Jammalmagudu (Andhra Pradesh)
Cannanore, Kollegal, Nellore, Cuddalure,
Sathyamanglam, Hyderabad, Salem.

(b) HHEC exports handicrafts and
handlooms to the following countries:

West Germany, France, Switzerland,
USA, Japan, USSR, Sweden, UK, haly,
Holland, Austria, Netherlands, Spain, Hong-
Kong, South Korea, Malaysia, Norway, Sri-
lanka, Australia, Canada, Belgium, Denmark
and Thailand.

(c) Foreign Exchange earnings of HHEC
during the last three from export of handi-
crafts and handloom products are:—

(Rs/Crores)
jos7-88 22.72
1988-89 30.31
1989-90 29.07

(Provisional)

(The above excludes gold and silver jewel-
lery exports through HHEC)

Major items with increasing market
potential in foreign countries are cotton gar-
ments, cotton handloom fabrics and carpets.

(d) The major steps taken to tap the
potential markets are;—

1. Development of new designs,
varieties for fabrics, new styles
in garments.

2. Participation and/or organising
exhibitions for these products.
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3. Strengthening of HHEC's for-
eign offices and appointment of
agents for booking orders on
behalf of HHEC.

National Handloom Development
Corporation

7198. SHRIM.M. PALLAM RAJU: Will
the Minister of TEXTILES be pleased to
state:

(a) the locations of the major offices of
National Handloom Development Corpora-
tion Ltd; and

(b) the interaction and Cooperation
between the National Handloom Develop-
ment Corporation and various state hand-
loom organisations?

THE MINISTER OF TEXTILES AND
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
National Handloom Development Corpora-
tion Ltd., has its corporate office at Lucknow;
Regional Offices at Bombay, Calcutta, Coim-
batore and Lucknow.

(b) The interaction and cooperation
between National Handloom Development
Corporation (NHDC) and various State
handloom organisations are at different lev-
els.

Periodic and regular meetings are held
by NHDC with State Government officials
such as with the Secretary, Industries/Tex-
tiles, Directors of Handlooms, Managing
Directors of Apex Societies and handloom
Corporations. Various Steering Committees
have been constituted in certain states like
West Bengal, Tamil Nadu, Maharashtra, U.P.
and Kerala to provide a forum for interaction
between NHDC and the State Governments.
Efforts are on to form Steering Committees
in other states also.
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[ Transiation)
Licences to Textlies Industry

7199. SHRI ASHOK ANANDRAO
DESHMUKH: Willthe Minister of TEXTILES
be pleased to state:

(a) the norms for issuing licence to set
up a textile unit in public sector in cotton
producing areas; and

(b) the present stage of setting up of
spinning, yarn and weaving unit under NTC
in Parbhani (Marathwada) area?

THE MINISTER OF TEXTILES AND
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADBAYV): (a)
The norms for issuing licence to set up a
textile industry are spelt out in Press Note
no.8, dated 19.03.985 (of 1985 series) and
Notification no. 50629 (E) dated 30.06.1988,
issued by the Ministry of Industry.

(b) There is no proposal at present t set
up a yarn spinning/weaving unit under the
NTC in Parbhani (Marathwada) area.

[English]
Regional Cancer Institute

7200. SHRID. AMAT: Willthe Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the details of annual grant given to
each of the Regional Cancer Institutes, dur-
ing the last three years, year-wise;

(b) whether these institutes have re-
ceived any financial assistance from foreign

countries also during the said period; and

(c) it so, the details thereof?
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THE MINISTER OF TEXTILES AND
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) to
(c). The information is being collected and
will be laid on the table of the Sabha in due
course.

Centrally Sponsored Health Schemes
for Women and Children

7201. SHRID. AMAT: Wili the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the details of the Centrally spon-
sored schemes presently beingimplemented
to provide proper medical care and treat-
ment to the women and children?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR! RASHEED MASDOD):
(a) While medical care and treatment to
women and children is provided by the State
Governments, the Centrally Sponsored
Schemes presently being implemented for
health care of women and Chiidren are as
under:—

1. Prophylaxis against nutritional
anaemia among mothers and
children.

2. Prophylaxis againstblindness due
to Vit.A deficiency among chil-
dren.

3. Immunisation of pregnant moth-
ers with tetanus toxoid and chil-
dren with DPT, polio BCG,
measles etc.

4. Oral Rehydration Therapy to
combat Diarrhoeal diseased.

5. Establishment and maintenance
of Sub-centres.
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6. Training of Auxiliary Nurse Mid-
wives, Lady health Visitors, in-
digenous dais etc.

7. Medical Termination of Pregnancy
(MTP) facilities.

8. Supplementary nutrition under
ICDS.

During 7th Plan Rs.887 crores (exclud-
ing ICDS) have been allocated for these
schemes.

Quality of Bio-Medical and Surgical
Equipments

7202. DR. DAULATRAO SONUJI
AHER: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether there is any authority to
monitor the quality of Bio-Medical Electronic
as well as surgical equipments and instru-
ments; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD)
(a) and (b). The Bureau of Industrial Stan-
dard have prescribed certain standards in
respect of surgical instruments and medical
equipments. In respect of electronic equip-
ments the Department of Electronics is re-
sponsible for standards and quality control.

Vansadhara Irrigation Project
7203. DR. VISHWANATHAM: Willthe
Minister of WATER RESOURCES be

pleased to state:

(a) whether there is any proposal to
develop the Vansadhara irrigation systems
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under in Skikakulam District of Andhra
Pradesh;

(b) if so, the details thereof; and

(c) the time by which the second stage
of the project is likely to be cieared?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Yes, Sir.

(b) Vansadhara Project Stage | com-
prising a barrage at Gotta sanctioned in
February, 1972 to provide irrigation to an
ayacut of 59986 hectares is nearing comple-
tion. In addition. Vansadhara Project Stage
I envisaging construction of a barrage at
Nerad: will provide irrigation to an area of
43,414 hectares apart from stablising the
Ayacut of Stage |.

(c) While the State Government is
required to secure clearance from environ-
ment and forest angles, Orissa government
is required to give formal concurrence to the
project.

Menace of Drug Abuse and Alcoholism

7204. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Wil the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government have urged
the Indian Council of Medical Research
(ICMR) to suggest some measures to tackle
the menace of drug abuse, alcoholism and
tobacco consumption in the country:

(b) if so, the measures suggested by
ICMR; and

(c) the steps taken to implement the
suggestions made by ICMR?
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a)and (b). The ICMR hasbeen in touch with
the Government of India regarding the prob-
lem of menace of drugs, alcoholism and
tobacco. It has also been providing the de-
tails periodically of its intervention ;{rojects
for control of drugs, alcoholism and tobacco
consumption.

(c) The Government of India have been
cautioning the people from time to time
throughthe Government Media and the press
about the harmful effects of drugs alcohol-
ism and tobacco consumption.

Charitable Diagnostic Centres in Delhi

7205. SHRI PRATAPRAO B.
BHGSALE: Will the Minister of HEALTH
AND FAMILYWELFARE be pleasedtostate:

(a) whether a large number of chari-
table clinical diagnostic centres are function-
ing in Delhi;

(b) if so, location of these centres and
details of services being provided by each
such centre;

(c) whether officials of Delhi Admini-
stration have checked these centres to
ensure that these centres are providing the
services and charging from patients accord-
ing to norms specified for them;

(d) if so, the details of the centres visited
during January to March, 1990;

(e) whether somefacilities are provided
to such centres if these centres are purely

charitable; and

(f) if so, the details thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (f). The information is being collected
and will be laid on the table of the House.

Free Medical Services by Voluntary
Organisations

7206. SHRI PRATAPRAO B.
BHOSALE: Wil the Minister of HEALTH
AND FAMILY WELFARE be pleasedto state:

(a) whether some voluntary organisa-
tions have been providing free medical serv-
ices to the people in the country;

(b) if so, the details thereof, State-wise
and Union Territory-wise:

{c) whether some facilities have also
been provided tothese organisations to make
them more dedicated towards the people;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a)to (d). No survey has been carried out by
the Central Government in respect of volun-
tary organisations with regard to the free
medical services provided by them to the
people in the country. Ministry of Health and
Family Welfare operates two Schemes,
namely (i) Scheme for Improvement of
Medical Services and (ii) Special Health
Scheme for Rural Areas. Financial assis-
tance is provided in these schemes to en-
courage registered voluntary organisations
in their dedication by means of expansion of
medical facilities and setting up of small
hospitals in rural areas. Such registered
voluntary organisations have to agree to
keep 1/5th and 1/3rd beds respectively of the
total bed strength of the hospital as free for
the poor and indigent patients.

MAY 2, 1990

Written Answers 416
Food Poisoning

7207. SHRI R.N. RAKESH:
SHRI MANIKRAO HODLYA
GAVIT:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether at least 87 persons died
and more than 150 were hospitalised due to
food poisoning at Raipura Village near
Lucknow on 16th April, 1990 as reported in
the "Hindustan Times” dated 17 April, 1990:

(b) if so, the details thereof.

(c) whether any inquiry has since been
conducted: and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). Asperinformation received from
the U.P. Gowt,, in a dinner party arranged in
connection with the Tilak ceremony by a
resident of Village Raipura of District Basti,
64 deaths have been reported due to food
poisoning and another 72 persons were
hospitalised. They were given treatment in
the hospitals and subsequently discharged

(c)and (d). Aninquiry hasbeenordered
and investigations are under process.

Family Planning at Enterprise Level
7208. SHRIMAT! VASUNDHARA
RAJE: Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state:
(a) whether Government propose to
introduce family planning programmes at

the enterprise level:

(b) whetherthe National Conference on
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Cormporate Sector and family welfare pro-
gramme held at New Delhiin April, 1990 has
made certain recommendation in this re-
gard, if so, the details thereof; and

(c) the steps taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) Government of India already provide for
promotion of National Family Welfare Pro-
gramme on voluntary basis for the entire
population in the country including workers
and their families in the Corporate Sector.

(b) and (c). The details of the recom-
mendations have not yet been received.

Outlay for Health in Orissa

7209. SHRIGOPINATH GAJAPATHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the Seventh Five Year Plan outlay
on Medical and Public Health for Orissa;

(b) whether Government have taken
steps to revise the allocation in Eighth Five
Year Plan for Medical and Public Health for
Orissa in view of the urgent need to provide
such facilities to its people; and

(c) if so, the details of the allocation
made to Orissa on Medicaland Public Health
in Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOQOD):
(a) The outlay on Medical and Public Health
for Orissa dudng Seventh Five Year Plan
was Rs.5450 lakhs.

(b) and (c). The Eighth Plan has not
been finalised, as such the amount of outlay
fixed for the Eighth Plan for Medical and
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Public Programmes and other details cannot
be furnished at this stage.

Flood Problem of West Dinajpur

7210. SHRIA.K. ROY: Willthe Minister
of WATER RESOURCES be pleased to
refer to the reply given on 11.4.1990 to
Unstarred Question No. 4353 regarding water
logging problem in West-Bengal and state:

(a) the details of the 1300 sq. kms. and
2300 sq. kms flood affected areas in West
Dinajpur of West Bengal and outline of the
scheme contemplated in this regard; and

{b) whether Union Government pro-
pose to help the State in combating the flood
probiem in that area?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) About 52,000
homes in 1987 and 1,45,000 homes in 1988
were damaged. The loss o irrigation and
flood control structures was estimated at
about Rs. 1.8 crores and Rs.5.0 crores re-
spectively. Flood control measures compris-
ing of embankment and drainage schemes
in the district have been contemplated.

(b) Union Government has prepared
the flood control plan of Mahananda river
system covering the district and sentto State
Government for formulating detaiied
schemes and execution from their plan re-
sources. Centre gives blockgrants and loans
to the States considering requirements of all
sector including that of flood sector in view.

[ Translation)

SC/ST Employees in Health Ministry

7211. SHRICHHABIRAM ARGAL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) number of employees working in his
Ministry category-wise and the percentage
of SC/ST employees among them;

(b) th posts reserved for SC’ST lying
vacant for the last three years, category-

wise and since when they are vacant;

(c) whether Government propose to {ill
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these posts by carry forwarding them; and
(d) if so, the details thereof?
THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRI RASHEED MASOOD):
(a)

Category Total Employees sC % ST %

7 2 3 4 5 6
Gr. A 123 12 9.76 2 1.63
Gr.B 492 68 13.82 7 1.42
Gr.C 1003 142 14.16 28 2.79
Gr.D 277 90 32.49 S 1.81

The above includes information in respect of posts of Dy. Secy./Under Secretary/Section
Officer/Stenographer/Assistant/U.D.C /L.D.C. and Hindi Staff working in the attached offices
i.e. the Directorate General of Health Services also.

(b) Category Vacant Posts Reserved for Since when vacant
SC ST
1 2 3 4 5

Grade-A 1 (Dy. Adviser- — 1 22.2.85
Unani)

Grade-B 2 (Steno Gr -C) 1 1 SC-1983

ST-1986

Grade-C 1 (Research — 1 1.7.85
Asstt.)

Grade-D — — — —

(c) Yes, Sir.

(d) The details pst-wise are as under-—
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Group Post
A 1 Dy. Adviser (Unani) - ST
(Requisition sent to UPSC for filling up the post by ST failing
which by SC candidate).
B 2 Stenographer Grade-C — 1-SC
1-ST
(Posts are to be filled by direct recruitment and have been in-
timated to the Deptt. of Personnel and Training for filling up
the same.)
C 1 Research Assistant - ST
(Candidates are not available and efforts are continuing to fill
up the post.)
[English] (d) if so, the steps being taken in this
regard?
Aids in Bombay
7112, SHRI PRAKASH KOKO THE MINISTER OF STATE OF THE

BRAHMBHATT: Willthe Ministerof HEALTH

AND FAMILY WELFARE be pleasedtostate:

(a) whether AIDS has claimed 17 vic-
tims in Bombay, if so, the details in this
regard;

(b) the total number of persons who
have been suffering still now from AIDS,
State-wise;

(c) whether AIDS is spreading in the
country; and

MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR! RASHEED MASOOD):
(a) As per the information given by State
Health Authorities, AIDS has claimed 18
victims in Maharashtra. Out of these 18
victims, 7 are Indians which include two
victims from outside the State of Maharash-
tra and 11 foreigners. All the foreign victims
have been deported to their respective coun-
tries.

(b) and (c). State-wise break-up of full
blown-AIDS cases is as follows:

1. Andhra Pradesh
2. Delhi
3. Gujarat

4, J&K
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S. Kerala — 1

6. Maharashtra —_ 7

7. Chandigarh —_ 7

8. Pondicherry — 2

9. Tamil Nadu — 7
10. West Bengal — 1
11. Uttar Pradesh — 1
12. Foreigners — 12
Total —_ 44

The total number of sero-positive cases
as on 31.03.1990 is 2167 and full-blown
AIDS cases is 44. The increase in sero-
positive cases is due to better surveillance
activities and public awareness about the
disease.

(d) Government has drawn up guide-
lines for clinical management of HIV infected
persons and full blown AIDS cases. Ten
institutions have been identified and strength-
ened for management of HIV infected pa-
tients and AIDS cases. The names of these
institutions are:—

1. K.G.Medical College, Lucknow.
2. ALLM.S. New Delhi.
3. S.M.S. Medical College, Jawpur,

4. Sher-i-Kashmir Institute of Medi-
cal Sciences, Srinagar.

5. Trivandrum Medical College,
Trivandrum

6. Osmania Medical
Hyderabad

College,

7. Calcutta Medical College, Cal-
cutta.

8. S.C.B. medical College, Cuttack.
9. Madras Medicalcollege, Madras.
10. J.J. Medical College, Bombay.
Other measures include:

(i) ensuring safety of donated blood
in a phased manner,;

(i) ensuring safety of blood prod-
ucts.

(iii) creating awareness regarding
mode of transmission and pre-
ventive measure through health
education.

HUDCO Collaboration With Municipali-
ties

7213. SHRI PRATAPRAO B.
BHOSALE:
SHRIYASHWANTRAOPATIL:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:
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(a) whether HUDCO has decided to
collaborate with municipalities of some States
to provide additional water supply and sew-
erage services;

(b) if so, the details there of with names
of municipalities to be collaborated:;

(c) whether HUDCO also propose to
collaborate with municipalities of some other
States in future in its second phase pro-
gramme;

(d) if so, the details thereof: and
(e) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
HUDCO is providing financial assistance to
municipalities for the implementation of urban
infrastructure schemes, including water
supply and sewerage services.

(b) HUDCO has sanctioned loan assis-
tance of Rs 4.5 crores to the Rajkot Munici-
pal Corporation and Rs.46.56 crores to the
Baroda Municipal Corporation during 1989-
90 for the augmentation of water supply
services. It has also provided loan assis-
tance for 11 schemes to other State level
agencies is Himachal Pradesh, Karnataka,
Kerala and Tamil Nadu during 1989-90 for
water supply and other infrastructure
schemes.

(c) Yes, Sir.

(d) HUDCO has set atargetof sanction-
ing financial assistance to the extent of
Rs.4,000 crores to the various municipalities
and nodal agencies in the State Govern-
ments and Union Territaries tor infrastruc-
ture development in urban areas during the
Eighth Five Year Plan subject to availability
of tunds.

(e) Does not arise.

VAISAKHA 12, 1912 (SAKA)

Written Answers 426

FCI Role of Foodgrains Stocking and
Marketing

7214. SHRI PRAKASH KOKO
BRAHMBHATT: Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state:

(a) whether the high power committee
on agricultural policies and programmes in
considering to relieve the FCI from its pres-
ent role of foodgrains stocking and market-
ing;

(b) if so, the reasons thereof; and

(c) the other measures proposed to be
taken to revamp the Food Corporation of
India?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a)to (c). The
matter 1s being looked into.

Reservation of Seats for SC/ST in
Educational Centres

7215. SHRIKAILASH MEGHWAL.: Will
the Minister of WELFARE be pleased to
state:

(a) whether the Supreme Count has
issued notices to the Government regarding
reservation of seats for Scheduled Castes
and Scheduled Tribes in educational centres;

(b) if so, whether Government have
taken any step in this regard; and

{c) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) The notice of writ petition filed by one Shri
Ujjal Singh has been received from the
Supreme Court by Government.

(b) and (c). Due action is being taken to
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defend the Government'’s reservation pol-
icy.

Children Rescued from Red Light Area,
Delhi

7216. SHRIYASHWANTRAOPATIL:
SHRI PARASRAM BHARD-
WAJ:

Will the Minister ot WELFARE be
pleased to state:

1a) whether a number of children were
rescued from the red light area in Delhi
recently; and

(b) if so, the details thereof and the
measures taken to rehabilitate them?

THE DEPUTY MINISTER DEPART-
MENT OF WOMEN AND CHILD DEVEL-
OPMENT IN THE MINISTRY OF WELFARE
(SHRIMATI USHA SINHA): (a) Yes, Sir.

(b) According to the Delhi Administration,
out of 112 children rescued, 110 have been
discharged/restored to therr parents/guardi-
ans by the Juvenile Welfare Board. The
other 2 are presently in observation Homes
for Boys, Ferozeshah Kotla, New Delhi,
pending investigation.

12.00 hrs.

[ Translation]

MR. SPEAKER: Please sit down, Shri
Ram Naik.

MR. SPEAKER: I know thatyou have a
very commanding voice but voice but right
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now, please take your seat.
...... (Interruptions)......

SHRI RAM NAIK (Bombay, North): Mr.
Speaker, Sir, thousands of people have come
to Delhi from all over the country to partici-
pate in the rally of “Kashmir Bachao, Desh
Bachao” and from my own constituency aiso,
people were coming to participate in the
rally. They boarded the Mumbai Ferozepur
Janta Express train. Near a village located
between Bharoch and Baroda stations but
the train was stopped by pulling alarm chain
and a mob of about 350 persons attacked
the passengers shouting slogans “ Pakistan
Zindabad™ "Kashmir Kaise Mil Sakta Hai” “
Kashmir nahin mil Sakega”.

SHRIRAM NAIK : Slogans were raised,
people were attacked with stones, sodawater
bottles, swords and sticks and the hose-
pipes connecting the bogies were removed
and the passengers were dragged out of the
compartments, and were badly beaten by
the miscreants. A youngman named Chan-
dra has was travelling in that train. A four
year old child was also with him. He was
badly beaten.

SHRI RAM NAIK : At that time, there
were 15 women in the two compartments.
Those women were dragged out of the
compartments and were ill-treated to the
extent that | cannot narrate it in this august
House as it would be an insult to the House.
Their clothes were pulled. There was not a
single policeman in that train. When the
incident took place, there were only two
R.P.F.Jawans who remained totally inactive
and the police arrived there from Bharoch
only after the said youth succumbed to the
injury inflicted on him.

Mr. Speaker, Sir, | would like 1o know
the arrangements made by the Government
to provide security to the passengers in
trains.
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Mr. Speaker, Sir, | would like to mention
that in that village 60 per cent of the people
belong to Muslim community. Pro-Pakistani
elements and Kashmiri extremists and ter-
rorists are active there. Thus, | want the
Railway Minister toc make a statement in this
regard..

...... (Interruptions)......

SHRI CHHABIRAM ARGAL (Murena):
Kashmir Bachao, Desh Bachao.

SHR!I DAU DAYAL JOSHI (Kota)® Ka-
shmir Bachao, Desh Bachao.

SHRIMATIJAYAWANTINAVINCHAN-
DRA MEHTA (Bombay-North East): Mr.
Speaker, Sir. an attempt was made to setthe
two compartments of the train on fire by
sprinkling petrol over them. What action are
you going to take against these Pakistani
elements? Even women were stabbed with
knives. Anti-national slogans were raised...

......(Interruptions)......

MR. SPEAKER: Please sit down.

SHRI RAM NAIK: This matter is related
to Railway Ministry as wellas Home Ministry.
Therefore, | would like the Prime Minister to
make a statement on this and this matter
should be discussed in the House isell.

[English]

The government should make a state-
ment.

[ Translation]

SHRI HARIN PATHAK {Ahmedabad):
Riots took place in Gujarat 15-20 days ago.
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The root cause of the riots was the murder of
Shri Girish Patel an activist of the Vishwa
Hindu Parishad at the bus stand.

Mr. Speaker, Sir, during the course of
my speech, | said that the Pakistani ele-
ments were ruining the entire country. Entire
Gujarat is gradually becoming a Pakistan.
This should be checked.

...... (Interruptions)......

MR. SPEAKER: The Government has
taken not of the issue towards which Shri
Ram Naik has invited the attention of the
House and the representatives of Govern-
ment are present here.

SRI HARIN PATHAK: Gujarat, Punjab
and Kashmir are border states. These ele-
ments are most active in these states.

[English]

SHRI YADVENDRA DATT (Jaunpur):
Sir, the matter is very serious. i involves
three persons—the home Minister,the Prime
Minister and the Railway Minister. Since the
Deputy Prime Minister is here, would you
request them to come and give a Statement
in the House? It is a very serious matter. If
the train is stopped and people are killed for
only saying '‘Bharat Mata Ki Jai', it is dis-
graceful for this country.

[ Translation]

SHRI HARIN PATHAK: The House
wants to know the circumstances in which
the murder took place and how it happened.
Hon. Minister is requested to make a state-
ment in this regard.

[English]

SHRI YADVENDRA DATT: Therefore,
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Sir, | request you again that since the Deputy
Prime Minister is here and probabiy the
Minister of Parliamentary Affairs is here, will
they ask the Prime Minister and the Home
Minister and the Railway Minister to come
into the House and give a detailed state-
ment?

MR. SPEAKER: It is up to them.

SHRI YADVENDRA DATT: | am re-
questing them through you. You must pro-
tect our rights.

MR. SPEAKER: You have made the
request. it is up to them to respond. | cannot
direct them.

SHRI YADVENDRA DATT: | am re-
questing the Government, through you, to
protectourrights. Therefore, they mustcome
and give a statement today.

......(Interruptions).......

[ Translation)

SHRIMATIJAYAWANTINAVINCHAN-
DRA MEHTA: Mr. Speaker, Sir, | want to
furnish another information in the matter.
The driver of the engine of that train was also
forced to get down from the cabin of the
engine and he was not allowed to start the
engine of the train. Then an effort was made
to set the two coaches of the train on fire by
sprinkling petrol and anti-national slogans
were raised.

SHRI KALKA DAS (Karol Bagh): Mr.
Speaker, Sir, the situation is serious. The
Deputy Prime Minister is present here. The
Home Minister should make a statement in
this regard.

MR. SPEAKER: The Minister of state
forParliamentary Affairs is to speak on behalt
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MINISTER OF STATE FOR PARL1A-
MENTARY AFFAIRS AND TOURISM (SHRI
SATYAPAL MALIK): Mr. Speaker, Sir, | will
convey the sentiments of the Hon. Members
to the Home Minister and the Railway Minis-
ter and try my level best to have a statement
in this regard here.

SHRIDAU DAYAL JOSHI (Kota): There
should be a statement in this regard, today
itself.

[English]

SHRI NIRMAL KANT!I CHATTERJEE
(Dumdum): Sir, there is absolutely no doubt
that this is a ghastly incident and unless
much incidents are objectively reported it
would fuel the communalfire. Therefore, itis
a just demand that a report on what has
happened should be made. If the press
report is true, how that could happen and
what responsibility does the law and order
machinery take? Only such an objective
report can prevent further fuelling the pas-
sion of communal fire. Therefore, | request
the Minister to accede to the request that a
statement be made in the House.

[ Translation]

SHRI KALKA DAS: Mr. Speaker, Sir.
You are requested to give a ruling that state-
ment is made today itself.

[English]

MR. SPEAKER: The Government is
also concerned.

Hon. Minister has already said that a
statement will be made at the earliest.

SHRIDAU DAYAL JOSHI: Mr. Speaker,
Sir, today, people from all parts of the caun-
try have assembled at Boat Club. the Prime
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Minister should visit Boat Club and take note
of the sentiments of the public. The slogans
“Desh Bachao” and “Kashmir Bachao™ are
echoing threughout the Boat Club.

[English]

DR. BIPLAB DASGUPTA (Calcutta
South): Sir, | am raising the issue about a
village called Todapur which is very nearthis
place and which is subject to demolition from
the Army. When | raised this matter with the
Minister of State for Defence and said that
this village should not be demolished. the
Minister toid me this is a jhuggi—jhonpri
colony. | have the evidence to show that the
village is more than 100 years old and it is not
a jhuggi—jhonpri colony. After that | wrote
five letters. Later | came to know that the
letters drew ablank. Though delivered by the
Parliament office were not given to the min-
isters in time by his own staff. | do not know
how. In any case, later the Minister told me
that the Army would demolish a part of the
vilage which had been occupied by the
encroachers. What | would like to ask 1s,
what is the policy of the Governmenttowards
such villages. the Minister has told me that it
is the duty of the Army to defend its own land
and if it cannot defend its own land, how can
it protect the country. Please see the logic!
The villagers are living there for more than
100 years. Why should the Army come and
take it as part of the whole Cantonment?
Only last night, 1 got a letter from the Minister
saying, just at this moment, they are not
contemplating demolition of the village. But
pillars put by the Army for demolition of the
village are still there. | would like to have a
categorical assurance from the Minister that
the village which is referred to, will not be
subjected to demolition and that in future In
such situation, the human and social as-
pects would also be taken into account.

PROF. N. G. RANGA (Guntur): We are
also very much concerned about what our
friends have said: A young man was done to
death: several people were troubled; and
women were insulted while they were travel-
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ling to Delhi to demonstrate whatever they
wanted to demonstrate. i is a very serious
matter. | cannot understand how the admini-
stration has failed miserably. Let them make
a statement today before the House rises.

SHRI P. R. KUMARAMANGALAM
(Salem): Mr. Speaker, Sir, | wish to bring to
the notice of this House and through you, the
Government that a very serious situation
has arisen in Tamil Nadu where over 100
refugees who have been brought by the
Government of India from Sri Lanka and
housed in Orissa have been detained in
Tamil Nadu, Madras on the ground that they
do not have passports. this is the sort of
allegation on which they have been de-
tained. Every day 30 to 40 refugees are
moving from Orissa into Tamil Nadu and
they are being detained under the so-called
violation of not having passports. | do not
understand what the Government of India is
doing about it.

The External Affairs Minister is here
presumably to give a statement on his bilat-
eral talks with the Pakistan Foreign Minister.
But | would like him to take not of what | am
saying. Thisis avery serious situation where
we find that even the refugee camps in
Tiruchi, Madurai and Mandapam are refus-
ing admission tothese refugees and they are
being arrested by police as if they are com-
mon criminals—on the ground that they do
not have passports. Where are they going to
have passport? You have broughtthem from
Sri Lanka. Now you say, they do not have
passports and you arrest them. It is not only
that but women, children including pregnant
women are being manhandled and being
thrown in jails like common criminals, under-
trial prisoners etc.

We will be grateful if the Minister of
External Affairs and the Government of India
could take some specific steps to ensure that
these refugees are at least treated as refu-
gees and not as criminals by any Govern-
ment.

[Translation]
SHRI THAN SINGH JATAV (Bayana):
Mr. Speaker, Sir, caste conflicts are increas-
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ing in Rajasthan to an alarming proportion to
the extent that the people belonging to
Scheduled Tribes are being prevented from
taking out even marriage processions. Re-
cently, about 15 days ago, at a place named
Kanpur, Mahua, a marriage procession was
not allowed to be taken out and similar
incidents took place two days ago in Basedi
and Marend in the district of Dholpur where
caste Hindus prevented Jatavas, a sched-
uled caste community from taking out mar-
riage processions and the police tried to
hush up the matter.There was a clash be-
tween the people belonging to the Baniya
and Brahman communities with Jatavas at
Dholpur but only Jatavas were arrested. No
member of the opposite party was arrested.
Jatavas have not been released till today.
They are not allowed to fetch water from the
wells and hand pumps and they are discrimi-
nated and admonished. The administration
should come to the rescue of the weaker
sections. The Prevention of Atrocities Act
should be strictly implemented and strict
action should be taken against the Police
Personnel, officials of the district administra-
tion and judiciary as well, if they are found
guilty of violation of the provisions of the said
Act, Special Courts shouid be set up at the
earliest and impartial officials should be
appointed. The Government should make
statement on the three incidents that took
place in Dholpur district.

SHRIMATISUBHASHINIALI (Kanpur):

Mr. Speaker, Sir, a shameful incident hap-
pened in my Constituency, Kanpur day be-
fore Yesterday. A woman, was the victim of
a barbaric act. The woman Shrimati Shukla
was dragged on the road, stripped naked,
chilly powder poured on her body and was
on the road for over one and a half hour and
nobody came to her rescue. When she was
on the road a photographer took her photo-
graph and sold it there publicly for Rs. 100/
The Government or the administration or
the police have not taken any action against
the culprits so for. Therefore, | would like to
submit that if women are victimised and
humiliated in such a way publicly in big cities
and the culprits go scot—f{ree, the condition
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would deteriorate further. Hence, | would
request you to take action in this
regard...(Interruptions)...

[English]

SHRI KHEMCHANDBHAI SOMABHAI
CHAVDA (PATAN) : There is shortage of
edible oil and Government has decided to
import 2 lakh MT of edible oil.

[Transiation]

MR. SPEAKER: There is a discussion
on Price rise today.

SHRI KHEMCHANDBHAI SOMABHAI
CHAVDA: Please listen to what | want to say
first.

[English]

Edible oil worth Rs. 80 crores has been
pifered in the form of transit losses and
handling losses from Kandla and Bombay
ports to North Zone Depot of State Trading
Corporation of India. The pilterage is done
by handling agent and some of the cfficers of
the State Trading Corporation. |would like to
request the hon. Minister to call for the Vig-
ilance file of the STC in which Vigilance
Officer has made certain comments.

| would request the hon. Minister to take
action against those who are guilty and to
reward those who have saved edible oil by
stopping pilferage.

STC is to import edible oil to the tune of
2lakh MT. t hasbeenobserved thatthe STC
has formed the habit of issuing global ten-
ders on Friday, the last working day of the
week, and the tender is closed immediately
on the following Monday. There are two
holidays left. It is not a good trade practice
nor is it in the interest of the country.

| would strongly appeal to the hon
Ministertocheckthe STGC and ensure thatno
corruption should take place in the large-
scale import of edible oil.
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SHRI S. KRISHNA KUMAR (Quilon):
Two days ago many people were killed at
Pitampura in New Delhi in the fifth blast in a
series in DTC bus. Only yesterday, 1,800
detonators were found in another DTC bus.
A senior police officer has stated that terror-
ists and saboteurs can strike at will any-
where in the capital and the police cannot do
anything about it. The Intelligence machin-
ery has completely failed. There never has
arisen a situation like this in the capital.
Internal security has collapsed. This Gov-
ernment should either act or should quit
honourably. All over the country, the daily
ritual ot deaths, fires sabotage and bomb
blasts are continuing unabated. | want an-
other statement from the Home Minister and
concrete action immediately to save the lives
of the people In the Capital of this
Nation....(Interruptions)....

AN HON. MEMBER: We want a discus-
sion.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): S, after the May Day, another
section of employees, the employees of
Regional Rural Banks have scored a victory.
The National Industnal Tribunalfor Regional
Rural Banks have decreed that the salaries
and emoluments of the employees of Re-
gional Rural Banks would be at par with the
Commercial Banks of this country. This
Award has been given. In order that this
victory is really achieved, | would requestthe
Government...

MR. SPEAKER: Ithink once you have
raised this point. What do you want today?

SHR! NIRMAL KANTI CHATTERJEE:
In order that this victory is achieved | would
request the Government not to dither the
Award and implement the Award as quickly
as possible to add a new featherto their cap.
This is all what | want to submit.

SHRISONTOSHMOHANDEY (Tripura
West): Mr. Speaker, Sir, you were kind
enough to allow adiscussion under Rule 193
on the Assam situation sometime back.
Recently, the ULFA has decided to declare
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Independence on 15th August. They are
distributing leaflets all over
Assam...(Interruptions)....The Prime Minis-
ter and the Home Minister have also visited
there. In view of this | would request the
Home Minister to make a statement first
because it is really a very serious situation.
So many people have been killed. Nobody
hasbeen arrested. They are extorting money.
Now, they are going to declare Independ-
ence on 15th August. It is a very serious
matter. Therefore, | urge upon the Govern-
ment to make a statement in this regard.
(Interruptions)....

SHRI G. M. BANATWALLA (Ponnani):
Sir, it is very serious and unfortunate that a
well-orchestrated and sinister campaign is
made to arouse anti-minority and communal
passions. Even allegations that there are a
large number of infiltrators, a very large
innumerable number of infiltrators from
Pakistan infiltrated into various parts of our
country are made in a manner as to render
the entire Indian Muslim Community suspect
in the eye of the nation. In such a manner, it
is being made. Even in this very House right
now a few minutes back a tendentions state-
ment was made in a manner which is rather
condemnable. Referring to the alleged train
incident and Bhalej incident, the hon. Mem-
ber deemed it fit to make insinuations which
are unrelated that the place is a place where
60 per centof the people are Muslims. These
are all insinuations arousing communal
passions.

MR. SPEAKER: Mr. Banatwalla, | am
told that both the Hindus and Muslims came
to the rescue of those injured. | am glad to
say this.

......{Interruptions)......

SHRI G. M. BANATWALLA: The hon.
Member did not deem it fit to refer to what
you are saying. He put it in a manner unre-
{ated. Of course, the Government must come
forward with a statement. The statement
must be a statement taking into considera-
tion all the aspects of the present
situation.{Interruptions) We are having
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communat incidents in Allahabad, in Bhalej,
in Bharuch etc. Just recently. Again there is
acommunal incidents in took place and one
masjid and a mosque were ransacked. In
Bombay, in Andheri one mosque has been
stoned. All these are condemnable. We must
have communal peace, we must have com-
munal amity.

MR. SPEAKER: The House is unani-
mous in preserving communal amity. The
House is in total unanimity as far asthisissue
is concerned.

SHRI G. M. BANATWALLA: All insinu-
ations are made. Tendentious statement is
made. This is condemnable. Therefore, |
conclude by saying that when the Minister
makes a statement, he should go into all the
aspects.

MR. SPEAKER: Allthe hon. Members
agree on this point, please take your seat.

[English]

PROF. SAIFUDDIN SOZ (Baramulla):
We support Mr. Banatwalla. | rise today for
the health of the nation. Through you, linvite
the attention of the nation to a health hazard.
| have a saline bottle in my hand because
when | had raised a question about the
Ministry of Health, the Minister who was
incharge before Shri Rasheed Masood, has
givenwrong information. Actually, lcan move
a privilege motion which I am not going to do.
This is one of the bottles among the thou-
sands of glucose saline available in the stock
or in supply in the hospitals. Last year,
Doordarshan took notice of India ‘Today’s
Newstrack wherein Doordarshan displayed
avery good story. The CBllaunched criminal
proceedings against the Drug Controller of
India and against Oslers Pharma Limited. |
had imagined that those people would be
arrested. After that, Oslers have continued
to supply this contaminated drug and the
arrogant Drug Controller of India has not
been suspended and he has now implicated
the complainant, a young man, who did
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everything in the interest of the nation. | was
moved by the Doordarshan story. Shri
Rasheed Masood is not here. He is a dy-
namic man. | hope, you will instruct him that
the complainant must be called, his story
understood because the Ministry of health's
Demands are not being discussed here and
they go scot-free. ltis scandalous. lwantthat
the Drug Controller of india and the former
officer should be arrested as a national hazdrd
and they should be charge-sheeted and
brought before the bar of the people. This
scandal must be looked into by the new
Minister himself. | want you to say one or two
words in support of this. We want an half an
hour discussion. The whole House is one on
that....(interruptions)...

SHRIMATI GEETA MUKHERJEE
(Panskura ): | support it. | also know about
the case .....(Interruptions).......

MR. SPEAKER: This is a question on
which everybody will agree.

......{Interruptions)......
[ Translation]

SHRI YUVRAJ (Katihar): Mr. Speaker,
Sir, there was a ferry service of railway
between Maniharighat and Sahabganj in
Northern Bihar and about 3-4 years ago, it
was suddenly discontinued..... (Interrup-
tions)......

The people of Kishanganj, Araria,
Madhepur, Purnea and Saharsadistricts are
facing lot of difficulties in coming and going
because they were used to go out to make
purchases and students were also used to
go up and down daily. The students of
Ahmedabad and Manihari, who used togoto
Sahabganj, are facing lot of difficulties. Ear-
lier they used to reach Bhagalpur in 3 hours
but now it takes 12-13 hours to reach there
because they have to cover an extra dis-
tance of 100 kms.

The attention of the Hon. Prime Minister
and the hon. Minister of Railways has been
drawn to this severaltimes but ferry service
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has not been resumed so far.

Sir, through you | would like to draw the
attention of the Government that as people
are facing lot of hardships, ferry service
should be resumed immediately so that the
time of passengers could be saved and they
are not put to any inconvenience..... (Inter-
ruptions)......

[English]

SHRI AMAL DATTA (Diamond Har-
bour): CBl is making an enquiry on the HDW
submarine deal. Inthe course of the enquiry,
they have examined several officers of the
Government of India including some who
have retired and some who have got very
good cushy posts by now because of their
cooperation inthe submarine deal. | see that
one such officer who is now heading a U. N.
agency has now claimed diplomatic immu-
nity. That person was the Additional Secre-
tary of Defence at the time the submarine
deal was put through and he was the key
figure. | would like to know and the External
Affairs Ministerishere, he should answerme
as to whether you are going to withdraw that
official from the U.N. agency where he has
gone as a candidate sponsored by the
Government of India. He should be recalled
immediately. Otherwise, the submarine
enquiry cannot come to a fruitful end. | want
an answer now from the External Affairs
Minister. He knows about it. It has come in
today’s paper that Dr. Sidhu has claimed
immunity on the ground that he is now head-
ing a U.N. body. This should be immediately
rectified and he should be recalled so that he
cannot claim immunity.....(Interruptions). .....

They should inform us as to what they

are going to do. This is a very serious matter.
1Y

Amal Babu you have made your point.

SHR!I AMAL DATTA: The Minister
should come before the House and say what
he is going to do.
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SHRI M. J. AKBAR (Kishangani): Un-

- fortunately | do not see Shri Murasoli Maran

here, but | do see Shri Gujral. | would like to
raise a point. An accusation is made by the
DMK through its most important leader *It is
an accusation against the Indian Army and it
is of the worst possible kind because there is
no accusation which is higherthan the accu-
sation of genocide against any army. This
accusation has been made by *over and
over again insulting the Indian Army, accus-
ing it of genocide....(Interruptions)..... There
is no accusation which is more ghastly against
the reputation of any army,

SHRI NIRMAL KANTI CHATTERJEE:
Can such a reference be made? He is the
Chief Minister of a State.

MR. SPEAKER: You have made your
point.

SHRI M. J. AKBAR: Outside the House
and insidethe House this Government claims
that the Indian Army’s flag should be pro-
tected. They talk about war with Pakistan
and they are doing everything possible to
destroy the morale of the Indian Army, and to
insult the Indian Army. And the Government
1s totally silent. I musttry to bring to the notice
of the House that the Government is totally
silent about one of its members accusing the
Indian Army of genocide.

[ Transiation]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYAPAL
MALIK): the hon. Minister himself had re-
ceived the army and praised them.

SHRIM. J. AKBAR: He had also spoken
about that....(Interruptions)......

[English]

MR. SPEAKER: You are not to reply,

*Not recorded
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please take your seat.

SHRI M. J. AKBAR: How can you allow
this intervention? Ask Shri Gujral to give a

reply.
[ Translation]

SHRI SURYA NARAYAN YADAV
(Saharsa): Mr. Speaker, Sir, | have drawn
the attention of the Hon. Prime Minister and
the hon. Minister of Railways several times
to the fact that the Railways recruit some
employees on temporary basis and they
remain on muster roll throughout their life
and serve the railways. Their number is in
lakhs, Sir, through you, | request the hon.
Minister to make them permanent. Mr.
Speaker, Sir, they have formed an associa-
tion. | would like to inform the Government
that if no action is taken in this regard, they
will certainly bring the work of the railways to
a grinding half. hence, action should be
taken immediately in this regard.

SHRIPRAKASH KOKO BRAHMBHATT
(Baroda): Mr. Speaker, Sir, the textile mills of
Gujarat are in miserable condition. They are
not getting coal. They get only 30 per cent of
quota. A rate of Rs. 1430 is being charged
form them instead of actual rate of Rs. 950
for the quota . The mills are facing lot of
difficulties. If coal is not supplied to them, the
mills will be closed rendering thousands of
workers jobless.

Ahmedabad is the Manchester of india.
there are many problems andthe non-availa-
bility of coal has multiplied those problems.
Even the power station is not getting the
supply of coal. if the power station stops
functioning what will happen to Gujarat?
Theretore, | would request the hon. Minister
1o make arrangements for supply of coal 1o
Guijarat immediately.

[English)

SHRI NANDU THAPA (Sikkim): | want
to draw your attention to this morning's
newspaper Hindustan Times reports. There
is a news item ‘Jailed by Mistake’' and there
is another news item in the same newspaper
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‘ Terrorists now strike at will'. This shows the
inefficiency, negligence and atrocity of the
police in the Capital. This not only shows the
negligence of the police force in the country
but at the same time the deterioration of the
law and order in the capital itself which
reflects onthe whole of the country. Sir, what
| have said is that it all amounts to the
negligence on the part of the

permission, quote, Sir?
“Mistaken identity landed him be-
hind
the bars. Prem Chand’'s namesake
was
the alleged criminal, but the ‘inno-
cent’
person was sent to Tihar Central
jail”.

MR. SPEAKER: Please take your seat.

SHRI NANDU THAPA: Sir, this kind of
negligent. action is perhaps more damaging.
I have read a similar story, long time ago, by
Emil Zola, called ‘The Captain Drafur Story’.
So, | want to draw the attention of the Gov-
ernment and the Home Minister to this kind
of negligent functionary of the police, in the
Capital.

(Interruptions)
MR. SPEAKER: | have to give the
ruling.
[English]
12.41 hrs.

RULINGS BY THE SPEAKER
Re: compulsory iodisation of Salt.

Notice from Shri Banwarilal
Purohit seeking to raise ques-
tion of privilege against Shri
Neelamani Rautray for his al-
legedly giving a misleading
reply to U.S.Q. No. 3305 Dt.
4.4.90.

o (V)

MR. SPEAKER: Shri Banwarilal Purohit
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gave notice of question of privilege on 12th
April , 1990, against the then Minister of
Health and Family Welfare (Shri Nilamani
Routray). Shri Purohit contended that while
replying to Unstarred Question No. 3305
regarding “compulsory iodisation of salt” on
4 the April, 1990, the then Minister of Health
and Family Welfare gave “factually incorrect
and deliberately false and misleading™ reply
with a view to “intentionally spreading disin-
formation about the subject of iodised salt”.

Unstarred Question No. 3305 which
sought to elicit information on the question
whether several representations had been
received by Government to remove the re-
striction of compulsory iodisation of salt, was
replied to by the then Minister of Health and
Family Welfare inter alia as follows:-

“The surveys carried out by the
Directorate General of Health Serv-
ices, |.C.M.R. and the States have
revealed thatno region inthe coun-
try can be considered completely
free from goitre and other lodine
Deficiency Disorders. lodisation of
salt 1s the cheapest and proven
method of prevention of gortre and
other lodine Deficiency Disorders.
No scierntific report suggesting
adverse effects of iodised salt has
come to knowledge of this Minis-
try”.

Shri Purohit has sought to establish with
reference to a number of survey and study
reports and published material on the sub-
ject that the reply given by the Minister was
false and misleading.

| had forwarded the notice of question of
privilege given by Shri Purohit to the then
Minister of Health and Family Welfare for
furnishing his comments thereon. | have
since received the comments of the Minister.
After going through the comments ot the
then Minister carefully, | am convinced that
the then Minister of Health and Family Wel-
fare did not mislead the House, much less
deliberately.
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It is well established that in order to
constitute a breach of privilege or contempt
of the House, it has to be proved that the
statement was not only wrong or misleading
but it was made deliberately to mislead the
House. A breach of privilege can arise only
when the Member or the Minister makes a
false statement or an incorrect statement
wilfully, deliberately and knowingly and with
a view to mislead the House.

The then Minister of Health and Family
Welfare has also assured that if the Member
has got in his possession any scientific data
or any scientific report substantiating his
contentions regarding adverse effects of
iodised salt, he would be happy to get them
examined.

|, therefore, refuse my consent to the
raising of the matter on the floor of the House
as a question of privilege.

(i) , Notice received from P. Chi-

" dambaram seeking to raise

question of privilege against

Prime Minister on the ground

that he had announced the

setting up of a new Parliamen-

tary Organisation known as

National Rifles outside the

House when the House was in
Session.

MR. SPEAKER: Shri P. Chidambaram
has given notice of a question of privilege
regarding an announcement made by the
Prime Minister (Shri Vishwanath Pratap
Singh) outside the House when the House is
in session.

The Prime Minister is reported to have
made an announcement regarding the pro-
posed setting up of a new Para-Military
Organisation known as ‘National Rifles’.

it is well established that no privilege of
Parliament is involved if statements on
matters of publicinterest are not first madein
the House and are made outside. Such
actions may go against conventions and
propriety but do not constitute any basis on
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which breaches of privilege can be founded.

There have been several instances in
the past when such matters were sought to
be raised in the House as questions of privi-
lege. t was held by successive Speakers
that no question of privilege was involved in
such matters.

In 1959, when a question of privilege
was sought to be raised against the Minister
of Defence for making an important policy
statement regarding the expansion of NCC,
Speaker Ayyanger observed as follows:-

“I am clear in my mind that there is
no breach of privilege in this mat-
ter.

Evenif a matter of policy weretobe
announced outside the House while
the House isin session, itwas ruled
inthe House of Commonsthatthere
was no breach of privilege; it may
be a breach of courtesy. When the
House is in session all matters of
policy ought to be announced first
to the House. That is the rule that
hasbeen adopted forseveralyears
in this House also’.

Similarly in 1985, my predecessor, Dr.
Bal Ram Jakhar, had held that:-

‘It is well established that no privi-
lege of the House is involved if
statements on matters of public
interest are not first made in the
House. it is, however, a matter of
propriety that when the House is in
session, so far as possible, impor-
tant decisions should first be an-
nounced in the House. If for some
reasons, like the House not being
sitting on that date and important
development taking place between
the sittings of the House and ne-
cessitating a publicannouncement,
earliestopportunity should be taken
to bring the whole matter to the
notice of the House.
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| therefore, withhold my consent to the
raising of the matter on the floor ofthe House
as a question of privilege.

| would, however, like to reiterate that it
is a matter of propriety that when the House
is in session, so far as possible, important
decisions should first be announced in the
House

PAPERS LAID ON THE TABLE
12.45 hrs.
[English]

Annual report and review on the working

and National Institute Hydrology,

Roorkee, for 1988-89 and Statement for
delay In laying these papers.

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): | beg to lay on the
Table

(1) A copy ofthe annual Report (Hindi
and English versions) of the
National Institute of Hydrology,
Roorkee, for the year 1988-89
along with Audited Accounts.

2) A Statement (Hindi and English
versions) (i) regarding Review
by the Government on the work-
ing of the National Institute of
Hydrology, Roorkee, for the year
1988-89 and (ii) showing rea-
sons for delay in laying the pa-
pers mentioned at (1) above.
[Placed in library. See No. LT.
751/90}

SHRIJASWANT SINGH (Jodhpur): Mr.
Speaker, Sir, before you call upon the hon.
Minister for External Affairs to make the
statement, 1 have to make a request to you
and to crave the indulgence of the House.
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ltems listed at serials 4,5 and 6 areimportant
items. Alarge numberof my party colleagues
are not present. Indeed, hon. Shri Vijay
Kumar Malhotra, in whose name the calling
attention stands, is himself not present on
account of a rally that the party is holding
about which the House is also aware. While
seeking your permission, | am requesting
youtopostpone discussiononitems 4,5 and
6 so that we go straight on to item 7 which is
the Demands for Grants for the Ministry of
Water Resources. | would make this request
to you and to crave the indulgence of the
House. ....(Interruptions)......| can only re-
quest. ....{Interruptions)...... It is up to you.
the Minister of Parliamentary Affairs is also
present. ....(Interruptions)......

MR. SPEAKER: | would lke to take the
consensus of the House.

....(Interruptions)......

MR. SPEAKER: Please take your seat.
Yes, Prof. Kurien.

PROF.P.J. KURIEN (Mave'ikara): Such

~hawrayg there. There were many
cases are amw., - ~ave no-

occasions when Members, wnu y....
tices, were not present. We have never
adopted such a procedure. So, we cannot
agree to this. ....(Interruptionsy......

MR. SPEAKER: If itis the opinion of the
House, item 4 woulid be postponed.

SHRI YADVENDRA DATT (Jaunpur):
Sir, item 4 may be postponed and taken up
at 4 o'clock in the evening so that when all
our colleagues are free from the meeting
which they are having. it willbe convenientto
all of us. May | hope, the House and the
Minister will agree with it?

MR. SPEAKER: Let us hear the Minis-
ter.
[ Translation)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA PAL
MALIK): There is no objection to postpone
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THE MINISTER FO EXTERNAL AF-
FAIRS (SHRI I. K. GUJRAL): | have one
difficulty | have no objection to postpone-
ment. My difficulty is that at 5 O'clock, | have
to make a statement in the other House.
Therefore, if the time is such that it is taken
up at 4 o'clock and finishes by 5, then itis all
right. But if it is likely to continue, then it may
be postponed for
tomorrow.....(Interruptions)......

MR. SPEAKER: {f you all agree, the
calling attention can be taken up tomorrow.
....(Interruptions)...... Let us agree.

PROF.P.J. KURIEN: Tomorrow, some-
thing else cancome up.....(Interruptions)......

[ Translation)

SHRI G. M. BANATWALLA (Ponnani):
Hon. Members are yet to agree on three
items. At present only one item is being
discussed.

[English]

rar

- ~ra discussing item 4.
Ve arw -~

PROF. P.J. KURIEN: ... SPeaker, S,

I think, this is going to be a precedent.
MR. SPEAKER: No, no.

PROF. P.J. KURIEN: Then, how can
you do that?

MR. SPEAKER: It will not be a prece-
dent.

SHRI VASANT SATHE (Wardha): Let
us not cancel anybody else’s calling atten-
tion. If tomorrow or day after there is no
other calling attention, this can be taken up,
but not atthe cost of somebody eise’s calling
attention. Just only see that. if there is no
calling attention, this can be taken up tomor-
row.
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[ Transiation)

MR. SPEAKER: Two calling attentions
can be taken up in one day.

[English]

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHR! P.
UPENDRA): Not two calling attentionon one
day.

SHRIP. V.NARASIMHARAO (Ramtek):
Sir, this spirit of accomodation is to be recip-
rocated. In a spirit of cooperation, we will
also have to be accommodated whenever
we ask for.

MR. SPEAKER: It goes without saying
that we will accomodate each other.

ltem 4 on the Agenda is postponed.
12.51 hrs.
[MR. DEPUTY-SPEAKER in the Chair
STATEMENT BY MINISTER

B{'lateral Talks with the Foreign Minis-
ter of Pakistan at New York

[English)

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI 1 K. GUJRAL): Honourable
members are aware that | visited New York
from the 22nd to the 26th April, 1990 to
participate in the Special Session of the UN
General Assembly devoted to International
Economic cooperation and inthe Non-aligned
Foreign Ministers’ meeting connected wit::
this Special Session. | had extensive discus-
sions with my counterparts from a large
number of countries during my stay in New
York.

The background to the meeting with
Pakistan Foreign Minister was the tensions
and aberrations created in Indo-Pak rela-
tions due to Pakistan’'s involvement generat-
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ing extremism and violence in Jammu and
Kashmir. Despite Pakistan's obdurate atti-
tude on this issue, the Government of India
had kept lines of communication open with
authorities in Pakistan to avoid confrontation
and to resuscitate the process of normalisa-
tion and stability in Indo-Pak relations.

In conformity with India’'s commitment
to conduct relations with Pakistan in the spirit
of bilateralism inherent in the Simla Agree-
ment, | took advantage of my visit to New
York to have a detailed exchange of views
with the Foreign Minister of Pakistan
Sahabzada Yakub Khan on the 25th April,
1990.

During the course of this meeting | reit-
erated that Pakistan’s continued interven-
tion in Jammu and Kashmir and its support
and encouragement to terrorism there was
not conducive to maintenance of peace in
our region and that such an approach would
be detrimental to Indo-Pak relations. |
stressed that adventurist brinkmanship on
the part of Pakistan in relation to Jammu and
Kashmir might generate unpredictable events
which might become uncontrollable.

I told him that since our last meeting, in
January of this year, instead of listening to
my advice for restraint, Pakistan had stepped
up interventionist actions in the Punjab and
Kashmirthrough training and supply of arms
to subversives and incitement to violence.
Belligerent and inflammatory hetoric exhort-
ing people to resort to arms was being in-
dulged at very responsible political levels.
Calls tor a ‘Thousand Years War’ and for
‘Jehad’ were being issued from the same
quarters. Special Kashmir Funds for sup-
porting insurgency had been created. Gov-
ernment-sponsored media campaign had
increased manifold. Advertisements were
appearing in the press asking for recruits for
‘Jehad’ Fatehas were being read in Mosques
and in the Parliament for the terrorists. A
Pakistani citizen sitting in USA was owning
up responsibilities for kidnappings and kill-
ings, and also openly asking his so-called
followers to assassinate the Prime Minister
and the Leader of the Opposition of India.
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Reports had appeared in the Pakistanipress
stating that the Pakistan government had
sought the assistance of the United States
Government for facilitating the mission of
this Pakistani citizen in the United States.
Efforts were being made to send Pakistani
citizens across the line of actual control.
There had already been three instances of
Pakistani citizens crossing the Line of Actual
control.

| impressed upon the Pakistan Foreign
Minister that if Pakistan indeed sought peace
and friendship, it must take tangible and

credible measures to withdraw support to .

terrorism and desist from intervention in our
internal affairs. Concrete evidence of this
happening alone would provide the point of
departure for building up friendly relations
with Pakistan.

The Pakistan Foreign Minister denied
that Pakistan was encturaging subversion
and terrorism in India and reiterated Paki-
stan’s well-known position regarding Ka-
shmir and so called “self-determination”.

| told Sahabzada Yakub Khan that
Pakistan couid not gloss over the facts and
that it was still not too late for Pakistan to
withdraw from the brinkmanship.

During the course of the discussion, the
Pakistan Foreign Minister made the patently
propagandist suggestion that we invite the
United Nations or an outside agency to
canfirm the factual situation on the ground
andto provide a “neutral surveillance mecha-
nism”. | have rejected this suggestion and
reminded him that both countries had con-
sciously agreed on the irrelevance and re-
dundancy of the third party involvement in
bilateral relations in the Simla Agreement,
long ago. | also pointed out that his sugges-
tion was neither helpful nor feasible. He
should know that no international agency
could effectively monitor clandastine assis-
tance to terrorists. There was no alternative
to Pakistan taking appropriate and credible
measures in order to create confidence and
demonstrate its seriousness about improv-
ing relations with India.
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At the end of the talks similarly-worded
press statements were made:

The two Foreign Ministers had a
frank, businesslike and useful ex-
change of views. Both sides agreed
thattension should be reduced and
confrontations avoided. For this
purpose, it was agreed that:

(a) the Director General of Military
Operations of India and Pakistan
should remain in touch with each
other;

(b) Both sides should exercise re-
straint; and

(c) channels of communications
should be kept open at all levels”

My bilateral talks with the Pakistan
Foreign Minister were frank and business-
like. They were usefulinthat they offered me
the opportunity toimpress upon the Pakistan
Foreign Minister the dangers inherent in
their policy of supporting terrorism and sub-
version in India and the need on their part to
take urgent remedial action. We are watch-
ing the situation. We have kept communica-
tion channels open and if Pakistan gives
concrete avidence on the ground, of apply-
ing restraint. This will pave the way for nor-
malisation and improvement of our bilateral
relations.

Before concluding, | would like to reiter-
ate that India is wedded to peace, however
GOl would like it to be clearly understoc.2
that it would not tolerate infringements of its
sovereignty and territorial integrity.

SHRI P. V. NARASIMHA RAO:
(Ramtek): Sir, we would like to have a dis-
cussion on this. No discussion is possible on
it today since itis a suo moto statement. The
statement seems to conceal more than it
reveals.

MR DEPUTY SPEAKER: We all take it
up in the Business Advisory Committee.
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[ Translation}

SHRI J. P. AGARWAL (Chandni
Chowk): Mr. Deputy Speaker, Sir, incidents
of bomb blast are taking place everyday and
people are being killed. In this connection,
the hon. Minister of Home Affairs may be
requested to make a statementinthe House.

MR. DEPUTY SPEAKER: This is not
the way. The due time is over.

SHRI J. P. AGARWAL: Mr, Deputy
Speaker, Sir, when such serious incidents
are taking place, | am surprised that the BJP
is maintaining silence. Earlier, in case of
such incidents, they would call for strikes,
Delhi Bandhs etc. but today they keeping
quiet. There are no protests whatsoever.
Can abombblast be called a minor incident?

MR. DEPUTY SPEAKER: You cannot
be allowed now. You did not speak when you
had the opportunity to do so.

[English)
Now Matters under Rule 377.
13.00 hrs.
MATTERS UNDER RULE 377

() Need to reinstate the dis-
missed casual labourers work-
ing in Nidadavole division
(Andhra Pradesh) under Min-
Istry of Communication

SHRIMATIJ. JAMUNA (Rajahmundry):
The Government have state that they will
include the ‘right to work’ in the list of funda-
mental rights of our Constitution by bringing
suitable legislation. | will be the first personto
be happy if this right is provided in its true
sense and perspective.But, | am having my
own reservations about its implementation. |
would like to bring one instance in this re-
gard. While on the one hand the rightto work
is being discussed, on the other Govern-
ment of India, Ministry ot Communications
removed 14 casual Mazdoors belonging to
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Nidadavole Division of Andhra Pradesh Circle
from service without giving any notice al-
though they have put in 240 to 500 days of
continuous service fromthe year 1983. They
had requested only for continuing in service
and not even for regularisation. In this con-
nection | had requested that they may be
reinstated immediately, as a part of Govern-
ment's proposal of right to work and to pro-
vide livelihood to the youth of the country. No
decision seems to have been taken.

(i) Need to take steps to promote
coconut based industries par-
ticularly in Kerala

PROF. K. V. THOMAS (Ernakulam):
The Coconut growers in Kerala and facing
difficulties as they are not getting a remu-
nerative price for their produce. Eventhough
Government have fixed a support price for
Copra, that price is not available to the
farmers. Both the NAFED and their agencies
have failed to procure the Copra arriving at
the market. So, farmers are making distress
sale. The immediate steps to be taken are
(1) declare coconut as an oil seed and give
all the concessions and financial aids avail-
able to oil seed farmers. (2) Start as many
Copra crushing and coconut oil extraction
units in Kerala both in the Public and co-
operative Sector, as possible. (3) Encour-
age the Private units to come to this field by
gwing adequate financial assistance includ-
ing seed capitalfrom IDBA. As we are spend-
ing a lot of precious foreign exchange on
import of edible oil, all attempts to produce
more coconut and coconut oil should be
given top priority. ’

(iii) Need to provide financial as-
sistance to Uttar Pradesh. For
opening of Medical engineer-
ing and agricultural universi-
ties in Western Uttar Pradesh

SHRI HARPAL SINGH PANWAR
(Kairana): Uttar Pradesh is most densely
populated State of our country and fifth
population of the country lives in U. P. The
number of medical colleges, Engineering
colleges and Agricuttural Universities is not
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sufficient for such a huge population of the
State. The main profession of the people
living in Western Uttar Pradesh is Agricul-
ture, but agriculture cannot absoib the entire
growing population. the intelligent and bril-
liant students in Western Uttar Pradesh have
to goto South India for medical and technical
education and are deprived of higher medi-
cal andtechnical education in the absence of
sufficient number of medical and engineer-
ing colleges there. | request the Central
Government to provide more funds 1o the
State Government of U. P. to open more
medical colleges, Engineering colieges and
Agricultural Universities in Western Uttar
Pradesh in the next five year plan.

(iv) Need to construct Sakari-Has-
anpur railway line

[Translation)

SHRI DASAI CHAUDHARY (Rosera):
Mr. Deputy Speaker, Sir, | would like to raise
the following under Rule 377. A survey was
conducted in 1975-76 forthe construction of
Sakri-Hasanpur railway line. The survey
report is still pending with the Department.
This area is very backward and there are no
means of communication. A lot of resent-
ment is there among the local people on this
1Issue.

Therefore, Government should take
necessary steps immediately for the con-
struction of Sakri-Hasanpur railway line.

[English]

(v) Need todrawup an action plan
to provide permanent relief to
people affected due to drought
in Phulbani district of Orissa

SHRINAKUL NAYAK (Phulbani)- Phul-
bani district of Orissa is predominantly in-
habited by Scheduled Castes and Sched-
uled Tribes. Most of the SC & ST people live
in the forest and earn their livelihood by
collecting forest produce like flower brooms,
Mahuaflowers, Mahua seeds, mango seeds
and also the roots of someplants Apartfrom
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this, turmeric is their main cash crop. This
district is very famous for the high quality
turmeric grown in the hilly land.

Due to some abnormal behaviour of
monsoon last year and also due to some
peculiar climatic change these forest pro-
duce are not grown adequately. Almost a
drought situation has been prevailing there.
Phulbani is a drought prone district, but this
year the situation is worse and due to such
adverse climatic condition the people are
facing serious financial problem. They are
not able to get even minimum daily needs.

As such, | urge the Government to
depute a team of experts to undertake a
detailed study on the erratic behaviour of
monsoon in Phulbani district. An action plan
should be immediately diawn up to orovide
some permanent relief to the people who
very often face this kind of situation in that
district.

[English)

(vi) Need to declare Sawal Mad-
hopur district of Rajasthan as
an industrially backward dis-
trict

DR. KIRODI LAL MEENA (Sawai Mad-
hopur): Sawai Madhopur of Rajasthan is a
SC/ST dominated area. It is a reserved
constituency on this account. Due to the
existence of 7 large and smallrivers, thereis
sufficient supply of water. The Chambalriver
can be used for generation of power. Due to
backwardness, there is a serious problem of
starvation and unemployment in the area.
Apart from agriculture, industry is a major
source of employment. The main Delhi-
Bombay broad gauge line passes via Sawai
Madhopur. It is a very backward area from
the industrial point of view. In 1969-70, a unit
of Bombay High was shifted to Mathura
(U.P.)from here inspite of its being an appro-
prate location. Recently, a chemical fertil-
iser plant of Juhari Agro and Chemical Ltd.
had been sanctioned to be set up at a place
called Barbara in the district. After having
spent seven crore rupees that plant was
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shifted to Kota. The biggest cement plant of
Asia is lying closed for the past 2 years and
as aresult thereof the economy of the district
has been badly shaken. The problem of
unemployment has alsobecome more acute,
but the Government had not declared this
district as an industrially backward district.’
This district inspite of being an SC/ST domi-
nated area and having sufficient supply of
human resources, water resource and min-
eral wealth is a very backward area. There-
fore, the Government should declare Sawai
Madhopur district in Rajasthan as an indus-
trially backward district’ so that small entre-
preneurs may get some incentives and new
industries may be set up there.

[English]
(vli) Need for Government to clar-

ify its stand on super issue
raised by the U.S. Government

SHRI CHITTA BASU (Barasat): The
reported series of hectic meetings and ex-
changes of views between India and U S.A.
on trade and investment held recently failed
to achieve any positive result.

Mrs. Carla Hills, the U.S. trade repre-
sentative, while explaining the U.S. percep-
tion over the matter, is reported to have
stated that they (U. S.) did not get anything
out of the week-long meetings. She report-
edly told our representatives that India was
isolated in its stand on the issue of opening
of markets and foreign investment. She fur-
ther alleged that India was being obstruc-
tionist in GATT. Finally, she told that the
would recommend further action on the
“Special 301~ issue to the Congress as the
end of this matter.

Mr. Robert Mozbacher, the U. S. Com-
merce Secretary, is also reported to have
told the J.B.C,, “Y-ou give us better intellec-
tuai property proteciion and equity pariicipa-
tion, we will give you computers.” He also
refused to answer whether India would get
second super computer.
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In this context, it has become clear that
U.S.A. wantsto resortto Ylinkages’ which has
of late become the hallmark of U.S. policy on
bilateral relations.

In this situation, an air of confusion
appearsto have been created overthe trades
issue with U.S.A.

The House is entitled to know the Gov-
ernment’s mind as to how it proposes to
meet the situation.

| request the Government to make a
statement in this regard.

MR. DEPUTY SPEAKER: The House
stands adjourned for lunch to meet 2.10 P.
M.

13.11 hrs.

The Lok Sabha then adjourned for Lunch
till ten minutes past Fourteen of the Clock

14.16 hrs.

The Lok Sabha re-assembled after Lunch
at sixteen minutes past Fourteen of the
Clock

(SHRI JASWANT SINGH in the Chair)
[English]

SHRI P.R. KUMARAMAMGALAM (Sa-
lem): Item No.5 in our List of Business was
never brought to the notice of the Business
Advisory Committee last week for this week's
business. It has suddenly been put in the
Revised List of Business which is unusual.
We understand that time has also been
allotted unusually without bringing it to the
notice of the BAC. Theretore, many of the
parties are not really ready on the matter. We
have not been able to inform the Members
appropriately in advance. It has also come in
the revised listtoday. Could I make arequest
thai since i 1s highly improper the manner in
which it has been put in the Revised List
itself, maybe we may do it tomorrow? We are
having a BAC meeting at 3 o' clock. It could
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be discussed and finalised there. There are
more pressing items like the Discussion
Under Rule 193 as well as Half-an-Hour
Discussion. Discussion on the Demands of
the Ministry of Water Resources has been
postponed for three days on this issue.

MR. CHAIRMAN: 1 have understood
the point. Does any one else has this com-
plaint?

SHRI G.M. BANATWALLA (Ponnani):
Woe should know why it has been brought in
such an irregular manner...

MR. CHAIRMAN: You are repeating
exactly whatthe hon. Member has said. This
matter was referred to earlier in the morning
and a postponement of items listed at 4,5
and 6 was then sought. The aspect of BAC
etc. was not then highlighted.

And the hon. Speaker has ruled that
only tem No.4 is going to be postponed. He
has, in his wisdom, already, therefore, ruled
that ltems 5 and 6 will be taken up today. So
we should proceed with the Statutory Reso-
lution.

PROF. P.J. KURIEN (Mavelikara): The
point is that item No.4 was postponed be-
cause the hon. Membersin whose name itis
there, showed their inability to be present for
that item. But this is quite a different issue.
The point is that item listed at 5 is procedu-
rally wrong. | do not say irregular. But it has
been done in an irregular way, Secondly,
only BAC can allot time for discussion. The
BAC has not met so far and allotted time
also. l understand that BAC is going to meet
at 30’ clock. Here is aquestion of irregularity
in the procedure. That is only what we have
raised.

MR. CHAIRMAN (SHRI JASWANT
SINGH): Thank you Mr. Kurien. | appreciate
the point that on the items that are listed you
still want to have another say.

SHRI P.R. KUMARAMANGALAM: Mr.
Chairman, not meaning any disrespect, but
in the morning this point was not brought to
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the notice of the House and it was over-
looked in view of the fact that the BAC had
not considered it and it has been suddenly
brought into the List of Business. | do not
think that the Speaker had at that time the
option to decide the issue of postponment of
item number 5 of the Agenda from this point
of view. What was presented was a different
angle. Therefore, | think it would be advis-
able if you could consider it. if such is going
to be the matter, then soon we would have a
situation when the BAC need not be there.

MR. CHAIRMAN: Thank you Shri
Kumaramangalam. So far as the Business
Advisory Committee is concerned, your point
iswellmade. Normally matters that are taken
up for the consideration of the House must
have the concurrence of the BAC. So far as
the allotment of time is concerned, it has not
been aliotted, simply recommended. As at
present, it has been (Interruptions)

SHRIMATI GEETA MUKHERJEE
(Panskura): If you permit me ....(Interrup-
tion)

MR. CHAIRMAN: | would stop speak-
ing. You please say whatever you like to say.

SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Chairman, the point is that
| also feel that this item as it is listed, it was
supposed to be taken up but in the morning
since the order was different and it was you
who appealed and the hon. Speaker in his
wisdom agreed, we also agreed to post-
poned. All of us were not fully prepared. | do
not think one day’s delay in this proclamation
will matter. It will not make any difference. |
think that if the Government would also
consider this situation then this can be taken
up tomorrow if you would agree.

MR. CHAIRMAN: Thankyouvery much.
You have made the same submission as
some earlier hon. Members had made. Be-
fore | come to it, there was one other aspect
that Shri Kurien had stated. It referred to
Speaker's consideration of this particular
item. | would not wish to imply that the
Speaker when he ruled from the Chair, did
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not apply his mind fully and to all aspects of
it. | do not agree with the suggestion of the
hon. Member, Shri Kumaramangalam that
Speaker’s ruling applies only to telescoped
aspect of focussed aspect. The Speaker
applied his mind to all aspects of the matter
and ruled that only tem Number 4 will be
postponed and ltem Number 5 will be taken
up today. | would nevertheless in deference
to the Hon. Members suggestions, expect
the Government to explain why it is neces-
sary for them to take up this today and i feel
that they can provide that explanation why
the resolution itself is being considered. We
will proceed with the Statutory Resolution.
Hon Shri MuftiMohammed Sayeed to move.

14.25 hrs.

STATUTORY RESOLUTION RE. AP-

PROVAL OF CONTINUAnor N FORCE
OF PROCLAMATION DATED 11TH MAY,
1987 IN RESPECT OF PUNJAB

[English]

THE MINISTER OF HOME AFFAIRS
(SHRIMUFTI MOHAMMAD SAYEED): Mr.
Chairman, Sir, | beg to move:

“That this House approve the continu-
anceinforce ofthe Proclamatior dated
the 11th May, 1987 in respect of Punjab,
issued under article 356 of the Consti-
tution by the President, for a further
period of six months with effect from
the 11th May, 1990."

As the House is aware, in view of the
then prevailing situation in Punjab, Procla-
mation under Article 356 of the Constitution
in relation to the State of Punjab was Issued
on May 11, 1987 on the recommendation af
the Governor. The Proclamation was ap-
proved Oy -the LOK Sabna as weii as the
Rajya Sabhaon 12.5.1887. The Legislative
Assembly of the State, which was initially
kept under suspended animation, was dis-
solved on 6th March, 1988 on the recom-
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mendation of the Governor.

As the law and order situation in the
State continued to be disturbed, approval of
both the Houses of Parliament was obtained
forcontinuance of President’s rule after every
six monthly period with effect from
11.11.1987, 11.5.1988, 11.11.1988,
11.5.198%9and 11.11.1989. The current spell
of President’s rule in Punjab is due to expire
on 10.5.1990.

The Governor of Punjab in his recent
report to the President has stated that at an
all-party meeting convened by him at Chan-
digarh in the middle of March, 1990, the view
taken was that congenial conditions should
be created first before holding elections to
the State Legislative Assembly. The Gover-
nor shares their views. He is also of the
opinion that efforts must be made to mobilise
public opinion to bring normalcy in the State.
Once these matters are attended to, the

State can go for elecion's in @ more harmo-
nious atmosphere conducive to free 2nd fair
elections. The Governor has accordingly
recommended extension of President’s rule
in Punjab by bringing in necessary amend-
ments to the Constitution. Accordingly,
clauses (4) and (5) of article 356 of the
Constitution have been amended by the
Constitution (Sixty-fourth Amendment) Act,
1990. With this enactment, President's Proc-
lamation in relation to the State of Punjab
can now be extended for a total period of
three years and six months, that is, for a
turther period of six months w.e.f. 11.5.1990.

keeping in view the situation prevailing
inthe State andtaking alithe relevantfactors
into consideration, it is proposed that the
President’s rule in Punjab may be continued
for a further period of six months with effect
from 11.5.1990.

In view of the position explained by me,
| solicit the approval of this august House to
the Hesoiution mentioned by met at the
beginning.

MR. CHAIhMAN (SHRI JASWANT-
SINGH): Motion moved:
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“That this House approves the con-
tinuance in force of the Proclamation
dated the 11th May, 1987 in respect of
Punjab, issued under article 356 of the
Constitution by the President, for a
further period of six months with effect
from the 11th May, 1990.”

Shri Vasant Sathe.
[ Translation)

SHRI VASANT SATHE (Wardha): Mr.
Chairman, Sir, we are holding a discussion
onthis important subject once again. Through
this motion, the approval of the House is
being sought for the extension of the Presi-
dent's Rule in Punjab for a further period of
6 months with effect from May 11th. Now the
point is that in case. We allow the continu-
anceof President’s Rule for another 6 months
but could we expect within these 6 months a
situation will be created in which the demo-
cratic process may be revived and Punjab
may be brought into the mainstream and
complete peace may be restored there?

Fromthe experience of the past 6 months
it is clearly evident that the conditions have
deteriorated from bad to worse. Initially, we
had observed that the Government was
showing a new direction. The Hon. Prime
Minister of the country himself went to
Amritsar and moved there in an open jeep
and he was welcomed by all the people
there. Thereafter, he visited the Harmandir
Sahib. He requested the people to ‘forget
and forgive'. This is the kind of attitude which
he had adopted. It seemed as if a new
process for restoring an atmosphere of love
and amity is being prepared for and the
credit for it will go to the Hon. Prime Minister.
The question today is not as to who is suc-
cessful and who is not. The question is that
there should be progress towards restoring
peace in the country. The people of one
State who have a tradition of valour and
sacrifice and are now isolated should be
brought into the mainstream of the country
again.

What has happened during these 5-6
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months. We can see that the terrorists are
gaining strength day by day and they have
become more active. Today, we can seethat
they do not remain confined to Punjab alone
but spreading their activities to other States
as well. Their intention had beento divide the
Hindus and the Sikhs and provoke them to
the extent that each and every village of the
State is engulfed. However, their attempts
have failed.

Although, innocent people have been
butchered mercilessly and attempts have
been made to influence the school children
to take to terrorism as well, the common
people have not been affected much.

Mr. Chairman, Sir, what are you observ-
ing? You canobserve thatterrorism is spread-
ing to different States from Punjab. Incidents
of bomb explosion in bus or police station or
some other place are taking place almost
daily in Delhi. The statements made by the
leaders of these terrorists do not reveal that
they want a solution to the Punjab problem
within the framework of the Constitution and
the process of democracy. They are speak-
ing about secessionism even today. They
want to separate themselves from the Indian
Union. In order to solve any problem, it is
necessary to go into its root. Today whether
it is the demand for Khalistan or for the
implementation of the Anandpur Sahib
Resolution, the basic demand is for seces-
sion and for creation of a new nation.

What is the origin of the term Khalsa and
how was the Sikh Panth com into existence?
Guru Nanak started the Sikh Panth and we
are aware of this history. it was a revoit
against fanaticism, conservatism and Brah-
minism and to establish equality among the
people. That is why the Sikh Panth was
started. Inthe beginning religion was consid-
ered as universal. At that time, religion did
not mean Hinduism or other religions. There
was no parochialism in our culture. But
eventually our culture which believed in
universal religion was affected by narrow
thinking and it was reflected in the way we
reacted to our religion, community and caste.
....(Interruptions).....
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SHRIMUFTI MOHD. SAYEED: Kindly
use Urdu words so that | am also able to
understand what you are saying.

SHRI VASANT SATHE: All right. | will
try. ltis these narrow minded people against
whom Guru Nanak protested. There is a
good story about him. Once he was standing
on one side of the river Ganga and was
throwing water in the western direction. The
brahmins asked him as to why has he re-
sorted to such abnormal action. Nanakji said
that he was doing so because his fields were
located in the western direction and he was
intending to water his fields. The Brahmins
asked as to how could it happen? Nanakji
said if they could offer water to the sun by
throwing water while standing in the water
here, why could he not do the same and
expect the water to reach the field. Our
society was then gripped by blind faith, fa-
naticism, rigidity and afew people with vested
interested were behind the creation of such
conditions in society. The Sikh Panth was a
revolt and a path against such a situation. it
happened during the time of Buddha as well
but Guru Nanak found it a way of establish-
ing equality. He wanted to put an end to the
caste system and establish equality and that
is why he created the Panth.

If you read the Gurbani, you willobserve
that it contains an essence of alireligion. The
select thoughts of all the well known saints
have beencomplied in it. The words of Kabir,
Tulsidas, Namdeo etc. have been included
init. Mention of words, such as Ram, Krishna,
Hari, Onkar have been made as a refrain.lt
advocates love, unity and other such ideals.
The entire humanity has been considered as
one. The crux of the Guru Granth Sahib is to
consider the whole of humanity as are entity.
| would like to quote:

“Avval Allah Noor Upayd, Kudrat ke
sab bande,

Ek noor te sab jag upjayd, kaun bhale
kaun mande”.

Such are the feelings of unity expressed
theirin.
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According to Sikhism God is one. He is
the infinite. There is only one power. He is
Nirakar, Nirgun and Parabrahma. There is
no difference at all.

| would like to tell you that since when
the secessionism which has been con-
demned by all, Started. The word Khalsa
and Khalistan which are being used these
days have been derived fromthe word Khalis
means pure. On the day of Basakhi, Guru
Govinda Singh designed 5 of his desciples
as Panj Pyaras and gave them robes. This is
the genesis, but | would not like to gointo the
details and take much of your time.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Please let us know its detail Other
points have already been dealt with.

SHRI VASANT SATHE: Out of the
Panja-Payaras only one was a Kshatriya
and the remaining four belonged to lower
castes. One was a fisherman, second a
barber, the third a sweeper and the fourth a
washerman and all these 4 belonged to
different provinces. He designed them as
Panja Pyaras and gave them uniforms. They
were given the uniform of a soldier. He took
them inside on the pretext of chopping off
their heads. He disclosed to the gathering
that he wanted heads and called upon those
present to sacrifice themselves. He gave
separate uniforms to the 5 brave disciples
who had come forward te sacrifice them-
selves and brought them out. What was
there in that uniform. The uniform consisted
of ablue turban, a yellow kurta, a nicker type
underwear, akada (Metal ring) and a sword.
He gave this uniform to the Panj Pyaras.

AN HON. MEMBER: What was the
length of the sword?

SHRI VASANT SATHE: The length of
the sword was not given in the book, | read.
They came out in this uniform. They were
asked to lead the life of a soldier. They were
asked to keep their hair untied and aiso to
keep a comb with them. In this way aforce of
‘Khalis’ meaning pure people was raised to
protect the Sanatan Dharma and the inno-
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cent people. Nobody should carry a wrong
impression that there could be a confronta-
tion for Sikhistan. Because for becoming a
sikh, it is not necessary that one should put
on a turban and have beard. There are
‘Sahajdaris’ also. Had there been any such
thing that one has to have long beards and
puton a turban, the first 9 Sikh Gurus would
not have been called Sikhs. What does the
word viz. sikh mean? The word sikh has
been derived, from Sanskrit which means
‘Shishya’ and sikh is a perverted from of the
word Shishya. Those who possess good
conduct, learns good things and transiate
them into action are called Sikhs. This is the
origin of Sikhism. | have already explained
the term ‘Khalsa’.

Today, some people are making a
demand of Khalistan. But on what accounts
they are different from others. it is a dispute
over the identity. But what separate identity
do they want? It is the artificial identity,
superficial identity. Sometimes it comes to
my mind that if the practice of maintaining
beard is done away with, there willremain no
difference between the Sikhs and the non-
Sikhs. All people in Punjab visit both Gu-
rudwaras and temples. They pay their obei-
sance in the Gurudwaras with the same
devotion they make offerings in the temples.
In the same tamily, one son is offered to Sikh
Guruwho becomes asikh and the restof the
family members continue to be non-Sikhs,
the Hindus. As such, there is no such Hindu-
Sikh feeling in Punjab today. All efforts to
separate them or divide them will fail. There
is a proverb that relation of blood can never
be separated. The Hindus and Sikhs are
tried with blood relations and one cannot be
separated from the other. If they ask for a
separate identity it will a mean thing. On this
basis, Indiacanbe divided into several parts.
There will be separate nations on the basis
of beards, sarees and caps. it will be nothing
but madness. Clashes have been taking
place on the basis of language.Clashes take
place over the possession of some territory.
Tomorrow, there will be clashes on the basis
of caste.

MR. CHAIRMAN: | would like to tell the
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hon. Member that he has been aliotted 25
minutes by his party. He has already taken
20 minutes and only 5 minutes are left with
him.

SHRIVASANT SATHE: Mr. Chairman,
Sir, | was told that about 3 hours have been
allocated for this topic. Out of which ourparty
got 1 hour. Out of this | have already taken 20
minutes. All right, 1 shall conclude within 5
minutes.

MR. CHAIRMAN: This is what | was
informed by your party in writing.

SHRI VASANT SATHE: Allright, that |
know. What | want to say is that these
clashes are being engineered by instigating
communal sentiments. There is nothing to
argue here. A dialogue is most welcome, but
is should not be based on religion or any
ideology northe Gurugranth Saheb. There is
no such mention also in the Granths written
by the Gurus. These terrorist are our own
men. As such before entering into a dialogue
with them, let them say first as to what do
they want? If they are not prepared to any
talks and say that injustice has been done to
them, they want their separate identity, they
want to be separated from us, that demand
also can be accepted. If they demand that
the constitution should be amended, that is
also agreeable. Let any of them come for-
ward to hold a dialogue. Let them take the
help of any media, the A.LR., the Door-
darshan they like subject to the approval of
thé Parliament. Let the Constitution be
amended and in the place of one nation let
there be a number of nations with the ap-
proval of the Parliament. Anything they want
that could be agreeable, if itis made through
a dialogue. if some one is adamant that he
will get his demand met on the point of gun
instead of dialogue or with the help of bullet
instead of ballot than what the country should
do. lf they are bent upon the path of violence
and ignoring the democratic methods, they
have no right to call themselves the citizens
of the country. If somebody goes againstthe
constitution—be it the case of Kashrir and
for that matter any other part of the country,
let him be told in clear terms that:
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[English]

You are not a citizen of this country because
you do not believe in this Constitution. You
want to buin, change this Constitution by
force, by sword, therefore, you have no right
to live in this country.

[Translation]

if the august House wants to resolve this
issue, | would like to make an humble sub-
mission to the House. Let the Government
say in categorical terms that the people who
have no faith in the Constitution can leave
the country. A time limit may be fixed say 8
days or 15 days for preparation. The border
is nearer. Let them go to Pakistan and join
their army and come to India for a battle. Let
it be decided once for all. But it is not good to
induige in dastardly acts of terrorism and
going against the teachings of the Gurus. O
warriors, if you want to fight, do not fight like
coward.

SHRI BEGA RAM (Ganganagar): Eight
years have elapsed since this trouble started.
What did your psople do to resolve this
issue. Who created Bhindaranwala. | belong
to that area and | know what is what. Now
you are making long speeches.

SHRIVASANT SATHE: Therearesome
people who cannot understand noble things.
Their thinking is very narrow. What can say
about them. | am reciting a shloka from the
Mahabharat in this context.

Guruwa Bal Vridhva, Brahmano va
bahersrutam,

Ata tajianam ayantam hanyadev vi-
charayan.

if somebody turns a terrorist, whoso
ever he may be, he has to be killed. There is
nootheralternative. Please ask these people
....(Interruptions)...... Gandhism also sup-
ports this view. Once somebody asked
Gandhiji as to what will he do if a mad dog
enters his Ashram. Gandhiji replied that he
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would immediately order to kil' the dog lest it
should bite other 25 people and kill them.
This is what non-violence is, As such, if
somebody turns mad or becomes a traitor,
the only rerffedy is to ask him to leave the
country. if he wants to follow the middle path,
that could also be acceptable provided he is
prepared to come across the table and dis-
cuss the matter but not resort to violence. If
the Government shows any sign of weak-
ness in text 5 months, the terrorists will
emerge stronge and try to put pressure on
the Government. | am of the view that terror-
ists have no love for the country. They might
be having love for the people at whose
instance they indulge in subversive activi-
ties. They have nothing to do with the coun-
try. They are bent upon disintegrating the
country, be it Kashmir or Punjab. The Gov-
ernment should not enter into any agree-
ment with them. As far as the common man
is concerned, whether in Punjab or Kashmir,
he wants peace. He wants to abide by the
Constitution and live as the citizen of the
country. He should be encouraged and pro-
vided strength. In view of this, the Govern-
ment should identify the terrorists and bring
them to book. A congenial atmosphere should
be created in Punjab so that democratic
process could be restored in the State in next
5 months and all people could live in peace
and law and order could be restored in
Jammu and Kashmir as well. Just now one of
our hon. friends desired to know as to what
did we do. Even if it is admitted that we did
nothing, but let them set the situation right. If
they also repeat the same mistakes, then the
problem will not be solved. When power has
come ta their hands, let them find some way
out. Imade the suggestion whatever ideemed
fit. If it suits them, let them implement i,
otherwise history may repeat itself.

SHRI DASAI CHOWDHARY (Rosera):
Mr. Chairman, Sir, today the house is dis-
cussing the Resolution seeking extension of
President’s Rule beyond 11th May in Punjab.

MR. CHAIRMAN: Before you speak
anything, please let me know what time
would you require.
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SHRI DASAI CHOWDHARY: | shall

conclude, the moment you order m to do so.

MR. CHAIRMAN: | won'tgive any order
to you. That is already there. A total of 45
minutes have been allocated for your party
whereas there are still 9 persons from your
party in the list. Now it is upto you to decide
your time accordingly. You should note that
if you speak for more than 5 minutes, that
much time will be deducted from the time of
your party colleague.

SHRI DASAlI CHOWDHARY: Mr.
Chairman, | would like to express my views
inconnection with the discussion taking place
on the Resolution seeking extension of
President’s Rule in Punjab beyond 11 May.
The National Front Government has all along
been trying to resolve the Punjab and Ka-
shmir problem. All of us want that peace
should be restored in Punjab. As you are
aware, that the terrorists are very active in
the State and an atmosphere of violence 1s
prevalent. In fact, previous Government is
responsible for creating this type of situation.
| was listening to the senior leader, Shri
Vasant Sathe. His party was in power for
several years. | am surprised as to why he
did nottender this advice to ShriRajivGandhi.
Had he done so, the situation in Punjab
would not have worsened to this extent.

Sir, the situation in Punjab today is of
serious concern. Terrorism is continuing
there. The situation would not been have
deteriorated to the extent it is tcday if the
Congress Government had taken the initia-
tive to control it from the very beginning.
Since the formation of the National Front
Government, the hon. Prime Minister had
been making constant efforts to establish
peace there. He spoke to the people of the
State to this effect and convened a number
of all party meetings. Much efforts were
made by the Government through them.
Consultations were held with them.

Secondly, the Government would have
a clear representation of all parties and ef-
forts were made to end terrorism so that
peace could be restored. But the Congress
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Party should not make any efforts to give
political colour to the Punjab problem for the
sake of their own political interest. Our
Government and our leader had requested
them many times to join the all party meet-
ing, but they have always rejected our invita-
tions. This means that they want the Punjab
situation to continue and they ar not inter-
ested in the establishment of peace in that
State. Therefore, | would like to submit that
there has been an increase in the incidents
of crime during the Congress rule. | would
like to place the figures of the last 5 years. In
1986, 1106 persons were killed in Punjab. In
1987 this figure rose to 1209 and by 30-11-
88, it became 2069. My point is that the
National Front Government wants to solve
the problem of terrorism on the basis of
consensus and restore peace three. A
Committee has been constituted in this re-
gard. | would like to thank Shri Mufti Mohd.
Sayeed who has spoken to the officials and
the Governor and has made efforts to re-
store peace there.

Mr. Chairman, Sir, the whole country is
concerned about Jammu and Kashmir and
Punjab. People would like that the problems
should be solved and in view of the situation
prevailing in Punjab need was felt to extend
the period of President’s Rule which was due
to expire shortly. Until the situation improves
there, peaceful elections are not possible
and it will be better to continue with the
President’s Rule there. Therefore, | would
like to submit that regarding the Anandpur
Sahib Resolution or whatever Shri Vasant
Sathe has spoken about Bhindranwale, | do
not want to make any comment because itis
of common knowledge as to how much
importance he and his party had given to
him. It is on account of them that the Puniab
situation has been deteriorated so much
today. Moreover, | would like to submit that
it is definitely our responsibility to improve
the sttuation in Punjab. It is aiso our duty to
go there and work among the people so that
the need to extend the President’'s Rule
beyond the proposed continuance of it for
the next 6 months does not arise. If the
situation improves election will be conducted
and peaceful condition will be restored.
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Terrorism has become deep rooted there.
Everybody knows that the local police is in
connivance with terrorists. Therefore, steps
should be taken to replace the Punjab Police
personnel by the police personnel of other
States. It will help in establishing peace
there. With these words, | thank the hon.
Chairman for the opportunity given to me to
express my views.

15.00 hrs.

SHRI JASWANT SINGH: Thank you,
Mr. Chowdhary for not having exceeded the
time limit. Shri Vijay Kumar Malhotra, you
have 3 members from your party who would
like to make their submissions and the total
time allotted is 27 minutes.

PROF VWAY KUMAR MALHOTRA
(Delhi Sadar): Mr. Chairman, Sir, in view of
the kind of turn the Punjab situation has
taken today, it we do not look atthis problem
impartially irrespective of party affiliations
and solve the problem, it will go out of con-
trol. There can be little doubt in this regard.
I would also like to submitthat itis necessary
at this juncture to mention the mistakes
which the Congress Government had com-
mitted. Every one is well aware that it is an
account of mistakes which they had commit-
ted that they are in the opposition today and
that they have been punished enough. If we
go into the merits and demerit of these
points, it will be very difficuit to solve the
problem. We have to taken certain steps and
itis essentialto considerthe steps which can
be taken. Abcut 2 month has passed since
the presentation of this Bill. Elections will
have to be conducted within the next 6
months and the election process has to be
started 2 months in advance. Therefore,
how can the issue be solved in the 4 months
time? Can the Punjab problem be solved
within the next 4 months? Can the situation
in Punjab be normalised to the extent that
elections can be conducted in a fair manner
there. Nothing of this sort is visible today.
Today there is little improvement in the situ-
ation. We have reiterated that there is no
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way out except to extend Presidents Rule by
another 6 months, but the constant refrain s
that elections will definitely take place at the
stipulated date. What sort of change can
take place? How can there be any change in
the situation? The Government must clarify
it. If electionstake place inthe circumstances
which are not conducive for holding elec-
tions, then it will not be proper.

The best thing about Punjab at present
is that even after a decade of murders, after
adecade of having been reducedto a slaugh-
ter house, there is no evidence of communal
riots anywhere.

15.03 hrs.

[SHRI NIRMAL KANTI CHATTERJEE in
the Chair]

It is a great thing. It is not an ordinary
matter. Several thousands of people have
lost their lives, more than 10,000 people
have been murdered and yet there has been
no communal riots in Punjab. In no village
has a Sikh resident attacked his Hindu
counterpart or vice-versa. There is not a
single example of this kind in Punjab. This
factor should be exploited to the full. Steps
should have been taken by the Government
to create peace and amity as the basis of
thousands of years of brotherhood and friend-
ship existing in the State. | would also like to
add that the conditions existing today has
little connections with the demands which
they have made. My question to those who
claim that they want to win their hearts is: if
they want to win the hearts of the people,
only a handful are demanding Khalistan.
The people of Punjab want to join the na-
tional mainstream. The Sikhs are also af-
fected by terrorism. Hence, which hearts
have tc be wonover? Do they wantto win the
hearts of those terrorists who have played
into the hands of Pakistan, those who move
around with guns and speak the language of
bullets? | agree with Shri Sathe that we
would be sending a foolish and a wrong
message to Punjab if we talk of brotherhood,
negotiations, magnanmity with those who
wield the gun. This is having an adverse
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effect on Punjab which in turn has caused
the situation to deteriorate further. When
there is a need to end terrorism in Punjab,
adequate strictness is not being shown to
give it a death blow. You cannot solve the
problem by restoring to the policy of ap-
peasement. Pakistan is a result of following
such policy. The situation deteriorated in
Kashmir, again because of the same policy.
When the Punjabi Suba was granted, the
Accord stated specifically that no further
demands will be made hereafter. in this
Accord with the Akalis, it was clearly men-
tioned that once the Punjabi Suba came into
existence, no further demands will be made
on Punjab. Butlateronthe demands wenton
increasing and finally some people started
making demands for Khalistan. Now Shri
Simranjit Singh Mann says that if there is a
war between India and Pakistan, the Sikhs of
Punjab willnot come to the aid of Indian army
and not side with India. Is there a better
example of treason than this one? How can
you talk of negotiating with a man who is a
traitor? The Government must first insist that
there can be no talks on gunpoint? If this is
notdone, it will have an adverse effectonthe
entire country and people will think that ter-
rorism is an effective instrument of bringing
the Government to tts knees. Therefore, the
Government should declare that it will not
negotiate withterrorists. Administrative steps
should be initiated to end terrorism. it has
nothing to do with Political talks. The other
day the Home Minister stated about Kashmir
that we are trying to win th hearts of the
people there. The peple are already with
you. But there should not be any talks with
terrorists and separatists. The Government
should make a categorical statement on
these lines. You should not talk of any ap-
peasemant with such elements. You should
not send such messages or hold direct or
indirect talks with them. In Punjab the Gov-
ernment should make up its mind on 5 or 6
relevant points. There is no use repeating
old points.

It has been said a thousand times that
Pakistan is running terrorist camps. ‘New
York Times' and many other newspapers
have been mentioning it constantly. These
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papers have aiso reported that Pakistan is
conspiring to attack India. The camps which
Pakistan is running today are all near the
border. Destroying these camps will be in
conformity with the regulations of Interna-
tionallaw. Why is the Government not making
up its mind and declare that if the camps are
not closed down within a specific date, India
will destroy them. There should be direct
talks with Pakistan on this subject. Our for-
eign Ministers met in U.S.A. and had mutual
discussions, but from the speech made by
the Foreign Minister of Pakistan subsequently
it is clear that their intentions are not good.
Pakistan is at present preparing to attack
and they are expanding their army for this
purpose. First of all, we should destroy these
terrorist camps.

Secondly, the Government should take
a clear stand. The Congress Government
had passed a resolution about setting up of
a security belt along the border during their
tenure. What justification can there be for not
setting it up? It is essential to set up this
security bill to ensure that infiltration of
Pakistani agents does not take place. Why is
the security beit not being set up? The inter-
ests of which country is being safeguarded in
this manner? | have not been able to under-
stand this thing so far. The Congress Party
had committed a serious mistake by not
seftting up the security belt. Why is the new
Government making delay in setting it up?
The work of setting up this security beit
should be undertaken on warfooting for the
purpose of sealing our border with Pakistan
so that arms and other explosive material is
not smuggled into our country.

The mostimportantwork is to strengthen
the security of the country. Whether these
terrorists belong to Punjab or Kashmir, they
attack indiscriminately and at their will.
Explosionstake place in Delhi, Maharashtra
and eleswhere but nothing is usually found
out. Our intelligence has failed completely.
The steps which the Governmentis taking in
this regard should be clarified so that it can
be known as to what has it done in this
regard.
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Along with it, now something new can
be observed in the Punjab situation. People
were being killed but no large number of
people are being kidnapped as well. The
children and family members of middle class
people are being kidnapped. They demand
Rs.20 lakhs as ransom for each victim. Who
can pay such a big amount? But there is no
escape without paying such an amount. The
peple are forced to pay the amount. These
kidnappers are not a handful of people in-
stead they have a big network. Why are we
not able to break this network? Why no effort
is being made to break this network? There-
fore, at this stage, the Government should
make a categorical statement about the steps
taken in this regard. | am happy that our Hon.
Prime Minister has announced that we will
strengthen our army and allocate moretunds
for defence and take actionin Punjabto curb
Pakistan's activities. But today there is a
need to announce openly and in unambigu-
ous terms that terrorism will not be tolerated
at any cost.

Terrorism willbe rooted out from Punjab
and Kashmir. Without bothering about what
will happen to votes, we should take action.
Congress had continuously committed this
mistake for votes and it cost them heavily. |
feel that at present similar compuisions and
weaknesses are before this Government
too. The Government should announce with-
out bothering tor voters that they will talk to
anybody who is ready to shun violence and
terrorism and would like to solve the problem
of Punjab, Kashmir or in other parts of the
country through negotiations. We will have
to say categorically that every bullet used
against terrorism is the bullet of the Govern-
ment and on behalf ofthe Prime Minister. We
will have to own the responsibility. Today,
the police and other people who are serving
in Punjab to counter terrorism apprehend
that they may have to face serious conse-
quences if tomorrow some terrorist becomes
the Chief Minister or the Government nego-
tiates with the terrorists or compromises with
them. Their moralis low. Underthesecircum-
stances, no police officers can work there If
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he believes thatterrorists can come to power
or that the ruling party is just a puppet in the
hands of terrorists, terrorism can nevercome
to an end. We are losing time in Punjab and
if elections are held after four months under
such circumstances, the terrorists would
coerce the people to vote for a certain can-
didate, elections will not be fair and we will
have to face the consequences of those
elections. Now | feel that the people have
even lost their sensitivity. They read in the
newspaper in the morning that 20 people
have been killed but they are not moved by
it. One month has already passed but this
Government has not categorically stated the
steps it would take to normalise the situation
there: The situation is deteriorating instead
of improving. Now we have 3 to 4 months left
and there is need to take strong measures
and show political will. We hope that the
Government will be able to save the country
from terrorism by taking strong political
measures.

With these words, | support the Bill
which has been brought in this House.

15.13 hrs.
[English]

SHRISONTOSHMOHANDEV (Tripura
West): Mr. Chairinan, Sir, | have heard with
rapt attention, the speeches of Members
from the ruling party and their supporters
and also my leader Satheji. The ruling party
always suffers from a phobia. Whenever a
national problem-whether it is Punjab or
Kashmir or Assam-is raised in this House,
they are trying to point out what the Con-
gress has done during its time and saying,
whateverthe situation is prevailing in Punjab
today, is because of Congress. But, now
they are there conly for five months; that is
true. But the people have elected them not to
make allegations against the Congress, but
to run this country.

lamglad today to hear the speech of our
BJP friend Shri Malhotra. The other day
when our leader Shri Rajiv Gandhi inter-
vened during the Prime Minister's speech in



481 Statutory Resolution

Approval of Continuance in Force
ths House and asked what is the plan of
action in Punjab, ever,body tried to make
him sit down. Now, the hon. Members also
posed a question before this House as to
what is the plan of action in Punjab. To starnt
with, Shri Sathe said that the Prime Minister
went to Amritsar; it created a good situation.
Then they started saying that Shri Simranijit
Singh Mann is the only leader who can solve
the Punjab problem. Now, if Shri Simranjit
Singh Mann is showed a prestige, aftersome
time, he would not come to this House to take
his oath.

He does not come to take the oath.
Now, the point is that the same Mr. Mann,
when he was in jail, had contacts with the
present Prime Minister. He himself said, “I
used to know that the Prime Minister is going
to resign and form a party. He gave that
information to me.”

On 13th April, at Bhatinda, Mr. Mann
called for the UN intervention for a plebiscite
for self-determination of rights of Punjab and
the Punjabis. | am glad that the Home Minis-
ter during his flight from Kashmir has con-
demned the statement of Mr. Simranijit Singh
Mann. Butas very rightly said by Mr. Malhotra
and Mr. Sathe, mere condemnation will not
do.

You have repealed the 59th Amend-
ment Bill. Was it possible for you to amend it
if there had not been any cooperation from
our party? You make allegations against us.
We are the single largest party. But we have
extended our cooperation and have allowed
that Bill to be repealed. After some days, you
come and say, “l want to amend the Consti-
tution so that the President’s Rule can be
extended beyond three years.” We again
cooperated with you. You could not muster
your. Members in this House. We were pres-
ent. Again It was possed. Once, it has been
passed, now we come tc pass this Statutory
Resolution for extension of President’s Rule
by six months, that is up to 11th November.
Now, ully agree with Mr. Malhotra trom the
BJP. Is it possible for us? | am not saying for
‘you'. When | say ‘us’, | mean, all political
parties. Will it be possible for us to create a
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situation in Punjab to have a free and fair
elections? The other day | said and | again
repeatthat if you try to have an election there
and if it is again on the point of gun and
peopie are not able to vote freely, the party
that will come in power-whatever it might be;
{ do not want to forecast-will be a danger for
the whole nation. This will be a signal not
only in Punjab but it will be is Kashmir and
also in Assam and in all th three places, we
are having election. | fear that an interna-
tional caucus is working through Pakistan to
create instability in our country through these
three States and by training the terrorists, by
indulging in activities within the country, in
Assam, Punjab and Kashmir to erode our
authority. | was going through the paper-
cuttings. Here are three of them. An allega-
tion against the Deputy Commissioner of
Patialais that he has sent Rs.2,50,000to the
terrorists. Why? Because he has earned Rs.
50 lakh by taking money from others. The
terrorists said: “You are guilty of corruption.
You have to pay 10 per cent”. He came to
settle at Rs.2,50,000. What happened next?
AK-47s are being used by the terrorists.
These are also being used by the police. lam
subject to correction. My source of informa-
tion may not be very good. But | understand
that AK-47s are also passing from police to
the terrorists not intentionally but by compel-
ling the police to hand over the AK-47s to
them.

The other day, you had mentioned in
this House about steps being taken, like
flood-lighting, fencing. It is well and good.
But how far these are effective? If these
measures are effective, then, why should
the killings still go on. Yesterday or day
before yesterday, fourteen persons have
been killed. | had been to Punjab with a
delegation of seven MPs from our party. We
visited Gurudwaras. We visited villages.

We visited the place where people had been
killed. But | was surprised and happy seeing
the cordial relations between the Sikhs and
the Hindus in the villages. It was unex-
pacted. lwentto a houseto attend areligious
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function where Hindus and Sikhs get to-
getherto celebratethat function. In Amritsar,
| was told a good story by no less a person
than the editor of a newspaper. A man was
running a steel factory there. He was asked
to pay Rs.20 lakhs. So, he decided to lock
out the factory. But his friend asked him not
ta do so but to go to the police station and
complain. He compelled him to go to the
police station and he went to the police sta-
tion alongwith is fnend. But as soon as he en-
tered there, he started running backward
and reached back to that friend's house.
That friend was puzzled to see him back and
he asked the reason. And the man told that
the person who was sitting in the chair was
the man who asked him for that money and
so he came back. Theretore, there are black
sheep in the police. | do not say that Punjab
police is bad. But those black sheep should
be identified and should be removed Unless
this is done, the situation wili not improve.
Extortion of money is going on in a large
scale. In Amritsar, they took Rs.30 fakhs
{rom a doctor. | met his wife perscnally. She
said that she asked for the help of the police
and the only thing 1s that the police reduced
that amount from Rs.50 lakhs to Rs.30 lakhs
through negotiations This i1s the position
there. { am not trying to criticise any govern-
ment. This was the position during our
Government also. | am just explaining the
position there.

Are you in a position to tackle this situation
and bring it to normalcy by the 11th Novem-
ber, 1990 and have fair and free elections
thereafter? This 1s my point. We want to see
the action to be taken by you in this regari.
| have got the paper cutting regarding the
13th April Amritsar meeting. Leaders of CP!
and CPI(M) spoke in that meeting. They also
raised the same point. They said that they
want fair and free elections. Now, the Gover-
noris in a position to create that situation. He
himself, in his speech of 26th January, said
that it is not possible for normalise the situ-
ation without the support of the public and
political parties. Youyourself have conducted
an all-party meeting in Chandigarh. The same
voice was raised there also that without
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improving the situation, there should not be
elections. And for the same reason, you
came here for the amendment of the Consti-
tution. Unless something miraculous will
happen by November, | am afraid, the situ-
ation will not improve. The Home Minister,
on behalf of the Government, has declared
that they are going to have election within six
months. | think that it is too high an expecta-
tion. It should not become a practice for you
to come to the House for the same purpose
again. | do not know my party’s stand in this
regard. But it is my personal stand that if the
Government thinks that a particular political
party is able to come to power there, then
that political party should not demand for
Khalistan and should not instigate for Khal-
istan. The present Government must not
come before this August House again by
saying that they asked for cooperation fram
all sides but it was not possible to improve
the situation and so they have to further
President's Rule there. This should not
happen again. Do not make it a prestige
issue. Repealing of the 59th Amendment Bill
by the Prime Minister 1s a good gesture. He
is very much popular in giving populist
measures. That is good. But to what extent
people will accept those measures? They
will not reconcile to the situation. Training by
Pakistanis going on. The BJP has demanded
that we should strike at their training centres
in Lahore—occupied Kashmir. | was alsc in
the Home Ministry for sometime. I know that
there used to be encounters between the
rangers and the police. But for the last five
months, thave not heard any encounter with
the rangers. | do not know whether the news
has been blocked out or not. You please
enlighten us about the position. | know that
these rangers give fire covering for the ter-
rorists to come in at night time. There used to
be encounters. But of late, for the last five
months, | have not heard of any encounters
between the terrorists and the CRPF. During
our time, there used to be a complaint that
we were making fake encounters and killed
people. Now, what is happening? At that
time, we used to tell that if there were fake
encounters, then how was it that police people
were killed. After all, during encounters,
people of both the sides get killed. 1t is not
that people from one side get killed. Police
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and terrorists were being killed. But unfortu-
nately, the party which is supporting are
themselves saying that even now, fake
encounters are going on. f you want to
counter the terrorists, you have to take tothe
method of carrot and cane. if you want to
foulolow the cane method, you have to
counter them. Carrot method means, you
have to give your allegiance to the Constitu-
tion of India. They have to give up their arms
and only then the question of talks comes.
Shri Simranijit Singh Mann, on the one side,
is playing on a plebiscite. He wants nothing
but elections. And now you have decided to
hold elections. | do not think that it is to the
pleasure of ShriS.S. Mann andifitis so, itis
very dangerous. lt is foragood cause thatwe
do not want President's Rule but we want a
popular Government. Ifully agree withyouin
this regard. But the situation has not turned
to normalcy. | am one of those who visited
Punjab alongwith the delegation. There we
met the journalists and editors who said that
during the last elections, many people could
not cast their votes. People were informed
that their votes were cast. This should not
happen again. If Akali Dal or Mr. Barnala or
Mr. Prakash Singh Badal comes to power,
we shall be very happy. | do not say that their
coming to power is dangerous to Punjab. ltis
not so definitely. But parties having faith in
Khalistan and having links with the terrorists
must not rule Punjab. That eventuality must,
at all costs, be avoided. Even the other day,
in my speech onthis subject, | said the same
point. | said that we must not go in for such
parties. | know the stand of the Congress,
the BJP, the Janata Dal, the CPI and the
CPI{M) and other political parties but | do not
have opportunity to meet the Akali Dal lead-
ers. They have said that for God’s sake, we
should make it clear to the Union Govern-
ment at Delhi that they should not hold
elections in a hurry. In your statement also,
you have said that the law and order situ-
ation is bad there. You have admitted and
this is one of the main reasons that this
extention of President’s Rule is required. If
the situation is bad, | would like to know,
comparatively, the improvements during the
last few months and also your expectations
in the next few months.
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When we were in power, we made some
advisory committees in the panchayat ar-
eas, headed by the people appointed by the
Governor from all sections of the political
parties. We advise the Governor that if he
wants to bring normalcy there, he should
start development work. It is good that in
spite of the adverse circumstances, Punjab-
popularly known as the granary of India~has
given agood production of foodgrains, wheat
and rice. Industry is also more or less grow-
ing. Migration is the only disturbing factor
there.

| would like to know whether the
semi—type of panchayats, which have elected
or nominated people from all sections, are
still there or they have been stopped. If they
are not there, | would like to know why they
have been stopped. If they are there, in how
many thanas and panchayatsthey are there.
Ifeel this is one of the methods whereby you
can bring people in the mainstream and
involve them in the developmental work.

Now, the Prime Minister and the Minis-
ter himself has said that Jodhpur detenues
have been released. You also said that
those deserters who were arrested have
also been released. | would like to know
whether they have been rehabilitated or not.
| read in a newspaper item that the present
Government is trying to mislead the people.
It is learnt that most of them have not been
rehabilitated, In reply to an unstarred ques-
tion, it has been mentioned that about 90 per
cent have been rehabilitated.

When we say that it is 90 per cent, then I shall
give you a clarification. There are about 80
Jodhpur detenues. There are cases also
other than Jodhpur where they are impli-
cated in other murder cases. Unless those
murder cases are withdrawn, there cannot
be any solution to this problem. That was "
main trouble during our time.

Now, itis said that some courts have not
withdrawn those cases because the Gov-
ernment had moved a petition that they
cannot be released and that they cannot be
rehabilitated. So, | would like to know whatis
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the position regarding this.

Our Foreign Minister had a discussion
in U.S.A. with the Foreign Minister of Paki-
stan. We have also seen in our National
Television that the people who were ar-
rested in Kashmir how they confessed be-
fore the police about their training in Paki-
stan. You yourself had said that you have get
positive proof about their involvement. The
Prime Minister had also said about their
involvement. | would like to know from you
about the outcome of the discussion which
our Foreign Minister had with Pakistani
Foreign Minister. What is the |atest position?
Today he had given a statement thatthere is
adanger. Whatever efforts you do, thereis a
man sitting there to destablise your effort. All
your efforts can be spoiled in one action.
What has happened in Abohar or in Batala?
What is happening in Delhi now-a-days?
The effort which the Government is putting to
bring normaicy in one month is being spoiled
by the terrorists in only one hour’s time. Just
before the Elections also, itcan happen. So,
we have to stop the source of inspiration. We
have to stop the source from where they are
getting arms and ammunition. We have to
stop their source of training. Unless we are
ableto achieve this, no Government-whether
your Government or Government or for that
matter any other Government-will be in a
position to counter this. This is my firm belief.

With this belief, | wouid appeal to you to
enlighten and take us into confidence about
the steps that you are going to take to stop
this terrorism which i1s being supported by
Pakistan, in Punjab and Kashmir, and thereby
we can definitely say that this extension of
six months is the last extension.

But with all respect to you, | am speak-
ing with a lot of doubt that it may not be the
last and more extensions may come. lf more
extensions come, let them come...

SHRI SOMNATH CHATTERJEE: At
least, he should support it.
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SHRI SONTOSH MOHAN DEV: Defi-
nitely, | will support it and my party will also
support it. It is because, my party will defi-
nitely rise to the occasion. We may also
criticise you. lt is not correct to blame us. his
because, it is a national issue. We have to
see to it from the national perspective. We
should see to it that it is solved. We should
not try to score points against each other.

[ Translation]

SHRI KIRPAL SINGH (Amritsar): Mr.
Chairman, Sir, | am grateful to you for giving
me an opportunity to speak. | rise to oppose
this resolution and want to say something
about it.

May 11,1987 was an ominous day for
Punjab when President’s Rule was imposed
there. It was an unfortunate day for Punjab
and for the whole country. Unfortunately,
whatever political decisions weretaken, they
were through an individual or a party which
was believed to be loyal to the Government.
Only those people were considered patriots.
We do not want to feel guilty of supporting
the idea with which President’s Rule was
imposed in Punjab on 11th May, 1987. Just
now my fried gave the figures of innocent
people who have beenkilled since 11th May,
1987. Earlier, hon. Satheji delivered his
speech in which he spoke about religion and
the basis of religion. if | go into it, it will take
too much time. The point is that all people
have arightto livein this country, whether he
is a Hindu, a Sikh or a Muslim. To say that
Sikhs were not and are not separate from the
Hindus is not a good formula for national
integration. How far is it justified that for
national integration, one has to be a Hindu.
So far as Punjab is concerned, people are
saying that election should not take place
there and there should be no comprise with
the terrorists. Besides, they also say that the
peopie of Punjab are so nice that in spite of
such grave incidents and blood shed, they
have not indulged in communal riots any-
where. Do you want that those who are not
quarrelsome should not be given democratic
rights. Do you want that those rights should
be snatched away from them just because a
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handful of terrorists do not want it. if this
happens, the day is not far when we will have
to request the terrorists to stop violence to
enable us to hold elections there. This is like
surrendering to them. It is not good for the
Home Minister or the Hon. Prime Minister to
surrender to them and request them to stop
violence for holding elections. Why the
democratic rights of peple of Punjab, who
have never fought against the country, are
being snatched. By doing so, we will be
supporting the terrorists in their conspiracy.
The sooner these elections are held, the
better it is. This will safeguard the rights of
lakhs of people. The rights of the peple who
havebeen living unitedly. willbe safeguarded.
It has been said that the people who talk like
this should leave the country. Who should go
away? When the Governor's Rule was im-
posed. a wicked person was incharge of the
State. A caucus was ruling the State and the
Army took charge. The policy changed to a
bullet for a bullet. Who will be hit by these
bullets? It does not matter if the bullet does
not hit the terrorists. It may hit anybody but it
will at least keep the figures going upwards.
This led to further increase in terrorist activi-
ties. When we usedto ask Mr. Ribiero why all
terrorists have not been eliminated though
they were a handful numbering 50 to 60, he
used to say that their recruitment has not
stopped. When you killed someone’s childor
break his bones in the interrogation centre,
his blood boiled and he took to arms. With
AK-47 rifles in their hands, they felt that it
was better to kill and be killed rather than
dying in police lock ups. So who shouldleave
this country? You must have read about a
recent incident in the newspaper of 25th
April. Two sikhs were travelling in a train
near Patna. People said that there was a
bomb some where inthe train. Both the sikhs
were beaten up and one ofthem was lynched
to death and the other was admitted in the
hospital in a critical condition He became a
terrorist. The people whose faces resemble
the face of Guru Gobind Singhji, became
terrorists.

‘Yeh Dillagi Bhi Khub Rahi,”
“Hamara Khun Baha Hai Kali-Kali ke
Liye”.
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How can they leave this country, their
Homeland?

This is what the educated learned and
people who claim themselves be leaders
say. When they say such things, they do not
see whom they call terrorists. Bomb explo-
sions occurred in Delhi. Almost allthe young-
men who were arrested for these bomb
explosions were Sikhs. The Government
tries to give an impression that people re-
sembling these youngmen are behind these
bomb explosions. We have seen that after
the ‘Operation Blue Star’ a circular was is-
sued by the army where an identikit of a
terrorist was shown. The f.ce resembles me
and for that matter every Sikh. This is to be
seen and considered in proper perspective.
Elections should be held there as early as
possible. So far as extending President’s
Rule for another six months is concerned....

SHRI VASANT SATHE: You were
sayingthat intelligent people have suggested
that they should leave the country. | have
said that the person who says that he has no
faith in the Indian Constitution and demands
a separate nation on gun point, they have no
right to live in this country. | would like to
know what will you call such a person? | am
not bothered whether he keeps a beard or
not and how he looks like.

SHRI KIRPAL SINGH: Such people
have been in Mizoram, Nagaland or other
places. Negotiations have been held with
those people here. You have yourself said
that they are our children who have gone
astray. They are children of those pecple
whom Mahatma Gandhi, Madan Mohan
Malviya and Pandit Nehru have praised.
History bears testimony to the sacrifices
made by General Shyam Singh Attari and
General Sher Singh and peple who laid
down their lives infighting againstthe British.
They are the worthy children of those great
men. They are the children of those who
fought againstthe Hord's company and joined
the Azad Hind Fauj of Netaji Subhash Chan-
dra Bose. There are so many names. How
many will you count? They are their chil-
dren....
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SHRI! VASANT SATHE: Were they not
demanding Khalistan at the cost of dismem-
bering the country.

SHRI KIRPAL SINGH: To meet your
political ends, your party indulged in mali-
cious propaganda against the Sikhs in 1980
and 1985 and created hatred in the minds of
peple against the Sikhs. The posters por-
trayed Sikh looking men as anti-nationals.

SHRIVASANT SATHE: |am notagainst
the Sikhs.

SHRI KIRPAL SINGH: Please listen to
me. We have seen that people selling the
country's secrets were arrested from the
office of the Prime Minster. They were ar-
rested by the police and C.B.I. investigated
those cases. All those people who sold the
country’s secrets were arrested from the
office of the late Prime Minister, Shrimati
IndiraGandhi They were caughtduring your
regime. You should have tried to run the
country, carefully. Baseless changes were
levelled against Shri Mann and Shri Atinder
Pal Singh and they were declared as the
murderers of Shnmati Indira Gandhi. Why
were they released later when the Govern-
ment was about to hand over charges? Was
that statement correct or this release order
correct? Why were they framed up and the
case withdrawn later? They were released
when youfeltguilty of doing something wrong.
Now the Government feels responsible for
the safety of Atinder Pal Singh. The person
whom you held guilty of being the killer of
your mother was released when you were
about to leave the office. Mufti Sahib has still
kept one person in Jail:

“Wahi Shole, Wahi Bijali, Wahi Azade
Kiphas

Kaun Kahata Hai Ki Gulshan Main
Bahar Aai Hai”

How can we accept it. Why is Atinder Pal
Singh under house arrest when Shri Rajiv
Gandhi himself released him in the assassi-
nation case W*v was he framed up when he
< notthe killer He was released because
was not guilty. But ncbody knows it.
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People think that they have been kind to him.
Congress has been responsible for disinte-
gration. The way they have run the country
indicates how they have been responsible
for breaking the country into pieces. The
country has disintegrated. They are them-
selves responsible for creation of problems.
How did terrorism spread and how arms
were smuggled inside the Darbar Sahib is
not a thing to be repeated here. Pritam Singh
Bhinder was an |L.G. and his wife is a Con-
gress Member. He had announced publi-
cally and it was also published in the news-
papers that he had no permission from Delhi
to stop the arms which were being smuggled
into Darbar Sahib in the ‘Kar Seva’ trucks.
What did he mean by Delhi? Delhi meant
Shrimati Indira Gandhi herself or Shri Rajiv
Gandhi. Sir, we are not to be blamed for their
misdeeds. | would like to tell you also that
nothing has changed, he tco say, the same
thing he too has got the same advisors, and
have th same people working under them.
You change them. These boys who have
gone astray, who are committing excesses,
you callthem and tell them anything you like,
but you just go through the history of their
ancestors. What had they done? Though
they had 3 feet long kirpans with them, they
silently bore the brunt of lathis, even at the
expose cf breaking their bones and when
that movement came to an end they got the
keys of Darbar Sahib, Mahatma Gandhisent
them a telegram saying that the country has
won the war of Independence. These mis-
guided boys belong to that very community.
Who has made them like this? You just go
through the history. You should done justice
when the country got independence, the
states were reorganised on linguistic basis,
butincase of Punjab, the criteriawas changed
and it was announced that this State would
not be formed on the basis of Punjabi lan-
guage and culture etc. and after that many
people started saying that Punjabi is nottheir
language. Actually what is the problem? The
probiem is just that the Hindu community in
Punjab should adopt the Punjabi language
and identify themselves with the Punjabi
Culture and other related issies while the
Sikhs should identify themseivas with that of
India. All of you must have observed the way
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in which the Sikhs have identified them-
selves with the country. All our countrymen
know that wherever the Sikhs have gone,
they have made it their home Though in
1984, many sikhs were ruined and their
houses were destroyed, still they rebuilt their
houses at those very places.

“Nasheman par Nasheman is Kadar
taameer karta ja,
Bijli ginte girie aap khud bejaar ho jaye”

They built their houses and even now they
are doing so. Another thing is that, where will
they go? Where can they go? India is their
homeland. Has anyone endeavoured to bring
them round who do not agree with their
viewpoint? We always say that for any du-
rable solution to the Punjab problem, the
militants should give up arms and come to
the mainstream. Against whom you are
complaining? lf they do not listen to whatyou
say, then leave them. But why should you
obstruct lakhs of peple frcm exercising their
demaocratic rights just because of them. As
far as the Sikhs are concerned they are
present in every hook and corner of the
country and they iove this country. They
have a stake not only in Punjab, butin Patna,
at Nanded in Maharashtra, at Dapadi Sahib
in Assam, at Nanaksira in Karnataka. Apart
from this, they have religious affinity with
almost all the temples in Uttar Pradesh and
they have an attachment with each and
every one of them, | would like to quote the
words of Chakbast.

Shaday bostan ko Sarvesaman
mubarak,

Rang tabiyaton Ko
mubarak,

Bulbul Ko gul mubarak
Gul Ko Chaman mubarak

Ham bekason Ko apna pyara vatan

range sofar

mubarak
Gonche hamare dil ke is baag me
khilenge,
Jis Khaak Se uthe hain, us khaak mein
milegge”

There is no issue of any division here
Why should any one behave like Duryodhan,
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Shakunior Dushasan. Sometime you send a
person like Siddharth Shankar Ray to actlike
Duryodhan, and sometimes you send a
person like J.F. Ribeiro to act like Shakuni. Is
this a way to solve the problem. You are
responsible for creating such a difficutt situ-
ation. In my opinion the best way to solve the
problem is to hold Assembly elections as
soon as possible but those people who have
faith in the country, faith in the country’s
constitution and who love this countrymen
should not be debarred from taking part in
the elections. These people have nothing to
do with the killings that take place there. A
friend of mine, ShriOm Prakash Srivcastava
told me an incident about which you may
also be aware that when some sikh soldiers
deserted their barracks during ‘operation
bluestar’, at that time some of them had
hidden beneath a bridge near Jaunpur.
Passerby started pelting stcnes on them
upon which they said that they had nothing
against the civilians, they were just going to
fight those who have shelled Darbar Sahib.
Who were responsible for that? The Con-
gress Government was responsible for
shelling the Darbar Sahib and creating such
a situation that the Darbar Sahib turned into
ruins. It is such a holy place where everyone
is allowed entry and every one is allowed to
offer prayers. No discrimination is done
towards anybody even in the langar, though
even today there are such temples were
entry was not allowed to people like Shrimati
Indira Gandhi. Theiranger was againstthose
who had shelled Darbar Sahib,. The Akal
Takht was brought down and when the Army
took control of that place, they killed many
young people and later on when the police
took over, though many terrorists were there
but in the name of fighting terrorists, terror
was unleased and so many people were
killed. Nobody cared to find out the facts in
regard thereto. Even when the Jallianwala-
bagh massacre took place the Hunter
Commission was constituted which pre-
sented a report and a list of those who were
killed was prepared. Even today it would be
done but during Congress rule nocommittee
was constituted, no list was prepared and
you were hardly concerned about it. In that
Operation pilgrims were killed, no list has
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come out upto this day. Are you proud of that
very Government. All this mess is of your
own creation, then why are you getting furi-
ous about it? | would like to tell the present
Government notto adopt the method adopted
by the previous Government. You should
endeavour to see that such incidents do not
occur in future, when it may be said that the
people were victimised without any rhyme or
reason. The credit for preventing the Sikhs
from fleeing the country inthe wake of opera-
tion Blue Star goes to those people who
opposed this action. They applied a soothing
balm to the sentiments of the Sikhs by telling
them that injustice has been done tothem, a
wrong has been done to them, but such a
statement was never made in this House,
neither was a committee constituteq nor did
anyone tender any apology. Never was it
said that we had shelled this sacred place
therefore all the religious people, all those
who have faith in the Sikh religion and the
Akal Takht should forgive us. This House
should have apologised. No one becomes
small by tendering an apology You asked to
be pardonedornot .......... (Interruptions)

You should have asked to be forgiven. What
all misdeeds you have not done. You have
innumerable misdeeds at your credit.

(Interruptions)

But in you vanity, you were bent upon bal-
kanising this country. lf your vanity stops you
from tendering an apology, then do not do it,
if you feel that you would be degraded in that
process, then do not ask to be pardoned.
Any person having even an iota of humanity,
human qualities humaneness or decorum in
him, should not hesitate in tendering an
apology. | would like to tell the Government
and the hon. Home Minister that | am sup-
porter of this Government. Inspite of all this,
I would like to give an advice to the Govern-
ment that the democratic rights denied to the
people of Punjab should be restored. Strange
are the ways of those who snatched away
this right from them. Exactly ten days before
the dismissal of the Barnala Government, at
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a convention, top leaders of this Congress
Party referred to Shri Barnala as a symbol of
national integration. Hardly ten days after
calling him as a symbol of national integra-
tion, they toppled his Government. You never
know about their designs. | have said in this
House earlier also that in front of our eyes a
procession carrying Farooq Abdullah was
taken out, perhaps he had come after per-
forming Haj, at that time it was said that he is
in league with Pakistan, therefore, the nation
faces a danger from him (Interruptions), but
after ten days he was referred to as a nation-
abst.

[English)

MR. CHAIRMAN: You have afew more
speeches to conclude within time.

[ Translation]

SHRIKIRPAL SINGH: | am just waiting
for your instructions. If | am saying some-
thing irrelevant which is not in the interest of
either this House or the country, then you
should have stopped me. Whatever | am
sayingis in the interest of the country and the
House. | want that democratic rights of all our
citizens to be protected and the Government
to refrain from the path taken by the previous
Government including that of Rajiv Gandhi
and Shrimati Indira Gandhi. That path of
destruction should be abandoned for ever.
There is no other option except holding elec-
tions in Punjab. The resolution regarding
Punjab, that has been brought forward should
be implemented and elections should be
held before the expiry of six months. | would
like the Government to pay attention to-
wards the two issue which | have referred to.
Few days back on the 25th two Sikhs travel-
ling in the 39 UP Howrah Delhi Janata Ex-
press were killed near Patna—because
somebody floated a rumour about a bomb
having been planted ion the train. They were
two innocent passengers, who were killed by
their fellow passengers. Who is responsible
for creating such a situation? Who has spread
this venom of hatred in this country? What
sort of champions of national integration
they are who have paved the way for disin-
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tegration by spreading the venom of hatred.
The Congress pariy is solely responsible for
creating a climate of disintegration in the
country. They should understand it. | would
like our present Government to take note of
it and choose their own path by disowning
and keeping away from all those who were
responsible for creating such an explosive
situation in the country. Today it is no use of
saying that the General Elections were held
in Punjab, at the point of bayonet. Was
Sardarni Bhinder elected at the. point of
bayonet? Shri Gujral is also present in the
House, so is my close friend Mr. Chaudhary,
were they also elected at gunpoint? Every-
one rich and poor big and small have said
that free and fair elections were held in
Punjab. Even the Election Commissioner
andthe Governor expressed the same opin-
1on but you said that the elections were held
in Punjab under a poll of fear. New theories
were fabricated and you spoiled the situation
in Punjab. | would like you to be realistic.

Mr. Chairman, Sir, though | am a sup-
porter of this Government | am not in favour
of this Amendment, because this is not a
realistic step. It is symbolic of that situation
which was bequeathed to us by the Con-
gress Government.

Mr. Chairman, Sir, | am very much thankful
to you for giving me time to speak.

[English]

SHRI SOMNATH CHATTERJEE
(Bolpur): Mr. Chairman, Sir, so far as our
party is concerned, our view is very clear.
We are on principie against imposition of
President’s rule in any part of the country
and, as a matter of fact, we have been
demanded the repeal of article 356 from the
Constitution of India. But even then{ taking a
pragmatic view of the situation that is now
prevailing in Punjab, we feel that we ought to
support this Resolution for extension of the
President’s rule in Punjab for another six
months. ) g

What was done nearly three years back
was the imposition of the President’s rule by
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dismissal of a popularly elected Govern-
ment. Since then, for over two and a half
years the previous Government was in power
but they were not only not able to solve the
problem, they had aggravated the problem
by their misrule, by theirfailure to take proper,
adequate action at proper time. On the other
hand, they seem to have alienated the ordi-
nary people of Punjab more and more. They
were almost driven out of the mainstream of
the country.

We have seen that Mr. Dev said that this
is a national issue and should be dealt with
from that point of view. No doubt, it is a
national issue, but the previous Govern-
ment, of which my distinguished friend Mr.
Dev was a member, treated it as a partisan
issue and not as a national issue, and that is
why the sijuation was never brought under
control. {So many Operations were
launched—Operation Blue Star, Operation
Black Thunder and the other day Mr. Chi-
dambaram disclosed for the first time, as an
Opposition Member, that there was another
operation called Operation Mouse Trap or
some other similar name, in Taran Taran
district. But all those Operations resulted in
greater and greater problems being created
in Punjab.

g There is no denial of the fact that to have
a free and fair electior, there has to be
restoration of peace in Punjab.)Now, when
this Government has come into power nearly
five months back, the situation was as criti-
cal, if not more critical, as it is today because
today we find that political action is being
taken. Consciously some action is being
taken for the purpose of defusing the situ-
ation.

When Mr. Dev said that it is only for six
months, he is apprehensive that six months’
time will not be sufficient for the purpose of
holding eiections. So, when the all-party
meeting was held and the proposal came for
amendmentof the Constitution for extending
it by one year, it was the Congress Party that
opposed the extension-making amendment
in the Constitution for extension by one more
year and he insisted that it should be only six
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months and no more. Therefore, Mr. Dev
seems to be totally out of tune with his party.
| do not know how long will be remain there.
Today, the Constitution provides for only six
months extension and in that situation the
Government has yet to extend the period of
Proclamation for another six months only.
We have also cur doubts. We are very keen
that the political process should be restored.
We are very keen that the democratic rights
of the people shouid be allowed to be exer-
cised.

16.00 hrs.

We are very keen that a popular Govern-
ment should be restored in that part of the
country/But those people, that Government
brought about the situation after praising Mr.
Surjeet Singh Barnala sky-high. Within a few
days they dismissed him as a most ineffi-
cient Government. The result has followed.
The inevitable result has followed. it has not
ingratiated the people of Punjab towards the
rest of the country or towards the former
Govemment in this country. We are facing
the situation of an inept handling, bankrupt
policies of the former Government and now
we have to find the best way out of the
morass that has been cteated{No doubt, this
is not easy to solve the problem which has
. been inherited. Even then some start was
' made; it has been made) But you never put
a foot in Punjab—the then Prime Minister.
The present Prime Minister has gone there
and although you have ridiculed this as so-
called 300 yards visit by open jeep, at least
he did that even if it was 300 yards or not, |
do not know( But there has been an attempt
to arrive at a Punjab policy on the basis of
consensus. An all-party meeting was held
which was almost sought to be frustrated by
the Congress Party in opposition. They did
t even become a party to the Resolution
that was adopted at that meeting)

Then, after that, the steps have been
taken. Mr. Sontosh Mohan Dev himself has
mentioned that 59th Constitution Amend-
ment Bill was repealed. It was no charity on
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the part of the Congress. He was saying that
they showed a great magnanimity in support
of it, a great statesmanship they have
adopted, a great test of their cooperation in
bringing about normalcy in Punjab and they
fought for the peal of the 59th Constitution
Amendment Bill for that purpose. It is a per
version which was iserted into the Constitu-
tion in spite of our greatest objection. We
fought tooth and nail in the opposition, but
you never listened to anything. But one thing
is that, you have never explained why did
you insist so much in Raving an amendment
when you did not have the courage to even
implement it. But you wanted to create a
situation in the country that you have again
assumed the power to declare internal
emergency and by that you wanted to create
atfear-psychosis in this country so that your
Prime Minister can take upon himself the
governance of Punjab and through that
methed to postpone the elections in this
country. But some astrologer advised him
differently. You, Mr. Sontosh Mohan Dev,
have also advised him, 1 find, and you held
the elections and the people of this country
were happy on that. If there was an astrolo-
ger, we must be all grateful to him; he gave
good advice. We got rid of that Government.
The people of this country got rid of that
Government.

Now, the question is that these army
deserters are rehabilitated. Widows’ pen-
sion amount has been increased. The de-
tenus have been released. These are the
steps taken. But at the same time all the
steps cannot be taken in the matter simulta-
neously. But this ought to create a situation
for the improvement of the condition that is
being created towards the solution of the
problem. rg'he difficulty is that the political
functioning for over nearly three years was
completely at a halt during the period when
the previous Government was in power. The
Political parties had completely gone into

blivion. Now, the difficulty has been created
hat the Akali Dal is obviously opposed in
Punjab and the Congress Party deliberately
ried to minimise its strength, to reduce its
rength, to make it politically impossible for
em to act. This was the situation that was
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created/No explanation till today was given:;
no acceptable explanation was given for the|
dismissal of the Barnala Government an

today the difficulty is that Akali Dal, of whic?
ever group it may be, is not openly denoung-
ing the terrorist activities in Punjams high
time, and I request the hon’ble dist ished
friend, the speaker from Amritsar—I| can
understand his agony, | can understand hig
anguish, but | was also waiting for him to
denounce the acts of violence, the acts of
terrorismthat are taking place in Punjab. The
ordinary, innocent people are being killed for
no fault of theirs, but there has been no

denunciation in that speech, | can under-:

stand certainly. Sir, this country can never
forget the role of the people of Punjab, the
role of specially those whobelong to the Sikh
community, their role during the freedom
struggle; eveninthe post-Independence India
they have played aglorious role for maintain-
Ing the security and integrity of this country,
we can never forget that. And we are proud
and happy that Punjab is a part of India and
we must always keep it as a part of India
whatever may be the force, whatever may be
the power that may try to do something else.
But today unfortunately the people in Punjab
are unableto exercise theirdemocratic rights.
Therefore, political process has to be re-
stored back and in this | call upon my friends
in different Akali factions and Akali groups
and tellthem that they have a very important
role to play. All other national political parties
are demanding restoration of the democratic
rights of the people. they are trying their best
to resume political activity in that State/As
you know, Sir, the House knows, the country
knows how left parties, the CPI (M) and the
CPlhave suffered very grievously. Howmany
of their comrades have been killed during
this movement which is still going on—I
won't call it a ‘movement’, but during the
Punjab problem that is going on? Now, they
are trying their best, but what is the role of the
Akalis in this case? Therefore, it is essential
that not only the national parties, but the
political parties which really mattered in
Punjab, should openly denounce the seces-
sionist and the separatist and the terrorist
activities that are going on in that part of our
country. And we have seen the result of the
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last election. At the moment | am not going
into the details as to whether there was a
completely free and fair election there be-
cause we know that the previous govern-
ment, although they arranged for holding the
Lok Sabha election, but they did not arrange
to hold the Assembly election because they
thought that in the Lok Sabha election by
being soft to the terrorists, those who are
indulging in violence, they would be able to
have some political advantage in the elec-
tion result which has not come for them
either. Today as a result of the election, what
do we find? Mr. Simranjit Singh Mann, for
non-issues heis not participating even inthe
highest democratic forum in this country,
namely, this House. I callit a non-issue so far
as the length of his sword cannot be an
important issue. When a part of our country
is in such aturmoil, in such adifficult situation
it is passing through, the length of a sword
cannot be an issue on the basis of which an
elected Member of this House would refuse
to participate in that, and it is extremely
unfortunate and we cannot but strongly ob-
ject to his statement asking for plebiscite in
Punjab, he is saying that in the case of war
with Pakistan the Sikhs will not participate in
that. These are dangerous sentiments,
dangerous slogans. It will not help in the
restoration of the situation in Punjab, it will
not bring back those handtul of people who
are trying to create destabilisation there,
create difficulties there, killing innocent
people there, those who were wrong and
had gone astray will not be brought back into
the mainstream if such types of statements
are issued by an elected Member of Parlia-
ment. Therefore,/fwhat we feel is that it is
essential that along with the strongest pos-
sible administrative action, political process
must be revived so that the democratic proc-
ess is restored and a popular Government is
elected there.

Sir, | cannot say the situation has im-
Proved. We have seen what has happened

“in Abohar; we have seen what has hap-

pened in Batala and in Pathankot. These are
very serious situations that we are still wit-
nessing. Constant attempts are also made
to communalise the situation. The greatest
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bond cf fraternity between the Hindus and
the Sikhs in Punjab, which has been a model
for communal friendship and communal
harmony throughout the country, is being
deliberately attempted to be spoiled by a
handful of people by creating division among
the Hindus and the Sikhs who have re-
mained, remain and, | am sure, will always
remain as brothers in Punjab and in the rest
of the country. We have seen the nefarious
attempts for extortion of money. We have
seen how kidnappings are taking place and
as a result of which a situation is being
created as if a section of the people are
forced to even migrate from Punjab. If a
member of any particular community has to
come out of Punjab, it will be serious, dan-
gerous and a most unfortunate situation for
this country. Therefore, it 1s essential that
communal harmony has to be maintained;
the great bonds of fraternity between the
different communities has to be againbrought
back in full play.

16.11 hrs.

[SHRI VAKKOM PURUSHOTHAMAN—in
the Chain

Sir, we have seen how attempts are
made to complicate the problems by indulg-
ing in acts of bomb explosions in Delhi and
other places. It is a very serious matter. |
believe that these terrorists are becoming
desperate now because it is the greatest
glory of this country that a vast majority of the
people of Punjab desire peace. They are
against terrorism; they are against separa-
tism. and they are against these types of
brutalities which are being committed. We
are against fake encounters; our party has
repeatedly said that. There has 10 be, no
occasion of any excess so far as administra-
tive action is concerned. But action hastobe
taken against those who are indulging in
ruthless killings of innocent people. We do
not advocate thatthe people shouldbedriven
out of this country as Mr. Sathe has said.
That is no solution.
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SHRI VASANT SATHE: | have never
said that. | have not said that the people have
to be driven out. | have said those who do not
believe in the Constitution of India, those
who are terrorists and those who want to
resort to violence to get their demand of
secession are not Indian citizens and must
be thrown out. This is what | have said. Why
do you generalise? Do not put wrong words
in my mouth as a bad lawyer.

SHRISOMNATH CHATTERJEE: Very
well; he said that terrorists should be driven
out and should be asked to go out of Punjab
as if making a statement from here. This is
not the point. The point is, we have to alien-
ate those people, who are indulging in vio-
lence, from the rest of the people who want
peace. That can only be done by political
action; it has to be backed up by administra-
tive action and there is no doubt about it. We
have to make endeavours to bring them
back to the mainstream and we should not
alienate them further and further. The State
of Punjab has been in the forefront of our
agricultural production and a granary for
India. The farmers in Punjab have set re-
peatedly example for the rest of India to
follow. In spite of so many difficulties they are
having, in spite of uncertain law and order
situation that is there, they are maintaining
their tempo of production, if not improving it
more and more. They are maintaining the
industrial production also. These are ex-
amples for the rest of the country.

But even then, there are economic
problems; there are problems of unemploy-
ment, problems of social tension, problems
of economic disparities. Therefore, | call
uponthe Governmentthat these are the very
important issues which must be looked into
and you have to see and try to identify the
problems, the issues which are keeping the
people away from the mainstream. Why is a
section of young people somewhat alien-
ated from us, with the rest of the country?
You have to find that out and you have to
remove the causes of alienation because
youths are the {uture of this country. They
will provide leadership not only to Punjab but
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10 the rest of India also. Therefore, why this
is happening, you should find out. We know
the deliberate action on the part of Pakistan
Government, how they are trying to keep
these activitiesCSo faras Pakistan role inthe-
matter is concerned, we cannot but strongly.’
condemn this. How they are encouragin
the terrorists, how they are running trainin
camps—this is all we have come to know.
We have to make it clear to Pakistan that we,
shall not tolerate it; we shall never allow any
part of our country to be their playground,
whatever may be the price that we have to
pay in that connection. Some steps have tg
be taken.

As | said, we will be very happy if the
situation becomes normal and elections are
held in a free and fair manner, which is our
objective. Buttoday | do not understand how
the Congress Party can say now and ex-
press their reservations now. “No, you can-
not hold elections In six months™. | do not
want to say that elections cannot be held in
six months.

PROF. N.G. RANGA (Guntur): He has
taken care to say that that was his personal
view. lt is not the Party view.

SHRI SOMNATH CHATTERJEE: One
of the speakersfromthe Congress Party has
expressed his personal view that the elec-
tions according to him, cannot be held in six
months and the President’s rule should be
extended. He was earlier the Minister of
State for Home Affars! That was his per-
sonal view. | do not know whether Mr. Sathe
has also expressed his personal view or not.
He is bound by the Party whip or his Party
has decided or not, | do not know. That is not
the point.

The point is, does the Congress Party
realise even today that for no fault of the
Government, it is not possible to hold the
elections within the next six months? Do they
realise it or do they not realise it?

SHRI VASANT SATHE: What is your
suggestion? How long will you go on running
with the here and hunting the head, having
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the confused thinking and contradicting
yourself? How long will you do this?

SHRI SOMNATH CHATTERJEE: ltis
good to have some humorous interludes, to
learn about clear thinking, clear expression
from Shri Vasant Sathe, which is itself a
news! This humorous interlude is some-
times good.

The point is, we want early restoration of
popular rule in the State. That is our objec-
tive. The question is, for that we want elec-
tions should be held. But elections notin the
name only but elections have tobe held in a
free and fair manner, in a peaceful atmos-
phere. When the vast majority of the people
of Punjab do want peaceful solution, do
desire peace and only a handful of people
are trying to create disturbances, all-out
endeavour shou!d be made by the Govern-
ment to stick to the time-table that within six
months, the elections are held. But in spite of
this, it the situation does not improve, then at
that time appropriate action has to be taken.
Butwe do notwant to give animpression that
itcannot be held so that it may notencourage
some sections of the people there to go on
continuing their acts of degradation.

This country has to face many of the
actions, many of the problems which have
been created by the inaction and wrong
action and anti-people action of the Con-
gress Government. This is one of those
problems which is a major problem of this
country but this Government has to make
attempts to solve it. With the support of the
Congress, very well, even without the sup-
port if they do not support, and even if they
oppose, in spite of them, this Government
must endeavour along with the people of the
country and other paolitical parties, to soive
the problem of Punjab and, | am sure, we will
succeed.

[English]

MR. CHAIRMAN: Shrimati Geeta
Mukherjee.
SHRIMATI GEETA MUKHERJEE: |

have not much time at my disposal. Ibelieve.
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[Translation ]

SHRI DAU DAYAL JOSHI (Kota): Mr.
Chairman, Sir, an assurance was given this
morningthat a statement willbe made on the
Bharuch affair in this House today. | want a
clarification whether that statement will be
made today. The hon. Minister of Parliamen-
tary Affairs is not here but the hon. Home
Minister is present. Please clarity whether
he will make the statement today. it would be
a good thing if the statement is made today
because the entire country is deeply con-
cerned over this matter. More than 5 lakh
citizens of this country have come here to-
day. All of them are quite concerned about
this. | request you to kindly clarify whether
the statement will be made today... (/nter-
ruptions)...

SHRI KALKA DAS (KAROL Bagh): M..
Speaker, Sir, the hon. Member has raised a
very important question.

[English]

MR. CHAIRMAN: | cannot force the
hon. Minister to say anything.

[ Translation ]

SHRIKALKA DAS: This morning it was
said that a statement will be made today.
What happened to that statement?

[English)

MR. CHAIRMAN: Atthe earliest. Thatis
all. What can | say? Shrimati Geeta Mukher-
jee.

....{Interruptions)....
MR. CHAIRMAN: Order.
[ Translation ]

SHRI KALKA DAS: But this is very
important. Perhaps he does not know that
this is more important. This may become
another Punjab. People are being killed there
and children have been massacred. Trains
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are being looted. Many more such incidents
are occurring there... (Interruptions)...

[English}

MR. CHAIRMAN: The hon. Minister
has to decide. ! am not the person to decide.
I am not competent to ask the hon. Minister
to make a statement. If the hon. Minister
wants, he can make a statement.

[Transiation ]

SHRI DAU DAYAL JOSH!: An assur-
ance was given in the House to this effect.

[English]

MR. CHAIRMAN: Whatever is said
without the permission of the Chair, will not
be recorded.

[Translation ]

SHRIKALKA DAS: Itis regrettable that
such an important matter will not be re-
corded. Isthat what you want? Pro-Pakistani
slogans are being raised andtrains are being
looted there.

{English]

MR. CHAIRMAN: You must get the
permission of the Chair, | told you.

[Translation ]

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): A
statement will be made today after the de-
bate on Punjab.

(English]

MR. CHAIRMAN: The hon. Minister
has to decide.

[ Translation }
SHRI KALKA DAS: Thank you.

MR. CHAIRMAN: Shrimati Geeta
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Mukherjee. Four minutes.

SHRIMATI GEETA MUKHERJEE
(Panskura): No. | cannot and | do not think
the role of our Party in Punjab do deserve
that. But since the time is short, despite all
provocations from this side or from the other
side, | shall not ga into the past about which
we have very bitter experience. Even then |
shall try to concentrate on the present situ-
ation, because that is the most important
thing with regard to Punjab.

Now, Sir, we support this Resolution
though not very happily because none of us
wantsthatthe democratic rights of the people
are notexercised intime. But we were forced
to do this. This is a fact. As tar as my party’s
stand is concerned. we want the situation to
improve so that the people can act in a way
and free and fair elections can be held after
six months.

| shall now come straight to the point.
What is the situation prevailing there today?
In that situation, what role can be played by
whom? What would be the result? As far as
| am concerned, 1 will remind the House—
probably Mr. Chairman, you might have been
there—that during the last debate on the
Constitution (Amendment) Bill regarding
Punjab, | gave a whole package of positive
proposal. | do not know whether Mufti Saheb
couldgointo that. If he has not goneinto that,
I would request him to go through once more
because all my suggestions were absolutely
positive.

Ishall now come to the present situation
prevailing there. The point is that after six
months, elections are to be held. But what is
the situation prevailing in Punjab today? In
the initial stages itself, | appeal to all political
parties here to be serious and not to play with
fire by any chance and do their best to
improve the situation in Punjab, without which
the nation will be in trouble. | appeal to all
political parties without any differentiation in
this regard. | also appeal io the Government
to very seriously ponder over whether they
have to increase their pace in a much more
faster manner so that the situation can be
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improved to the extent desired. | will very
briefly give my own observations about the
situation there. It goes without saying that
my Party is not the Congress Party. So, my
observations are the observation of the
Communist Party of India and for that matter
also the Left as a whole. We are very much
concerned about the situation. Let us see
what is the situation prevailing there. As far
as terrorism is concerned, the situation has
deteriorated. There were brutal massacres
in Abohar, Batala and Pathankot. There is
increasing use of bomb explosion. There are
several attempts to blow up trains in a bid to
provoke Hindu-Sikh clashes and further ter-
rorise the people. These things are much in
evidence. It was only a few days’ ago. The
situation is very serious today. In this situ-
ation, who is doing what? Without being
inimical to anybody, | would try to express
my ideas. Firstly, | must say thatthose voters
who voted for Simranjit Singh Mann-ji proba-
bly were thinking that he would go into the
parliamentary process and solve the situ-
ation. But that hope has been betrayed by
Simranijit Singh Mann-ji. Let me be categori-
cal about it. | fully support the contention of
Shri Somnath Chatterjee. He said that Shri
Mann is making the kirpan as an issue and
so that he has not come here. That is not the
only thing. He has also gone further and
demanded plebiscite about Punjab. So, this
cannot be forgotten by any one of us here.
There should not be any attempt to make
clandestine arrangements withthem, aswas
done earlier. As I said earlier, Iwill notgointo
the past. This must not be done in future
also.

SHRICHITTA BASU Barasat): Please
tell in the past also who were in clandestine
arrangement with them.

SHRIMATI GEETA MUKHERJEE: |
have pledged that | would not go into the past
details. If anybody want to know about it, |
would like to say one thing i.e. everybody
knows about it. This is the situation with the
Mann Group and other two Akali Groups
among them, the Longowal Group used to at
least protest against the terrorists acts. | am
sorry, as yet, the Badal Group is to protest.
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That they have not. We would like them to
really take up a different stand. But so long
as they do not, so long as the Badal Group
does not change its stance, it will be difficukt.
lurge uponthemtothink itover seriously and
change their stance.

Now coming to our friends on the oppo-
sition, as far as they are concerned, apart
from the past, | am sorry to state that the
central leadership of the Congress s not
encouraging therir party in the State to come
in for a joint mobilisation against the terror-
ists. | believe, that they have to change s, if
they mean business and if they want to atone
for the past, because what Punjab needs
now is really an overall seriously united
campaign and really an upsurge against
these terrorists by the people. That must be
undertaken by everybody. Let our friends
search their minds and see if something
more can be done.

Then | come to the Government, be-
cause, after all, it i1s the Government who Is
to finally intervene with the help of all others
In this, iwould say that. iInthebeginning, they
thought that this Mann Group might help etc.
etc. | hope, they will shed those illusions. |
hope, they shouid I they still have, they
should not. They took some positive steps
which we definitely welcome, for example,
repeal of Article 159: release and rehabilita-
tion of army deserters; setting up of special
courts to try those involved in 1984 Delhi
riots etc. But | must say that these stands
alone are not at all sufficient for the situation
pre vailing. There, they have to take several
initiatives in severa! fields which | want to
illustrate now one by one.

First is the atitude the secessionists.
And | would intermittently remind that this 1s
not only inside Punjab. They have ramifica-
tions in Pakistan: they have ramifications in
U.K.: they have ramifications in USA. All
types of NRI secessionist sikhs are there.
That also must be remembered. it is a big
force to reckon with. No question of dilly-
dally or shilly-shally anywhere will do. it is
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also well-known that they have a sympathy
from ordinary sikhs. The ordinary sikhs must
be made to understand by the Government
by its action that they do differentiate be-
tween the ordinary sikh and the terrorists. On
the one hand, administrative measures
against the terrorists must not relax any-
where. That does not mean that the police
shouid arrest and make false allegations
against some people because that will only
provoke. But that does mean that you have
to give those palice officers something who
are trying to do it. Secondly... (Interruptions)

SHRISONTOSHMOHANDEYV (Tripura
West): Please look at the Speaker.

SHRIMATI GEETA MUKHERJEE:
Certainly, lwill look atthe Speaker. | can look
here. | can even look at you if you so like.

SHRI SOMNATH CHATTERJEE
(Bolpur): That is what he wants.

SHRIMATIGEETA MUKHERJEE: Yes,
we are good friends. We take tea together.

SHRISOMNATH CHATTERJEE: Heis
handsome also

SHRIMATI GEETA MUKHERJEE: |
being an old woman have no difficulty in
looking at anybody!

SHRI SOMNATH CHATTERJEE: Af-
fectionately of course. Shrimati Geeta
Mukherjee. Affectionately yes.

Coming back to the very serious situ-
ation that we are in, we want the Govern-
ment to take action. As | said, there should
be no laxity on the administrative front.

Firstly | say about the Sikh psyche.
About that we urge the Government to take
prompt action inimplementing the measures
announced since the all-party meeting at
Delhi in December 1989 to remove long-
standing grievances of the Sikhs and take
positive initiative for political solution. In this
they have done somathing; but certain other
things they know very well that they have not
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done. About the report on the Hindu-Sikh riot
in Delhi, you have to take action. It is still
pending.

Then comes the question of water and
the question of Chandigarh that | raised the
other day. These things have to be solved.
Everybody has to bother on it and Sathe
Saheb also has to bother on it because this
will depend on really serious national con-
sensus. All units of the political parties both
of Punjab and of Haryana have to speak in
the same voice if it is to be solved. That
cannot be shelved by anybody. Here, who-
wver takes a double standard, whether be-
longing to the ruling party or to the opposi-
tion, it must be understood that it will only be
a subterfuge. As far as our party is con-
cerned, fortunately our units are in unision.
Therefore 1 urge that these steps be taken
seriously.

Then comes the question of border
sealing with Pakistan. The question of bor-
der sealing has to be taken seriously be-
cause infiltration from Pakistan is already
taking place. lfthe border is nottotally sealed,
then we cannot keep off all those forces.
That activity has to be taken much more
seriously.

Then comes the question of national
consensus. The effort that you are making
must be more intensified. For example, the
promise of all-party advisory committee 1o
the Governor and a really broad-based griev-
ances redressal committee atthe State level
has notyet been put to action. That has to be
done. Whoever would be there, they would
cooperate. If somebody does notcooperate,
all-out efforts have to be made to bring him
in. But this has to be taken seriously. Be-
cause without the mobilisation of the people
of the State ot Punjab and without our total
solidarity with them, this problem cannot be
solved. That is the key to the situation.
Therefore | think this has to be taken very
seriously. So far as my knowledge goes, it
has not been taken till now as seriously as it
should be.

| must say, one good silver lining in the
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situation is that, despiie the Batala and other
incidents, no Hindu-Sikh riot took place in
Punjab. This is a strong point. This is also a
strong point that in Amritsar there was a
really very big rally for communal harmony
and national integration. But allthese strong
points are not being backed up as it should
be from different sides.

| particularly urge upon the Government
to re-examine their strategy and see if in this
direction there is anything which remains to
be done. Sir, | do not have much time. In
conclusion, | will say—as far as my own
party is concerned—that Istillhave the great-
est hope in the goodness of the people of
Punjab and in the great tradition that they
bear, the tradition of Bhagat Singh, the tradi-
tion of all religious leaders who have pleaded
for unity amongst different religious groups
and the traditions today set up by the com-
munities through their blood. | believe and
hope with the action of all concerned, in all
seriousness and sincerity, without trying to
have sabre-rattling for partisan interests, the
traditions will be upheld and Punjab will have
its proud place in the comity of our nationali-
ties in our great India. Let that situation be
created first. Then only, after six months, we
shall be in a position to go to the elections. |
hope the whole House will try for that. This is
my last submission.

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr. Chairman, Sir, this is not for the
first time that this issue has come up in this
House, during this Sessionitself. We all saw,
how the present Government decided to
tackle the issue with the very opening: we
saw on the television, on the national net-
work, a huge procession in an open jeep in
Amritsar, the blessings inthe Golden Temple
and the beginning of an open Government.

[English]
THE MINISTER OF HOME AFFAIRS
(SHRIMUFTIMOHAMMAD SAYEED): The

newspapers have already commented on it
so why repeat it time and again.

SHRI P.R. KUMARAMANGALAM: We
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are coming to history. Do you want me to
forget? You are not willing to forget our forty
years. You want to pick something which is
somewhere in one corner and throw it on our
tace. You have just practised to do it and you
are not willing even to say how you started.
(Interruptions) Unfortunately, that was the
first and | think the last act that they could
indulge in at that time. Thereafter we found
the situation not improving, but deteriorating
at a very fast pace. We saw the Batala,
Amritsar incident, the matter which this House
took note of with serious concern. it was
serious enough for us to bring to the notice of
this House by an Adjournment Motion. The
fact is that today terrorism is attempting to
give a communal turn to their terrorist in-
trigues. As many other Members of this
House have already, it i1s fortunate today that
in Punjab as of yet, the communal angle has
not taken a serious turn. But serious at-
tempts are still being made to give it a
communal colour. Let us not forget that they
have not laid down their sword. on this angle
off their control. But what surprises me is, we
heard a statement of the hon. Minister for
External Affairstoday morning on hisdiscus-
sion with the Foreign Minister of Pakistan in
New York. The emphasis was more on
Kashmir and if | recoflected rightly, almost
nothing on Punjab. Has he forgotten or has
the Government forgotten that? (Interrup-
tions) Sir, | would like to repeat that My
friend is saying something: he is not hearing
my words carefully. | said ‘emphasis’.

SHRI CHITTA BASU (Barasat): You
are free to have your own view.

SHRI P.R. KUMARAMANGALAM:
Then, will you allow me to speak or shall |
yield and allow you to speak? They are
seniors, unfortunately or fortunately. They
are persons who can handle us, but it is not
fair.

[ Translation)

SHRIMATISUBHASHINI AL! (Kanpur):
Be considerate.
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SHRIP.R. KUMARAMANGALAM: You
should also be considerate.

[English]

They believe in interrupting, unfortu-
nately. (/nterruptions) Mr. Chairman, Sir, if |
may continue, with your permission, the fact
is that even the Punjab terrorists today are
being trained and armed across the border.
It | recollect, very strong steps were taken
when our party was in Government to seal
the borders in such a manner that the inflow
of ‘'weapons and the inflow and outflow of
personnel for training and trained personnel
reduced and reduced drastically. But unfor-
tunately, the sense of openness and the
sense of blind trust of persons of dubious
ideology and commitment has landed up the
whole nation in a situation where you are
seeing the free flow of weapons and the to-
and-fro of terrorists being trained and re-
trained fortheir actions in Punjab. The number
of deaths will soon reach records which
could enter maybe, as | said earlier, the
Gumnness Book of World records. | would like
to draw the attention of the Home Minister
though, 1 think, 1 am failing very desperately.
lunderstand his situation. But itis a matter of
72 deaths a month on an average. Five
months, they say, is not enoughtime to solve
these major problems. Their partners-in-
progress, as we call them, or crutches, as
sometimes they are called, say, five months
Is very little time. it may be so. Maybe five
months is not enough to convert a totally
difficult situation into a totally even well-
balanced State. But what was the position?
In November, 1989, they, who are today the
ruling party, were demanding elections in
Punjab. That situation has today changed to
what? They are saying that they want six
months more for President’s rule. So, what
has happened? The situation has deterio-
rated. That is the real situation. (/nterrup-
tions) Five months are not enough, accord-
ing to them. But are five months not enough
at least to handle this praoblem where extor-
tion of money is taking place at gun-point,
where we find terrorists black-ailing even
smallbusinessmen and extorting money from
them? That is a law and order situation. Why
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are we not able to even tackle that? Do they
need five months more for thatorten months
more for that, we would like to know. There
are issues which are solvable in five days.
The whole point is: 'Do you have the will? Do
you have the intention?’ Onone side, we find
that they had said that their ally is Mr. Mann,
who is a Member of Parliament, a colleague
of ours, though he has not yet taken oath on
the ground of his kirpan being too long. But
the issue is that that ally—who, they said,
swears by the Constitution, is willing to abide
by the Constitution, who is that last bastion of
Punjab, who will ensure that Punjab remains
a part of India,—is today saying that he
wants plebiscite in Punjab.

Unfortunately, Madam Geeta Mukher-
jee, who was speaking before me, had raised
a question and said that the central leader-
ship of my party is nottaking enough steps to
encourage joint mobilisation against the
terrorists. | would like to remind her that on
the April-13 rally issue, somebody said, “They
would not paricipate, if we participated.”
And they all felt. it is befter, we do not
participate and ‘socmebody’ participates. I do
not have to even name that ‘somebody’
because today they are calling that ‘some-
body’ as an unfortunate, ungrateful, etc,,
because he gave a call for plebiscite. They
have got a very short memory. | am talking of
13 April, 1990 and today where are we. We
are not very far away. We have just gone into
May. Mr. Chairman. Sir, not only that. | want
to make it clear, on behalf of my party { would
like to make it clear, we were the one who
requested for a joint action. We want joint
action. We are fully convinced that unless
there is a joint action, problem cannot be
solved. But we don't want to talk with our
tongue in our cheek or have the left hand not
knowing what the right hand is doing.

You had a public rally in Amritsar. Take
it for argument sake. that we are not welcom-
ing it directly. Is it not a fact that your allies
screamed and threw anger. frustration and
other forms of terminology known to them at
us? Have they not thrown allegations—left,
right and Centre—without any basis? They
used that platform to train their guns on the
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Congress party and blamed us for all the
evils. Soon we will hear that we have be-
come the terrorists, the way things are going
on! All this is done to cover up their own
inactions. Mr. Chairman, Sir, and then we
are told, oh we are not encouraging the joint
action. What do they want us to do? Do they
want us to lie at their feet and get kicks every
now andthen? That would be what they want
us to do. Joint action means a joint policy.
Joint action means a joint approach. Let us
be very clear that before a joint action there
has to be some consultations and there has
to be an honcurable alliance and joint re-
spect also. Cooperation does not come aut
of pleasure.

Mr. Chairman, Sir, we wish to make it
very clearthatthe issueis notsimple. Onone
side there is a law and order problem and on
the other side is the intellectual problem; the
problem is of politics, of economic angles
and the problem is both of religious and
communal nature. What is today necessary
is to ensure that no religious discourse, no
religious action should even be allowed to
border even on the political avenues. Unless
you separate religion from politics, you will
never be able to solve the problem in Punjab
because it is in the garb of religion that
terrorism is unfortunately hiding. We are all
aware that even now in the Gurudwaras you
can find terrorists. We know that even now
terrorists use gurudwaras as their hide outs.
We also know that there are many people
who have standing in the religious arena—
especially among Sikhs—not only sympa-
thise but support and encourage terrorists.
What action are we taking to ensure that
those religious heads are curtailed in their
activities? Even more serious is that what
action are we taking to ensure that proces-
sions taken out by other religions too—other
retigion also have functions which are festive
in nature—are run peacefully? A stage has
reached in Punjab where no other religious
sector would dare to take out a procession
out of fear of retaliation by the terrorists. An
atmosphere of insecurity has been set 10
such an extent that irrespective of whether
they belong to minority or majority, to this
religion or that religion, unless they have the
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blessings and have got the protection of
terrorists, they cannot have a procession.

Sir, another very important issue, which
has to be brought to the notice of this House,
is that we have been just now pulled up—I
would like to say pulled up because the
language that was used at best can be said
pulled up—for saying that once Barnala was
good and later he had failed. So, we should
never tell truth. When Barnala handled Punjab
inamannerthatpeacecould cometo Punjab,
yes, in the President’s Address he was
praised. Maybe there is a saying, do not
praise too much, sometimes it goes to the
head and they become careless. But what
was important was that the team which was
n Government at that time could not carry,
they failed, we found that the civil administra-
tion had broken down, we saw that the
terronists were running the administration, at
that time it was the need of the hour and we
said, it was wrong. It is wrong to call a spade
aspade? Or justbecause atone time we had
said that he had done something right, we
should never say that he had done some-
thing else wrong. | wonder! Anyway, maybe
the senior politicians know better than t know
and they feel that we should not call a spade
aspade and if we made an error, it should not
have been corrected too.

The issue is not whatis the legacy which
you have brought on to yourself or which you
have inherited. The issue today is that you
have come tothis House asking for an exten-
sion of six months from the 11th May this
year for continuing President’'s rule. You
have brought a Resolution before this House.
We would only like to know: Is it going to be
the last attempt or would there be one more?
It it our sincere hope and our sincere wish
that this would be the last. We want to have
democracy returned to Punjab. if youwantto
solve the problem, you must do it that way,
but { would join issue with Shri Somnath
Chatterjee, in saying that we do not want any
election which is only for name’s sake. We
do not want to have a situation where you
have the terrorists holding sten guns on the
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head of every voter and getting elected en

masse and thereafter having an Assembly

which is nothing but a sham to the very word

democracy.

We are not opposing at the moment this
particular Resolution, because when the
Constitution amendment was brought, we
made ourpointclear. Inthe Rajya Sabha, we
said that we were not agreeable to one year,
we wanted it only six months, because we
want elections to come to Punjab, we want
democracy to return to Punjab. We wish to
make it amply clear that if the Government
continues to be inactive, svasive and unable
to come to a decision how to even tackle
minor issues of law and order, then our
hopes and wishes may be shattered. In that
event, it may be very difficult for us to extend
blind support to you on these issues.

We also have heard that it is no fault of
the Government that elections cannot be
held in six months. | beg to ditfer. If elections
cannot be held, it cannot be but the fault of
this Government. In November 1989 you
yourself have gone on record in the interna-
tional, national and regional pressto say that
elections can be held in Punjab. Many of
you, definitely the ruling party and the sup-
porting parties also have said that. | would
like to say that today you have gone on
record to say that elections cannot be held
as on date, you need six months time. Let us
notreach a stage, and I hope and pray we do
not reach that stage, where you will come
back to us and tell us that even now you are
not able to handle the situation, where you
can have free and fair elections.

{ would end by stating that you have our
full cooperation and not just cooperation in
words. But if two people have to be partners
in solving a problem, which is basic, then
both of us must know how to give respect to
each other.

SHRI KALKA DAS (Karol Bagh): Mr.
Chairman, Sir, | am of the view that there
should not be President’s Rule in any State
in the country. | feel that in a democratic
country the Government should be elected
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by the people. But the situation in Punjab is
such that it will not be possible to hold fair
elections over there. So | favour President’s
Rule for ancther six months in Puniab. Punjab
is a symbol of the country’s chivalry and the
farmers and soldiers of Punjab have earned
a good name for themselves throughout the
world. This State, which is the pnde of the
nation, is in the throes of a crisis brought
about by some tfaulty policies of the Govern-
ment.

17.01 hrs.
[MR. DEPUTY SPEAKER in the Chain

All this led to terrorism and the subsequent
danger to the unity and integrity of the coun-
try. Just now my colleague Shri Sontosh
Mohan Dev said that some people are ob-
sessed with the deeds of the previous Gov-
ernment and they want to discuss it anytime.
This is not true. There is no question of their
ghost haunting us when the Congress (l) is
still very much alive. We are not interested in
talking about them. If they continue with their
policies a time will come when nobody will
speak of them.

SHRI VASANT SATHE: It is not an
obsession with the Congress (I} but with the
events over the last 40 years.

SHRI KALKA DAS: While speaking
Shri Vasant Sathe defined what is meant by
Sikh and a Khalsa. | want to ask my hoa.
colleagues as to who is responsible for the
present situation in Punjab. When we taik of
responsibility they say that we are obsessed
with the 40 years old rule. When we plan the
future it is essential 1o analyse history and
whatever has happened in the past.

MR. DEPUTY-SPEAKER: Shri Kalka
Das, | have been informed that the hon.
Minister will make his statement at 6.00 p.m.

SHRI KALKA DAS: | was told that our
party was allotted 27 minutes. | have spoken
for 9 minutes so 18 minutes are still left. |
shalldo as you say. | can even conclude now
if you wish.
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MR. DEPUTY-SPEAKER: There are
others waiting to speak. Please come to the
point.

SHRI KALKA DAS: | am coming fo the
point. Whenever | speak you come and
occupy the chair.

MR. DEPUTY SPEAKER: Only then
you come on the right track. Every hon.
Member is responsible for his words in the
House because the speeches are recorded.

SHRIKALKA DAS: Sir, | will finish very
quickly. Whenwe look atthe history of Punjab,
we find that things were not taken seriously
and gradually they became complex which
in turn led to terrorism. This terrorism is a
product of the weakness of the previous
Government. My colleagues who are pres-
ent here will agree with me. Bhindranwale
who was behind the cult of terrorism was a
saint to many. When the questicn of dealing
with terrorism and Bhindranwale came up
here, the Government said that as it con-
cerns Punjab, the State Government will
deal with Bhindranwale. Bhindranwale chal-
lenged the Centre that he will come to Delhi
and even then the Government cannot do
anything. He came to Delhi and moved
around the city with well-armed bodyguards.
He visited the jail also and there he was
treated like a V.I.P. The morale of the youth
of Punjab got a boost when they saw that
Bhindranwale had greater power and influ-
ence than the Centre. This further encour-
aged terrorism. The then Government did
not even take note of this. Some students
who were indulging interrorist activities were
apprehended and later released. The re-
purcussions of the weak and faulty policy of
the previous Government are being felt now.
People are deeply concerned overthe Punjab
problem. The Punjab problem was created
to get votes in the elections. When the time
came for elections in 1984 the Punjab Ac-
cord was signed with Shri Longowal. The
Accord promised peace in Punjab and the
people believed it. In fact it brought a sense
of hope in the public that if the Government
says like that then peace may be restoredin
Punjab. But the repurcussions were cven
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move frightening. Elections were held and
the Congress (l) won with a massive man-
date. In one stroke the masses of this coun-
try absolved the Congress (l) of all the alle-
gations. But what happened? All the efforts
proved futile because terrorism got further
encouragement. Punjab began to suffer.
Today Punjab is in the grip of terrorism. This
is the result of the previous Government’s
weak policy. The policy adopted to win the
elections created a situation which constantly
threats the breaking of Punjab from india.
This is a reality.

Just now my hon. colleague said that
one good sign is that no communal riots
have occurred there. A handful of people are
encouraging terrorism by misguiding young-
sters and weaning them away from the na-
tional mainstream. | think all this is being
done to disintegrate the country.

| fully agree with hon. Shri Sathe that it
will not be the buliet that wili clinch the issue
in this country. A democracy cannot survive
if the gun dominates. The medium of democ-
racy is dialogue.

The anti-national elements can at no
cost be spared. The persons, who talk of
separatism, who speak the language of the
bullet and try to disintegrate the nation, are
anti-national elements and there is a differ-
ent way to deal with them. We should not be
friendly or lenient to nati-national elements
or adopt a soft approach in dealing with
them. The anti-national elaments deserve a
totally different treatment and | do not hesi-
tate to say that those who talk of dealing with
them softly or sparing them are themselves
anti-nationals. The previous Government had
adopted this approach. Had this problem
been tackled firmly and with an iron hand
and politics of votes had not been kept in
mind, | dare say that the situation would not
have deteriorated to such an extent. | agree
that this is a national problem. Terrorism
which is raising its ugly head in a bid to
separate a part of our country from the rast
of the nation has now become a national
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problem, and it should not be politicised. In
this regard all of us should rise above party
politics irrespective of the party to which we
belong and unitedly work for the progress
and development of our country. if terrorism
continues, there would be no development
in the country. Therefore, it is the moral duty
of all the parties to stand united and make
concerted efforts to work out a solution to
this problem. Just now, my friend Shri
Kumaramangalam said that we all stood by
each other but we should be given equal
respect as well. This is true but to my mind
there can be no respect and honour greater
than making sure that our nation stands
untied and integrated, free from the virus of
terrorism and nobody dares to disintegrate
the country. 1 think that imposing President’s
rule in any parfof the country is not a sign of
heatthy democracy. | wish that President’s
rule is lifted in Punjab as soon as possible
and elections held there but elections can be
held only when the conditions are normal for
holding free and fair elections, in which the
people can exercise their franchise without
fear or favour. If they give in to terrorism or
coercion, that will not be democracy. The
situation in Punjab today is that if elections
are held there now, they will not be fair and
impartial. Therefore, | would like to submit
thatthere is no sense in conducting elections
there since they would not be impartial and
fair in the present situation.

I hope that with the cooperation of alithe
parties, particularly Congress (1), we will be
able to solve this problem in the near future
and fair elections would be held there. There-
fore, | support and deem it desirable to
extend President’s Rule there for another six
months. We pray that the situation may
become normal so that the people could cast
their votes fairly and impartially and revive
the democratic process by installing the
Government of the peoole, of their elected
representatives who could provide relief to
the people. | once again appeal to all the
political parties not to politicise the issue or
try to gain political mileage out of it but
instead work unitedly and sincerely to nip
terrorism in the bid. The day ‘s not far when
we can initiate democratic process in Punjab.
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[English]

SHRI CHITTA BASU (Barasat): Mr.
Deputy-Speaker, Sir,| rise to support this
Statutory Resolution.| support this Statutory
Resolution because my Party and myself
are conscious of the stakes involved in the
Punjab problem today.

Since my time is very limited, | will not
answer some of the questions raised by the
hon. Members on my right.

The Statutory Resolution seeks to ex-
tend the Presidents, Rule for another six
months in Punjab. | am one of those who do
not like extension of President’s Rule on any
plea in any part of the country, not to speak
of Punjab. But it is to be remembered that
this extension has been enabled by a unique
Amendment of the Constitution of aur coun-
try itself. Otherwise, there was a ceiling for
the period of President’s Rule and in view of
this fact, L think, the congress Party deserves
congratulations. They did realise the stakes
involved in Punjab today. Therefore, the
Constitution Amendment Act enables the
extension of President's rule in Punjab. But
| hope and think, everybody in this House
agrees thatthere should be nofurther exten-
sion beyond this present extension. There-
fore. on that basis, the Government should
proceed. Some hon. Members have ex-
pressed their apprehension that there will be
anaother attempt to further extend the period
of President's Rule. The Government shouid
make it completely clear to this House that
they proceed on the basis that there should
be election beforethe expiry of the six months’
time.

Sir, the extension of President’s Rule is
not the solution to the Punjab problem. It is
merely a means to an end, and ‘end’ in this
case, everybody appreciates is to restore a
political process, a democratic process in
Punjab. Once the democratic process is
initiated in Punjab, a political solution can be
worked out. For that purpase, the political
and democratic process is to be initiated as
quickly as possible. Now the political solu-
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tion to the problem can be worked out once
the popular Government is established in
Punjab. And for that popular Government to
be elected, the election mustbe fair and free.
Any election, particularly in the case Punjab,
needs aclear-cut political platform. if there is
no clear-cut political platform, | think, even
after having an election in Punjab, the prob-
lem may not be solved; rather the problem
may get further complicated. | hope you can
understand, all of you can understand, the
complexities that may arise even after the
election if the election is not based on the
basis of the clear-cut political platform. To
achieve or to evolve the political platform,
what is needed is realignment of political
forces and social forces in Punjab. For that,
a sharp polarisation of political and social
forces, polarisation on the basis of a single
criteria, is needed today. And that criteria is
loyalty to the Constitution of the country,
unflinching, unswerving commitment to the
indivisibility of the country and unity and
integrity of the country. This is the sole and
only criteria for sharply polarising political
and social forces in Punjab. That means, on
the one camp let us try to mobilise the people
who wantthe indivisibility of India’s unity and
on the other camp let them choose who do
not want the unity and integrity of the coun-
try, who speak for secessionism, separatism
and other reactionary forces. And with this
object the polarisation is to be found.

in this background I also want to draw
the attention of the Government to some
very disquietingly negative developments in
Punjab. Oneis the role of Mr. Simranijit Singh
Mann. He is the Rt. Hon’ble Member of this
House.

SHRI Y.S. MAHAJAN (Jalgaon): He
has not yet taken the oath.

SHRI CHITTA BASU: Let us assume
so; why are you grudging?

it would have been better had he been
present here and expressed his viewpoint.
instead of expressing his point of view, why
is he avoiding Parliament which is the high-
est democratic forum in our country? | find
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that he spoke in Talwandi Sabo very recently
and | only quote two sentences of him:

“We will not live under the present set
up and we do not accept your Consti-
tution.”

And he claims that he had given this in
writing to the Prime Minister of the country. |
only again like to quote two sentences from
another speech of him:

“The war (means India and Pakistan
conflict) in fought, would be meant to
suppress the aspirations of the Sikhs
and the people of Jammu & Kashmir.
For what cause should we support the
Government for this useless war.”

Is it not very clear? Does it require any further
explanation that the war against Pakistan if
needed—we do not want a war against
Pakistan; let it be clear—if it is ultimately
forced on us, if it is ultimately imposed on us
by the military clique of Pakistan, he says
that this war would be a war not for the
protection, not for the indivisibilty of the
country, not for the unity and integrity of the
country but the says that it will be a war to
suppress the hopes and aspirations of the
Sikhs. Can we think that the Sikhs are not
part of India: they are not Indian citizens?
They are very much part of our country They
are a valient section of our people about
whom we have got many praises to make
here and outside and we shall be doing.
Therefore, it is a very dangerous trend. And
again he seeks to link Jammu & Kashmir and
Punjab. Naturally it will ultimately be linked
with ULFA, NSCN and other secessionist
forces in our country. Is it not proper for the
Government to visualise these things? It is
not merely a question of Punjab, it is not
merely a question of Mr. Simaranijit Singh
Mann but it is a question of interlinking of all
the forces which are for secssionism, divi-
siveness for separatism and to weaken the
unity and integrity of the country. Therefore,
Sir, | also share the apprehension that there
are opportunistic moves—there might be
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and there ware—to have some kind of elec-
toral adjustments, electoral understanding
with this kind of forces and it is now time for
everyone of us to understand that any kind of
compromise with this kind of forces would be
dangerous, disastrous for the country and
that will be unpatriotic if you allow me to say.
Therefore, having this view in mind, within
six months we have to create a palitical
environment in Punjab wherein there will be
an election, and election on the basis of a
clear cut political platform, which further
strengthens the unity of the country and not
further weakens or encourages or strength-
ens or enhances the force. of secessionism
in our country.

[Translation)

SHRI HARBHAJAN LAKHA (Phillaur):
Mr. Deputy Speaker, Sir, | am gratefulto you
for giving me an opportunity to speak for the
people of Punjab who have been deprived of
democratic rights since 11th May, 1987. The
Gurus and religious leaders there have
preached and struggled hard to break the
shackles of casteism and other social evils.
Gurdwara s a religious place where brother-
hood is preached. The foundation stone of
Gurdwara Darbar Sahib was laid by Miyan
Mir, a-Muslim for the sake of brotherhood
and the Government of this country strafed
that Gurdwara in 1984,

Oursis the land of gurus, who laid down
their lives forthe sake of brothethood. These
gurus did not discriminate between the poor
and the untouchables but instead encour-
aged them by giving swords in their hands.
Among these, the names of downtrodden
Vichitra Singh General and Sangat Singh,
etc. are worth mentioning. But no Govern-
ment could produce such a General in the
last 42 years in this country. Itis enshrined in
Guru Granth Sahib that-

“Jo Kare vipran ki reet
Main na karoon unki parteet”

It means that | will never stand by a
person who talks in terms of Hinduism or
Brahminism. The Sikhs have protected and



529 Statutory Resolution

Approval of Continuance in Force
upheld the honour of this country by making
supreme sacrifices during the last 42 years.
The Sikhs who played a vital role in bringing
Independence to this country and have even
gone to the gallows during the freedom
struggle were burnt alive by putting tyres on
them in the riots which took place in 1984.
Hence their fight is for self-respect and
Government of this country is responsible
for the present situation.

Much has been said about Bhindranwale
here. He was arrested when he went to
Haryana to spread the message of brother-
hood. The congress Government arrested
him. At that time, he asked as to why has he
been arrested when he has not committed
any crime and if he has committed any crime
then why has been been released? A 20
year old boy Jograj Singh, the Lieutenant
General of the Liberation Force who was
killed in police encounter is called messiah
by the people of his area. About three lakh
people assembled on the occasion of his
‘Bhog Ceremony’ and they went to Kiratpur
for immersing his ashes there. One hundred
trucks loaded with people bid them farewell.
A college is being opened in his memory. He
may be terrorist for us but for the people, he
is aMessiah. His life took a new turn when he
went to a field to pick a watermelon when he
was only 14. The land-lord informed the
police that he had a pistol in his possession.
The police gave him and his family members
good thrashing and since then this gentle-
man took 1o arms to restore his honour.

The Punjab problem can be solved only
whenwe create a sense of confidence among
the people and carry out negotiations with
them who want to lead a respectable and
peaceful life and get rid of terrorism. Those
who talk of a bullet for bullet are doing so
because they have been alienated from the
society and they are craving for that love and
brotherhood.

Without taking toc much time | thank
you from the core of my heart for giving me
an opportunity to speak on this subject. So
far as elections are concerned, | would like to
say that the recent elections in which we
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were elected were free and fair and there
was not a single incident of booth capturing.
Therefore 1 urge upon you to hold elections
as early as possible and restore democracy
there. ltisonly after elections that the people
of Punjab can fight for their rights and live a
peacetul and honourable life. Peace should
be established in Punjab, which is buring
today, in order to pave way for its progress
and spreading the message of brotherhood.

| once again thank you for giving me an
opportunity to participate in this debate.

SHRI CHAND RAM (Hardoi): Mr. Dep-
uty Speaker, Sir, though | did not intend to
speak yet | think it would amount to shirking
of duty if | do not express my views in the
House in regard to the problem of Punjab
thathas beendiscussed heretime and again.

Prior to partition | studied in Lahore. In
1952, | became an M.L.A in Punjab, and
since then | have remained in direct and
close contact with the happenings there. |
feelthat this problem could have been solved
earfier but for the mishandling of the forces
who could be instrumental or helpful in for
solving it. | do not wantto blame any person.
| remember when one of the ministers came
to know about my meeting with Sant Bhin-
dranwale and Sant Longowal scheduled to
be held in the Golden Temple, my member-
ship of Rajya Sabha was terminated and the
problem that could have been solved or
brought on the verge of a solution obviously
remained as such. These facts have now
become history or are known to a handful of
people.

Mr. Deputy Speaker, Sir, | think Sant
Bhindranwale was never in favour of an
independent Khalistan but his ideas were
twisted in such a manner as if he supported
the movement of Khalistan. | remember the
speech of the head of Gurudwara Praband-
hak Committee Shri Gurcharan Singh Tohra
in Rajya Sabha. He had put forward 8-9
demands on behalf of Sikhs and said that the
problem of Sikhs in Punjab could be solved
if those demands were acceded to. At that
time some of our friends, who were in major-
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ity in the House, ridiculed his suggestions.
While speaking about it, Sardar Sujan Singh
who was a Member of the Rajya Sabha at
that time said: today we are ridiculing these
9-10demands butthe day is notfar whenthe
Government will be ready to offer more than
what is being demanded today butthe people
of Punjab will not accept. That speech must
be available in the records of Rajya Sabha.
There are many things that can be said in this
regard. Shri Bhargava was the Chief Minis-
ter of Punjab in 1952 when | became an
MLA. The Akali Party had then demanded
inclusion of four sub-castes of sikhs in Sched-
uled Castes. Thethen Home Minister Sardar
Patel conceded this demand and thus the
Mazhabi Sikhs and Ramgarhiyas were in-
cluded in the list of Scheduled Castes. But |
fail to understand why these problems were
allowed to be aggravated to such an extent
that our integrity is being challenged and
slogans of separatism are being raised.

| would like to suggest that there is a
need for constituting a parhamentary com-
mittee of both the Houses to review the
whole problem not only in a political perspec-
tive but also in the historical perspective and
their problems regarding water and electric-
ity etc. should also be considered. There
have been many accords and the accord
with Sant Longowal was one of them. |
understand that some people of Haryana
had some objections to the accord with Sant
Longowal. But even that accord has not
been implemented so far. | would like to
suggest that a committee should be consti-
tuted which should go into the background to
see how from inclusion of four castes gradu-
ally ademand for a separate Khalistan came
to the fore and who is responsible for it. | am
not a pessimist, | am an optimist. In My
opinion, even today if we make sincere ef-
forts in the right direction and hold discus-
sions with the concerned people, this issue
can be solved within the framework of our
Constitution. | believe that Members of Par-
liament should not escape from their duties.

I would like to suggest that the hon.
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Minister of Home Affairs should convene a

* meeting of persons who have been associ-

ated with Punjab and | hope that a solution
will definitely emerge to this problem which
has reached an extreme end. Officially, the
percentage of the Scheduled Castes in the
State is stated to be 27 per cent and they are
being ignored under the President’s rule. |
am sorry to point out that they have no
advisor. The senior .A.S. officers are being
posted at unimportant places. Actually, the
nercentage of Scheduled Castes in 33 per
cent and not 27 per cent as given in the
official statistics. One third of these people
are included in 45 per cent Hindu population.
I had written to the former Governor that |
had been a Cabinet Minister in Punjab and
the measures | had introduced at that time
should be considered for reintroduction. |
would like to submit to the hon. Minister of
Home affairs that sophisticated arms should
be given to the people in the villages includ-
ing the people belonging to the Scheduled
Castes so that they could fend off terrorism
themselves and thereby contribute in restor-
ing peace in Punjab instead of leaving it to
the police, armed forces and paramilitary
forces alone. The people in the villages
should be asked to prepare themselves to
fight terrorism and their morale should be
boosted. The terrorists are not from outside,
they are from within the villages and are
lured to join the ranks of terrorists.

With these words, | express my thanks
to you.

[English]

SHRI PYARE LAL HANDOO
(Anantnag): Mr. Deputy Speaker, Sir, | have
been since morning listeningtothe speeches
made on the Statutory Resoiution. In fact,
the very day we accepted the amendment to
the Constitution indicated that we are on a
given date going to have the present Statu-
tory Resolution for consideration in this
House. | said it then and | repeat it again that
exclusion of sub-clause (v) of Article 356 of
the Constitution from its operation in respect
of Punjab is very unfortunate. If that sub-
clause (v) were to be made applicable to
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provide the documents which would have
been in our possession, perhaps the Home
Minister would have been saved from the
present agoinising situation. Now, why do
we find it necessary to extend the Presi-
dent’s rule for another period of six months?
Our Constitution does not normally envis-
age, at any stage, anything except duly
elected Government. It also envisages that if
a substitute is to be sought, it can be sought
for a specific period, but taking it beyond one
year must satisfy two pre-conditions. The
Election Commission must say that law and
order does not warrant holding of elections.
Unfortunately we have no such communica-
tion from the Election Commissionand it has
not remained necessary because we have
excluded the operation of sub-clause (5) of
Article 356 in respect of Punjab. Casually, if
you look at the present Statutory Resolution
and become slightly introspective, you will
see how far we have travelled since 1950. |
was reminded today of the oratorical speech
made by Dr. Ambedkar when he piloted the
passage of Article 356 in the Constituent
Assembly. Prof. Ranga is not here, | think
some of the words spoken by him during the
course of his speech would have echoed
today in his mind. One does not want to go
into what was said then, what were the fears
expressed, what were the apprehensions
expressed, but one wants to see how far
have we travelled since 1950 and in fact,
how far we have travelled since 1978 when
thefirst non-Congress Government removed
from the Constitution, particularly from Ar-
ticle 356 those parts which had been intro-
duced in 1975, according to the reactionary
amendments in 1975. And today, this non-
Congress Government supported by two
important parties in the country, | call them
L et on the one side and BJP on the other,
has travelled beyond the ambit of 1975
amendment too. That should mean nothing
except to pose a question in every patriot’s
mind: What is the ailment that has caused all
these changes necessary? We call it some-
times euphemistically Punjab problem, and
sometimes call it euphemistically the prob-
lem created by Akalis in Punjabortheterror-
ists in Punjab. But | have failed to find any-
body saying: What is the problem we want to
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solve? If it is thq problem of tetrorism, then,
Home Minister, the instrumentality of Article
356 will not help you. it has not helped any
civilized State in any part of the world. You
are today embarking upon an adventure of
extending President's Rule in Punjab be-
yond 3 years, making it three years and six
months. Let us be happy for a time because
we are not immediately gong into election
tomorrow. But linked with Punjab, as some
of the hen. Members said, is the variable
eslement of Pakistan within the next six
months. if the present aggressive attitude of
Pakistan becomes more aggressive, that
will force upon you further amendments of
Article 356. | only want the hon. Home Min-
ister to take one matter intc consideration.
We have heard today, and to my dismay, an
hon. Member from the Left Party saying that
‘we don't support the existence of Article 356
in the Constitution of India’. For such an
expression of opinion one can say 'Hurrah’
to him. ‘That is in principle, ‘as he said, ‘But
take action under it and take it beyond three
years and six months’. He says this is expe-
dient and’necessary. And the cure indicated
is that we must fight terrorism administra-
tively and then initiate the political action. If
you wantto fight terrorism, fight it administra-
tively, but don’t postpone the political action.
In no part of the world has such atheorybeen
adopted. You cannot say, ‘Let me complete
my fight against terrorism, then | will support
initiating political polarisation process.’ You
will never succeed inthat because terrorism
will continue to be there always. And it is
becauseinthe meantime, you willbe making
it popular. You have to fight terrorism. As my
sister Smt. Mukherjee has said a popular
upsurge against terrorism is possible. What
exactly do you mean by creating popular
action? .

MR. DEPUTY SPEAKER: Mr. Handoo.
the time given to you is now going to be over.
For seven Members | have seven minutes
only. | have allowed you to speak for seven

_minutes. So, please come to the point and

conclude early.

SHRI PIYARE LAL HANDOO: | will
conclude. Kindly allow free play of political
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forces in Punjab as an aid and assistance to
your administrative action against terrorism.
The time has come for the Government of
India to take note of this. What are your
perceptions of solving the Punjab problem?
if ycu do not identify secessionist parties in
Punjab, can you fight them? Secessionists
in Punjab have become politically so popular
today. According to you, terrorist groups in
Punjab are so strong in Punjab today that
they do not allow the mighty State of Govern-
ment of India to ensure free and fair elec-
tions. That shows the extentof the hoid ofthe
terrorists over Punjab. If there is a seces-
sionist party in Punjab. whom do you please
by not banning them outright by not com-
pletely removing them from the electoral
process? You should have identified them.
You are sowing the seeds of political oppor-
tunism. One knows that tomorrow Janata
Dal may go into the political arenaYor fighting
the election battle and we know the position
of Janata Dal in Punjab. We know where
from they sought and shall seek succour and
assistance. Take bold measures To my
dismay. Unlawful Activities Act has not been
used in Punjab. itis not being used in Assam
and it is not being used in Kashmir. 1 do not
wani to talk about Kashmir. But | would like
to say that the Home Minister has banned
political parties under a law which would not
have been used tor that purpose The only
reason is that the other law which was avail-
able was the Central law and perhaps the
Central Government did not want to take the
stigma. | am making this submission very
humbly. You have used alaw which you may
not be able to defend in a Count of Law
tomorrow If there are secessionist forces in
India, ban them right now and | do not think
any patriotic political party will not agree to it.
Few people are saying that we must not ban
parties, but we should fight them poltically.
Those things have been tried for the last 40
years and we have not succeeded in that. If
you have created a legal instrument, then
make use of it. These are my submissions.

[ Transiation)
PROF. PREM KUMAR DHUMAL
(Hamirpur): MR. Deputy Speaker. Sir. re-
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cently | had an opportunity t¢ attend a func-
tion in Punjab in which the people belonging
to ali parties like C.P.l, C.P.l. (M), BJ.P.,
congress (i) and Akali Dal (Longowal) were
present. In that function, relief was being
given to the victims of terrorism without any
discrimination of party | thought that it would
have been beiter had the Hon. Prime Minis-
ter or the Minister of Home Affairs was pres-
ent there to witness the scens. Shri Jagjit
Singh Anand of the C.P.1., a former member
of Parliament spoke first and said that when
the Government had decided that the Presi-
dent's rule would remain in force forone year
only and after that the elections would be
held as soon as the conditions became
normal, why was the decision changed
overnight? You just see the statements of
the Governor appearing in the newspapers
of Punjab. After the statement of the Gover-
nor, the Hon. Minister of Home Affairs said
that arrangements would be made to hold
elections within six months. | would like to
state it very clearly that if you can control
terrorism within 2 months, then it is all right,
but if you cannot control the terrorists and
continue giving statements, then you are
demoralising the police force and they will
begin to feel that if these people have even-
tually to run the Government, why should
they fight against them? Today, we are even
dividing martyrs along party lines. The people
from all parties have sacrificed their lives. Be
it the Congress (1), the Akali Dal (Longowal),
the B.J.P., the C.P.l. orthe C.P.l. (M). When
we talk of rising above the parny lines, | feel
we should clearly condemn the terrorists
There are not two opinions about the fact
that people belonging to every party have
sacriticed their lives in Punjab.

It is indeed our misfortune that we try to
find an ad-hoc solution to every problem and
we never try to go into the root cause of the
problem. It is impossible to solve the prob-
lem of Punjab if politics of votes continues to
plague the approach. On the contrary, it will
become more complicated. My colleagues,
Shri Harbhajan Singh Lakha has raised an
important question that when a so-called
terrorist died, a caravan of 100-200 vehicles
was there at the time of immersion of his
ashes and about 2 lakh people attended his
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‘Bhog’ ceremony. Iwould like to knowwhether
such alarge number of people can assemble
at one place for the cause of a terrorist. it
means that certainly some excesses are
being committed. No action is taken where it
is needed most. The border has not been
sealed even after so many incidents. Even
today arms are being smuggled from across
the border. The complaints of fake encoun-
ters are also pouring in. Therefore, | wouid
like to submit that the Government should
take steps, which could curb the movement
of terrorists and arms from across the bor-
der. The attempts at involving innocent people
in such acts should be a checked because
terrorism is spreading as a resutt of it. Today
all political parties are demanding that such
an atmosphere be created in Punjab in which
peacsful elections could be conducted. it is
not the question of one year or six months, it
is the question of creating an atmosphere in
Punjab in which people could live peacefully
and fair elections could be held. | do not want
to comment on how elections were held in
Punjab. What the Deputy Prime Minister
himself has said in a rally at Amritsar is
enough to give us an idea about the condi-
tions in which elections were held in Punjab.
Woe want that elections should be held when
the situation is conducive to holding election
so that people could cast their vote without
any fear. This is all | have to say.

SHRIMATISUBHASHINI ALI(Kanpur):
Mr. Deputy speaker, Sir, today, we are dis-
cussing the situation in Punjab. If the hon.
Members have gone through today’s news-
papers, they must have got the hint asto how
misleading statements are being issuedthere
and what effect are they creating. The state-
ment of the hon. Minister of Home Affairs
which appeared in today's newspapers is
very clear and we all welcome it. It has been
clearly stated here several times that Gov-
ernment should make its stand very clear
that there is no question of talks with those
whotalk of secession. ltresultintwo-pronged
effect. Firstly, the people who are indulging
in such activities are discouraged and the
morale of the people who are fighting the
terrarists is boosted. But at the same time,
we find that the tone and tenor of the state-
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ments of the Governor of Punjab is some
what different and it we go by the newspaper
reports, a misleading situation has been
created once again. Two-three points be-
come clear from these misleading state-
ments which are very dangerous. As | said
earlier that as a resutt of these statements,
the morale of some people is boosted
whereas others get demoralised. Secondly,
the migration that is taking place from Punjab
and to which all the nationalists want to put
a stop also shows an upward trend. When
such incidents occur, the people feel inse-
cure and they start thinking of migrating from
there. I would like to say that such incidents,
whether it is terrorist activities or migration of
people, affects the entire country. Time and
again, we have congratulated the people of
Punjab for foiling the attempts of the terror-
ists aimed at creating a discord between
Hindus and Sikhs. We have to strengthen
this relationship between the Sikhs and the
Hindus but such incidents tend to weaken
this bondage. | want to give an example in
this regard. An incident occurred during the
last elections in Patiala. some students of
Kurukshetra University were killed in Punjab
by the terrorists. There is a very strong
organisation in the country whom | have
named as ‘Rumours Specialist Society’. its
object is to spread rumours all over the
country. The result of such rumours is dan-
gerous and explosive. We saw this when the
students werekilled in Punjaband as a result
of such rumours the problem of security of
Sikh community living outside Punjab was
created. Even in my own city, such a situ-
ation was created and it did have its reper-
cussions in Punjab. We have seen such a
situation many times during and after Delhi
riots. Therefare, my submission is that the
Government should followthe line which has
been clearly spelt out by the hon. Minister of
Home Aftairs in his statement. Nobody should
have doubts about it. The traitor-terrorists
should not get encouragement in any form
from any side.

Mr. Deputy Speaker, Sir, | would like to
submit one more point. The people who are
bravely fighting terrorism inside Punjab are
not getting the required help from the Gov-
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ernment. Government mus extend such help.
I had attended a demonstration, in whichten
thousand brick kiln workers took part. During
the last one year, 21 brick kiln workers have
been killed by the terrorists. The terrorists
capture a brick kiln and then ask the owner
to pay some thousand or lakh rupees, other-
wise they will not let it work. To protect
themselves from such a situation, the la-
bourers had demanded to providethem arms.
They do not want police or C.R.P.F. for
protection. They will run the kilns and will
flush out the terrorists. But they are not being
provided with such heip. My submission is
that the forces bravely fighting against the
terrorists even atthe risk of ther lives, should
be provided more help so as to make then
capable of facing such eventualities.

Mr. Deputy-Speaker, Sir. | would like
that positive steps should be taken soon on
the issues of river water dispute, transter of
capital City and setting up of special trial
courts for those involved 1n 1984 riots An-
nouncements and assurances have been
given in this regards, but nothing has been
implemented yet I is necessary to imple-
ment them. It is being sad that we have to
build up contidence among the public, but
that confidence cannot be built by giving
assurances and speeches only. We and our
Govermnment have to take steps. which could
instil confidence among the public in Punjab
that the new Government is going to adopt a
new approach to the problem.

Mr. Deputy Speaker, Sir. in the end |
would like to submit that the problems of
Kashmir and Punjab can be solved, pro-
vided India remains a secular state. We have
no doubt that the problems of Punjab. Ka-
shmir and North-Eastern region can be soived
only if India remains a democratic and secu-
far country. But if attempts are made to
weaken the roots of secularism which is the
very base of this country and fanaticism is
spread in the country to make the two com-
munities fight each other, the Punjab prob-
lem can never be solved and the confidence
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of the people of the State cannot be won it is

not an act of
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bravery toforce closure of shops in Dethiand
Kanpur, ifthere is abomb explosion in Batala.
If we cannot fight against terrorism by going
there, we can at least fight for protecting
secularism inthe restof the country. Thistatk
of thearocracy, spreading of fanaticism and
raising slogan of ‘Hindu Rashtra” which is
nothing but a slogan to destroy the country,
have to be stopped. Our slogan of ‘Hindu
Rashtra’ will be shot back by the slogan of
‘Khalistan® from Punjab and ‘Pakistan Jind-
abad’ from Kashmir. We cannot escape this.
These are the facts, which we have to ac-
cept. So, aclear policy and positive steps will
have to be taken in Punjab, so that the
confidence of people there could be won.
The situation 11 Punjab can only be normal-
1sed by protecting secularism in the country.

[English)

MR. DEPUTY SPEAKER: If the House
agrees, | think we will take up the Half-an-’
Hour discussion after the Statutory Resolu-
tion is passed and after the Statement is
made by the hon. Home Minister. He wants
to make a small statement. | think, the House
agrees....

MANY HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: All right,
agreed. Now Shri Kalp Nath Rai to speak.

[ Translation)

SHRI VASANT SATHE: That will be
made today.

MR. DEPUTY SPEAKER: The state-

ment is ready today and he is going to make
it.

....(Interruptions)......

MR. DEPUTY SPEAKER: Let us not
interrupt it like this. Let us complete it.
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SHRI KALPNATH RAl (Ghosi): Mr.
Deputy Speaker, Sir, | support the Resolu-
tion brought forward by the Government in
regard to Punjab. The situation is very seri-
ous and critical. While considering the issue
of Punjab, we should pay attention towards
the basic fact that the problem of Punjab has
become so much complicated due to a
conspiracy hatched by the imperialist forces
of the world who want to destabilise our
country and on whose instigation, our coun-
try has been attacked many a times after
independence. This is not the problem of
Punjab alone. Who is behind the training
being imparted to ULFA activists in Burma?
I would like to submit to the hon. Home
Minister that a volcano of treachery is sim-
mering in Tamil Nadu today. An eye should
be kept on it. Whatever is happening in
Kashmir and Punjab is the result of interna-
tional conspiracies. Our Hon. Prime Minister
and the Home Minister have stated that
Pakistan is imparting training to the anti-
national forces by setting up hundreds of
training camps. The Prime Minister of Paki-
stan Shrimati Benazir Bhutto says that they
will fight a thousand year long war with India.
She appeals to the public of Kashmir and
Pakistan to do something to provide free-
dom to lakhs of Kashmijris In this context,
when the situation is so grave and the for-
eign powers are making attempts openly to
destabilise Kashmir and Punjab, we support
the Resolution brought by the hon. Minister.
But | would like to know from l.im whether
elections wouid be held after six months?
The leader about whom you talk about. says
that he will take the Punjab issue to the
United Nations. He even went to the extent
of saying that if there was a war between
India and Pakistan, he wants the people of
Punjab notto support India. He is Mr. Simranijit
Singh Mann, who after being elected, has
not taken the oath till today, | would like to
know what name this Government would like
to give to such an antinational person, who
wants to hold election in Punjab at gunpoint,
openly talks of formation of Khalistan and
does not take oath in this House | would like
to appeal to all the hon. Members of this
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House to be unanimous on this question of
national important Until the foreign powers
are told in categorical terms that entire india
will unitedly fight against any conspiracy,
and shall repay them in the same coin, they
willnot give up. There has been no decline in
agricultural and industrial production in
Punjab. Terrorism is continuing there for the
last ten years, that is, from 1980, but there
has not been a single incident of Hindu-Sikh
clash. A handful of traitors whose number is
between 5thousandto 10thousand are bent
upon harassing the Government of the coun-
try. I would like to say it clearly that “

"Arjunasya pratisahe na dainayam no
palayanam”.

[English]

Those who test our courage should find
it strong and those who seek our friendship
should find it honourable.

[ Translation)

lf someone wants our friendship, we will
extend a hand of friendship, but those who
act as traitors, will be crushed. When an
attempt was made to disintegrate America,
whose population was just five crore, these
was a civil war, in which 10 lakh people were
killed, but they were not allowed 1o harm the
unity and integrity of America. Today, itis the
question of unity and integrity of our country.
To protect the unity and integrity of our
country, this Government will crush all anti-
national elements and traitors, who put hin-
drance in its way. Only if we think in this
direction, we can protect the unity and integ-
rity of our country. | am confident that what
the Hon. Prime Minister has said in respense
to Shrimati Benazir Bhutto's statement about
fighting a thousand year long war, will come
true and she can never face the armed
forces of India. He will certainly prove to be
successful in his endeavours. This should
be the spirit of our country. ltis not necessary
1o hold elections in Punjab within 6 months,
if the situation there does not return to nor-
mal. Qur topmaost priority is the unity and
integrity of our country. If we are able to
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protect it, only then our country can prog-
ress. With these words, | support this resolu-
tion,

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): Mr.
Deputy Speaker, Sir, we have already held
discussion on the situation in Punjab on two
occasions. Afull-fledged discussion was held
when the Constitution was to be amended.
Today also, the hon. Members have thrown
light on the situation in Punjab. It is not only
the opinion of the Government, but also of
the representatives of all the parties that the
situation in Punjab is not conducive to hold-
ing election. They have all emphasised the
need for creating normal situation in Punjab.
Thisis a very imporiant question. What would
we call normalkcy? Some people have re-
marked whethter isolated cases of terrorist
violence would be an obstruction in the way
of holding of elections? Usually when we
speak about the phenomenon of terrorism,
we mean that a handful of people are able to
decide the fate of a large number of people.
Butthe phenomenon in Punjab or Kashmir is
not such a simple one. It is a well planned
conspiracy intended to destabilise our coun-
try. Howsoever Pakistan may plead its inno-
cence, since the day our Minister of External
Aftairs met the Foreign Minister of Pakistan
in New York, not aday has passed during the
past 3weeks when infiltrators were notcaught
on the Pakistan borders and arms and
ammunition were not seized from them. Even
today a big haul of A.K. 47 rifles and other
weapons were seized near Uri. Yesterday
while | was in Chardigarh, a B.S.F. official
gave me complete details about the number
of infiltrators apprehended during the past
four months and this year and as also the
comparative figures for last year. Al this
makes their intention very clear. It is obvious
that they are making every efforts to com-
munalise the situation in Punjab and Ka-
shmir. Yesterday a headmaster was killed in
Anantnag and he had little connection with
politics. Similarly in Batala, Abohar, Fero-
zepur, one section of population was at-
tacked to incite communalism. When we say
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that all out efforts are being made to com-
munalise the situation and to create tension
between the Hindus and the sikhs, it is a
matter of credit and a sign of wisdom of the
people of Punjab that no such friction could
be created among them. Secondly, a silver
lining on the horizon of Punjab ¢an be ob-
served in the fact that their pace of develop-
ment has not suffered at all. yesterday | had
a meeting with the senior officers there. As
per their report on the economic condition of
the State it is as follows:-

[English]

As far as the implementation of 20 Point
Programme and Anti-poverty Programme is
concerned, Punjab is rated number two after
Himachal Pradesh. They were telling me
that the arrival of wheat this yearis morethan
30% as compared to the last year.

{ Translation)

The atlocation in case of Punjab was
Rs. 700 crores last yeat. It is Rs. 905 crores
this year which is Rs. 205 crores more than
the last year. The biggest problem before the
Government is about employment genera-
tion. It is our endeavour and there a
proposal to absorb them in the army and the
para military forces tothe maximum possible
extent. The State Government also has a
plan to generate employment opportunities.

[English)

The State Government proposes to
generate 29.49 lakh mandays of employ-
ment in various programmes in the rural
sector. In addition, employment for about
75000 beneficiaries will be generated under
various schemes. Apart from this, release of
power connection for agricultural pumping-
sets and release of about 30,000 connec-
tions during the current year. We have signed
anagreement with the World Bank. An agree-
maent has been signed by the Government of
Punjab in February with the World bank for
financing Punjab imigation and drainage
projects, phase no. 2, at a total cost of Rs.
4860 crores, to be completed within seven
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years. The main thrust of this Project will be
on the development of backward areas of
Ropar, Hoshiarpur and Gurdaspur Districts.

[Translation)

Inthe most disturbed districts - Amritsar,
Gurdaspur and a third district, a special
employment programme has been intro-
duced. Yesterday, | had a meeting there with
the Senior Officers “specially the Security
Officers. lwould like to say that if we viewthe
overall situation we find that in Kashmir the
situation is worse thanthat in Punjab. But my
observation is that there is a better coordina-
tion there to tackle the situation and to face
the problem of terrorism there. There exists
a sort of nucleus, which has a direction and
a purpose too. But the question arises as tc
how to deal with these militants. In Punjab in
order to solve the problem of coordination
efc. we have made attempts down to the
ground level. This is not a very difficult job.
As you say thatin Kashmir we met with some
success or there has been some improve-
ment, even people have started having
confidence inthe administration and they fell
that it is dealing with the problem of militants.
We are successfulinthis field. In Punjab also
there is a need to create the same kind of
confidence. In order to improve the situation
there and to create coordination with the
security forces, we have taken same deci-
sions to establish coordination with the civil
administration. | hope that in the next one
and a half months efforts will be made to curb
the writ of terrorism prevailing there without
alienating the people.

[English)

The phenomenon of terrorism-may be it
is a fong term phenomenon, you cannot
completely eliminate it.

[ Translation}

Criminals have been involved in this but
confidence in people has been created that
the situation is congenial and election could
be held. This is not a'complete guarantee
that no such mishappenings will take place.
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Shri Sathe refers time and again to Prime
Minister's visit to Amritsat. Who does not
aspire to do so? Even you wanted that the
situation should improve there and you could
find a solution to this problem. You had also
been making attempts in this regard for 6
years. Now our efforts are also in the same
direction to solve this problem but the issue
is very complex. Our effort has been to
provide the healing touch and there should
be no need to criticise it. The Hon. Prime
Minister toured Amritsar in an open jeep; he
visited the Golden Temple and people have
already commented upon this. Some steps
have been taken. We cannot alienate the
people. When you speak of election | would
like to know as to who would participate in
these election? Inthe election it is the people
of Punjab who will participate. Regarding
Khalistan lwould say that if 4 persons demand
Khalistan, we can face them. If a terrorist
demands Khalistan on gun point, it is a
ditferent thing but we will face that situation
also. | am quite sure that if we tackle the
situation in the right spirit and if people could
be shan away from the terrorists, then we
can succeed. | am not talking of political
fight. Regarding an encounter, it was said
that there is terror in the mind of the people.
I cannot say about the last elections whether
this terror was there in their minds and
whether Shri Mann won the elections be-
cause of the support of the terrorists. We
have seen the situation in Kashmir that all
the nationalist forces, even, which used to
come out on the roads, are today not ableto
come out because of the terror of the mili-
tants. They have come to Delhi and Jammu
from Srinagar. This is a dangerous situation.
Therefore, our foremost effort willbe to solve
this crisis. We do not want that after 6 months
we have to extend it for another 6 months.
We are making all efforts in this direction and
are hopeful. We find that there is improve-
ment in the situation in Kashmir. The situ-
ation was really bad but with the help of
better coordination and determination we
have been able to improve the situation
there to a large extent. The situation in
Punjabis not such. There is a loyal section of
population there. In the industrial sector as
well as in the agricultural production, the
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labourers are working. The people there
want that harmony should prevail there. In
this the biggest fear is from the militants and
terrorists whom we have to face. | have no
doubt that we will succeed in controlling
them.

This is the theoretical aspect. An hon.
Member said that uniess we go to villages
and work there, it will have no impact. Itisthe
Congress Party which has a base there.
During the last election, Congress got 29 per
cent votes. We will take the help of a party,
which has a base there. We will take their
help in Kashmir, Punjab in all such places,
We consider it vital. The attention of the
entire country and of a Government is to-
wards these problems and issues When-
ever such problem arises the question in-
volved is not viewed on party lines. You have
your party unit there. There are no differ-
ences in this regard. Both your panty as well
as the Government wants to fight terrorism.
We are trying to face the challenge of people
who demand Khalistan and you also want to
fight against them. Both of us want to fight
against the external forces which are bent
upon destroying the peace and prosperity of
our country. So wherein lies the difference?

Don’t you want normalicy to be restored
in Punjab? All of us want to speed up the
process of creating congenial atmosphere.
In this regard | would say that political proc-
ess should be initiated along with adminis-
trative action.....(/nterruptions)...... Shni
Kumaramangalanrsaid....(Interruptions)......

SHRI HARISH RAWAT (Almora): You
see, our party has offered full cooperation in

SHRI MUFTI MOHAMMAD SAYEED:
You have raised a very important question.
On Kashmir, we had convened an all party
meeting in which all those parties which are
relevant in the case of Jammu and Kashmir
took part. Representatives of five parties
joined the Advisory Committee there. | teel
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that our approach is same as yours. We
have to improve the law and order situation
andto restore the authority of the administra-
tion. The question of initiating the political
process comes after that. The situation in
Punjab is not like that. With reference to Shri
Kumaramangalam's demand for a discus-
sion on our policy, | would say that | don’t
think that there is any difference in our ap-
proach, but it is just that we lay emphasis on
removing the difficulties faced by those par-
ties in Punjab which are relevant and which
enjoy support at the grassroot level. More-
over, whenever we organised programmes,
with the specific view to alienate and oppose
the terrorists or the proponents of Khalistan,
on the occasion of Shaheed Bhagat Singh’s
birthday when functions were organised at
his native village or Ludhianaor Amritsar, we
have always endeavoured to invite the rep-
resentatives of the Congress Party.

SHRI VASANT SATHE: If you give me
a patient hearing, it would be easier for you
to answer the questions. As you have rightly
said, we have participated in all the joint
programmes organised by you in those
places, where our party has support among
the masses. | still remember that represen-
tatives of all parties had visited Khera Kalan,
| myself went there and speeches were
delivered there. What is happening there at
present? You must have observed that after
the assumption of office by your Govern-
ment, we have always been ready to partici-
pate in any joint meeting, but you are pres-
surised not to invite any congressman to
attend such meetings. People like Simranjeet
Singh Mann put pressure on you by saying
that they would not attend any such meeting
if the Congress party is also invited. Your
Deputy Prime Minister too has echoed the
same feelings. Then, how do you expect us
to attend such meetings? Shall we get there
to face humiliation? You just think over it for
a minute. You will also feel that he has not
done the right thing by saying so. If four
parties are standing together on a platform
and if you start abusing one of them from the
same platform, then how can we work to-
gether? Will the problems be solved by
constantly referring to the pas‘! 40 years.
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SHRI MUFTI MOHAMMAD SAYEED: |
would like to tell you that that is the only
difference in the approach of the previous
Government and the present Government

[English]
We believe in consensus.
[ Translation]

You are aware of the fundamental dif-
ferences in the viewpoint of the C.P.l. and
the B.J.P. Therefore, if any party or any
particular person makes any remarks about
any petty insignificant issue, thenyou should
not feel so strongly about it. if you have any
commitment towards anything, then you
should fulfill it. At the moment our common
objective is to mobilise public opinion and to
educate people of Punjab against terrorism
and secessionism. Even if there is a differ-
ence of opinion among the parties, like the
differences onthis issues betweenthe C.P.1.,
B.J.P. and the Janta Dal even, then at such
a moment everyone should stand together
to protect the unity and integrity of the Na-
tion. There may be differencesinthe policies
of all political parties regarding economic
programmes but we should all stand to-
getheronfundamentalissues like safeguard-
ing the country’s unity and integrity.

You have mentioned the name of Shri
Simranjeet Singh Mann. | have already said
that the first all-party meeting was convened
onDecember 18. Your representatives came
there and asked us about our policy regard-
ing terrorism and the demand for Khalistan.
Our policy s clear. In our talks with Shri
Mann. we told him clearly that talks would be
held only within the constitutional frame-
work. We are not going to compromise the
unity and integrity of the country. We have
not surrendered before the terrorists. Our
Prime Minister's disposition is suchthat heis
ready to talk with any body.

[English]

Within the constitutional framework.

VAISAKHA 12, 1912 (SAKA) of Procl. dt. 11.587in 550

respect of Punj.
[Translation] ab

When your Government was in power,
similar problems werae there before you afso.
At that time 1 think that Shri V. P. Singh was
the President of the Janata D3l. For one
whole year you did not convene any meet-

ing, you never invited the opposition for
talks.

We are very sorry that we could not
conduct elections in Punjab. The situation is
not normal.

[English]
It should have been afeather in ourcap.

[ Translation)

We would like to instal a popular Gov-
ernment there by initiating democratic proc-
ess but there are some problems and the
situation is not conducive for holding elec-
tions.

We very much wishto hold the elections
as early as possible out for this we nead the
cooperation of all the the hon. Members and
all the political parties. We have devoted 20
hours on the discussion on Punjaband there
is no need to say anything more. | would like
to say only this much.

SHRI VASANT SATHE: Mr. Deputy
Speaker, Sir, | would like to seek a clarifica-
tion. As mentioned by Smt. Subhashini Ali
and Shri Chand Ram, a civil defence force
censisting of poor people, who stand by the
country. who are prepared to defend the
country, who are against the secessionist
forces and who are prepared to fight them
was created and arrangements were made
to give them the necessary guidance under
the supervision of the semi territorial Army,
Homeguard etc. don't you think that it would
be an effective measure and this process
should go on so that the people are able to
fight terrorism?

SHR! MUFTI MOHAMMAD SAYEED:
Only yesterday a decision was taken about
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this suggestion of the Punjab Governor. The
people living in the disturbed areas de-
manded weapons. We have decided thatthe
Central Government would provide arms to
the volunteers of the Civil Detfence Force.

{English}

SHRIMATI GEETA MUKHERJEE: ltis
not only the Government and the Opposi-
tion, we are also here. For political solition,
you want consensus, that is all right. But
what is your proposal with regard to poltical
solution package. the vexed questions that
have been pending.

SHRI MUFTI MOHAMMAD SAYEED:
Both the administrative action and the politi-
cal initiatives have to go together. All the
political parties should get activised and let
us Join together.

SHRIMATISUBHASHINIALL: There are
certain positive steps that have been enu-
merated severaltimes like those with regard
to the question of water. Chardigarh. Lon-
gowal-Rajiv Accord. special courts for the
trial of 1984 riot accused persons etc. What
about implementation of that package?

SHRI MUFT{ MOHAMMAD SAYEED:I
do not want to repeat that; that has already
been said.

MR.DEPUTY SPEAKER: The question

“That this House approves the
continuance in force of the Procia-
mation dated the 11th May, 1987 in
respect of Punjab, issued under
Article 356 of the Constitution by
the President. forafurther period of
six months with effectfrom the 11th.
May. 1990.”

The motion was adopted

Statt. by Minister 552
Incident at Palej Rly. Station
(Gujarat) on 30.4.90
18.33 hrs.

STATEMENT BY MINISTER

incident at Palej Rallway Station in
Bharuch District of Gujarat on 30th
Aprlii, 1990

[English]

THE MINISTER OF HOME AFFAIRS
(SHRI MUFT1 MOHAMMAD SAYEED): Sir,
1 rise to apprise this august House regarding
an incident that occurred at Palej Railway
Station in Bharuch district of Gujarat on April
30 involving a group of BJP/RSS volunteers
travelling on 23 DN Bombay-Ferozepur
Janata Express and a mob of local persons.
It is learnt that the group, under the leader-
ship of Shri Parkash Mehta, BJP MLA
{Maharashtra), was travelling to Delhi to
parnticipate in the ‘Kashmir Bachao' rally of
2.5.90. At 14.35 hrs., the train halted at Palej
Railway Station where it had a stipulated hait
of 4 minutes. The BJP/RSS volunteers in the
train were shouting slogans, of which some
were apparently resented by some local
Muslims living close to the Railway Station.
As the train started from Palej Railway
Station, some persons pulled the chain to
bring the train to a hait. An unlawful assem-
bly of about 200 persons that had gathered
onthe plat-from started pefting stones at the
train.

A scuffle ensured between the mob and
the BJP/RSS volunteers who were travelling
on the train. One person belonging to the
group travelling to Delhi was allegedly at-
tacked with a sharp weapon and died on the
spot. 8 others, all from the group travelling on
the train, sustained injuries in the scuffle.
The police from Bharuch immediately rushed
to Palejon hearingof the incident and brought
the situation under control.

Two of the injured were admitted n the
Bharuch Civil Hospital and the remaining six
were sent to the Baroda Civil Hospital. The
body of the deceased, after post mortem,
was sent to Bombay under police escort.
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A case has been registered against the
rioters under Sections 143, 147, 148, 149,
302, 323,394, 395 of the IPC and Section
108 of the Indian Railway Act. 21 persons
have so far been arrested.

The State Government has ordered a
high-level inquiry into the incident. The in-
quiry is being conducted by an Inspector
General of Police. The State Government
has also ordered payment of ex-gratiaof Rs.
50.,000/- to the next of kin of the deceased
person.

The situation in Palej and around is

peaceful.

18.35 hrs.
BUSINESS ADVISORY COMMITTEE
Ninth Report
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA PAL

MALIK): | beg to present the Ninth Report of
the Business Advisory Committee.

18.35 1/2 hrs.
HALF-AN-HOUR DISCUSSION

Delivery of Imported Sugar
[English]

MR. DEPUTY SPEAKER: Now Half-
an-Hour discussion on the points arising out
of the answer given to Unstarred Question
No. 3413 on 4th April, 1990. Shri Jaswant
Singh.

[Transiation)

SHRIJASWANT SINGH (Jodhpur): Mr.
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Deputy Speaker, Sir, the difficulty in this
Halt-an -Hour discussion is that | have
raised an issue which is the result of mis-
deeds of the previous Government but the
Hon'ble Prime Minister has to reply to it now.
The hon’ble Minister has nothing to do with
it. He has answered all my queries with
readiness and clarity. But such a serious
untoward incident took place in October-
November that so many questions arose
from the answer given by the hon. Minister
that it was necessary 1o raise a half an hour
discussion thereon.

| would straight away ask the question
instead of giving a speech. | would also
request the hon. Minister to give a detailed
reply to these questions. |t would be the best
thing. The main issue is that about 1.42 lakh
metric tonnes of sugar was imported in Oct.
1989. During those days the price of sugar
had increased considerably and the people
have to bear the brunt. Sugar was imported
immediately. The mostcomplicating factoris
that in those days the price of sugar ranged
between 407 dollars per metric tonne and
433 dollars per metric tonne. Another 85
dollars were added to it to compensate tar
freight and insurance charges. At that time
the one market price ranged between 417
dollars per metric tonne and 433 dollars per
metric tonne, yet sugar was bought at the
price of 520 dollars per metric tonne. | have
not been able to follow it. According to my
calculations a deal was finalised for 12.5
crore dollars. The hon. Minister will tell us
about its equivalent in rupees. According to
my calculation the country has paid an addi-
tional amount of one crore and fifty lakhs
dollars in excess. Shri Murli Deora is not
present in the House otherwise he would
have quickly told us its equivalent in rupees.
In the month of October, the previous Gov-
ernment gave away one crore fifty lakh
dollars in excess. You should tell us as to
who has pocketed this amount. The hon.
Minister mentioned the names of some
companies through whom sugar was im-
ported. | would not take the names of all the
companies but | would like to mention the
names of certain companies because one
would feel concerned by just mentioning
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their names. There is a company in New
Delhi by the name of Meteor, through which
sugar is being imported from a London
company by the name Anglo Chemical
Commodities, sugar was imported from a
Company in Geneva by the name Gill Du
Fas which is acompany of Gilland company,
New Delhi. Similarly there is a company by
the name of Reonder in London and there is
a similar company in Delhi with the name
Jonik and Reonder. In my opinion there is
one and the same company involved in both
buying and selling. What is the secret behind
it? There are only two agencies for the import
and export of sugar, one is that of Shri Lalit
Suri and the other is State Trading Corpora-
tion. But of these, which agency was en-
trusted with the job? Did you import itthrough
the agency of Shri Lalit Suri or through S.T.
C? During the past five years such a system
has come into operation that these two....

SHRI P.R. KUMARAMANGALAM
{SALEM): You should not take the names of
thdse persons who are not present in the
House.

SHRI JASWANT SINGH: Even the
companies are not present in the House.
What is so special about Lalit Suri's name?

[English]

MR. DEPUTY SPEAKER: One who is
not here, how can he defend himself?

SHRI! L. K. ADVANL: He has merely
stated some facts. There is no allegation at
all.

SHRI JASWANT SINGH: During the
last five years, all contracts, whether it was
the contract for the purchase of electronic
tems from Japan, or'the contract far pur-
chase of rice or the other two contracts, were
awarded to a private contractor named Shri
Lalit Suri. The Government has agencies
like MMM.T.C, S.T.C. and the Electronic
Corporation for dealing with such things.
Why are these contracts handed over to
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private firms? The particular firm is exporting
sugar from the V. K. and is alsc "olved in
import deals in New Delhi. Ttis firm has
been appointed as agent in New Delhi. What
is the needto have local represemtatives and
middlemen when the Gcvernment is han-
dling the sale and purchase. | would like to
know the details regarding the ownership of
these firms. When | made enquiries | was
told.

[English]

that these are merely a hole in the wall
companies

[ Transiation]

The Government has signed deals worth
crores of rupees within amonth’s time through
these private firms. | want a detailed clarifi-
cation on these points. According to my
calculation 1.5crore dollars are not accounted
for. May | know where this money has gone?
In reply to one of my questions, it was said
that the previous Government paid 80 to 85
dollars more per metric tonne of sugar that
was imported. The explanation given for this
was that 80-85 dollars more was paid be-
cause at that time there was an urgent need
for sugar. The rate of sugar then was 407-
417 dollars per metric tonne. | quote from the
information given in the reply on 4th April,
1990:-

[English]

“It was provided in the contract that
the Buyer may extend the delivery
period at a discount as may be
mutualiy agreed to between the
Buyer and the Seller. Accordingly,
a discount of US $§ 1 per tonne per
day has been proposed by the
Government for delayed arrivals
beyond 20th October, 1989...."

| have not understood How the term
discount has been used here. We had to buy
the sugar at a higher rate which was 80-85
dollars more per metric tonne. it wouid have
been better if we had done away with the
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delivery clause to save ourselves from pay-
ing 80-8% dbllars more per metric tonne. But
the the Golernment was in a hurry to take
delivery. So we could have let then deliver by
a mutually agreed date after which a penalty
could have beeri charged for non deliver-
ance.

[English)

SHRISONTOSHMOHANDEV (Tripura
West): Discount here means less payment.

[Transiation]

SHRI JASWANT SINGH: Mr. Deputy
Speaker Sir, there is no need to explan it in
detail. lf the hon. Minister had given a de-
tailed reply, a lot of points would have come
to light. Now it remains to be seen whether
there is a need for discussion on this subject
or not.

SHRIHARISH RAWAT (Almora): | had
given my name as this is an important sub-
ject.

MR. DEPUTY SPEAKER: Such a thing
has never happened before.

SHR!I RAJENDRA AGNIHOTRI
(Jhansi): firstof all a reply should be given to
the question and only then any clarification
can be sought.

SHRI HARISH RAWAT: Why are you
hesitant to ask the question?

MR. DEPUTY SPEAKER: ShriRawat, it
would have given me great please to allow
you to speak but the rules say. ...

[English]
Rule 55(5) on page 28 reads as follows:

"There shall be no formal motion
before the House nor voting. The
member who has given notice may
make a short statement and the
members who have previously inti-
mated to the Speaker may ask a
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question for the purpose of further
elucidation any matter of fact.
Thereatfter, the Minister shall re-

ply.”

Then some time is fixed for this
discussion.

Further explanation reads as fol-
lows:

“A Member wishing 1o ask a ques-
tion shall make such request in
writing before the commencement
of the sitting...”

SHRI HARISH RAWAT: Yes, This will
be one-sided affair.

MR. DEPUTY-SPEAKER: You have to
make such request before the commence-
ment of the sitting.

SHRI SONTOSH MOHAN DEV: It is
before the commencement of discussion on
the subject matter.

MR. DEPUTY SPEAKER: | am sorry. It
is before the commencement of the sitting.
You should have given it before. You should
have been more alert-Prof. Kurien.

[ Translation) *

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
Mr. Deputy Speaker, Sir, all the facts were
given in reply to the question put by the hon.
Member. There is nothing ambiguous about
it.

| shall not go into the details of this
matter as it under investigation by the C.B.1.
So at this juncture it would not be proper to
raise this matter as the C.B.l. is generally
considered to be a trustworthy institution
when it comes to handling such cases. ltisa
difterent matter that we people sometimes
criticize it 1o fulfill our selfish interests, but it
is still a very good agency for these pur-
poses. The C.B.1. is investigating this matter
from every angle. | am not in a position to
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agree, disagree or make any comments on
the points raised by the hon. Members who
participated in the discussion, because the
concerned file has gone to the investigating
agency. Questions like why sugar was pur-
chased at higher rates when the quoted
price was lower resulting in a payment of 1
crore dollar extra and why was an agent for
foreign companie< appointed agent forthese
deals were raised. The only thing | would like
to say here is that during that vear the cugar
mills had estimated the production to be
between 102 to 105 metric tonnes. The
Department suggested that sugar be ex-
ported atter which there wera deliberations
on the amount of sugar to be exported. The
amount decided ar first was 5 lakh tonnes
which was raised to 7 lakb tornes subse-
auently and later on it was further raised to
10 'akh tonnes. But betare a final decision
could be taken regarding this. it was learnt
that our estimate< were wrong and produc-
tion of sugar would notbe as expected. Then
it was estimated that 96 lakb tonnes of sugar
would be produced Thece et mate were
made by the Departmannt tself The actual
“aures showed th st producton was just 85
1akh tonnes. Estimatas regarding the pro-
duction of sugar are made every year and
this year producticr: of sugar 1s estimated at
107 lakhtonnes Since the sugarcanecropis
good efforts will be made to start the crush-
ing season early. An early start by sugar
mills will ensure that the farmer does not
have to contend with a standing crop of
sugarcane for a long time He can raise an
inter crop and enhance his income. Asto the
estimates made in the said year, even after
looking at that relevant e | have nct been
able to reach a definite conclusion as to how
the estimates went wrong. Ultimately we
noted that production level of sugar was
quite low, even though we had a stock of 25
lakhtonnes of sugar....(Interruptions)......No,
we were not able to export as the production
was low. Although we had a stock of 25 lakh
tonnes of sugar, the option of import was
considered. When they came to know that
sugar production would not reach the ex-
pected level. they were left with no alterna-
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tive, but to go for import. ! have no informb-
tion on the third agency mentioned by the
hon Member.

SHRI YUVRAJ (Katihar): Mr. Deputy
Speaker Sir, through you | would like to know
from the hon. Minister

MR. DEPUTY SPEAKER : No, no, Not
like this. You cannot ask questions like this.
when | have not allowed him how can | allow
you. | have read out the rules just now. If |
aliow you, | shall have to allow Shri Rawat
also. So please sit down.

....(Interruptions)......

SHR! NATHU RAM MIRDHA: The
agreement mentioned by you is nowhere on
record ....(Interruptions)...... It has been said
earlier that all this happened during the time
of the previous Government. It was pro-
posed that 2.42 |lakh tonnes of sugar should
be imported but that too was delivered late.
The word ‘discount has been mistakenly
written, it is actually a penalty of 1 dollar per
tonne. This penalty was imposed because
the consignment was delivered late. They
will have to deduct ~ne dollar for 2very tonne
delivered late which means that we will have
to pay a reduced cost. The Government
benefited to that extent. Thus | have outlined
the way in which this matter progressed from
the wrong estimations as to the production
levels, deliberations on import and export
and finally the import of sugar. As to the
involvement of a private agency which is not
mentioned in any of our records and the
extent to which the government deviated
from normal procedure, | do not have any
information. When | am not aware of the
facts of the case. Why should | mislead the
House by giving wrong statements. Now this
matter has been entrusted to the C.B.I
....{Interruptions)..... from where can | get
the information if nothing is on record. | have
told you whatever | know. But | do say that
everyone has felt that there has been some
irregularity in this deal.

SHRI HARISH RAWAT :Almora): Mr.
Minister, what sort of irregularity do you
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think was committed in this?

SHRINATHURAMMIRDHA: Ifeitthere
was some irregulanty. That is why | asked
the C.B.1. fo investigate into this matter. On
the basis of the result of the findings either
the C.B.1. itself will register a case or suggest
to us the further steps to be taken. in any
case we will have to wait for the CB.I.
Report.

imported Sugar
SHRI SHOPAT SINGH MAKKASAR
(Bikaner): When was the matter handed
over to the C.B.L.?
SHRI NATHU RAM MIRDHA: About
two months ago.

18.56 hrs.

The Lok Sabha then adjoumed till Eleven
of the Clock on Thursday, May 3, 1990/
Vaisakha 13, 1912 (Saka)

Printed at * S. Narayan & Sons, Delhi-110006.



PLS. 4. V.33.90

© 1990 BY LOox SARHA SECREYARIAT

Published under Rulos 379 and 382 of the Rules of Procedure and
Conduct of Business in Lok Sabha (Seventh Edition) and printed
by S. Narayan & Sons, Delhi-6






